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BEFORE THE NATIONAL GREEN TRIBUNAL SOURTHERN ZONE AT CHENNAI

0.A.NO. 227 OF 2025

T.Desappan, S/o.Thangavel,
No.13, 2"d street, Ramamoorthy Nagar,
Ennore, Kattivakkam, Tiruvallur,
Tamil Nadu – 600 057 Applicant

-V-

1. The Union of India,
Rep by its Secretary to Government,
Ministry of Environment & Forest & Climate Change (MoEFCC),
Indra Paryavaran Bhavan, Jor Bagh, New Delhi.

2. North Chennai Thermal Power Station, Ill
Represented by its Chief Engineer,
Athipattu, Chennai, Thiruvallur (District) – 600 120.

3. Tamil Nadu Power Generation Corporation Limited (TNPGCL),
Represented by its Managing Director,
7th floor, NPKRR Maaligai,
Anna Salai, Chennai – 600 002.

4. The Tamil Nadu Pollution Control Board,

Represented by its Member Secretary,
No.76, Mount Salai, Guindy,
Chennai – 600 032.

5. The Tamil Nadu Coastal Zone
Management Authority,
Represented by its Member Secretary,
No.1, Jeenis Road, Panagal Building,
Ground floor, Saidapet, Chennai – 600 015 . Respondents

REPLY STATEMENT FILED ON BEHALF OF THE 211d & 3rd RESPONDENT

19 M. SETHURAMAN, aged about 58 years, son of G. MURUGES AN, Chief Engineer! NCTPP

Stage III> having office at Athipattu, Chennai 600 120, do solemnly affirm and state as follows:-

1. I am the Chief Engineer/Electrical of Tamil Nadu Power Generation Corporation Limited

(TNPGCL), North Chennai Thermal Power Project (NCTPP) Stage-III, duIY a11thonzed

to file this Counter Afnddvit on behalf of the 2nd and 3rd RespondentS herein9 Chief

Engineer, North Chennai Thermal Power Station and Managing Director, TNPGCI' and

am conversant with the facts of the case from the available records and circumstances of

the present Original Application.

ECTRICAL
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2. It is submitted that the present application in O. A. No.227 of 2025 (SZ) has been filed bY

the applicant herein under Section 14, read with 18(1) of the National Green Tribunal Act

2010 for the following reliefs:
a. To direct the 2nd and 3rd respondents to obtain fresh clearance under the EIA

Nott$cation,2006 and CRZ Noti$cation,2011, if they propose to conveY ash via

pipelines and for establishment of ash pond and retain tom using the Stage I and

II ash pipelines and ash pond.
b. To direct the 2nd and 3rd respondents to strictly comply with the ash management

plan in the EIA report dated May 2015 based on which EC and CRZ clearance was

obtained on 20.01.2016.

3. It is submitted that I have read the contents of the above application and submn the true

and correct facts in response to the allegations and averments made bY the Applicant m the

Original Application. I am filing this reply statement in my official capacitY on behalf of

the 2nd and 3rd Respondent and reserve the right to file additional repIY statement bY

TNPGCL at a later stage.

4. It is submitted that at the outset, all the allegations and averments mentioned in appllcatlon

are denied as being false, vexatious, misleading and contrary to facts and the applicant must

be put to strict proof of the same. The allegations which are not specifically denied cannot

be taken as admission and all are denied except those that are specificalIY admitted hereln'

5. I categorically submit that-

a. The Environmental Clearance (EC) and Coastal Regulation Zone (C:RZ) clearances

issued on 08.03.2025 read with the recommendations of the sub-committee of the

EAC and the minutes of the EAC’s 1 Ph and 19th meetings allows th 2nd and 3'd

Respondents to operationalize the Stage – Ill plant and utilize tIn ash pipelines of

Stage – II plant as per the ash management plan approved bY sub-committee of the

EAC> and also in case of emergencies.

b. The NC"TPS Stage – III plant is strictly complying with the applicable ash

management plan as approved by the MoEFCC) that was sutxnitted with the

mnendment proposal No: i/VTN/THE/475354/2024 along with an additional EIA

study, as referenced in the minutes of the 18th and 19th EAC meetings'

6. It is submitted that the Tamil Nadu Electricity Board (TNEB) was constituted in JuIY 1957

under Section 54 of the Electricity (SuppIY) Act) 1948 in th State of Tamil Nadu as a

vertically integrated utility entrusted with the functions of power generatIon, transmlsslon
and distribution. Over the decades, the electricitY infrastructure has,PeT expanded !g covei

* $eaP
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all villages and towns across the State. Subsequently, TNEB was restructured with effect

from 01.11.2010 into TNEB Limited, Tamil Nadu Generation and Distribution

Corporation Limited (TANGEDCO) and Tamil Nadu Transmission Corporation Limited

(TANTRANSCO). Further, pursuant to G.O.(Ms.) No.6, Energy (B2) Department, dated

24.01.2024, TANGEDCO has been reorganized into Tamil Nadu Power Generation

Corporation Limited (TNPGCL), Tamil Nadu Power Distribution Corporation Limited

(TNPDCL) and Tamil Nadu Green Energy Corporation Limited (TNGECL).

7. It is submitted that the North Chennai Thermal Power Project was conceived in 1989 as a

three-stage project. Based on the power demand and financial status of TNEB, these power

plants are executed in a phased manner utilizing the public exchequer. The Stage-I power

plant of installed capacity of 3x2 10 MW is being operated from 1995 onwards and Stage-

II power plant of installed capacity of 2 X 600MW is generating power from 2014 onwards

inside the NCTPP Complex.

8. It is submitted that existing NCTPP Stage I and Stage II plants are situated within the

industrial land of NCTPP complex, which is enclosed within a puc:ca compound wall

constructed during 1990. The Chennai Metropolitan Development Authority (CMDA) has

also declared the subject complex as 'industrial land’. The lands required for

accommodating all three stages of the NCTPP have already been acquired during the stage

of conception of the project and the Stage – III project is conceived and developed in a

manner wherein the existing features of NCTPP Stage I and II are used for generatlng

power.

9. It is submitted that the NCTPP Stage-III project is now being established to offset the ever-

growing power demand of Tamil Nadu using the existing facilities of NCTPP complex

without acquisition of any other land from the public and 90% of work have been

completed, simultaneously, trial operation of Stage-III plant was carried out and it has
reached Commercial Operation Date (COD). It is pertinent to note that the Stage – III plant

is only an expansion and not a standalone project and hence, the infrastructure and

foreshore facilities shall be common for the NCTPS complex power plants.

10. It is submitted that EC and CRZ clearances for expansion by addition of IX 800MW

(Stage-III), North Che IInd Thermal Power Plant was obtained from the MinistrY of
Environment, Forest and Climate Change (MoEFCC) vide Ref No- J-13012/14/2012-

IA.II(T) dated 20.01.2016, subject to various conditions. The clearances were accorded

under the provisions of EIA Notification dated September 14, 2006 and CRZ Notificatlonp

20119 along with subsequ6nt amendments. The validity of the EC and CRZ clearances were

MPb / 11 v

CHiEF E8G%N£ER / ELECTRICAL
N(YPP STAX}= - iII
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11. It is submiued that the validity of the EC for Stage_III project was extended tin 19.01.2024

due to the COVID-19 Pandemic since the period from 1/4/2020 to 31/03/2021 was not

considered for the period of validity as per the substituted clause 9A provided in MoEFCC

notification s.o.221 (E) dated 18/01/2021. The validity was nIH.her extended for three

more years, i.e., up to 19.01.2027 as per the MoEFCC Office Memorandum dated
13.12.2022.

12 it is submitted that the validily of the CRZ clearance was increased from five to seven

y,„s, with p,o,isi.n t. f„,th„ ,,t,nd the validity for another three Years, vide MoEFCC:

Notification S.O.1002(E) dated 06.03.2018 amending the 2011 CM Notification. The

validity of the CRZ was further extended vide MoEFCC Notification S.O' 2903(E) dated

03.07.2023 whereby the period from 1/4/2020 to 31/03/2021 was not considered for the

period of validity in light of the COVID-19 pandemic' Ttnnfom’ as on date’ the CRZ

clearance stands extended till 19.01.2027.

13. It is submiued that the requisite “Consent to Establish” (CTE) under the Water Act, 1974

md Air Act 1981 were obtained on 13.04.2017 with validity UP to 12.04'2024'

Subsequently9 TNPGCL applied for extension of CTE under both acts on 18.09'2024 and

the validity was extended till 19.01.2027 vide Consent Order No'2403 159001562 and

No.2403259001565 dated 05.11.2024.

14. It is submitted that the EC clearly indicates that the clearance was granted for ''expanslon

by addido„ of 1*800 MW” sin„ th, NCTPP Stage – III pl'nt i' conceived and developed

to gen,rate pow„ using the ,xi,ting fa,ilities of NCTPP Stage-I and II, including the

foreshore facilities such as ash dyke of NCTPP. Therefore, the subsisting EC and CRZ

'.1,a,an'.es „e applicabl, f,r the entire NCTPS complex and the foreshore facilities that

„e p„t and pa,c,1 of the plant, essential for its hnctic)ning and does 110t warrant alW fresh

clearances under EIA Notification9 2005 and CRZ Notification’ 2011 '

15 it is submitted that the EC and (.--RZ clearance9 inter alia, explicitly record the followlng –

,. La.d „qui„d f,r the proposed expa11si011 is 190 acres which is located inside the

N(..-"TPS complex and entire land is in possession ofTANGEDC:O'

b. State Leve1 Coast:a Zone Management Authority (SCZMA) has recommended

clearan€.,e for foreshore facilities in its meeting dated 19'05'2015

c. Plant win be Iun on imported coal requirement of 2.09 MTPA which will be

sourced through MMTC New Delhi

16. It is submitted that the only applicable conditions pertaining to ash diWosal related to

“"'“'–:::”'”""-””“'-;– „ MW
CHIEF ENGiNEER / ELECTRICAL
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a.

b.

FIY ash and bottom ash would be collected and stored in silos and supplied to

cement/brick industries or sold through e-auctlon'

The power plant shall endeavour to enter into MoUs with NHAI, Associations of
cement industries and mulicipal authorities for ensuring full ash utilization. MoU

was executed with M/s Dalmia Cements (Bharat) Ltd for off take of nY ash from

the NCTPP Stage III plant.

The utilization of ash shall be done in a phased manner- The EC pennits a gradua1

increase in ash disposal/utilization, allowing for the disposal of ash in the initial

four years of operation as follows: 50% in the first Yeu9 75% in the second Year’

90% in the third year, and 100% thereaRer.

C.

17. It is submi11.ed that in the EIA report and the SCZMA meeting held on 19'05'2015’ based

on which the recommendation for EC and CRZ clearance was proposed, TANGEDCO has

categodcany infoHned that there would be no ash disposal in sea/river and 100% of dry fly
ash collection would be in silos and drY bottom ash would be disposed through the drY

bottom ash handling system. It was further submitted that only in case of emergencles'

bottom ash would be disposed in the ash dYke of NCTPS'

18. It is submitted that pursuant to O. A. No' 122 of 2021 and suo-mom case O'A' No' 162 of

2021 initiated by this Hon’ble Tribunal based on a news item published in the Times of

India newspaper titled “Another Pipeline leak at Ennore Power Plant”, this Hon’ble

Tribuna1 constituted a Joint Committee for inspection of the NCTPP Complex \’ide order

dated 07.06.2021. The Joint Committee after inspection ofNCTPP complex> submitted lts
„po,t .n 23.09.2021 a„d Oct,ber 2021, and has recom111ended tht TANGEDCO shall

rescue the activities pertaining to NCTPP Stage-III and Ennore SEZ power plants wnhln

the CM area in Kosasthalaiyar River, Buckingham canal/Backwaters onIY after obtalnlng

an amendment to the existing CRZ clearance from MoEFCC'

19. It is submitted that this Hon’ble Tribunal vide its judgment in 0. A No' 122 of 2021 and

O. A. N,. 162 .f 2021 d,t,d 31.01.2022 di„,t,d that TANGEDCO ';a11110t proceed f111the1

with .,msU,„.ti')n of pipeli„es f,r the Stage- III plant bY waY of a fiBre amendment to the

existing EC and CRZ clearances dated 20'O1-2016 without getting fresh permission rom
authorities. Additionally, this Hon’ble Tribunal imposed an environmenta1 conWensatlon

cost of Rs.50 Lakhs and the same has been paid bY the 2"d Respondent on 28'03'2022

20. It is ,ubmkt,d th,t based on the abo~„ j11dgement and the RCommendatic)r" of the J(”nt

Commil-ke appointed by this Horl’ble Tribunal, an application (No

IA/TN/THE/442379/2023 _ h„,in.R„, th, first amendment apphc;ati011) dated 29'08'2023

s e e k i n g arr1 e n d ][][F11 e ][][t t o t][][ e e xi angEL and (rRZ clearance wasH 1 g w:hMoEF(•(• Oor

T„*P: Yn..PT;-'-...-..*.,.',_
NeTP ID STAGE - III
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constnlction and laying of ash slurry pipelines for NCTPP Stage-III project' The SC:ZMA

recommended the above proposal and the Expert Appraisal CormniUee (EAC) on Therma1

P,.j„ts „„sid„ed the same in itS 2"d meeting held on 31'10'2023 to O1'11 '2023 where111

the amendment proposal was deferred and recommended for site visit bY a sub-commlttee

of the EAC.

21. It is submitted that a. sub_committee of the EAC constituted for inspection for laYing of ash

,I„„y ,„d „..ve,y pip,lin„ „i,it,d the NCTPS complex Q11 13.03.2024 and 14'03'2024

The sub-committee recommended, inter alia) to prepare a report on the design of ash slurrY

pipeline corridor for Stage – III plant and also an adequacY report on the carrYlng capacltY

of existing ash pond wherein ash from Stage I and Stage II is being disposed and emergencY

ash disposal of Stage – III plant is proposed. More importantly, the sub-commitLee also

recommended to explore the feasibility of using the existing ash sltnrY pipelines of Stage

I and Stage II plants for the proposed Stage III plant and prepare a report regarding the

same.

228 it is submitted that the recommendations of the sub_committee were considered by the

EAC dwing the IIa EAC meeting held on 27.06.2024 to 28.06.2024 which discussed

TANGEDCO,s amendment proposal (No: IPUTN/THE/475354/2024 – hereinafter the

second amendment proposal) submitted on 14'06'2024' This amendment proposa1

primarily sought a change from use of 100% imported coal to use of domestic and imported

coa1 in equa1 p,oportion in „.omplian'.e of MoEFCC O.M. dated 06.12.2023, and the same

was granted by the EAC subject to hlnlment of additional conditions prescribed thereIn

23. h is submitted that thereafter> the EAC in its 18th meeting held on 24'Of'20-5 agaln

„c,m,„d,d th, p,op,.„1 f., am„,dm,nt (,econd amendment propasa1) fc" change af

coal sowce subject to following additional conditions –

a. Withdrawa1 of proposal in IA/TN/THE/442379/2023 (first amendment prop')

b. Compliance with an the directions passed by the Hon’ble NGT vide its judgment

dated 05.07.2022 in o. A No.8 of 20169 filed by one Mr. R. Ravivarman (died)

24. It is submitted that this Hon’ble Tribunal vide judgement dated 05.07'2022 in O' A No'8 of

2016 issued the following substantive directions qua the present project:

,. T. '„,y .„ „ti,id„ ,t,i,dy in accordance with law and c011did011s imposed in EC

and consent granted by the State Pollution Control Board (SPCBy

b. To rep1,ce the old ash slurry carrYing pipelines and mi11imize nlt11re leaks tW tak11B

necessaqr precautions and preparing mechanisms for leak detection accordingly

c. To pay compensation already assessed by the SPCB in connected matters viz'’ O' IL

~""”“=”’“'-*"':““”:-"“'''”=”UP’
GRiEF EhIGI FiBER / £LECTFRiCAL
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25. It is submitted that all previousIY reported leakages in Stage-1 and Stage-II pipelines have

been pemanently recdned by replacement of old pipelines with new pipelines and nxlng

of leakages. As on date, there is no unauthorized discharge of ash slurrY, and no devlatlon

from the approved ash management plan. The present system ensures environmental

safeguards, minimizes impact on CRZ areas and balances the imperati"’e of uninterrupted

p. w„ gene,ati.„ with „,„i„„m,ntal protection. Ftlrthermore> the compe11satiol= cost of

Rs.50 Lakhs imposed by this Hon’ble Tribunal in O. A No. 162 of 2021 and connected

maKers has been paid by the 2nd Respondent on 28.03.2022. Therefore, all pre-requISIte

conditions for operationalising the Stage _ III power plant have been satisfied and NCTPS

is in strict compliance with EC9 CRZ clearance and CTE'

26. It is submitted that the EAC in its 18n meeting held on 24'O1'2025 recorded that the

CommiU,ee has deliberated on the additional information regarding the ash handling and

,bsp.s,1 plans submitted by the TANGEDCO as mandated bY the EAC and MoEFC:C and

found it to be satisfactory . The ash management plan submitted is as follows –

a. ASH HANDLING _ to be done using newly constructed silos. 2 x 2520 MT silos

for handling fly ash m,d 1 * 1800 MT ,nO fo, b,.,tto,n ,sh ,,,c„,tio'" Bottom ash

is initially evacuated in the drY tYpe through closed conveYor SYstem UP to the

intermediate silo and from there bY pipelme'

b. ASH UTm_izATI(.')N - The ash will be sold to cement / brick industries thlough e-

auction as being followed in NCTPS Stage I and II. The fly ash will be loaded in

(,losed trucks/bulkers through telescopic SPout assembIY of nY ash silo and

t„„spon,d to „m„,t/b,ick companies. The bottom ash will be cc)11diti(”led kW

quenching with water (18m3/hour) and will be loaded in truck and covered with

tmpaulin for t,a„sp,.rM,g. H,n,',) 100% ash Utili”tion will be achieved as per

MoEFCC Notification dated 3 1.12.2021.

c. ASH DISPOSAL IN EMERGENCy - in case of emergency, both fIY and bottom

ash win be made as slurry and transported to existing NCTPS ash dYke through

existing ash pipelines ofNCTPS. Water required for making slurry will be around

8082 m3/day) which will be sourced from CT blow dO\Am pump and guard pond

water (reject sea water). 12 Nos piezometric wells are alreadY available in and

around the e,i,ti„g ,sh dyke of NCTPS. It is ,SSU,ed that the ash slurry pipel111es

win be monitored to avoid any leakages to protect the nearbY area'

27. It is submitted that in the 19th EAC meeting hId on ll'02'2025’ the Commlttee

recommended the withdrawa1 of proposal No: IA/TN/THE/442379/2023 aBer belng

satisfied with TANGEDCO's plan to connect the ash slurry pipelines of NCTPS Stage –

Ill to the existing slurry pipelines of NCTPS Stage – II’ as recommended by the sub-
as mentionedlnes

M/„"
CHiEF ENGiNEER / ELECTRICAL
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above were submitted before the EAC. Upon their satisfaction of compliance wah

conditions prescribed earlier and following the revised approach, th amendment proposa1

No: IA/IN/THE/442379/2023 specific to the laying of pipelines was withdrawn'
Ph

28. It is submHI.ed that in compliance of the recommendations by the sub-committee of EAC,

TANGEDCO represented before the EAC that the ash slurrY pipelines of Stage-III will be

connected to the existing ash slurrY pipelines of Stage-II instead of construct11W new

pip,hn„ the„by t. mi„i„,i„ e„,i„n„„ntal impact and existing ash pond of NC:TPS is

sufficient as ash win be disposed of promptly to cement9 fIY ash brick industries and other

works. Usage of existing ash slurry pipelines will be undertaken only dudrB unavoidable

and emergency circumstances.

29. It is submitted that the second amendment proposal (No: 475354/2024) was filed along

with additional EIA study report regarding cMnge in coal source from 100% imported to

mix of domestic and imported coal in 50:50 ratio was furtlnr reconunended to EAC-

Therma1. The MoEFCC vide approval dated 08.03.2025 granted the annndment in EC

and CRZ clearance dated 20.01.2016 to the project Ix800MW Stage III plant’ includlng

the foreshore facilities.

30. 1 categorically submit that all the required statutory clearances mandated under relevant

Environmenta1 and other laws have been obtained bY the 2"d and 3'd Respondents' As on

date there are no deviations or alterations from the details alreadY submitted to the

„ti,f„tion of the MoEFCC and relevant EAC for th proposed proje':t’ especia11Y with

respect to the ash management plan and transportation pipellnes'

31. It is submM.ed that this Hon’ble Tribunal has emphasized in its judgment dated 20'02'20 13

in R. Veeramani v. Secre.tanf) PWD! Appeal No. 31 of 2012 that "Me Tribunal has to strike

, bd„n„ b,tw„„ th, impt,m,nt,tion of project...i„ public htteTest-„CWt the o"' side '2"a

th, ,„~i,.„m,„t,I impact that is likeIY to be caused„'on the Qther" a11d held that where

deficiencies do not gi,, ,i„ t, ,„y „,b,t,„ti,, ,„„i„,„„„„t'I ~i'I'tions, "if would ”':ff"e

to impose necessa,y conditio„s to be complied with bY the proponey’ rathe1 than quashlng

the clearance or halting the project. The Stage – III project is implemented in pubIIC

interest) without any serious damage to ecology as it is mitigated by way ofcoHWrehenslve

p„,ed„„, f„ p„t„ti,n of environment (such as th ash management plan) as approved

by th, „1,,,.t ,t,t„to,y auth„ities. The ash management plan has been examined tW the

EAC safeguards have been imposed9 and emergency utilizations of existing pipellnes is

,eg„latorily permitted. The applicant has failed to establish a=W (”lg0@ enviranmenta

damage or breach of statutory conditions and must be put to

CHiEF ENGiNEER / ELECTRICAL
NCTPP STAGE = iII
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32. It is submited that the primary mode of ash handling for Stage-III is drY ash collectlon

through ,i1„> with ny „h b,i„g f„ny ,„,''u,t,d ,„d ”'ppli'd to cement and fly ash brick
manufacturing units pursuant to executed MoUs, ensuring progressive uhllzatlon in

accordance with the approved ash management plan' Bottom ash is also handled m a

controHed manner and disposed as per approved norms' Utilization of ash slunY pipehnes

is envisaged only under emergency conditions and, in such circumstances’ the existing ash

,1„ny pip,lin„ .f NCTPS St,g,-II „, „tilized, as recommended bY the EAC, therebY

obviating the need for construction of any new pipelines or ash ponds' Therefore’ the

extraordinary relief of granting of injunction does not arise, and the balance of convenlence

hes in pe,mitting ,egul,t,d .p,ration ,f th, Stage-III power plant s11bject to oversight

rather than stalling a critical public utilitY project'

PAIRWISE REPLY

33. It is submitted that the a\,erments made in para no.1 of tk application are admitted to the

limited extent that the NCTPP Stage-III unit was SYrKluDnized with oil on 07'03'2024 and

the unit underwent continuous trial operations with coal firing from 17'03'2024' The triM

,p„,tion was SUCCeSSfLlny compIeted on 24'O1 '2026 and is (Wuating at a capacitY of

600MW_800MW. COD has been declared with effect from 24.01 '2026 vide MD/TNPG(=L

p„ce,di„gs N..06 dat,d 29.01.2026. Th, said t,ial operation was carried out strictIY 111

accordance with the subsisting EC and CRZ Clearance dated 20'O1'2016 as amended and

extended by MoEFCC’ approval dated 08.03.2025 .

34. It is submMed that the averments made in para no.2 of the application are vehemently

d,nied a, fa1,el mis„.o„,..,i,ed ,nd 1,g,ny unt,„able since the EC and CRZ approvals for

the existing procedure for ash disposal and wet ash pond management of Stage – II were

already obtained in Clause 11 and 13 of EC dated IO'05'1996' There is no requirement for

a fresh EC or CM clearance separately for NCTPS Stage- III since it is onIY an expanslon

p,')j„t co.,ei„,d to ,p„,t, using the existing ash management infrast"lct11re and

foreshore facilities of NC. TPS Stage I and Stage II, which form an integral and inseparable

p,rt of the original project approvals' The applicant has deliberateIY stppressed the fact
th,t th, ,,i,ting EC and CRZ clearances expressIY contemplate use ofc')mm011 foreshore

facilities, including ash dyke and pipelines, which remain valid and subslstlng

35. 1 hlaher submit that th, ,n,,gati,n m,d, in p„, „,..2 of th, 'ppb''tion that the ash pol=d

was not envisaged in the EIA Report is vehemently denied as misleading, factually

in,o,'„t ,nd 1,g,ny unt,n,ble since the Rapid EIA Report fc" propc)sed NCTPS (IX

800MW) Themal Power Plant) prepared by M/s.Ramky Enviro Engineers Ltd') Hyderabad

M,,-2015 and submitted to M')EFCC explicitIY addressed the_ rW11iremeTlt f: the..M/„'#
CHiEF ENGiNEER / £L{:{<=7iqieAL
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em„g,„,y di,p.„1 .f „h ,nd „h p,„d f„ th, Stage III plant. The report clearIY stated

that emergency disposal may be required for approximately 8 days per year over the plant s

25_yea, design p,riod. The n,c„s„y d,tails regarding ash generation and the ash p011d

requirement we,e thoroughly discussed within the EIA Report, specificalIY under Table
9.5.1.2 ald in Para 2.7 under Ash Handling Plant. Furthermore, the EC obtained for Stage

In explicitly accounts for the utilization of ash in a phased manner' The EC permlts a

g„d„a1 in.r,,s, i„ a,h dispo,al/utilization, allowing for the disposaI of ash in the initial

f,„, y„„ ',f „p„,tion „ f„11.w„ 50% i„ th, first year, 75% in the second Year> 90% 111

the third year! and 100% thereafter. This phased requirement! sanctioned bY the EC’

inherently necessitates the availabilitY and use of an ash pond/dYke for the tenWorarY

storage of unutilized ash during the initial phase of operation' The ash pond recFnrement

of Stage III was) therefore) clearly mentioned and envisaged in the EIA Report itself) and

its utilization is managed strictIY as per th conditions stipulated in the Environmenta1

Clearance dated 20.01.20 1 6.

36. It is submitted that the averments made in para no.3 of the application alleging illegal
commencement of construction of pipelines across the KosasthalaiYar river and lts

backwaters 'without mandatorY clearances’ is denied as baseless and misleading since the

construction was undertaken pursuant to EC and CRZ approval dated 20'O1-2016 which

express1,r ,o„t,mp1,t,d th, u,e .f c',n,m„„ f.„sho'e f”ilides for the fLmctiorli11g of

upcoming Stage – III plant. Upon issues being raised and 0. A. No. 122 of 2021 being taken

UP by this Hon’ble Tribunal, the 2nd and 3rd Respondents have scrupuIousIy COHWlied with

an directions issued by this Hon’ble Tribunal therein including stoppage of disputed works’

approaching MoE.FCC for amendment in the EC & CRZ clearance and strictly following

the Joint Committee's recommendations. It is therefore submitted that there is no

co„tin„ing inegality „o, „,bsisting violation as alleged and misrepresented W the

apphca,it. Th, „,e ,f,,isti„g ,sh sI„„y pip'Ii"” i' ”'tricted only to emergencY “tuatl011s

which is bUy permissible under the existing approvals'

37. It i, ,„bmitted that the a\,erments made in para 110.4 of the applicad011 is a matter ofrec(:)rd'

This Hon9ble Tribuna1 had directed the Respondents to approach the competent authorltles

for appropriate clearances in accordance with law and the same has been duly con@lied

with in 1,U„ and spi,it. Pursuant to the jtldgl=lent, all disputed works were hahed’

„mp„„,do„ w,s p,id a, di„cted and amendment apphcati')11 was also stlbmitted to the

MoEFC(.-. The proposal was examined in detail by way of EIA studies, SCZMA

recommendations, EAC and its sub-committee’s scrutlnY'

38 it is submMed that the a\,erments made in para no.5 of the application are admitted only to

""“"-"""’“" "' ~’:";'- : WO):,'9+
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restricted laying of new> additional and independent facilitY of ash slurrY pipelilns without

fresh appraisal or clearance. This was in the factual context pertaining to proposed new'
fresh (,.onstructions in CM areas. Thereafter, upon detailed examination, the EAC and lts

sub_commiu.ee recommended utilization of the existing facilities (ash slurry pipeline) of

Stages I and II and avoid construction of new pipelines in order to minimize environmental

impact. Acting upon the expert recommendations) the 2"d and 3'd Respondents withdrew

the proposal for new pipelines, and no fresh pipeline has been constructed' The dlrectlons

of this Hon’ble Tribunal stand fully complied with.

39. It is submi1,1.ed that the averments made in para no.6 of the application that filing of

amendment of EC dated 20.01.2016 is in violation of the judgment of this Hon’ble Tribunal

iS wholly denied as vexatious, misleading and legally unsustailmble since the 2nd and 3r

R„p,„d,nt, fully c',mph,d with th, s,id di„,ti,„, i„"”d therein by stopping all disputed

works and approached the competent authorities for appraisal in accordance with law- The

amendment application was not an attempt to bYpass or violate tIn judgment of thls
Hon’ble Tribuna1, but a bona fide step undertaken to place the proposal before MoEFCC

for expert appraisal under the relevant 2006 EIA Notification and 2011 CRZ Notificatlon'
Therefore, any a11egation of violation of judgment of this Hon’ble Tribunal is who11Y

unfounded! misleading and the applicant is put to strict proof of the same'

40. It is submitted that the averments made in para no.7 of the application is a matter of record

therefore! no response is warranted. The application dated 04.03.2023 filed before the

DCZMA, as referred to by the applicant) was part of tIn statutorY conWhance process

undertaken pursuant to the directions of this Hon’ble Tribunal and the recommendatlons

of the NGT Joint Committee in O. A. No.122 of 2021' Th proposal was submitted along

with ,eq„i,ite technical details and EIA inputs, strictIY in accorda11ce with the proced11re

p,e,'.,ib,d u„d„ th, CRZ N,tincation, 2011. Mere nling of such an applicati011 before the

DCZMA cannot be construed as a violation of the Tribunal’s judgment, especialIY when

no construction activity was carried out pending regulatorY scrutlnY'

41. h is submitted that the a\,erments made in para no.8 of tb application is a matter of record

therefore, no response is warranted. The application nled before the SCZMA in June 2023

w„ , ,',„,eq„„ntia1 a.d m„,dato,y step in the statutorY appraisal process 1111der the CRZ

Notification, 2011. The Tamil Nadu SCZM A examined the proposaI in its meetilW and

„„,d,d its observations, which were threafter fonvarded to the M')EFCC as paFt of the

p„,c,ibed ,egul,tory mechanism. The applicant has selectiveIY relied on annex-lres

without appreciating th, „guI,t'„y c,.„text a.d stat.tory mandate governing the said

process.

a. & gT'#
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421 it js submiUed that the averments made in para no.9 of the application is a matter of record

there i)re) no response is warranted. The application for amendment dated 29'08'2023 filed

before the MoE]rCC under proposal No. 1NTN/THE/442379/2023 seeking amendment to

EC and CRZ clearance for laying new ash slurry pipeline for Stage III was made only aBer

obtaining recommendations from the DCZMA and TNSCZMA and in hIll compliance with
the EIA NotifIcation) 2006. The EAC - Thermal projects subsequently considered the

mnendment proposal and recommended a site visit by a Sub-Committee' Accordingly’ the

S„b_C„,mmM.e, .f the EAC ~i,it,d the NCTPS Complex (13'03-2024 and 14'03'2024)

Upon such expert appraisal, the EAC sub-commMee recommended OQloring. T
„tilis,tio„ of exi,ting St,ge-I and St,ge-11 ash slurrY pipelines therebY m11111=11-1g

environmental impact instead of constructing new pipelines. Acting upon this reWllato IV

guidance, the 2"' ,nd 3rd R,SPO„d,nts withd'ew the amendment application for 11:~

pipelines altogether. It is therefore submitted that the regulatory process culminated iT

abandor,me„t of the prop,sa1 itself and choosing the environmentalIY preferred and

regulatodIY recommended option of utilizing the existing infrastructure for

contingencY use) leaving no subsisdng violation or illegality as alleged by the applicant

43 it is submiUed that the allegation, made in pa,a no.10 of the apph'adon are vehementIY

denied as false) exaggerated and misleading because the representations dated 28'10'2023

and 05.04.2024 referred to by the applicant Here duly taken note of by the Respondent

authorities and were also considered during the EAC’s appraisal process' During the SIte

~i,it ,o„du,ted by the EAC S11b-Col:rlmittee on 13'03'2024 and 14'03-2024’ representa lves

.f th, 1„,1 fishing community a.m Katt„k„ppam, i':'h=ding M'' S'i"i"-=“: a-d M'

Karunakaran) pahcipated in discussions at the project site conference hall and raised

conceals regarding the adequacY of the ash dyke and leakage issues in the existing Stage

land Stage-II ash slurrY pipellnes'

meeting9 and are as follows –

a. NCTPS Stage_I has 5 Nos. of Ash slurry disposal lines running from the Ash

handling pump house to tIe ash dYke'

b. Pipelines 2 & 3 have already been replaced with new lines due to frequent leakages

and punctures.

,. F„ th, remaining three pipeIiIBS, tenders have bee11 noated for replaceme11t’ an'

,mti1 „p1„em,nt i, complete, those pipelilBS are not being used

d. The 2„d Respondents ass„,ed that r,gular m,nitoring is being done regard111g

pipeline integrity, and an mitigating measures are being taken from tIme to tIme

c+TRieIAL
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e. The existing a,h dyke c,n,ists of a primary pond (1 15 Ha) and a secondarY pond

(15.5 H,). Th, total designed capacitY of th p011d is 57'5 Lakh (:tl'm'

f The stock of ash as on the date of the inspection was 26-96 lakh Cu'm confirmlng

that sufficient residual capacity exists in the ash pond to handle emergency disposal

requirements for NCTPS Stage III
k is therefore submiRed that the allegation of inaction or fraud is demonstrably false

and contrary to the official record.

45. It is submitted that the averments made in para no'll of the application are vexatlous’

misleading and legany untenable and are denied in its entiretY as follows

a. The EAC considered the new amendment proposal submitted by the 2n ReWondent

vide proposal No. 1AJTN/THE/475354/20243 for change in coal source from use of

100% Imported coal to use a mix of domestic coal as well as imported coal in ratIO

of 50%_50% proportion for the NCTPS Stage III project'

b. During this review! the EAC comprehensively took into account the earIIer

requested design r,p„t f„ „,w St,g, _ III pipeli"e' 'nd th' feasibility of using

,*i,ting pipelines a, ,cne,ted in Agenda No.18.4.2 iv in th 18th EAC meetlng S

minutes

c. This also included the compliance reports submiUed bY the 2n Respondent in

„,p,'.t of th, „c„mm,nd,tions of the EAC Stlb-Commitke site visit' which %”re

relevant to the earlier proposal under consideration' Tk EAC found the conWllance

nlrniShed by the 2ndRespondent was satisfactory.

Fc)mowing this, the amendment application for tIn change of coa1 mlx source was

recommended for approval, subject to th withdrawal of the earlier amendment

application submitted vide Proposal No. 1AyTN/THE/442379/2023 for the laying

of new ash slurry pipelines

I futher submit that the amendment in EC for change of coal source mix dated

08.03.2025 ,.„„, E„,i,',nm,„t,I Imp„t Assessment (EIA) study canducted bY

M7s. Cholama,nd,1,m MS Ri,k s„,i.,s Ltd., Ch,n„,i f'r the ash slurry pipel111e'

the Ash Management Plan for the enhanced ash generation quandty9 has deliberated

ab,ut utilizing ash slurry pipelines of Stage-I & II and c011armed the adequacY of

the existing Stage I ash pond for use by the Stage III disposal'

1 submit that the decision of TANGEDCO to utilize the existing ash slurrY pipellnes

of N(... TPS Stage _ 1 & II was taken judiciously in line with recommendations of

the sub_committee ,f EAC, a, m,„ti,.n,d ,„d ,nn,*'d with the minutes of the

lIM EA(.... meeting dated 16.07.2024. This decision was made specifically to

minimize environmental impact, avoid unnecessary constnlction in sensitive CR'

areas9 which is in line with environmentally sound project management practlces

Hddand save public exchequer' , V

eHiEF EhIGiNgER I £L£CTR ICAL
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g. CIUcially) NCTPP Stage-III will dispose of ash slurry only in emergencies' Both

Fly Ash and Bottom Ash generated during normal operation aTe mandatorlIY

handed and disposed of in 100% dry form. The reliance on the existing slurrY

pipeline is „estricted strictly to emergencY situations onIY during truckers’ strike

h. Since) the commencement of the trial operation from March 2024 onwards, the

St,g,-111, h,s g,„„,t,d 100% dry ny ash and bottom ash and properIY disposed

md handled by transporting though truckers for vendors for manufacturing of

cement9 fly ash bricks9 etc.) necessity of wet disposal of ash slurry from Stage-III

has not raised so far. As of nows the NCTPP Stage-III ash slum SYstem has not

been bUy connected to the existing Stage II ash slurrY disposal pipeline, onIY near

Stage_III end9 pipeline of Stage-III has been connected to Stage II line- The plant is

currently relying exclusively on the 100% dry ash utilization method'

i. The plant's substantial silo stocking capacitY both drY fIY ash and bottom ash

(approximately two days' worth of ash generation at full load) acts as an inherent

buffer. This capacjty is sufficient to manage even typical contingency scenario' vlz

truckers' strikes9 without immediate recourse to wet disposal-

j. Therefore, the plant is operating in full compliance with the em'’honmentally

preferred dry ash method) and the immediate use/necessity of the ash slurry disposal

for Stage-Ill to Stage-I dYke arises onIY during ennrgencY as stated alreadY

46 it is submitted that the avements made in para no.12 of the application are false,

mi,1e,ding and b,s,d .n i„C,.„„..t t„;h„i,al „,umpti'ns since the existing ash sIurTY

disp„)sa1 pipeh„,s a„d ,sh dyke inf,a,tructure of NCTPS Stage-I and Stage-II are nllIY

functional9 designed) renewed and maintained in compliance with statutory norms and

directions of this Hon’ble Tribunal. The application is put to strict proof of the same'

a AU of 5 nos. ASDL are continuously in service, convey the Wet ash slurry [mixed

with De<.anted Recovery water (Saline water)] to the PrimarY Pond of the Ash dYke

located around 5.5 KM away from NCTPS –l'

b. An ash slurry disposal lines of Stage-I have been completeIY renewed pursuant to

directions issued in O' A. No-08 of 20 16'

c. The allegations of leakage are incorrect) as the instances referred to pertain only to

minor O_ring weepages in recovery water pipelines carrYing decanted sallne water

and not wet ash slwl.y. There is no evidence of structural failure, slurrY discharge

or environmenta1 contamination. Continuous nK)nitoring/patrolling of ASDl' are

“"=“”'-”""'”- *& r'A
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47. It is submitted that the apprehension regarding the capacity and design of the existing Ash

Slurry Disposal pipelines levelled in para no.12 of the application is an attempt to mislead

this Hon’ble Tribunal and based on an incorrect premise as the Stage-Ill plant is designed

to generate and handle 100% Dry Ash (both Fly Ash and Bottom Ash). For the limited use

during an emergency, the existing Ash Slurry Disposal Pipeline of Stage-II infrastructure

is adequate. The pipeline dimensions and capacity of ash slurrY pump of the Stage-III

(NCTPP III Ash slurry pipe line designed for 250 mm ID and 324 MM OD) are9 in fact> of

a lesser size compared to those of NCTPS Stage-1 (336 MM ID, 406mm OD) and NCTPS

Stage-I1 (275MM ID, 355.6mm OD). This comparison demonstrates that the existlng

system has the capacity to handle any marginal or temporary requirement during an

emergency .

48. It is submitted that the averments made in para no.13 of the application are misconcelved,

legally untenable with an intention to mislead this Hon’ble Tribunal because the NCTPS

Stage _ III plant is not another9 separate plant but is an expansion and utilisation of existing

infrastructure of the NCTPC Complex, as specified in the EC itself. It can be observed in

the minutes of the 11 th EAC meeting that even the EAC sub-committee recommended to

explore the feasibility of utilising the existing Ash SlurrY pipelines of Stage-I and II for

“"”''”"''"'”'“”-'::”'“M""“"";:,-':M;+-IT
CHiEF ENG}?@ ER / ELEC-TR gOAL

NF/TPP STAGE „ Ill
NCTf3= ?Gs'r. Ci3ei-In:,} - 120.

Ash Slurry Disposal line infrastructure for Stage-II involves 3 nos. Pipelines (A, B

& C streams) for slurry disposal and 2nos. pipelines for recovery water.

As of now, Stage-II is relied on to use the ash slurry disposal lines onIY in

emergency situations such as festivals, heavy rain, when tnrckers are on strike or

whenever the bulker movements are very less.

Whenever the ash slurry disposal system of Stage-II put into service in emergencY

conditions, regular monitoring/patrolling will be conducted to detect any

leakage/defect if any and will be attended immediately. The replacement of basalt

pipe, both ash slurry line and recovery lines are being carried out bY

preventive/breakdown maintenance.

The available one number Ash slurry Disposal pipeline of Stage-II has been spared

to connect for slurry disposal of Stage-III as per the recommendations of the sub-

committee of EAC.

Both fly ash and bottom ash generated from the operation, collected through

respective silos and disposed of through bulkers and trucks for external agencies

for manufacturing of cement, fly ash bricks and land filling bY open tender.

Further, the ash dyke has sufficient residual capacity, is continuously monitored,

and is used only as a contingency facility. The allegation of illegal expansion of the

ash pond is categorically denied, as no unauthorised expansion has taken place.

d.

e.

f.

g.

h

1.



16

capacity to accommodate the proposed ash slurry from Stage-III since they were already-

cleared infrastructure (NCTPS Stage I & II pipelines and ash dyke) of NCTPS complex. In

compliance with the recommendations of EAC sub-committee, it was submitted to the

MoEFCC that TANGEDCO will connect the ash slurry pipelines of Stage-III to the

existing ash slurry pipeline infrastructure of Stage I & II instead of constructing new

pipelines thereby to minimize environmental impact. The existing ash pond of NCTPS is

presently sufficient as ash will be disposed of promptly to cement or fly ash brick industries

and other works. The allegation that such utilisation is “utterly illegal” is contrary to the

statutory records and ignores the fact that the competent authorities have actively examined

and guided the respondents through the statutory process.

49. It is submitted that the averments made in para no.14 of the application are false9

misleading and are therefore denied in entirety and the application is put to strict proof of

the same because there is no illegal dumping of fly ash 'or bottom ash within the NCTPP

Stage-III premises as alleged.

a. The ash handling system of Stage-III is based on 100% dry ash extraction, wherein

fly ash and bottom ash generated are collected in their respective hoppers and

directly conveyed to designated ash silos. From the silos, the ash is lifted on a daiIY

basis by authorized vendors through bulkers and tipper lorries strictIY in accordance

with the approved ash utilization plan, and detailed records of ash generation and

lining are maintained. It is categorically stated that no ash is dumped within the

project premIses.

b. The only exception pertains to hard clinkers formed in the boiler which are CIUShed9

evacuated via the bottom ash conveying system in the semi broken condltlon

(40mm -50mm), and collected through a bypass chute into tipper/lorries so as to

avoid choking of conveying pipe led to bottom ash silos. The collected) CIUShed

clinkers are temporarily stored and transported to ash dyke through closed trucks-

c. Throughout the trial operation of Stage-III plant during March 2024 to October

2025, about 5445MT hard clinkers waste has generated and the same is disposed

through closed trucks to ash dyke.

The allegation of unauthorized dumping is therefore wholly denied baseless.

50. It is submitted that the averments made in para no.15 and 16 of the application are baldp

false, speculative and therefore denied in entirety since there is no proposal to routineIY

discharge ash from NCTPP Stage-III through the existing pipelines and ash pond of Stage-

I and Stage-II, and no fait accompli is being created as alleged.

a. NC''TPP Stage_III is designed for 100% dry ash handling, wherein both fly ash and

bottom ash are generated, collected and disposed through silos and authorizedWPvendors. A

CHIEF ENg!!’ gEER / ELECTRiCAL
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b. Operating at full load, the plant generates approximateIY 1600 MT of ash per daY,

whereas the plant is equipped with thee ash silos having a substantial stocking

capacH), (Fly Ash Silo _ 2 nos. X 2520MT and Bottom Ash silo-IX 1800MT),
which can stock the ash evacuated from the boiler with storage capacitY for

approximately minimum two days.

Daily lifting of ash by designated vendors is maintained at approximateIY 1600

MT/day> and silo levels are consequently maintained at only 10% of capacitY.

Consequently, the necessity for wet ash disposal to the ash dYke does not aFlse

during normal operations and is envisaged only as a contingencY durlng rare

emergency situations such as transport disruptions.

C.

d.

51. 1 further submit that the Rapid EIA study conducted by M/s.RamkY Enviro Engineers Ltd,

Hyderabad for proposed NCTPS (lx800MW Stage III) on MaY-2015, EIA Report for

laying ash slurry pipelines and Recovery water pipelines from NCTPP Stage-III to NCTPS

Ash Dyke on March-2023 and Additional Impact Assessment and Revised EMP for change

of coal - NCTPS (Ix 800MW Stage III) on May-2024, conducted bY M/s.Cholamandalam

MS Risk Services9 Chennai and M/s. Re Sustainability Solutions Private Limited,

Hyderabad respectively? all three reports explicitly recognised the requirement of a

contingency for the emergency disposal of wet ash and ash pond area for Stage-III plant'

Hence9 the plea for injunction and the claim of balance of convenience are wholIY

unfounded and contrary to the statutory clearances obtained.

52. It is submitted that the averments made in para no.16 of the appllcatlon are vexatlous,

misleading and legally untenable because the provision for emergencY disposal of wet ash

has also been duly studied, assessed and incorporated in the approved ash management

plan> in as much as the emphasis on real-time utilization of ash through drY handllng

systems. TANGEDCO/NCTPS Stage-III maintains its primarY commitment to 100% drY

ash disposal/utilization after 4th year of operation as mandated in EC under “General

condition _ Point B(viii)”! and has adopted the EAC sub-committee’s primarY

recommendation) focusing on utilizing the existing ash slurrY pipelines of Stage-l & II for

disposal of Stage_Ill ash during contingency i.e! truckers strike and others etc. Hence, fresh

clearance/application for conveying Stage-III ash through pipelines aId ash pond as stated

by the applicant does not arise.

53. It is submitted that the sweeping allegations regarding pollution of Ennore creek are

unsupported by any technical evidence and ignore the extensive regulatorY oversight

governing the project. The present application, filed with the apparent mallclous lntent to
in the State of

*&#"
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Tamil Nadu, is clearly an abuse of the process of law and is liable to be rejected in the

larger public interest.

In light of the facts and submissions stated above, it is submitted that this Hon’ble Tribunal may

be pleased to dismiss the Original Application with extensive costs, and pass such further orders

as it deems fit and proper in the facts and circumstances of the case, and render justice.

F

Dated at Chennai this the3 J J day of March 2026.

, xS

Counsel for th£Re3bondents No.2 and 3

S, T. RAJ'A,
b.Is, ?'\: :>. 1 192/1999

S{ar: ' Ir- a C DUll seI for
(l-? IF i)!: L /I ': -' :-i ? i) -CL. ) (-l-F'J(3ECL)
,' q . (; aor) 'eS .S;trt•: Pt , Chennai-1

Err,ait: or, s.= .'dr-nd, ' ,/ocdlr,(,:']Fnail.corn

Celt: 94440 27723

Respondents No.2 and 3

CHiEF ENGiNEER / ELECTRICAL
NCTPF> STAGE - III

'NeT?$ POST, C}}anna i - 120.
VERIFICATION

I, M. SETHURAMAN, son of G. MURUGES AN, Chief Engineer, NCTPP Stage III, having office

at Athipattu, Chennai 600 120 do hereby verify that the contents of paragraphs 1 to 53 of this RepIY

statement are true and correct to my knowledge, derived from the records of the Respondent

Companies, and no part of it is false and nothing material has been concealed therefrom.

gt
Verified at Chennai this the g> day of March 2026

K bT&
Respondent no.2
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Paryavaran Bhawan, J4r B
jpga b ISP. tE bTSAliganj, New

Dated: 20.01.20

M is Tamil Nadu Generation & Distribution Corporation ,IJtd'

{A successor entity of TNEB) ,
'.'9th Floor Western Wing, NPKRR Maaligai,

{} ? S jhRl$$ '144: Anna Sal'i, Sh'nn'i-2,
\:- - L J '--'’ ./D '-]-elefax: - 044-28320878; E.mail:- cepr{@tnebnet.org

\ .; ;. ' .r . :Stlb: Environmental Clearance for Expansion by addition oJ' lx800 MW
(Stage-III), North Chennai TPP and CRZ CZearance for foreshore

1 L { i eh 157 /actZtties at ViZZages Ennorf & Puzhuditralckam, Tatuk Portnedl
t J Ii 'i i tJ ' District Thiruuallur, Tamil Nadu by M/s Tamil Nadu Generation &

Distribution Corporation Ltd. (TANGEDCO).

LI

'0

d
FiT

i'\{#b':>;+
}H' an

This has reference to your online application dated 26.05.2015 and
additional information/documents submitted vide letter dated 18.11.2015 .&
20.11.2015 w.r.t the aforesaid project. This Ministry has examined the proposal. 'It
is inter-alia, noted that the ToR for preparation of EIA/EMP report was accorded bY
the Ministry on 28.Q5.2012 and the validity of TOR was extended upto 27-05.2015
on 08.09.2014. Public Hearing was conducted on 05.03.2015. The State leVel
CZMA in its meeting dated 19.05.2015 has recommended the CRZ clearance fOr
foreshore facilities

Sir

2. The land requireme IIt for the proposed expansion is 76.9 Ha (190 acreS),
which is located inside the NCTPS complex. Entire land is under possession of
TANGEDCO. There are no R&R issues. No further expansion is envisaged. There
are no National Parks, Sanctuaries, Elephant/Tiger Reserves, MigratorY
Routes/Wildlife Corridors within 10 km of the project site. The site is 500 m aw PY

from High Tide Line (HTL) of Sea and 100 m away from the HFL of canal. The
project site is a graded area with necessary drains developed during execution bf
NCTPS Stage 1 project (3x2 10 MW). The capital and recurring cost towards EMP is
Rs. 480 Crores and 48 Crores respectively.

3. The imported coal requirement of 2.09 MTPA will be sourced through MM’FC,
New Delhi. FSA/MoU for Imported Coal MoU has been signed between MMI;C
limited, a GOI Enterprise and TANGEDCO on 25.05.2015 for supply of 2.51 Mm?A
of Coal for proposed NCTFS Stage IiI (lx800 MW) plant. The maximum sulphur apd
ash contents of the imported coal shall be 0.8% and 8% respectively. Ennore Port is
establishing Coal Berth 3 (CB 3) exclusively for the use of TANGEDCO in addition
to existing Coal Berth 1 & 2. It is proposed to transport coal from CB 3 to the
NCTPS Stage III plant site through closed belt conveyors since the coal conveYOr
route is well within Port and Power 'plant area alone. Kamarajar Port Limited
(erstwhile Ennore Port Limited) \’ide letter dated 28.07.2015 has consented fpr
handling of imported coal for the proposed expansion TPP. Radio activily and heavYmetal contents of coal to be sourced have been tested and the parameters are well
within limits.

4. The potable water of about 9 Ml,D required for the plant will be met bY
treating sea water in R,O. based desalination plant. The sea water (1,65,600 KLP)

Page 1 of 9
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5. The following facilities will be in C*RZ area.

les Pc:1; ::IoT rE::i = J :::Ibho ]: ft o3 ]i\:IAF•qpII +b:: g:dgJ kB : of 6 m for cM
::LYnaJT:}gel:nstles ISt'e1 frames) hr coal conveyor ,t ,i,ut 6 m/8 ,n +„m

!LR: ::=:: :};I:rie: :ITliT J pipes on tIle goITV IT:'1 V ', TUng_ $t,,

i.

ii .

iIi .

IV.

the pfovision? of . EIA Notification dated September 14, 2006 & subsequ8nt

:i][:hgFg ][::Lie= :ic:: ::1 n2 ST 1 :)]5: : Lee:r== F :7l: e:: 1==!= { : EIITE : : :jEt tfc :iT; Eg :of the following Specific and General conditions. ---- –– - –-'--- - - '-'-'-F

A• Specific Conditions:

(i) Explore .the feasibt-itY of multiple distribuUhg point -for thelitsclunge-cf coat@
u{ateF Into pre-cooling channel and aZso the widerang of tb pre-cootb&
channel.

(ii)

(111)

PP shall endeal;oF to enter into MoUs with NHAI, Associations of Cem&nt
Industries and Municipal Authorities for ensuring yun ash utilization.

As committed, FGD shall be installed to ensure emission below thres fWdlimits.

(iv)

(V)

Coal conveYance shall take place in closed conueyor and that there shall be '*no
open stacking of the coal in the CRZ area. ;

Te intake tuclter pipeline shall be laid as per provisions of CRZ No6Buti8=n I

a nbC A
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Disposal of hot water shall meet Tamil Nadu Pollution ContFoZ Bond (TNSPCB)(Vi)

norrrLS

shan be monitored at outLets of each of the unit (3 phasesi
(vii) Water temperature

ng ctumrLe! joining E7trrore creek.and also at pre-cook

(viii)
:I: ::Leg : : =rr1X =Z:)%;s (;frS;;irAqi aST: ;J:;;ErIgo ?roT?!) II:Tf2%cgIadSES
16.06.2015, shall be complied with.

(ix)

(X)

(Xi)

Explore to develop Green belt along the comeYof '

=:=3 E : ZsT : r;E :: i ga : pLI= = A t E:a :e£ = JILI s=::;7oeJI::i T::T= B b e d o n e a n

GLrea

E
E

(xii)
1:i=F :un : I: i ntt ) :=c: jinE: o8 E:cci i = F tEliaL := is : I = t: i :hS:b =o:iTIT late

(XUI)

yearly monitoring report.

!!q :: ::dJ: :c:a B : : :$;i:r\:+ ;iii: ::I= ; :a=:;t: IIl;/:T=rei{i
clearance.

(XiV)

(XV)

put in place.

environment fderLdly sludge disposal SYstem'

(XVi)

(N'iQ ,rh, so,, NOx ,nd Hg ,mi,,i.n, ,h,II n,t exceed IOO mg/Nm;' IOO r11g/N P3
and 0.03 mg/ Nm3 respectiveIY.

(XiX)

(mo

Th, ,p,,in, .„.at,, ..„,umpti.n ,hall not exceed 2.5 m3/MWh and zeT
waste water discharge shall be achieved'
(-oc of atlea.st 1..3 shall be adopted-
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(mi) Monitoring of surface water quantity and quality shall also be regularlyconducted and records maintained. The monitored data shall be submitted
to the Ministry regularly. Further, monitoring points shall be located
between the plant and drainage in the direction of flow of ground water :and
records maintained. Monitoring for heavy metals in ground water shall dso
be undertaken and results/findings submitted along with half yqarly
monitoring report.

'\

(xxii) A well designed rain water harvesting system shall be put in place within six
months, which shall comprise of rain water collection from the built up :and
open area in the plant premises and detailed record kept of the quantity of
water harvested every year and its use.

(xxiii) No water bodies including natural drainage system in the area shall be
disturbed due to activities associated with the setting up / operation of the
power plant.

(xxiv) Wastewater generated from the plant shall- be treated before dischargp to
comply limits prescribed by the SPCB/CPGB.

(XXV) Explore the commercial utilization of brine instead of discharging into se4.

(xxvi) Disposal of solid/liquid from Desalination plant shall comply with . the
prescribed standards and if need be, environmental safeguard measures by
providing balancing/neutralizing tank may bd- set up and operated regularly
& efficiently

(wvii) Sea water quality shall be continuously monitored for salinity, turbidity and
temperature at selective sites across the impacted zone including estuarine
waters. Mitigative measures shall be undertaken through institutes such as
Annamalai University for continuous preservation of mangroves and their
ecology. The monitoring data shall be uploaded on the company’s wet?site

and also submit to Regional Office of the Ministry every six months.

(xxviii} To minimize entrapment of even small marine flora and fauna, state of the
art low aperture intake screens with high effectiveness for impingement .andentrainInent and fishnet around intake shall be installed.

(>aix) Fish catch along the impacted zone of sea should be monitored periodi?alIY
by the Department of Fisheries, Government-- of - -Gujarat: -The pm#ect
proponent shall accordingly take up the matter with the FisherY Dept.) (!ovt'
of Gujarat from time to time.

(xm) The project proponent shall upload environmental qualitY monitored dab on
a regular basis on its website.

(xxxi) Marginalized section of society particularIY traditional fishertnel}
communities shall be identified based on 2011 population census data ;and
socio_economic study of the various strata of families such as those carrM§
out ’subsistence fishing, commercial fishing etc. shall be carried o!! :apd
impact on their livelihoods shall be assessed separateIY. Accordil}gl:Y:
sustainabLe welfare scherne/measures shall be unde£taken and statug of
implementation shall be submitted to the Re#onal Office of the Mlnlst1IY
within six months.

I
Jk)/ Page 4 of 9
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(xxxii} A state-of-the-art environmental laboratory at the project site shall be
established such that the laboratory has facilities for long term monitoring ofsea water quality and sediment in the impacted zone over and abov6 and
ambient air, soil quality analysis of the area. The proponent shall undertake
rnltrgative :neasures if there are any negative impacts.

(xxXiii) Additional son for leveling of the proposed site shall be generated within the
sites (to the extent possible) so that natural drainage system of the area is
protected and improved.

(XXXiV) Fu#tive enrission of fly ash (dry or wet) shall be controlled such th4t no
agricultural or non-agricultural land is affected. Damage to any land shall be
mitigated and sui-table compensation provided in consultation with the; local
Panchayat

+

El

F
!

b

k

(xxxv) FIY ash shall not be used for agricultural purpose. No mine void filling will
be undert£.ken as an option for ash utilization without adequate linihg of
mine with xuitable media such that no leachate shall take place at any point
of time. In case, the option of mine void filling is to be adopted, prior de(ai ledstudy of sc>iI characteristics of the mine area shall be undertaken froM an
institute of repute and adequate clay lining shall be ascertained by the State
Pollution Control Board and implementation done in close co-ordinatioN with
the State Pollution Control Board.

(XXXVi) FIY ash shall be collected in dry form and storage facility (silos) shall be
provided. Mercury and other heavy metals (As, Hg, Cr, Pb etc.) shall be
monitored in the bottom ash. No ash shall be disposed off in low lying a fea.

(xxxvii} Green Belt consisting of three tiers of plantations of native species all arj>undplant and at least 50 m width shall be raised. Wherever 50 m width ib not

feasible a 20 m width shall be raised and adequate justification shQll be
submitted to the Ministry. Tree density shall not be less than 2500 pdr ha
with survival rate not less than 80 %.

(xxxv’iii) Green belt shall also be developed around the Ash Pond over and abovb the
Green Belt around th9 plant boundary. ;

(xxxix) An Environmental Cell comprising of at least one expert in environmbntal
science/ engineering, ecology, occupational health and social science, jshall
be created preferably at the project site itself and shall be headed by an

officer of appropriate superiority and qualification. It shall be ensuredi that
the Head of the Cell shall directly report to the Head of the Plant who vaould

be accountable for implementation of environmental regulations and gocia1
impact improvement/mitigation measures.

(xI) The project proponent shall formulate a well laid Corporate Environtnent
Policy and identify and designate responsible officers at all levels df its
hierarchy fdr ensuring adherence to the policy and compliance with . the
conditions stipulated in this clearance letter and other applieable
environmental laws and regulations.

(xII) CSR scherires identified based on need based assessment shall be
implemented in consultation with the village Panchayat and the Di$trict
Administration starting from the development of project itself. As part of ;CSR
prior identi!:ic:atten of local employable youth and eventual employme iIt in
the project after imparting relevant training shall be also undeR dken.
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::o :Ttl:r :L1as: :c o:::=e I F :A1::iT !B n gr:ms p

community developmPnt

(xIii) For proper andSocial AudIt
appointed. CSR
agency. This

B)

(i)

(„ae',I C„,ditions:

The treated effluents
circulated and
effluents and storm

(ii) A sewage
sewage shall be

(iii) Adequatecheck/minrrnlze
season. CoPY
layout shall be
the MinistrY '

safety

(iV)

(V)

the Ministry from time to tlttne

up\I Page 6 of 9
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(X)

(Xi)

(XIi)

(xiii) The environment statement for each financial year ending 31st March in FQrm-
V as is mandated to be submitted by the project proponent to the concerned
State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequ6ntly, shall also be put on the
website of the company along with the status of compliance of environmental
clearance conditions and shall also be sent to the respective Regional Of8ces
of the Ministr/ by e-mail.

(xiv) The project proponent shall submit six monthly reports on the statqs of
the implementation of the stipulated environmental safeguards to the
Ministry of Environment and Forests, its Regional OffIce, Central
Pollution Control Board and State Pollution Control Board. The project
proponent shall upload the status of compliance of the environmental
clearance conditions on their website and update the same periodically
and simultaneously send the same by e-mail to the Regional once,
Ministry of Environment and Forests.

(XV)

(xvi) Separate funds shall be allocated for implementation of environmental
protection measures along with item-wise break–up. These cost shal! be
included as part of the project cost. The funds earmarked for the environIpent

crdche etc. The housing may be in the form of temporary structures tp be
removed after the completion of the project.

The project proponent shall advertise in at least two local newspapers wjdely
circulated in the region around the project, one of which shall be in; the
vernacular langpage of the locality concerned within seven days from the date
of this clearance letter, informing that the project has been accofded
environmental clearance and copies of clearance letter are available with the
State Pollution Control Board/Committee and may also be seen at Website of
the Ministry of Environment and Forests at http://envfor.nic.in.

A copy of the- clearance letter shall be sent by the proponent to concerned
Panchayat, Zila_ Parisad / Municipal Corporation, urban local Body and the
Ix)cal NGO, Lf any, from whom suggestions/representations, if any, Were
received while processing the proposal. The clearance letter shall also be: put
on the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated
environmental clearance conditions, including results of monitored datq on
their website and shall update the same periodically. It shall simultaneQ}lsly
be sent to the Regional Office of MOEF, the respective Zonal Office of CPCB
and the SPC3. The criteria pollutant levels namely; SPM, RSPM (PMa.5 &
PHilo), SO2, NO„ {ambient levels as well as stack emissions) shall be displayed
at a convenien[ location near the main gate of the company in the pdblic
domain.

Regional Office of the Ministry of Environment & Forests will monitor! the
implementation of the stipulated conditions. A complete set of documents
including Environmental Impact Assessment Report and Environment
Management Plan along with the additional information submitted from time
to time shall be forwarded to the Regional Office for their use du png
monitoring. Project proponent will up-load the compliance status in t{heir
website and up-date the same from time to time at least six monthly b4sis.
Criteria pollutants levels including NOx (from stack & ambient air) s;hall
be displayed at the main gate of the power plant.

Page 7 of 9
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protection measures shall not be diverted for other purposes and Year-wise
expenditure should be reported to the Ministry.

;iT#

I=?!!

'<

\(xvii) The project authorities shall inform the Regional Office as well as the $Ainistr=Y
regarding the date of financial closure and final approval of the project bY the
concerned authorities and the dates of start of land development wOrk and
commissioning of plant.

(xviii) Full cooperation shall be extended to the Scientists/Officers frS)m the
Ministry / Regional Office of the Ministry / CP'CB/ SPCB who wpuld be
monitoring the compliance of environmental status. i

C) An as built or as completed report on EMP to be submitted stating the
scope/extent of work envisaged in the EIA along with estimated cost vis- q-vis the
actual completed works and cost incurred. A certificate/completion cqrtificate
accordingly, shall have to be submitted before commissioning of the TPP. :

8. The Ministry reserves the right to revoke the clearance if co+lditions
stipulated &re not implemented to the satisfaction. The' MinistrY maY also! impose
additional environmental conditions or modify the existiig ones, if necessa1Ty.

9. The environmental clearance for the power plant shall be valid for a period
of 7 years from the date of issue of this letter to start operations bY the power
plant. The CRZ clearance for foreshore facilities shall be valid fot a petRid of 5

years from the date of issue of this letter for pommeicement of constryction &
operation of foreshore facilities.

10. Concealing factual data or submission of false/fabricated data and @lure tP
comply with any of the conditions mentioned above maY result in withdfawal 'of
this clearance and attract action under the provisions of Environment (PrqtectionJ

11. In case of any deviation or alteration in the project proposed including co?1

transportation system from those submitted to this Ministry for clearance>: ? .fres!
reference should be made to the Ministry to assess the adequacY of the condition(si
imposed and to add additional environmental protection measures required; if anY

Act, 1986

12. The above stipulations would be enforced among others under tIP Wate:
(Prevention and Control of Pollution) Act, 19747 the Air (Prevention. ang C9ntro] of
Pollution) Act, 1981, the Environment (Protection) Act7 1986 and rules the$ Unger’Hazardous Wastes (Management, Handling & TransboundaIY Movementi RTI??’
2(.)08 and its amendments1 the Public Liability Insurance Act, 1991 !and its
amendments .

1tJ: L e n 4 :ltt:: :: I ai} ;e:i:Ire £T iI:[i == r : B ][:: :a: : 1: ::=IEe:h SEILer : =ti:Lef£?:ifo are
National Green Tribunal Act, 2010. __ .; ... . ..

Yours faithfully,

larman)(B
TSc:

TyRE Secretary) Ministry of Power, Shram Shakti Bhawan9 Ran
110001.

Marg

Dana Q nf O
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2.

3.

4.

5.

6.

The Secretary (Environment), Endt
Nadu .

The Chairman, Central Electricity
Delhi- 1 I0066

It Department, Government of Tamil

+ +thwity, Sewa Bhawan R.K. HIram, Nqw

The Chairman, Tamil Nadu Pollu6dn Control Board, No. 76, Mount Road,
Mount Salai, Guindy, Chennai - 60@ b32
The Chairman, Central Pollution Cdrhtrol Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, D4lhi- 110032.
The Additionai Principal Chief Cddsuvator of Forests (C), Regional OffiFe
(SEZ), lst and jjnd Floor, Handlooni export Promotion Council, 34, Cathedlal
Garden Road, Nungambakkam, Che anai- 34.
The District Collector, Thiruvallur lii£tlict, Govt. of Tamil Nadu
Guard file/N[onitoHng file.
Website of MoEF&CC

7
8
9.

(B. B. Barman)
Scientist 'F’

Li

!

i
i

i
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m: w, Mr vtrn, wfqwr (+twr) fhm, 1986 % fhm 5 % (4) dr %vrqqft7 wrfqwT

( Mmr) gf#fhm, 1986 (1986 Tr 29) +t VFa 3 +t w- wra (1) #tw- wra (2) + & (v) ma nT
qTfMit rr WibT Va ?IT, POV fh + VU fbMY + f+m 5 + w-f+m (3) + dv (q) # ##h qtftv gt

qt wr gftrHl+ + q%r€ VFa iT tmq7 #vruwr, wr- II, dT 3, 3q©y (I1), + WTf#7, TRa VTVn #t

HqiT,hT FIfTH aT qT +TrTq gf©qVTT Tr.gr.1533 (v), aTftH 14 fRdq\ 2006, + fRHfRf©T 3it

@itEm vat % V=Ifa: -

an gIf%qqqT +,

(i) 3g qftd II 'ROI (2)_f+tTTWT”, # v€ftq bT 7 + w tXT 7(i) +, dy (viii) + q%ra fRvf+fba d7
#7:wrTfq7 fbrT VW;IT V=IiI: -

“(IX) ©HtHT + +If+g f+tft VIR + O+ tV, 1 STtH 2020 + 31 qT+ 2021 #F Wf# # #KMT VWV

(#Tf&-19) + vqhr qt ha EU st{ nqzr3 lab fhtwr + f+v qtfQ@ vivnm ( w qT qM
#tqf9+§vgfhpn+ 3q{€R#wgfh+rMt #twat #tf%fhrnrm#twqf##Iwm+
ydqd + fRy fqqn qft fhm aTVTIT ,WITf+ im IRq #t emf + +dEr + TV mf# # aXTq

@qqrq TTT mfl fhrTqqnfqfMnr WIggT++ I”;

(ii)qu9 qb mmu,f+dRf©a$at@rqwu, MR : -

"9 q. ST gf#qvn+ gERE MTR Tra% ;,HER, 1 v9H 2020 & 31 qT+ 2021#t#qf#+qtfTqT

qrqtq (qtf+-19) + m+1 qt ha gP at mqzra FI+ f+tvr + fh qtfqv qfvynq (Te qT qtfirq)
#tqf§+qw#f$vqT#7q+gjt#gEftq+ltxfWMVfhrgqnf+#tf+fhtw7T# gqf%#tWTn#
Whm+fRVf+qTt q#tfbnaTwrT,7vTf+3nwrfWfhr©tnf++ +#T+§wgqf#+aTqWqW
VT nfl fhnqqnHhrwr VV+VTliit l”;

[%r. +. 22-25/2020-8Th.III]

TRar MR, +In Tb

Wm : in vMqqrT vu7 %tmTX, gvTUTwr, wr II, dr 3, aq+y (ii) fun vr.gr. 1533 (v), aTft©

14 f+M, 2006 grTr y%TfPTT +t =T{ =ft aT ©f©t]NTT ;If%qqTT twr Tr.Hr. 4254 (v),TTft=g

27 Mw, 2020 Wa #fbI nt +qfra+ fbIT Tmr qU

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 18th January, 2021

S.O. 221(E).–Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in

exercise of its powers by sub-section (1 ) and clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act) 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said
notification) Tide number S.O.1533(E), dated the 14:h September, 2006, making the requirement of prior
environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in

the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case maY
be! before any construction work or preparation of land by the project management except for securing the land;

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or
partial) declared for its control, implementation of projects or activities in the Held has been affected- MinistrY of
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior
environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic
has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in
view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult,

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub -rule (4) of IUle 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause

(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E>)

dated the 14th September, 2006, published in the Gazette of India, Extraordinary, Part-11, Section 3, Sub-section (11)>

namely

In the said notification, -

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. '-Stage (2) – Scoping”. after clause (viii). the
following clause shall be inserted, namely:-

(ix). Notwithstanding anything contained above, the pertodfrom the 1“ April, 2020 to the 31“ March,
2021 shaH not be considered for the purpose of calculation of the period of validity of Terms of Reference granted
under the provisions of this notifIcation in view of outbreak of Corona Virus (COVID-19) and subsequent

lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in
respect of the said Terms ofRqference shall be treated as valid." ,

(ii) for paragraph 9 A, the following paragraph shall be substituted namely:-

“9 A, Nohvithstanding anything contained in this nottPcation, the period from the lst April- 2020 to the
31St March, 2021 shall not be considered for the purpose of calculation of the period of validitY of Prior
Environmental Clearances granted under the provisions of this nott$cation in view of outbreak of Corona Virus
((.-OVID-19) and subsequent lockdowns (total or partial) declared for its control. however, all activities undertaken

during this period in respect of the Environmental Clearance granted shall be treated as valid.'’ .

[F.No.22-25/2020-1A.111]

GEETA MENON, Joint Secy.

Note: The principal notification was published in the Gazette of India, ExtraordinarY, Part 11, Section 3> Sub-sectlon
(ii) \,ide number S.O. 1533 (E), dated the 14’h September, 2006 and was last amended vide the notification
number S.O. 4254(E), dated the 27th November, 2020.

Uploaded by Dtc. of Printing at Government of India Press, Ring Road, Mayapur1, New Delhi-1100 M

and Published by the Controller of Publications, Delhi- 110054
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F.No. 1Ab2@88022-IA.m IE 181584]

Government of India

Ministry of Environment, Forest and Climate Change
Impact Assessment Division

+++

Indira Pmyavaran Bhawan
3rd Floor, Vayu Wing, Jor Bagh Road

Ah Gan} New Delhi-110003

Dated: j3th December, 2022

OFFICE MEMORANDUM

SuI>jwh ( larKication on the amendment to EIA Notification 2006 issued vide
S.O. No. 1807(E) dated IW@022 with regard to validitY of
Environment Clearance - regarding.

It, Forest and Climate Change (MoEF&CC)
lded the provisions of EIAS.O. No. 1807(E) dated 12/04/2022

)nment Clearance as mentioned below:2006 regarding validityNotificatil
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The validitY of the Environmental Clearances, whiCh had not expired as on
the date of publication of Notification i.e. 12/04/2022, shE stand

automaticalIY extended to respective increased validity as mentMed at para
no. 1 column (C) above:

P70tided that the Wriod of vatkitty of Emironmental Clearance zuith respect to
the tVP of Projects and Actiuities listed at Para 1 above may be eItended in

resWct oj oatH Envi70nntentat Clearance, by the regulatory authority
concerned/ by a maximum period of years as indicated at Para No. 1 Column
(D) above, if Im application is made in the laid doron proforma to the regulatory

authority by the applicant as per the provisions of EIA NotifIcation 2006:

Provided further that the regulatory authority may also consult th concertud
Expert Appraisal Committee before grant of such extension.

1.

11.

!!!!i)qRaman
9ientist 'E’

The Environment Clearances for which the project proponurts have
submitted the application for extension of validity as per the provbioru of the

EIA Notification 2006 as on the date of publication of Notification i.e.

12/04/2022, shall stand automatically extended to respective increased
validity as mentioned at Para no. 1 column (C) above.

3. This is issued with the approval of Competent Authority.

q
(Sunda

To
1. Chairman, Central Pollution Control Board (CPCB)

2. Chairman of all the Expert Appraisal Committees
3. Chairperson/Member Secretaries of all the SEIAAs/SEACs

4. Chairpersons/Member Secretaries of all SPCBs/UFPCCb
5. All the Officers of IA Division

Copy for information to:

1. IS to Hon'ble Minister for Environment, Forest and Climate Change

2. IS to Hon'ble MoS (EF&CC)

3. Sr.PPS to Secretary (EF&CC)
4. Sr.PPS to AS (TK) / AS (NPG)
5. Sr.PPS to JS (SKB)
6. Website, MoEF&CC
7. Guard file.

Page 2 of 2



[WT II–Wg 3(ii)] 3

S.O. 1002(E).–WHEREAS by notification of the Government of India in the Ministry of Environment and
Forests number S.O.19 (E), dated the 6lh January, 2011 (hereinafter referred to as the Coastal Regulation Zone

Notification, 2011), the Central Government declared certain coastal stretches as Coastal Regulation Zone and
restrictions were imposed on the setting up and expansion of industries, operations and processes in the said Zone;

AND WHEREAS, the Central Government have received representations from various stakeholders including
State Governments regarding extension of validity of clearance issued under Coastal Regulation Zone notification and

for consideration of post facto clearance under in the said notification;

AND WHEREAS, the National Coastal Zone Management Authority in its 32-d meeting held on !" November9
2017 had also decided that the above-mentioned issues need consideration;

AND WHEREAS, the Central Government taking into account the above, proposes to make the following
amendments to the Coastal Regulation Zone Notification, 201 1 ;

AND WHEREAS, the Central Government, having regard to the provisions of sub-rule (4) of IUle 5 of the
Environment (Protection) Rules, 1986, is of the opinion that it is in public interest to dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the said rules for amending the said Coastal Regulation Zone

Notification, 201 1.

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the

Coastal Regulation Zone Notification, 201 1, namely:-

1. in sub-paragraph 4.2, for clause (v). the following clause shall be substituted, namely:-

“(v) The clearance accorded to the projects under this notification shall be valid for a period of seven Years

from the date of issue of such clearance

after sub-paragraph 4.2, the following sub-para shall be inserted, namely: -2

(1)

(ii)

Tr.w. 4162 (v), HtlV 23 ft+w, 2016;

Fr.gr. 621 (T), TTft© 23 %M, 2017;

Tr.w. 1393 (%), aTft© 3 q{, 2017;

Fr.gr. 2444 (T), HtlV 31 IcH{, 2017; BiT

Tr.Tr.f+. 1227 (v), HtlV 06 ©7qVT, 2017 1

10.

11.

12

13.

14.

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 6th March, 20 18

Provided that the construction activities shall commence within a period of five years from the date of the
issue of clearance and the construction be completed and the operations be commenced within seven

years from the date of issue of such clearance:

Provided further that the period of validity may be extended for a maximum period of three Years in case

an application is made to the concerned authority by the applicant within the validitY period, along with
recommendation for extension of validity of the clearance by the concerned State / Union TerritorY
Coastal Zone Management Authority”;

Post facto clearance for peHnissible activities.-

all activities, which are otherwise permissible under the provisions of this notificationl but have
commenced construction without prior clearance, would be considered for regularisation onIY in such
cases wherein the project applied for regularization in the specified time and the projects which are in
violation of CRZ norms would not be regularised;

the concerned Coastal Zone Mdnagement Authority shall give specific recommendations regarding
regularisation of such proposals and shall certify that there have been no violations of the CRZ

regulations, while making such recommendations;
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(111) such cases where the construction have been commenced before the date of this notification without the
requisite CRZ clearance, shall be considered only by Ministry of Environment, Forest and Climate
Change, provided that the request for such regularisation is received in the said Ministry by 30th June,
2018

[F. No. 19-27/20 15-1A-III]

RITESH KUMAR SINGH, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii)I
vide number S.O. 19 (E), dated the 6th January, 2011 and subsequently amended as follows: -

I

2

3

4

5

6.
7

8

9

10

11

12

13

14

S.O. 2557 (E), dated the 22nd August, 2013;

S.O. 1244 (E), dated the 30th April, 2014;
S.O. 3085 (E), dated the 28lh November, 2014;

S.O. 383 (E), dated the 4th February, 2015;
S.O. 556 (E), dated the 17th February, 2015;

S.O. 938 (E), dated the 31 “ March, 2015;
S. O. 1599 (E), dated the 16lh June, 2015;
S. O. 3552 (E) dated the 30lh December, 2015;
S. O. 1212 (E), dated the 22"d March, 2016;

S.O. 4162(E), dated 23rd December, 20 16;
S.O. 62 1 (E), dated 23’d February, 2017;

S.O. 1393 (E), dated 3Fd May, 2017;
S.O. 24'M (E), dated 31 “ July, 2017; and

G.S.R 1227(E), dated 06lh October, 2017.

RAKESH

SUKUL

Digitally signed by
RAKESH SUKUL

Date: 2018.03.09
20:1 7:19 +0S'30'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, MaYapuri9 New Delhi-110064

and Published by the Controller of Publications, Delhi- 1 10054
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(vv) dr (v) + +=f# f++t nT + di ST gt, TV gf%vm + vgftq wv gtn#? T+q+ +t
tam +t gRt##t+PrTr + wiM#f+v, q?tqTqrqtR (qtf&-19) 4iTTRqtqfbTT@#ET, 1 gtR,
2020 & 31 qT+, 2021 # gqf#q#f%qR+q#fhH HTmrT l”;

(wr) & (vii) % vw, fqvf+f87 dy #a: WTfqa ftv VT++, V=Ifa :–

'(viii) f#8 mM qt f+tft Rf+fa qf+ft©TT vr fhnwm + fRv WH #bIrT& Itlft FI#t
tum + atm, 7.# %TT3hfqdgmt w, f+T+ ©8fhT dIgITiltqftvRv + WTv#ITT{ Eft Ivr qia#t
ium gt nfl mf# # f+p M@ Trtr sil #f#7 VTf#qTft Trtr fqfbT “wqnf+” # vrq Mm Tra qr
#aftft Tra WT&Tn,qfhfrrTT7rfMqnTm qx+ + ®qTt fM wvf%f#%qf+qt#aft7 #tvr
dAJfI I

(ix) f+f+fb qfhitXqT vr fhn®rn + fRIT +IwM t+q+ +gm + atTq, qfhitXqT q©T+ air
3t3ft7qt++8qqTt qtTr3rfqq arf#it+q&vwqfbT qt3Tt©t+vrq#Tt$Rru f+v w qTin qt,

ftVTfq3 gt vr rIbft aqr Wr vt€H qr Itdf©7 HhI 87 vM qTf&qWT INfba qfhitxmqt + f+v
tHfbv afkr ibr v#vq VTf#qWT Tru f#6TftW 3it vfl ar+fb7 $ at #f#7 f+qjqv q©rtqq tif+f+ +
f#rTftwvra%t++q%Kf+#wqfqfhq@fMit qt gMtv+!ftf8TH+v3i!#8ftT©t rMI

(x)aw3tzf#vfRtR@ra+gt+3v$ft,{tft3itrftaTj?qtqt +Itt gt gt vr n#tqfhibxqTqt +

ItTft vr Mar ?Hfq7 afhr §q vi gq yTf#qWT +t f#6TftqT vrx va + VWH vqq-vqq vt vqr#qftfbv
{qT{VVfbqVn+©lnnfbn@prr I’I

[%r.+. 19-112/2013-qT+.3(qT£3)]

?T. Tdt73qn VTVWt,+!ngf+

env– 17gf©qvn, wrc$ # tmqq, #Trurwr, wr 2, dr 3, aq-dT (ii) + +wr vr.gr. 19( g), =Tft©
6 anna, 2011 gTtr VqTeIT #ITT{ aft Bit +@rTF. gr. 1422(v), TTft© 1 q{, 2020 na ;tfhT
VF +qftfqa#tIT{ 28 1

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 3rd July, 2023

S.O. 2903(E).–WHEREAS, the Central Government in the erstwhile Ministry of Environment and Forests,

in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act. 1986 (29 of 1986) has issued a notification in the Gazette of India, Extraordinary. Part
11, Section-3, Sub-section (ii), vide number S.O. 19(E), dated the 6th January, 2011 hereinafter referred tO as the CRZ

Notification, 2011, for declaring certain coastal stretches as Coastal Regulation Zone wherein restrictions were
imposed on the setting up and expansion of industries, operations and processes in the said zone;

AND WHEREAS9 by notification of the Government of India in the erstwhile Ministry of Environment and

Forests number S.O.1533 (E), dated the 14th September, 2006 issued under sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Acl 1986, read with clause (d) of the sub-rule (3) of rule 5 of

the Environment (Protection) Rules, 1986 (hereinafter referred to as the EIA Notification), the Central Government
directed that new projects or activities OF the expansion or modernization of existing projects or activities listed in the
Schedule to the EIA notification entailing capacity addition with change in process or technology or product shall be

undertaken in any part of India only after obtaining prior environmental clearance (EC) from the Central Government
or by the State Level Environment Impact Assessment Authority, as the case may be;

AND WHEREAS, the clearance granted under CRZ Notification, 2011 (hereinafter referred to as the CRZ
clearance) are also applicable to the new projects or activities or the expansion or modernisation of existing projects or
activities which are proposed in the Coastal Regulation Zones regulated under the CRZ Notification, 2011 and are also
listed in the Schedule to the El A Notification, for which EC is granted;

AND WHEREAS, certain provision in the El A Notification such as, provision for transfer of clearance is not
available in CRZ Notification and provision such as validity of clearance in the CRZ Notification, is not in
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consonance with EIA Notification. In this regard. the Central Government is of the opinion that it is imperative to
amend the CRZ Notification 2011 to make it in consonance with EIA Notification 2006;

AND WHEREAS. sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986 provides that whenever
it appears to the Central Government that it is in public interest so to do, it may dispense with the requirement of
notice under clause (a) of sub- rule (3) of the said rules;

AND WHEREAS: the Central Government is of the opinion that it is in public interest to dispense with the
requirement of notice under clause (a) of sub –rule (3) of rule 5 of the said rules to issue this notification;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby, makes the
following further amendments in the notification of the Government of India in the erstwhile Ministry of Environment
and Forests, number S.O. 19(E). dated the 6th January, 2011. namely:-

In the said notification, in paragraph 4, in sub-paragraph 4.2,-

(A) for clause (v), the following clauses shall be substituted. namely:-

“ (v) The clearance accorded to the projects under this notifrcation shall be valid for a period of ten years-
Provided that the period of validity of the CRZ clearance may be extended by a maIimum period of one year, if an

application is made by the applicant within the period of validity of the CRZ Clearance along with the

recommendations of the Coastal Zone Management Authority concerned.

Provided that where the application for extension of period of validity of clearance under this notifcation is

fIled by the applicant-

(a) within thirty days after expiry of the period of such validity, the delay may be condoned bY the head of the
division concerned in the Ministry of Environmem, Forests and Climate Change or the member-secretary of the
Coastal Zone Management Authority. as the case may be, and thereafter the application shall be referred to the

appropriate authority for consideration of the application for extension of period ofvalidity of the clearance,

(b) thirty days after expiry of the period of such validity but within ninety days after expiry of such validitY,
the delay may be condoned by the Minister in charge of the Ministry of Environment, Forests and Climate Change or

the chairperson of the Coastal Zone Management Authority, as the case may be; and thereafter the application shall
be referred to the appropriate authority for consideration of the application for extension of period of validitY of the
clearance :

Provided also that no application for extension fled beyond ninety days after the expirY of the pePiod of

validity of CRZ clearance shall be entertained.

Explanation.- in this clause, the validity of clearance is meant the period from which a CRZ clearance is

granted to the applicant, to the start of production operations by the project or activitY; or the completion of all

-construction operations in case of construction projects, to which the application for CRZ clearance refers to-

(va) The project which require both EC and CRZ clearance. the validity of such clearances shall be in

accordance with the EIA NotifIcation. as amendedfrom time to time-

Pravided that the extension of period of validity of such clearance shall be after obtaining recontmendation
from the Coastal Zone Management Authority concerned and the Expert Appraisal Committee concerned

(vb) Notwithstanding anything contained in clause (v), the period from the 1*1 April, 2020 to the 31" March.
2021 shall not be considered for the purpose of calculation of the period of validity ofCRZ clearance granted undeF

this notifIcation in view of outbreak of Corona Virus (COVID- 19)." .

(B) after clause (vii), the following clauses shall be inserted. namely:-

' (viii) A CRZ clearance granted .for a specifIC project or activity to an applicant maY be transferred during
its validity to another legal person entitled to undertake the project or activity on application bY the transferoP. Of bY

the transferee with a written '' no objection” by the transferor. to. and by the authoritY concerned, on the same terms
and conditions under which the CRZ clearance was initially granted, and for the same period of validitY of the
clearance

(ix) A CRZ clearance granted for a spec Dc project, may be SPlit amongst Mo or more legal persons, entitled
to undertake the project and transferred during the validity to another legal person on application made bY the
transferor along with requisite documents and the Central Governrnent or the Coastal Zone Management Autho[itY
concerned shall split and transfer the CRZ clearance to the other legal persons for the respective projects, after
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obtaining recommendation by the Coastal Zone Management
recommendation of the Expert Appraisal Committee concerned.

5

.4urhorify concerned and if required the

(x) Notwithstanding anything contained above, the projects requiring both EC and CRZ clearance, the
transfer of clearance shall be in accordance with the provisions of the EIA NotifIcation. as amended from time to time ,
after obtaining recommendation of the concerned Coastal Zone Management Authority. ',

[F. No. 19-1 12/2013-1A.Ill(Part-3)]

DR. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note.- The principal notification was published in the Gazette of Indi& Extraordinary, Part II, Section 3, Sub-section
(ii), vida number S.O. 19 (E), dated the 6th January, 2011 and last amended vide number S.O. 1422(E), dated
the I “ May. 2020.

a ali:if Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 lo064
and Published bY the Controller of Publications, Delhi-1 10054
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Item No: 4 and 5

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.122 of 2021 (SZ)
With

Original Application No.162 of 2021 (SZ)

(Through Video Conference)

IN THE MATTER OF:

t
Union of India,
Rep. by its Secretary, ;} II
MoEF&CC, New Delhi and Ors &

€d
Tribunal on

Iews itempubliBh,Suo Mohr ba:
The TI editionLewspaFJer,es 0

dt.01.07.20: Ir pipeline leak at Ennore Power Plant0

R. Ravimaran, Ennore, Chennai.
. .. Applicant(s)

Versus

J

{i

With %S'T“""
:):-

. .&t(s)
Union of India
Rep. by its

MoEF

Date of hearin

HON’BLE

HON’BLE

EMBER[C

Dr. SATYAGOPAL KORLAPATI. EiPERT MEMBER

O.A. No. 122 of 2021
For Applicant(s) :
For Respondent(s) :

Mr. A. Yogeshwaran
Mr. M.R. Gokul Krishan for Rl
Dr. D. Shanmuganathan for R2 and R3

Mr. Vijaya Mehanathan for R4 and R5
Mr. Sai Sathya Jith for R6.

O.A. No. 162 of 2021
For Applicant(s) :
For Respondent(s) :

Suo Motu
Mr. M.R. Gokul Krishan for Rl
Dr. D. Shanmuganathan for R2 to R6,
Rll,R12
Mr. Sai Sathya Jith for R8 .

1
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the pipeline through the CRZ zone and other area and also for

collecting the ash slurry through the existing ash pond.

80. Since, TANDGECO had violated the conditions they are not

entitled to proceed further with the construction of the pipeline

without getting necessary permission from the authorities in

this regard. It cannot be by way of an amendment to the

Environmental Clearance granted as omission in earlier
i

permission granted. They will have to apply afresh, obtain ToR

and also conduct separate environmental studies, public

hearing will have to be Qonducted and on that basis fresh

=Lr;IF,=;iJI:I
S tu d&n 9 t R() n t 9 T}# $ F 9 d u n d e r 1Er][JIIrII!LJNot ifi Won )% oriib}{ T&

HI!all;;ii;}3;#:o Ir;i
an independent decision on this aspect, on the basis of the

material produced before them and also after considering

impact and the law on this aspect as well as has been observed

by the Honble Supreme Court in Key Stone realtors private

limited vs. Anil V. Tharthare and ors.3

81. It is true that whenever any construction is made against the

permission or in violation of clearance granted, it must face the

3 (2020) 2 SCC 66
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consequence for the same. Since, the construction has not

reached the Kosasthalaiyar region as observed by the Joint

Committee and they have only filled up the area for this

purpose and they have already taken steps to remove those

obstruction caused by virtue of the same we feel there is no

necessity to demolish the already made construction, if any.

But, however, we feel that they can be made to pay an
J

additional compensation of Rs. 50 lakh over and above the
;

environmental compensation imposed by the Tribunal for the

damage caused to the environment due to breach of fly ash

„::,'}a&Ii;;:; i.;:fa:==
]b61111H 0 S a& & Ia]# i V e f b ? ? i n } IIa1r e b e i n g 4 eq With V th iQuna 1

;BiB}t£+fit
Tribunal in that case.

83. The TANDGECO also is directed to carry out the replacement

of the pipes within the time line given by them, by giving an

undertaking to this Tribunal in O.A. No. 08 of 2016 and other

connected cases, so as to avoid further breach in future. So

under such circumstances, we feel that both the applications

can be disposed of as follows:

100
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The TANDGECO is directed not to proceed with the work of

laying the pipeline through the CRZ zone and also in the

other area in violation of the Environment Clearance and

CRZ Clearance granted to them in 2016, without getting

necessary further clearances in this respect by filing afresh

application in accordance with law and the same will have

to be considered by the authorities strictly in accordance

with law and the direction given for this purpose cannot be

treated as a direction to the authorities to grant the

permission, if it is nQt ,otherwise feasible or permissible

l&tIIIT.;{;=.::

1.

IE/Cl lcted to. I

}n of Rs. 4, 12.220,000/ fixe

this Tribunapprovel

BoN#

:nta1

olnt

Nadu

;ed to

slurry

ld above the

a

ctI

Po

en

the Kosas

compensation already remitted by them as directed by the

Pollution Control Board in O.A. No. 08 of 2016 and other

connected cases.

iii. The TANDGECO is also directed to pay an additional

compensation of Rs. 50 lakh with the Tamil Nadu Pollution

Control Board for the violation committed i.e. preparation

for constructing the pipeline and making some attempts for

4 (2020) 2 SCC 66
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that purpose in violation of the Environmental Clearance

and CRZ Clearance granted and this is in addition to the

compensation already directed to be paid by them for

damage caused to the environment on account of deposit of

fly ash.

The TANDGECO is directed to carry out the replacement of

the old pipes as undertaken by them and as directed by this

Tribunal in O.A. No. 08 of .2016 and other connected cases

within the time line fixed by the Tribunal, on the basis of
$

the undertaking given by 'them to avoid future breaches.

;it;iT;i IiIyfJ*=:
&e : 111i][e s T hE 9V ? ? t i o n r e g 1a[][ dri][][ $ 4 steps @ liea for

!?§Ci!}{%+ii}!!!ii:!!!
appointed by this Tribunal in O.A. No. 08 of 2016and other

connected cases.

The TANDGECO is also directed to take steps to remove the

fly ash already deposited in that area, as directed by the

Joint Committee as well as the Pollution Control Board at

the earliest possible time to reduce the impact of damage to

riverine environment any further.

IV .

V.

Vl .
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vii. The TANDGECO is also directed to take necessary steps to

avoid leakage through pipes and they must hold vigil by

regular inspection of the old pipe lines till such time their

replacement is completed and take immediate steps to

arrest breaches, if any, during the interregnum. The

amount of compensation directed to be paid on two counts

are to be deposited by TANDGECO with Tamil Nadu

Pollution Control Board which they can utilise for the

purpose of protecting Kosasthalaiyar River as well Ennore

T.&t:,:=,':==?#::=:=.::
L&„,i...=.==.==*=d,===,,.,;.„,.:1,;.i„..,==@,,.i.

A#.::, „„.. , , U)

iN!}}©£§§

creek in that area to restore the damage caused to

Vlll .

accordance with law.

The points are answered accordingly.

84. In the result O.A No. 122 of 2021 and O.A. No. 162 of 2021

are disposed of as follows:

I. The TANDGECO is directed not to proceed with the work of

laying the pipeline through the CRZ zone and also in the

other area in violation of the Environment Clearance and
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CRZ Clearance granted to them in 2016, without getting

necessary further clearances in this respect by filing afresh

application in accordance with law and the same will have

to be considered by the authorities strictly in accordance

with law and the direction given for this purpose cannot be

treated as a direction to the authorities to grant the

permission, if it is not otherwise feasible or permissible

under law. This must be strictly in compliance with the

decision of Honl)le Supreme Court in Key stone realtors

private limited vs. Anil V. Tharthare and ors.5

!i. T.:*IT;IiI*til
&o ]i]L e() n tr O + nn : ]8i11 q 1a[][ d fo r 1[]b1 e 34 am %ecW to

B

III. The TANDGECO is also directed to pay an additional

compensation of Rs. 50 lakh with the Tamil Nadu Pollution

Control Board for the violation committed i.e. preparation

for constructing the pipeline and making some attempts for

that purpose in violation of the Environmental Clearance

and CRZ Clearance granted and this is in addition to the

compensation already directed to be paid by them for

S (2020) 2 SCC 66
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damage caused to the environment on account of deposit of

fly ash.

The TANDGECO is directed to carry out the replacement of

the old pipes as undertaken by them and as directed by this

Tribunal in O.A. No. 08 of 2016 and other connected cases

within the time line axed by the Tribunal, on the basis of

the undertaking given by them to avoid future breaches.
t

The TANDGECO is directed to carry out recornmendations

made by the Joint Committee in both the cases in its letter

and spirit to avoid fqture breaches of fly ash into the

];;=;}=T;+:i;}~„
1ibIIIyr i 1 %+ e e ? ? ? i d Q r e d b y t h i S n T g b U n 1abbc Many

B}};#!{{r:
fly ash already deposited in that area, as directed bY the

Joint Committee as well as the Pollution Control Board at

the earliest possible time to reduce the impact of damage to

riverine environment any further.

The TANDGECO is also directed to take necessary steps to

avoid leakage through pipes and theY must hold vigil bY

regplar inspection of the old pipe lines till such time their

&

IV.

V.

VI .

VII
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replacement is completed and take immediate steps to

arrest breaches, if any, during the interregnum. The

amount of compensation directed to be paid on two counts

are to be deposited by TANDGECO with Tamil Nadu

Pollution Control Board which they can utilise for the

purpose of protecting Kosasthalaiyar River as well Ennore

creek in that area to restore the damage caused to

environment and also to provide necessary protection to
iI

prevent encroachments in that areas in future and avoid

further environmental damage as well as riverine damage in

:s& I t:o: ::o : eo : = r==: b: i : :
1(1hA1f1 1 e W11 c e } : t ]b)1p e r e s P e c t i v e & I regpId$) rs ) @le 1 y )

Th

k{8&l
feel that TANDGECO can be directed to pay a cost of Rs.

25,000/- to the applicant in that case.

If the above amounts including the compensations and

costs are not paid within three months from today, then the

Pollution Control Board and the applicant are entitled to

initiate proceedings for recovery of the same under Section

25 of the National Green Tribunal Act, 2010 or through

&
VIII.

IX.

X
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District Collector for recovery of the amount invoklng

Revenue Recovery Act, 1890 in accordance with law.

XI. The Registry is directed to communicate this order to the

official respondents including TANDGECO for their

information and necessary compliance .

85. With the above observations and directions, the appllcatlons

are disposed of.

J.M.
(Justice K. Ramakrishnan)

E.M
Korlapati)

O.A. No. 1 2

O.A No. 1

31 st Janu

’& TRiBa$i
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NORTH CHEMAITHERMALPawIR SrAHON vrAdE rE Ox8aobrR}

Autlwhq anpicr bewbRd u r&h lteRS la @SHort&GAy &1 the gt€mcdjail Lnk:
S.F No.1T? - iITi-235, v 2+O.

€bNORE vinhP,

Punud Td& ' ' ':';-=

Thw,at„rDi8t;;t, - - - ' ' i: '\ , }: : . ' ' '*' =,; i , - i .{

lbis C'asm to waL& ii %an.W +baI 12;iM& Ra.B„hbA,bMwaBd Th braM UmM mda\ TS ;rEba

War (PHnDEM utd mmol D{PQUaUaa) Act, IPI;P iwnndC! !a 1988 whitiii i -iIi; abjca b 9Khl aDd anmIcmrdirtea£ nr£bsud

(

(

Ttl,ca Ndlu

To

blu-_\OaTH CHENNAI THERVAL POWER STATioN grACE in (!x8(x)M\n
Eaaon & RrzbvdiIMk8n \llja8a Pangn T+JqB,Tbtrut3lhu I)t$ujaT

Pic at0120

Copy to:

I.The Chlzmiaimcr. MEENJUft43ncb swt Union, Pomud Tddq Tbubdlw utM _

& TIv Disuut I>nhDnaiauJ EnBuun, Tantit NadIr FoHujqn Control BowG AMBA'rJIJk
3. Tht J(EDMudtm lab T&Init Nadu JbnuLkH Caauol Bowut clulu13i
d. F,14:

a1 m& OIIa1aI): H£: ::BlFI:1TJ BL:::SW 1nE&I d]{ diCkIO!]if
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This consent to c$\8bli sl\ is v8 lid for cstxhlisiI\ing IIlo rncilily Itu tIle lnnnllfhcttlrc of pro, IIItt",
bypKxlucts (Cd- 2) at tIle tate (COl 3) n\cIHiot\at IIt:law. Any i:llalltlc ill ltte prodI Ict/byproduct and its
qbin dQ bn to be bro\\Blu to the nDtico oF tIle I llnl’tI &ttcl a'csll coltsc;nI tIns III in r>tltHillcd

Sl
Ncb

Product Dttxils

1, { neck tc Po\ver

The unit shall pro\ride Sewage Treatment Plant and ial Effluent Treatment Plant as indicated_ below:l

SL No_

SL. No-

+nqnR nIn an

T A 1FbII!I t L N A DV rd t ii :$ 8 i} R o L B o A R a

Description

IScu'a£t Treatment Plant:
I'lsauncItt status: Septic -l'&nk and $P/L)'l'

} No_ of UIIilS[ Name ofthe TnaUnent
Uni!
Common Col}ectkxl
SIXn

ScrwrtCM
al & Gr88sB tral

EquaRzatM
FAB reac20r
S8mndary $eRler

Dual agM MetTi
TrWEBd wzt8r talk' i

E:maud a$gat;k£fB£ilt!

l

{4abrmg gIahH wayIIET:P
[ Nb. liFE;;iiiName of $1;Trettguat

Unit

A8h Silo M $urn1
Coal mill dIy:wAt a.

GUI

POWer house oily Qatar

sura
1

Fuel oR 'area suml
n+el oil avelftcw/ water

8urrt
2catderwr waste valor

Bum]
lpre settling pit

PSP o+8rflo#pUrTil

API 60par8tor
Ipl separator
Guard Pond

Tube settler12.
C8ntral MonitorIng

Dada
13.

Neutralizatfon Tank14.

+

U #

UnilQunntJly

i

Dimensions in meUcs

{0m3

tIn/s
3,5 rn3 al

3.5 rn:3/h

3.5 rn3fr!

3.5 m3h
3.5 m3nr
3.5 man

,3.5 ata/h

Fl)imcngions in Inctlus i

i

IO rn3

5 m3

10 n\3

10 m3

10 m3

5 nG

10 m3
5 m:3

_10 rn3Jh
20 nah
2000 rn3
l:25 ma/h
24 in rotentbn

FensLa,ii tIme.

C> Scanned with OKEN Scanner



TAMILN Anu POLLUTiON CONTROL BOARD

3. This consent to cg3bli.qb is valid for UMbllsbing thc facility with the below. meatjune,d outlets f01 tllc
disShaRe of w\\'38a'tnIJC CfnUent. Any Change in the outlets and the quantity has to be brought III lhc
notice of the Board and hash consent has to Fe ohuint\d.

QuIltt No, i Description of O©tlet Nl&xlnrurtt daily discharlie
ill KI.D PoInt or disposal

EFIIuent Se
STPI

EXTtuurt Trade EfTlucnt
Cooling w8ter bk7wdc>wnI

2 Des8ln8tbn [Hwlt rBi%{
DM plaId3, led
waste water from service4

'stemwater
AddiHonll Conditions

151.0 On land for gardening

1129B5,a

9720.0

168_0
555.0

Marine Coastal 8raH
Marine Coastal areas
Marine Goatal areas

On !arxi'for gardening

J . TIle unix shall hHni§ tI the under taking for the folloWing.
a) Control IDaSUru for thematury HUESsion , , . , n ,
bS Comnduneitt nude wta MaEF£CC, gal. New Dca6 GraBbing water was'mpaa t1 gaIEInliS IS
mJ / M\Xk , _ _

8 :IT=TH!:&'WiHn£Yl83£M:W:M: ofF Fy Ashl'h'Daalmash
2. IBc unit shall GoaIFly with all tho c,RXBdo&{$@]Bkd'i£ @ Be aol WZ,Cl®TaDec: issued vida

}:'l?£ A IngliSgb.©'& hd,,fnwi&@gW@$&,q1 %:c nat'BQ, i all.the $bums
exzWt cooling wa al - _ . _ . v . , , ,
4_ Tllrc unit shall erwirBdutjag bq@laIlnot dlsFhar8+-WWt ex@gd 54%n= above’the ambient

;r;j:%Sjt:HEftE;EZTH:{aaa not emea 2:5b£3;M;Vh by hgd ling saul IS ETP and

lru5iig if waste water.genaxia! '&up the Init aaH,$bh qp:aliPg wlt© apd oil bing UK.am,s.
iT(;-war ;hdl kw;ii FG–$ -(Flue'G& bc$ulphurisad in) as &tnhIRod ta auwc emission st8nduds
@MbYM Board' __ . r ._ _ _ .. ._ _.__lil',[ v'h=’;m;;’;hall ;i;eavouF tot inter laId MoU£'wifIibM%aciation5 ofCl:rnaa Industries and

Mtnicip,1 Aut£iori ties for ensuing.fUll ash ptiliz&don,_. -'
8. Caal'coaveynnco shEll laPd place in cImai ®awyor arId thaI there shall be no open stacking of the
coal in the CRZ arca-
8. Coa5tructioa &cdviy shall be car'ied eLIt guLcHy as w the 'pnwisians of CRZ Nadfiadoa, 2011.
No caasavctio„ work-other than Gow peanitted in CanStIll Regulation Zone Notification shall be
caIHed <>ul in Coastal Regulation Zoae arca.

Bit bIen
-laall Haile
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TAMILNA6avi)\lWt: CONtROI
cshblis:1 ci111
ithout ob

\

a
!

l

St

q.

mLs a)nsel it to
tha openItion

BOARD It

The appljcant shall make a
ctIInn\}ssroainE. of Iris }

HiRing! tIsa (TuINOUt to aIT:rTl:::It 11) 1)politIC all(I IIla llIIlt shall n( II (fnnlncr.(,.

tor pTa"i of 'on5cnt ta Qpcrillc at least tJ„,1y ,1„y, . t,,r„,. ,h.:

AnY CIInTlgc in the detailb
got approved by tIN,
mc uniT has to
in:meath Ie relief it;
pto IBeRia \Fbi}a
Consent to
C5t8t, list3.

iII?J£\IpR::3 :“cljn or th' li””'I *„. I

Act. 1991 to provide
lant S and

S.

(t.

7

S.
C

unIt complies with the conditions of Io iwent to

3

kIt Iv
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TAiaiLNADU POI.LIIIION CONTROI BOARD

CONSENT OttDl’I it NO. 1int )440+)Its t) /\l r.i): 13/01//OII,

PRC)CEl''DINGS XO.T&R \r( 'tIJ l- .o ?gIANt it/Rt ./ A)IlyA/2017 1) AT El): IIn I/)ntT

Sri ii!!;t4?iFII};g:: ::iI;Ii?:I)?; :u+}i ;!i?g ! [ljif}}}ifiI; ;c: : i ; { t !!
! QS ! )-IsnIcci .Reg.

(

REF ; } : BS :$ iS Bj:#jF: :Eg}EEg::;;:I:HIit?:a IIo I:)i!I: a api e 2 O 1 7 a t (ITIN Or 146 M : I

CMsmt ta BaHIA or tsb SLP to cgnHBb A knIT maN under S=dan 2 1 of tF Air gnNcrUM a: ca't-d of P"' Ld’a-)

.\d. iq}11. A lannd,J h 19ST IInd tIle RIdes andOnk:m nwttltum tI-de la

L.b . XOR7H cnr&xxrtaEiMAtrOV£k STXnON STAdE m <rxMxm\")

sr No 1 n - I $7,- 235 -240+ I

;=:: ' ' inlk . :,', r'iii;k#'„, ', „'. '::;}7%Pq'

AMa====,:=K®JB%:@£A©M©h db§ MMhM:
S_F bra. 177 w 187, 23 S n 2401

airIOl!= Vi11a$&

?M,K, Txluk.

arkluZ,

b

FoI NeaR
Tang N8d• thI

To

hI/s NCIkIll ClIENNAI IHERM Al- IV)WIiR s-rATioN A'AaE III (tXHEDMWX

rjvac & rwbudbw4u4n1 vahBC). Putdl£rl Talld., I'bifuv4llu1 1 indIa'I'
Pln= (DOI 2{}

Copy to:
1 .The CanmjxXbHn1 kIEI,.NII jR .I'wwI>wI uolut. PuNlat T4tak, Tag wllur Diulit’I '

I nw Disuic1 blykaulmd baRaK IDIOt NadIr Po+hWDn (hlurul 13nard, A\flIA’FILH'
3 . IIn JanMMbdn& Twnil NadI nIgUIDO (;onlnl Board, Cllarl111

4. File
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I \d.q\„lc d\iII c\:: P.t„HI \) stEIn \tICIt as ey,1111\., / t„, I, r,1 1„b ,„„1 ,.„1., ,I„ „y '/,1.„, „, ,1,„,t/ „,,,
:ucI\ a\ .iT TaI h:\nt\linn nutI ash InHaling points, transfer art;IS antI olhcr vlllncr;l6l„ fifnly #rnas lh pII
be pro\ iIIad

: i t:he SO!' N\)\ and IIE emissions shall not exceed 100 mg / NaO, 100 1118 / Hmi and a.03 tag
NntI teNwellvc Iv
a- T-uR.itl\c_qh\iuian of ny ash (dc+' or \vet) shall be controlled such lbnl nu ngri€1111ural Qr a--
3£ltc.ultulal land is affccttld- Damage to any land shall bc miliBolcd Itnd qllitltItle camp<:nqall'.n
pn:Tidal in uln5ultation \yjth thc local Panchrlyat.
S. FIY Th shall PRt bT used for agricultural Fulpose_ No lnillc void filling yiII bs,uedcnakfn a3 an
optIon for ash utilization without adequate lining of lninc with suitable rncdia such that no ITchllc
shall take place 81 any point of time. in case, thi option of Ininc void filling is to be adopted, pda{
dctaited stild\' of soil 'characteristics of mine arco shall be undatakeIr from ;In inslitttic of teWlc and
adequate claY lining shall be asccrlaincd by the State Pollution Control Board and implcmcutatlan
don; in close €oordilution with State Poliution Control Board.
6. Fly uh shan tn co)lected in dry form and storage facility (silos} dIal] bc providal. MercUrY any
othcFba\\, metals {As IIe, Cr, Pb etc) shall be monitorEd iiitba tx>tIon ash. No uh shall be disWcd
ofFin low IUng am.
7. Great Bill ;insisting of three tiers ofpl3atalions ofnatt\,c species all arotnld plant and at lclot SO m
width shall be raised. \\hcrcycr sa in width is not fmsiblc a 20 m width shall be raised 2nd adcqwttc

justification shall be subrniUcd tn the Ministry_ Trcc density shall noI be len than 2500 Fr ba with
survival rate not less than 80%.
8. TIle unit shall pro\Idc OIIMS for gHlucut & emission nah connc=ti\qty Io \VC>W & CAC. TNPCB
TUPCCtiWl}’ before commissioning_

q

p=1>leia
Nslla

Ch

e

nb C
all aM !
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TAMILN Anu POLLUTION CONTROL BOARD

GENERAI- COND}1'10NS

t hT :):: :+=\ t:dR n it:: t: = ::t thL goT!!i? I : : ::T:: : ( t o o P c mIca mac unit shall no Icom in cnc ( I

I=\=!!:::T:;TfIHiiiISTcl FoR? for grant of consent to operate at Ic.ut llliny day I. ,before lh,

i==1FII;;ci; I L==;:;;F: cb :it ::I;;;= =Lee=!!) I::[]=1F:: :iIIf=r:sIfTrI & ccIhan Man by all

Scanned with OKEN Scanner

ign



-b.W4
BIn nuniP ne\Nr/ t ' \-''

Rat
TAMILN Anu POLLUTION CONTROL BOARD

SPIK:tAL CONI)ITIO-NS

3. This consent_ to establish is valid for utablist ling the fac jiity fur the manuFacture of prodliclv
h}pnHuc6 (C'O\ . 2) at the rate (Cat 3} mentioned beTa\v. Any change in the pnldact4yyproduct arId ItS
quantity hx to tv brought to the notice of the Board and Fresh conFant has to bc obtai-ned.

DescrIptIon
Na

PrIduct DetaIls
1, ti aectricPower

Qu andO

l This coascat to csnbGsh is valjd for wublishing lhc facility Mtb the bela tV meuTiolnd emission/noise
sources along with the control measures and/or stack .Any chimBC in the cmi5siot1 50una'c9nkoJ
tncasurcs.'chaRge in stack height has to be brnugh€ to dIe naticzI of the Board and fn sb consent has to
tB dbniacd if necessary-

Point source eaUss4ot) wIth stack

SUck I Paint Emission S08rcc , Air pollution
(lea&el mwsur%No

Ga8e(ms DischargeShek height In Nm3/hrtrIIDI Crnuad
Level in al

2704320275Boget 257fl PH

refNoiR emisgoDFI

ESP lab $tabk

Fudave or Mage, Ealls£job
soarees

Cpal.pfd' ;;r $ 1 + k

C:oatr?at
nlm8Bru
gust

$UPP£Msian
sy8tnKr/Foggi

ItemB

Water
6Fxinklerstern

2, 1 Ash ccMecSon Fugitive

3 . Additional Coad ftbas:
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Category of the Industl)' i

ee)for
rlerl

CONSENT ORDER NO. 2403159001565 DATED : 05/11/2024.

PROCEEDINGS NOnT2fFNPCB/F,0455GMP/RL//GMP/W/2024 DATED: 05/11/2024

SUB: TINPC Board-Consent for Establishment – EXTENSION -M/S NORTH CHENNAI THERMAL
POWER STATION STAGE 111 (IX800MW) , S.F. No. 177 - 187, 235 - 240, ENNORE Village,
Ponned Taluk, Tiruvallur District- for the establishment or take steps to establish the
industry under Section 25 of the Water (Prevention and control of Pollution)Act,1974, as amended in
1988(Central Act 53 of 1 988) –Issued- Reg. (Industry User ID- R16AMB4493017)

REF: 1. Application no. 59001565 dated: 10.04.2024/06.09.2024.
2. IR.No : F.0455GMP/RL/JCEE-M/GMP/2024 dated 21/10/2024
3 . Minutes of the 233rd TSC meeting vide item No.233-10 dated:24. 10.2024.

Consent to establish or take steps to establish was granted under Section 25 of the Water (Prevention and Control of Pollution)

Act. 1974, as amended in 1988 (Central Act 6 of 1974) (hereinafter referred to as 'The Act’) to the Occupier of the unit of

hI'’s.NORTH CHENNAI THERMAL POWER STATION STAGE III (IX800MW) authorizing to establish or take steps to establish

the industry in the site of S.F. No.177 - 187, 235 - 240, village, Ponneri Taluk, Tiruvallur District vide reference First cited

u'ith validity for Five years .

TIle unit has requested for extension of time limit for establishing the plant since they could not establish the plant within the

period of Five years wide reference second cited.

The subject was placed before the committee meeting vide reference third cited and the colnn\iUee decided to extend the validity

of the Consent to establish for funha period.

In view of the above, the validily of the Consent to establish is extended for further period upto JanuarY 19, 2027 . or till the

industry obtains consent to operate under Section 25 of the Water (Prevention and Control of PoTFm=IIta:IT+T=alu?nara iII

$ 987 whichever is earlier subject to special and gcncral conditions spcci11ccI in the Consent for F.stab]isht IIeut issued vidc reFerence

first cited.

\\

Special Additional Condition;

The unit shall obtain No Objccti(nI f:crliJlcillu INf XI) frI 1111 lllc 'l'i\111il Niult1 llio I)ivcrsilv lionto /Nuti01 luI Rio
DiversitY AuthoritY if the unit is using tIny IlillltiBiclll rcsttllrccs ttr l{IIOWICtl}\c uss\lrii11clt tIlt.toto its per tIle
provisions of Biological 1)ivcr$ity Acl 2002.
The lndustFles shall take all cfR>fIS to use alltl ptljllllllrizc “Mistii1111 l'il"li" II,EII ulttl lllulscot \vI licIt is itvi lila tIle il\
TNPCB & MoEFCC website, I'llcY sllall illstl rctjllcsl tlluir ullljllllyctis III 111111}It "Nlissitlu I.il''t{" action points
and document the same and f'urnisll hill f yearly rent)rt it) l{llilrtl.
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applying for CTO ot'tlrc Board.

3. In accordance u'itl\ ltcnr No. 1 1 of the 1.:1 /\ Notillcatioll, 2006, ally tIC bv ill(Itlstry stlilll fl)IititI Fff )f : Prr>in

MotiF/ SEIA A in the event of tlnnst'cr of original EC in a diffcrcnt litunc.
4. The lunt shall lun\’idc STP of adequate capacity for the treatment of sc\vago to be gcncratc(1 frtirn the unit’s

premises so as to satisfy the standards prescribed by the Board

5' 1-he un11 shall Ivo\’idc ETP of adequate capacity for the treatment oFtradc effluent generated from the unit '’,

process so as to satisfy the standards prescrIbed by the Board

6- The unlt shall make necessaFY aITangements for the utilization of treated sewage & trade effluent on land for

gardening after achieving the standards prescribed by the Board.

I' The unit shall dischatge the sea water into the marine coastal areas and shall ensure that the temperature of

dlscllaFge shall not exceed 5 degrees above the ambient water temperature of receiving body.

8' The unit shall endeavour to enter into MoUs with NHAI, Associations of Cement Industries and Municipal
Authorities for ensuring full ash utilization.

9- Coal colweYance shall take place in closed conveyor and that there shall be no open stacking of the coal in the
CRZ area.

I O' Constfuction activitY shall be caFried out strictly as per the provisions of CRZ Notification, 2011. No

constnlcaon work other than those pemHtted in Coastal Regulation Zone Notification shall be carried out in
Coastal Regulation Zone area

11 ' The unit shall develop green belt bY planting tall tree saplings (Kurunkadugal scheme) [1000 saplings shall

be planted with spacing of 5x5m for each tree and sapling should be 5 to 7 ft height] within the unit premises

12' The unit shall provide rain water harvesting facilities inside the premises for the recharge of ground water
13. The unit shall not use 'Single Use Plastics’ such as plastic sheets used for food wrapping7 spreading on

dlnlng table etc'7 plastic plates9 plastic coated tea cuPS, plastic tumbler, water pouches and packets, plastic

shaw, plastic carrY bag and plastic flags irTespective of thickness, within the industlv premises during the

ConStructIOn phase- Instead unit shall encourage use of eco friendly alternative such as banana leaf, arecanut

palm platef stainless steel glass, porcelain plates/cups, cloth bag, jute bag etc.

14' Thls consent order does not absolve from obtaining necessary permission / clearance from other Authority or

under other Statute as applicable

MVIJAYALAKSFIMI till;All=iliP
t\'If :02+ 1 lab IS JI 28 +OS 30

llor i\t curllcl' SOCIetal.vs
I'nltrll Nutltl I'ollutjtjll ContI.il- Board.

Cllcllll iIi

Ty

Cllicfllngincu l- / l’rlrjcclb / I AN(;liJ)co1

M/s'NfJJt’J'IJ fJJl£lqlgA J 1 J JIll{MAI. IN)WIll{ STA’I-ION S’l'AC iII III (IX800M\V),

Cllicf'IinBillccr/Prujccls. II, 'I Alqr jIll if I ), lst 1111111 511, IlIInIk, 'l'NI':II IIO C 'ullljllrx, l'I'}, f\ltllu Sill; it, L'l\,I\n,u. J

Pin: 600002

I====
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Category of the Industl)' :

eg:/LiFE
fort Iraq

C rlvlr';rlr r ,en

:ONSE'NT ORDER NO. 2403259001565 DATED: 05/] 1/2024.

)ROCEEDINGS NO.T2/TNPCB/F.0455GMP/RL/GMP/A/2024 DATED: 05/11 /2024

SUB: TNPC Board-Consent for Establishment – EXTENSION -M/S NORTH CHENNAI THERMAL
POWER STATION STAGE Ill (IX800MW) , S.F. No. 177 - 187, 235 - 240, ENNORE Village,
Ponneri Taluk, Tiruvallur District- for the establishment or take steps to establish the
industry under Section 21 of the Air(Prevention and control of Pollution)Act, 1981, as amended in
1987 (eentrdl Act, 14 of 1981)–Issued- Reg. (Industry User ID- R16AMB4493C>17)

!q

S
t+

iI
REF: 1. Application no. 59001565 dated: 10.04.2024/06.09.2024._

2. lk&o : F.0455GMP/RL/JCEE-M/GMP/2024 dated 2 1/10/2024
3. Minutes of the 233rd TSC meeting vide item No.233-10 dated:24. 10.2024.

Consen1 to establish or take steps to establish \vas granted under Section 21 of the Air (Prevention and ContTol ofPollutlon) Act,

981 as amended in 1987 (Central Acts 14 of 1981) (hereinafter referred to as 'The Act’) to the OccupiCF of the unit of M/s-NORTH

:HEWN Al THERMAL POW£R STATION STAGE III (IX800MW) a11thc)'izi,.g t. establish '" tak' steps tQ establish the 1'ldtlstU in

he site of S.F.No.177 _ 187 235 _ 240pENNORE vi11age3 Ponneri Taluk> Tiruva]lur District vide reference First cited with

'alidity for Five years .

The unit has requested for extension of tim, limit for establishing the plant since theY could not establish the plant wltt1111 the

)eriod of Five years vide reference second cited.

The subject was placed before the committee meeting vide rekKnce third cited and the committee decided to extend the validlV

3f the Consent to establish for further period

i n d r s t ry1 o b : : i n s :io n s :: :: i :: 1o P e : a t e r n : : re : : if : :ITi Till: : :: :i : :TEnt : : d== = =IT: = p;! ! :IT:I : It?: : : : :tILL : i : T :: = e : :efi rst

cited

Special Additional Conditions:

provisions of Biological Divcl-sily Act 2002.

The industries shall take all erroRS to use :In(1 pol)IIl:lrizc ''M issit)11 1.il''l':” loRi) IIII(1 ltltlSCUt \\'I tick is available III
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II(T) dated. 20.01.2016.
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6' The unit shall adhere to the ANL standards prescribed by the Board

fespectively. – -

local Panchayat.

11' FIY ash shall not be used for agricultural purpose. No mine void £Hing will be IInde,taken as ,n opti.n fb,

as! utilization without adequate lining of mine with suitable media such that no leachate shan tak, place at my

pHU of time' in case, the option of mine void filling is to be adopted, prior detailed study ofsoi1 characteristics

of mine area shall be undertaken from an institute of repute and adequate clay lining shall be ascertained by Me

State Pollution Contn)1 BoaM and implementation done in close co-ordination with State PoUution Contro1
Board.

12' FIY ash shall be collected in dry form and storage facility (silos) shall be provided. Mcrculv and other hea\,\.

meals fAs, Hg’ Cr, Pb etc) shall be monitored in the bottom ash. No ash shall be disposed off in 11)\v lying area

13. The unit shall develop green belt by planting tall tree saplings (Kurunkadug,al scheme) [ 1000 saplings sha11

be planted in each kurunkadugal with spacing of5x5In for each tree sapling should be 5 to 7 R hciqht1 within
the unit premises.

14' The unit blrall noI use 'Single Use Plastics’ sucll as plastic sheets used for food \wrapping\ sprcadi1 lg on
dining table etc.I plastic plale6, plahlic cliutcd toil CIIPS, plastic tlunblcr, water pouches it1 td puckctst pli\slit

$trawf plastic carrY bag and plublic I]ugb it'rc$1>cclivc t)f thickness, witllin tllc industry rICH\iscs tI111.ing !!!c

constl'uclion phase. Instead 1111l1 bJlall cllct}lll'nl jLI bIt;c lit'ttt IIt friullllly nltor11utivu s11cl1 ns I,uuu11n Ici1l: arcci lunt

palm plate1 5lainlc sis steel glass, porcclili ll plutl IH/c11li5, tIlt>III IInE, .i\lto lug ctc.

15' in case of revision of consui it lbc I>y lllu (ilivullllllclll, ItIC llllil $111111 1tll\ti1 lllu tliITc1 c1 Irc 111 i111\ouul witllit\
nn o mF\nIh fn)m flv' /Inll' /lfttl+lillr'ntil'll IJ11ilil111 111 r''t11 il tIlt' 1'1111cl.tIt Ii.Iq III it' I.,ulc,lu1 1 \r,1,11. \will I\I. \\'Ilt\IIt,\\\'I\
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Government of India

Ministry of Environment, Forest and Climate Change
IA Division

(Thermal Projects)
888

Minutes of 02ND MEETING OF THE RE-CONSTITUTED EXPERT

APPRAISAL COMMITTEE (EAC) meeting Thermal Projects held from
31/10/2023 to 01/11/2023

Date: 15/1 1/2023

MoM ID: EC/MOM/EAC/723942/1 0/2023

Agenda ID: EC/AGENDA/EAC/723942/10/2023

Meeting Venue: N/A

VirtualMeeting Mode:

Date & Time:

31/10/2023 11:00 AM 05:30 PM

01/1 1/2023 11:00 AM 05:30 PM

1. Opening remarks

The 2th Meeting of the re+onstituted EAC (Thermal Power) organized by the MinistrY of Envitonment, Forest &
held on 31st October, 2023 and 01Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi

November, 2023 through video conference under the Chairmanship of Dr. Sharad Singh Negi

The Minutes of the Olst EAC (Thermal Power) meeting held on 16th October, 2023 were confirmed in the meetlng

3. Details of proposals considered by the committee

Day 1 -31/10/2023

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Expansion of Coal Based Thermal Power Plant from lx350 MW to 2X350 MW” at Village- Sahajbahal9 Te
Dist: Jharsuguda, State: Odisha by M/s Ind-Barath Energy (Utkal) Ltd (IBEUL) (subsidiarY oLakhanpur

Energy Ltd.) by IND BARATH ENERGY UTKAL LIMITED Iocated at JHARSUGUDA,ODISHA

Proposal For Fresh ToR

Proposal No File No Submission Date Activity
(Schedule Item)



3.2.4. Deliberations by the EAC in current meetings

The EAC during deliberations noted the following:

The proposal is for amendment in Environmental Clearance for 3x660 MW Ghatampur Thermal Power Station at Tehsil

Ghatampur, District Kanpur Nagar, Uttar Pradesh by M/s Neyveli Uttar Pradesh Power Ltd.

The project/activity is covered under category A of item 1(d) 'Thermal Power Plants’ of the Schedule to the
Environmental Impact Assessment Notification, 2006 and requires appraisal at Central level by the sectoral EAC in the

Ministry.

The EAC noted the PP could not provide the specific information on the status of work done under Corporate
Environment Responsibility (CER) till date. It was also observed that green plantation carried out in the plant boundary
is not up to the mark. It need to be improved. It was noted that there are 16 primary and secondary school in 8 gram
panchayaLS within 1 Okm radius of the project area in which no significant contribution has been made, only small scale

work like painting in some schools has been done by the PP.

2.7.4 The EAC after detailed deliberation on the inforTnation submitted and as presented during the meeting deferred the
proposal for want of additional information

1. A detailed and time bound action plan for green plantation with 90% suwival rate along with allocated budget
dully approved by the forest department shall be submitted,

2. Submit latest certified compliance report of existing EC certified by TRO, MoEF&CC.
3. Latest social survey shall be carried out within 10 km of project cover area through reputed government institute

in terms of current requirement of health centres, deployment of ambulances, upgrading school facilities such as

development of school infrastructure/arrangement$ for smart classes and basic requirements of public like
drinking water facility, setting up of skill development centres for local youth etc. AccordingIY7 time bound
action plan for implementation of such activities shall be prepared and submitted

4. Submit latest certified compliance report of existing EC.
5. Detailed plan for reducing the pollution during the fly ash transportation along with budget allocated for the

same shall be submitted

6. Detailed information of the ash pond area in terms of the latest notification of MinistrY/ CPCB shall be

submitted. A deLailed note w.r.L, compliance of MoEF&CC notifications dated 31.12.2021 and 30.12.2022
defining the eligibili ry of thermal power plants for having additional ash pond shall be submitted bY the IRC) in

its compliance report.
7. PP shall submit undertaking in affidavit form that 100 % fly ash utilization shall be carded out throughout the

operation of the plant,

The proposal is therefore deferred on the .above lines.

3.2.5. Recommendation of EAC

Deferred for ADS

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

EC & CRZ amendment for laying of ash slurry and recovery water pipelines from NCTPP Stage III to NCTPS
Ash Dyke (Pipeline System) of lx 800 MW NCTPP Stage III at Villages Ennore & Puzhudivakkam! Ponneri

Taluk, Tiruvallur District, Tamil Nadu. by TANGEDCO located at THIRUVALLUR,TAMIL NADU

Proposal For Amendment in EC



Proposal No

IArrNrrHE/442379/2023

62File No

J-13012/14/20 1 2-IA.11 (T)

Submission Date

29/08/2023

Activity
(Schedule Item)

Thermal Power Plants

( 1 (d))

3.3.2. Project Salient Features

2.8.1 The proposal is for amendment in Environmental Clearance for lx800 MW (Stage III) North Chennai TPP at
Villages Ennore & Puzhudivakkam, Ponneri Taluk, Tiruvallur District, Tamil Nadu by M/s Tamil Nadu Generation and
Distribution Corporation (TANGEDCO)

2.8.2 The details of the project submitted by project proponent and ascertained from the document submitted are
mentioned below:

1. The Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) was accorded by MoEF&CC vide letter
dated 20th January, 2016 to lx800 MW Supercritical Coal Based Thermal Power Plant Stage III at Villages
Ennore & Puzhudivakkam, Taluk Pormeri, District Thiruvallur, Tamil Nadu by M/s TANGEDCO. The current

proposal is for seeking amendment in the EC and CRZ Clearance granted for the inclusion of proposed Ash
slum pipeline and recovery water pipeline.

1. M/s TANGEDCO has established 3l210 MW North Chennai Thermal Power Station Stage I during 1995 and 2
x 600 MW Stage-II during 2014 in NCTPS Complex. An area of 190 acres (76.88 Ha) of barren land is available
within the existing North Chennai TheITnal Power Station (NCTPS)

1. Earlier, the proposal was considered by the EAC in its 46th meeting held on 41l1 September, 2023 and sought
additional details. The PP vide letter dated 13/10/2023 submitted following details on Parivesh and presented
during the meeting:

Query I Submit latest certified compliance report of existing EC.
Reply: The CertifIed compliance for the existing Environment Clearances of all the three stages including NCTPP

Ill has been obtained vide F. No. EP/12.1/1/2015-16/TN/93 dated 16th January 2023 Certified compliance for the
existing Environment Clearances of all the three stages was approved vide diary no 046 dated 13.01.2023 has been
submitted

Query 2 Proof of payment of Rs. 50 Lakhs imposed by the Hon’ble NCT.

Reply: The Letter received from the Member Secretary/TNPCB for having received
environmental compensation has been submitted. Amount paid to TNPCB account through online vide UTR No.
IOBAN22087324859 dt 28.03.2022. The receipt of Environment Compensation Fund was acknowledged by

TNPCB vide letter No. T2/FNPCB/F.023071/2023 dated 12-10-2023.

Query 3 Submit marine EIA report with CRZ map duly authenticated of slurry pipeline
Reply: The Rapid EIA Study carried out has covered the Marine Ecology and Marine Environment set up of the
study area. CRZ mapping carried out by Institute of Remote Sensing (IRS). The CRZ maps were obtained from the
Institute of Remote Sensing (IRS), Anna University. The EIA report enclosing CRZ Maps has been submitted

Query 4 Ministry may seek comments of CRZ division for slurry pipeline.

Reply: No comments.

Query 5 Submit status of construction in of slurry pipeline in CRZ area.
Reply: The EC and CRZ Clearance for the NCTPP Stage III Plant was granted in 2016 and after finalization of
contractor, the construction works for the ash slurry pipeline and recovery water pipeline system had been
commenced and as a whole about 65% of the constluction works have been completed wherein concrete support
pedestals covering foot Print of 34 M'has been executed in CRZ IA buffer zone. About 1000 M concrete support

pedestals including laying of pipe in the CRZ - II area from west bank of Kosathalayar river to boat canal have been



executed. In B'Canal - 14 piles completed out of68piles in the both banks UPto natural ground level for
constructing the bridge to carry the ash slurry pipe lind.–

In Kosathalai river - 22 piles completed out of 38 upto bed level of the river for constructing the bridge to carry the
ash slurry pipe lines.

Upon the NGT direction, the pipeline system construction activities have been stopped in the CRZ Area including

Buckingham Canal and Kosasthalaiyar River and since 07 /2021, no activities have been undertaken. On receipt of
the amendment from MoEF& CC only the work will be resumed.

Query 6 Clarification about laying of pipeline without consent of the Ministry.
Reply: Previously it was proposed to lay the ash slurry pipe lines over the existing ash slurry pipe lines of
NCTPS I & II. But due to aged supporting structure, the new ash slurry pipe line was laid parallel to the ash slurry

pipe lines of NCTPS – I & II in existing corridor. Hence as per direction of NGT this proposal for amendment in
EC & CRZ clearance is submitted.

Query 7 Comments of CRZ Division in the Ministry may be obtained.
Reply :
No comments

3.3.3. Deliberations by the committee in previous meetings

Date of EAC 1 :04/09/2023



Deliberations of EAC 1 : CH

The proposal is for grant of Amendment in EnviXnmental Clearance to lx800 MW (Stage III) North
Chennai TPP at Villages Elmore & Puzhudivakkam, Ponneri Taluk, Tiruvallur District, Tamil Nadu by
M/s Tamil Nadu Generation and Distribution Corporation (TANGEDCO).

The project/activity is covered under category A of item 1(d) 'Thermal Power Plants’ of the Schedule to
the Environmental Impact Assessment Notification, 2006 and requires appraisal at Central level by the
sectoral EAC in the Ministry.

Earlier, the Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) was accorded by
MoEF&CC vide letter dated 20th January, 2016 to lx800 M-W Supercritical Coal Based Thermal Power
Plant Stage III at Villages Elmore & Puzhudivakkam, Taluk Ponneri, District Thiruvallur, Tamil Nadu
by M/s TANGEDCO.

The Hon’ble NGT in the matter Original Application No.122 of 2021 (SZ) with Original Application
No.162 of 2021 (SZ) directed to stop the construction activities of ash slurry pipeline and directed to
obtain amendment in the EC and CRZ from MoEF&CC to resume the ash slurry pipeline work. Hon’ble
NGT imposed additional environmental compensation of Rs. 50 Lakhs.

The project proponent has not submitted the latest certified compliance report. Also, the project
proponent need to submit the proof of payment of Rs. 50 Lakhs imposed by the Hon’ble NGT. Also, the
project proponent need to submit marine EIA report with CRZ map duly authenticated of slurry pipeline.

The EAC after detailed deliberation on the information submitted and as presented during the meeting
deferred the proposal for want of additional hdormation:

i. Submit latest certified compliance report of existing EC.

ii. Proof of payment of Rs. 50 Lakhs imposed by the Hon’ble NGT.
iii. Submit marine EIA report with CRZ map duly authenticated of slurry pipeline.
iv. MinistrY may seek comments of CRZ division for slurry pipeline,
v. Submit status of construction in of slurry pipeline in CRZ area.

vi. Clarification about laying of pipeline without consent of the Ministry.
vii. Comments of CRZ Division in the Ministry may be obtained

The proposal is therefore deferred.

3.3.4. Deliberations by the EAC in curren meetings

2.8.3 The EAC during deliberations noted the following:

The proposal is for amendment in Environmental Clearance for lx800 MW (Stage III) North Chennai TPP at Villages
Ennore & Puzhudivakkam, Ponneri Taluk, Tiruvallur District, Tamil Nadu by M/s Tamil Nadu Generation and

Distribution Corporation (TANGEDCO)

The project/activity is covered under category A of item 1(d) 'Thermal Power Plants’ of the Schedule to the
Environmental Impact Assessment Notification, 2006 and requires appraisal at Central level by the sectoral EAC in the
Ministry.

The EAC noted the about 65 % of the construction activities have been completed, the EAC desired to verify the extent
of construction activities at site. The EAC therefore decided to conduct site visit by EAC sub-committee before making
any recommendations on proposal.

The proposal was deferred on tIte above Lines.

3.3.5. Recommendation of EAC



Deferred for ADS

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

Proposed Waste to Energy Project 50 MW, DSIIDC Industrial Area, sector-5, Bawana, Delhi-110039 by M/s
Jindal Urban Waste Management (Ban,ana) Limited. by JINDAL URBAN WASTE MANAGEMENT
(BAWANA) LIMITED located at NORTH WEST,DELHI

Proposal For Fresh ToR

Proposal No File No Submission Date Activity
(Schedule Item)

iA/DLrrFEE/435 1 60/2023 1 /08/2023 Thermal Power Plan

( 1 (d))

3.4.2. Project Salient Features

The proposal is for grant of Terms of Reference to the project for Waste to Energy Thermal Power Project (30 MW) at
villages Badli, Subqjistrict Alipur, District North Delhi, Delhi by M/s Jindal Urban Waste Management (Bawana)
Limited

The details of the project submitted by project proponent and ascertained from the document submitted are mentioned
below

I. The proposal was earlier considered by the EAC in its 46tl1 meeting held on 4 th September, 2023 wherein the
proposal was deferred while observing the following:

....The EAC noted that another 24 MW Waste to Energy Plant by M/s DeLhi MSW SoLutions Ltd. is alreadY

under operation just adjacent to the boundary of proposed power plant. It was also noted that a proposal
(proposal no IA/Dl/THE/430833/2023) for expansion of the same operating power plant has also been
subndtted to the Ministry for adding capacity of 60 MW. From the. knIt fILe the conunittee observed that the
proposed location of instant proposal is in notifIed industrial area as well as very close to civil colonies.

The proposed project layout also indicates diversion of Natural stream/Nuttall. Operation of 1 / 04/W waste to

energy power plants in the area may invite undesirabLe environmental consequences. The EAC suggested the
PP to re-visit the proposal in terms of its capacity and project site location. ......

1. In view of the observations raised by the EAC the project proponent vide letter dated 17.10.2023 submitted the
following:

1. Project capacity is revised to 30 MW.
2. In view of existing Natural Stream/ Nallah, which is crossing through the backside of the proposed project

site shall not be disturbed and no change will be made in existing drainage pattern. The revised layout plan of
proposed project has been submitted.

It is pertinent to mention that the proposed project site has been earmarked for Solid Waste Management facility by

DDA in Zonal Development Plan of Zone "PI " Narela

The Municipal Corporation of Delhi (MCD), in order to meet the target of 100% solid waste processing and

scientific disposal of unprocessed quantities of MSW, has planned to develop this Waste Energy (WtE) Project.
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Vl . Detailed information of the ash pond area in terms of the latest
notification of Ministry/ CPCB shall be submitted. A detailed note w-r't.
compliance of MoEF&CC notifications dated 31.12.202 1 and 30- 12.2022
defining the eligibility of thermal power plants for having additional ash

pond shall be submitted by the IRO in its compliance report'
pp shall submit undertaking in affidavit form that 100 % fIY ash
utilization shall be carried out throughout the operation of the plant'

V11 .

The proposal is therefore deferred on the aboue lines'

Agenda Item No. 2.8:

lx800 MW (Stage III) North Chennai TPP at Villages Ennore & Puzhudivakkam,
Ponneri Taiuk, Tiruvanur District, Tamil Nadu bY M/s Tamil Nadu Gene£ation
and Distribution Corporation (TANGEDCO) - Reconsideration for Amendment
in Environmental Clearance (EC) - reg.

[P,.p.,,1 N,. IA/TN/THn/442379/2023; F. No. J-r30r2/14/20 12-IA.II tT)]

2.8.1 The proposal is for amendment in Environmental Clearance for lx800 MW
(Stage III) North Chennai TPP at Villages Ennore & Puzhudivakkam> PonTed. TaI}dc,
Tiruvallur District, Tamil Nadu by M/s Tamil Nadu Generation and Distribution
Corporation (TANGEDCO) .

2.8.2 The details of the project submitted by project proponent and ascertained from
the document submitted are mentioned below:

1. The Environmental Clearance (EC) and Coastal Rewlation Zone (CRZ) wap
accorded by MoEF&CC vide letter dated 20th Janual:YI 2016 to lx800 MW

Supercritical Coal Based Thermal Power Plant Stage III at Villages Ennore &Puzhudivakkam J Taluk Ponneri, District Thiruvallur, Tamil Nadu bY M/s
TANGEDCO. The current proposal is for seeking amendment in the EC and CRZ
Clearance granted for the inclusion of proposed Ash slum:Y pipeline and recoverY

water pipeline .

11 . M/s TANGEDCO has established 3x210 MW North Chennai Thern}al Powe:
Station Stage I during 1995 and 2 x 600 MW Stage-II during 2014 in IXCTFS

Complex. AL area of i'90 acres (76.88 Ha) of barren land is available within the
existing North Chennai Thermal Power Station (NCTPS)-

111 . Earlier1 the proposal was considered by the EAC in its 46th meeting held on 4T
September1 2023 and sought additional details. The PP vide letter dated
13/10/2023 submitted following details on Parivesh and presented (luang the
meetlng:

Query 1 Submit latest certified compliance report of existing EC•

Page 92 of I06
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RepIY: The Certified compliance for the existing Environment Clearances of all
the three stages including NCTPP III has been obtained vide F. No.
EP/ 12.1/ 1/2015-16/TN/93 dated 16th January 2023 Certified compliance for
the existing Environment Clearances of all the three stages was approved vidediary no 046 dated 13.Ol.2023 has been submitted.

Query 2 Proof of payment of Rs. 50 Lakhs imposed by the Hon’ble NGT.
Reply: The l£tter received from the Member Secretary/TNPCB for having
received

environmental compensation has been submitted. Amount paid to TNPCBaccount through online vide UTR No. 10BAN22087324859 dt 28.03.2022. The

receipt of Environment Compensation Fund was acknowledged by TNPCB videletter No. T2/TNPCB/F.023071/2023 dated 12- 10-2023.

Query 3 Submit marine EIA report with CRZ map duly authenticated of
slurry pipeline

Reply: The Rapid EIA Study carried out has covered the Marine Ecology and
Marine Environment set up of the study area. CRZ mapping carried out by
Institute of Rernote Sensing (IRS). The CRZ maps were obtained from the Institute
of Remote Sensing (IRS), Anna University. The EIA report enclosing CRZ Mapshas been submitted.

Query 4 Ministry may seek comments of CRZ division for slurry pipeline.Reply: No comments.

Query 5 Submit status of construction in of slurry pipeline in CRZ area.
Reply: The EC and CRZ Clearance for the NCTPP Stage III Plant was grantedin 2016 and after finalization of contractor, the construction works for the ash
slurry pipeline and recovery water pipeline system had been commenced and as
a whole about 65% of the construction works have been completed wherein
concrete support pedestals covering foot Print of 34 M'has been executed in CRZ
IA buffer zone. About 1000 M concrete support pedestals including laying of pipe
in the CRZ - II area from west bank of Kosathalayar river to boat canal have been
executed. In B'Canal - 14 piles completed out of 18 piles in the both banks upto
natural ground level for constructing the bridge to carry the ash slurry pipe lines.

In Kosathalai river - 22 piles completed out of 38 upto bed level of the river for
constructing the bridge to carry the ash slurry pipe lines.

Upon the NGT direction, the pipeline system construction activities have been
stopped in the CRZ Area including Buckingham Canal and Kosasthalaiyar River
and since 07 /2021, no activities have been undertaken. On receipt of the
amendment from MoEF& CC only the work will be resumed.

Query 6 Clarification about laying of pipeline without consent of the
Ministry.

Page 93 of I06
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Reply: Previously it was proposed to lay the ash slurry pipe lines over the
existing ash slurry pipe lines of NCTPS I &' II. But due to aged supporting
structure, the new ash slurry pipe line was laid parallel to the ash slurry pipe
lines of NCTPS – I & II in existing corridor. Hence as per direction of NGT this
proposal for amendment in EC & CRZ clearance is submitted.

Query 7 Comments of CRZ Division in the Ministry may be obtained.
Reply: No comments.

2.8.3 The EAC during deliberations noted the following:

The proposal is for amendment in Environmental Clearance for lx800 MW (Stage
III) North Chennai TPP at Villages Ennore & Puzhudivakkam, Ponneri Taluk,
Tiruvallur District, Tamil Nadu by M/s Tamil Nadu Generation and Distribution
Corporation (TANGEDCO) .

The project/activity is covered under category A of item 1(d) Thermal Power Plants’
of the Schedule to the Environmental Impact Assessment Notification, 2006 and
requires appraisal at Central level by the sectoral EAC in the Ministry.
The EAC noted the about 65 % of the construction activities have been completed,
the EAC desired to verify the extent of construction activities at site. The EAC
therefore decided to conduct site visit by EAC sub-comrnittee before making anY
recommendations on proposal.

The proposal was def"erred on the above lines .

Agenda Item No. 2.9:

Waste to Energy Thermal Power Project (30 MW) at villages Badli, Sub-district
Alipur, District North Delhi, Delhi by M/s Jindal Urban Waste Management
(Bawana) Limited - Reconsideration for Terms of References (TOR) - reg•

[Proposal No. 1A/DL/THE/435160/2023; F. No. J-13012/02/2023-IA.I (T)]

2.9.1 The proposal is for grant of Terms of Reference to the project for Waste to
Energy Thermal Power Project (30 MW) at villages Badli, Sub-district Alipur, District
North Delhi, Delhi by M/s Jindal Urban Waste Management (Bawana) Limited.

2.9.2 The details of the project submitted by project proponent and ascertained
from the document submitted are mentioned below:

1. The proposal was earlier considered by the EAC in its 46th meeting held on
4th September1 2023 wherein the proposal was deferred while observing the
following:

“ .... The EAC noted that another 24 MW Waste to Energy Plant by M/ s Deltu

MSW Solutions Ltd. is already under operation just adjacent to the boundarY of

Page 94 of I06
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Government of India

Ministry of Environment, Forest and Climate Change
IA Division

(Thermal Projects)
888 =@

Minutes of AGENDA FOR lITH MEETING OF THE EXPERT APPRAISAL CO
MMITTEE (EAC) (THERMAL POWER PROJECTS) TO BE HELD ON 27TH – Date: 16/07/2024

28TH JUNE, 2024 meeting Thermal Projects held from 27/06/2024 to 28/06/2024

MoM ID: EC/MOM/EAC/871 995/6/2024

Agenda ID: EC/AGENDA/EAC/871 995/6/2024

Meeting Venue: N/A

VirtualMeeting Mode:

Date & Time:

27/06/2024 10:30 AM 05:30 PM

10:30 AM 05:30 PM

1. Onening remarks

Forest &zed by the Ministry of Environmented EAC (Thermal Power) organThe llth Meeting of the re-constitut
28th June,New Delhi was held on 27thIndira Paryavaran Bhawan, Aliganj, Jor Bagh RoadClimate Change

2024 through Virtual Mode under the Chairmanship of Dr. Sharad Singh Negi. At the outset, the Chairman

welcomed the Expert members & other participants and requested to stan the proceeding as per the agenda adopted
for this meeting

2. Confirmation of the minutes of previous meeting

3. Details of proposals considered by the committee

Day 1 -27/06/2031

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Sipat Super Thermal Power Project Stage-III (lx800 MW) by NTPC LIMITED located at BILASPUR9CHHATT
ISGARH

Proposal For

Proposal No

Fresh EC

File No Submission Date Activity

Page 1 of 235



forest cover across the Country. This plantation drioccasion of the World Environment Day to i]
regard shall be submitted to concerned ROother than Green belt development. An action

Day 2 -28/06/2024

3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Amendment of Environmental Clearance for IX800 MW (Stage-III), North Chennai TPP and CRZ Clearan
r foreshore facilities at Villages Ennur & Puzhudivakkam, Taluk Ponneri, District Thiruvallur, Tamil Nadu

& Distribution Corporation Ltd. (TANGEDCO). by TANGEDCO located at THIRM/s. Tamil Nadu Generation

UVALLUR,TATWn. NADU

Proposal For Amendment in EC

Proposal No File No Submiwion Date
Activity
(Schedule Item)

J- 13012/14/2012-LA.II(T)
Thermal Power Plants (1 (d))

3.1.2. Project Salient Features

vi. Baseline Environmental Scenario:

Period From September 2022 to October 2022

AAQ parameters at 9 loca
t ions

PM10 = 38.4 to 120.0 B/m3

PM2 5 = 16.8 to 87.5 B/m3

SO2 = 3.3 to 25.1 g/m3
Nox = 7.6 to 42.6 B/m3

CO = BDL(DL: 1 . 15)
NH3= 7.5 to 66.0 B/m3

Pb= BDL (DL:0.1) to 0.226 B/m3

As = BDL (DL: 1.0)

Ni= BDL (DL:5.0) to 12.2

Incremental GLC Level PM = Max. GLC: 96.81 pg/m3
SO2 = Max GLC: 26.18 pg/m3
Nox = Max GLC: 43.68 pg/m3

Remark: Maxinuun PM value recorded at project site is 120 B/ms du
e to ongoing construction activities hence average maximum value i
s considered for Air modelling.

River water samples

(7 samples)

Not Applicable

Pond water samples quali
ty at 7 locations

F5



vii. Ash Pond area: The existing ash pond of NC’al complex located 5Kms away from the project site
will be utilised for dumping of bottom ash from this proposed power plant at the time of emergency

only, since, this power plant is proposed with the 100% disposal of bottom ash also.
viii. Water Requirement: The potable water required for the construction of project will be met from

Chennai Metro Water Supply & Sewerage Board (CMWSSB) for about 2 MGD (9092 m3). For
operation purpose, potable water will be produced from sea water by treating in RO based

desalination plant, proposed within the power plant.

ix. Details of Coal Linkage: Environmental Clearance for the project was issued based on the use of
Imported coal of 2.09 MTPA which was planned to source from MMTC, New Delhi. FSA/MoU for
imported coal was signed between MMTC Limited and TANGEDCO on 25th May, 2015 for supply
of 2.51 MTPA of coal for the project. Now, TANGEDCO is planning to change from use of 100%

imported coal to use of domestic coal as well as Imported coal in the equal proportion. Domestic
coal will be made available from the Kalinga block of Talcher, Mahanadhi, IB Valley Coal Fields.
Total 2.69 MTPA of mixed coal will be required for the project.

x. Details of Certified compliance report submitted by RO, MoEF&CC: Cerlified Copy of EC
Compliance is secured Vide Diary No 046 dated 13.01.2023.

3.1.3. Deliberations by the committee in previous meetings

3.1.4. Deliberations by the EAC in current meetings

S.
n
O8

Details
1bJ n i t S I 1 1[][]1 PI o:[: I d 1 0

Imported 50% Indian 5
0%

Indian co

al

TPH 280 361 442

I. I Coal ,on,umption TPD

MTPA

6720

2.09

12

0.80

8664

2.69

25.5

0.65

1 0608

3.29

34

0.55

2. 1 Ash
%

3. E Sulphur 1 %
4 1 Gross Calorific VaI 1 Kcal/k

ue 1 g
6000 4654 3800

Coal quanti I Ash conte
ty (TPH) 1 nt (%)

Total Ash
Quantity

(TPH)

Fly Ash Q
uantity
(TP Ii)

Bottom Ash
Quantity

(TPID
Type of coal

Imported coal 280

361

12.0

25.5

33.60 23.52 10.08

Mixed coal (Imported 5

0%, Indian 50%)

92.06 64.44 27.62
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Note: Due to change in composition of the coal, t6dqsh quantity will increase

S.
N
0

Particulars

Dust Control System

II i)ESP
ii) Dust suppression system for coal handling

Chimney

2
FGD, De NOx burners etc.

Water treatment -plant including clarifier, UP,
RO, DM, Electrical and Instrumentation

3

4 1 Effluent Treatment Plant

Dense phase, pneumatic Ash Handling Plant i
ncluding bottom ash & fly ash silos, conveyin
g compressors and other equipment

5

6 Development of Greenbelt

Sewage System7

8

9

Chemical dosing and Chlorination Plant

Pollution monitoring instruments/ equipment

I i Other unforeseen items
0

Total

3.1.5. Recommendation of EAC

100 %
Imported Coal

Capit
al Co

st

(Rs. i

n Cro
res)

192.0
0

3.50

88.90

0

42.24

3.50

106.5

6

3.84

1.44

9.70

14.16

14,16

480.o 1 48.o

Indian Coal 5 1 Re
O%: Imported C 1 mar

oaI 50 % 1 k

Recurr
ing Co

st
(Rs. in
Crore

S)

Recur
ring

Cost
(Rs. i
n Cro

res)

Capita
1 Cost

(Rs. in
Crore

S)

192.0
3.50

88.90

No c

hang
e

Incr
ease

d

615.0

42.24

3.50

9848.0

106.56

No c
hang

e

3.84

1.44

9.70

14.16

14.16

Incr
ease

d

98
1 , 185.

21
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Recommended

3.1.6. Details of Environment Conditions

3.1.6.1. Specific

Additional Specific Conditions:

1. PP shall obtain the amendment in CTO from SPCB as applicable in the instant case for the proposed amendments.

PP shall implement the protective measures proposed in EMP in a time-bound manner. The budget earmarked for

the same is Rs 1,185.21crores (Capital) and Rs 98 crores(recurring) and should be kept in separate accounts and

audited annually. The implantation status along with the amount spent with documentarY proof shall be submitted
to the concerned Regional Office for the activities carried out during the previous year,

2.

Regular monitoring of Fly Ash Pond shall be carried out and inspection should be done to avoid anY chance of
failure of bIInds or leakage from the Ash Pond. The Pipe line carTying the fly ash shall also be inspected for anY

leakage at reguldr intervals. In case of any leakage immediate corrective measures needs to be taken and
concerned authorities shall be informed. PP shall also keep a record of inspection

3

Fly ash handling shall be done strictly as per extent rules/regulations of the MinistrY/CPCB issued from time tP
4. 1 time including Ministry’s Notification No. S.O.5481(E) dated 3151 December, 2021. No coal shall be transported

through road shall be allowed.

c I Th, u„„p.n,ti,„ ,f A,h f„m th, Th„,„,1 P,w„ Pl,nt t, other hdushies (Cement/brick) shall be thrQugh

closed bulkers only.

6.

7

Water Sprinkling on roads shall be done in at regular interval on the roads atleast within 1 km range approaching
the plant. A logbook shall bc maintained for the activity and be in six monthIY compliance report

PP shall ensure that roads for transportation shan be maintained and keep in good condition to avoid fugitlve
err)lsslorls.

a I Occupationa1 health surveiUance of the workers shall be done on a regular basis and records maintained as per the
Factories Act.

„ I pp shall provide regular health monitoring services' and health services free of cost to people living in 10 km
radius.

I
0

PP shall establish an Envirorunent Management Cell and ensure to engage sufficient staff having environment

related qualification fof its smooth its functioning.

1

1.

1

2

Environment Audit of plant shan be done annually and report shall be submitted to Regional office of the

Ministry.

Use of Diesel operated transportation vehicles shall be avoided as far as possible and BS-VI complaint vehlcle
shall be purchased and preference shall be given to EV/CNG/LNG based trucks for Uansponation raw materials,
coal and disposal. Change to EV/CNG/LNG be done in a time bound manner

PP shall ensure that all types of plastic waste generated from the plant shall be stc)nd separateIY in isolated area

and disposed of strictly adhering to the Plastic Waste Management Rules 2016 (as amended). In pursuant to the
Ministry’s OM dated 18/07/2022 PP shall also create awareness among the people working in the project area as

well as in its surrounding area on the ban on Single Use Plastic(SUP) in order to ensure compliance of MinistrY’s
Notification published by the Ministry on 12/08/2021. A report along with photograph on the measures taken shall
also be included in the six monthly compliance report being submitted bY PP.

I

3
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Monitoring for heavy metals and fluoride in grouny4ter and surface water shall be undertaken along with (e

th half yearly monitoring reporlregular monitoring and results/findi IIgS submitted a16ng -w

PP is advised to implement the ’Ek Ped Maa Ke Naam' Campaign which was launched on 5th June 2024 on the
occasion of the World Environment Day to increase the forest cover across the Country. This plantation drive is
other than Green belt development. An action plan in this regard shall be submitted concerned RO

3.2. Agenda Item No 2:

3.2.1. Details of the proposal

Ongoing 2x660 MW Udangudi Supercritical Thermal Power Project Stage-1 at Udangudi Village, Tiruchendur
Taluk, Tuticorin District, Tamil Nadu by TANGEDCO located at TUTICORIN,TAMIL NADU

Proposal For

Proposal No
Submission Date Activity

(Schedule Item)

J- 1 3012/ 19/2008-IA.II(T) 14/06/2024 Thermal Power Plants (1(d)

3.2.2. Project Salient Features

i. The proposal is for ToR to the project for Ongoing 2x660 MW Udangudi Supercritical Thermal Power
Project Stage..1 located at Uddngudi Village, Tiruchendur Tatuk, Tuticorin District, Tamil Nadu bY
M/s. Tamil Nadu Generation and Distribution Corporation Limited (TANGEDCO).

ii. The EC had been obtained for the 2 x 800 MW (1600 MW) Udangudi Super Critical with Imported
Coal based Thermal Project and amended to 2 x 660 MW MoEF&CC vide MC)EF/GOI’s
Lr.No.13012/199/2008–IA II(T), dt 26.04.-2017. The validity of EC was extended through
subsequent validity extension and finally all the projects on account of C:ovid-19 pandemic (vide
MoE,F&CC OM F.No.22_25/2020_1A. In dated: 18.1.2021 ), the validity of EC for Udangudi Super
Critical Thermal Power Plant is deemed to be valid till 13.10.2024.

iii. Presently, the physical work progress is completed to the tune of 82.85% for which EC was granted'
As the validity of EC is nearing completion, it is planned to obtain fresh EC for the project-

iv. Further, TANGEDCO had planned to reduce the imported coal according to guidelines issued bY
MoEF&CC OM’s issued vide circular. No. J13012/8/2C>09-IA. II (T)1 dt.6-12-2023. which 18 also
planned to be sought in this fresh EC. In view EC nearing to completion, a fresh ToR is proposec!

io be obtained for ongoing 2 x 660 MW Supercritical Thermal Power Project stage- 1 at Udangudi
village, Thoothukudi District, Tamil N4du.

v. The salient features of the project are as under:-

EAC Meeting Details:

Date of earlier EAC Meetings January 11-12, 2010, April 30-May 01, 2010 a
nd May 20-21,2013 (for issuing Original EC)
4th meeting held on 16.3.2017 (for issuing EC
amendment) and meeting on 28.7.2020 (for EC

Extn. )

Category of the project Category A
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Kurket river and 53 MCM from Kalma Barrage located on Mahanadi River.

11.4.4 The EAC after detailed deliberation on the information submitted and as presented

during the meeting recommended the proposal for grant of amendment in Environmental

Clearance dated 18.03.2011 and its amendment therein to the project 4x600 MW Thermal
Power Plant located at Village Tamnar, Taluk Gharghoda, District Raigarh (Chhattisgarh)
by M/s Jindal Power Ltd. (JPL) to use utilize existing ash dyke of 4x250 MW for 4x600 MW
TPP for 1 year i.e. till 30.06.2025, subject to compliance of the following additional specific
environmental safeguard conditions:

1) PP shall expedite the planation activities and plantation shall be done in this monsoon.

2) PP shall submit the fresh Certified EC compliance report from RO, MoEF&CC, along
with ATR and comments of RO

3) PP shall expedite to start construction of nearby roads, geotagged pictures of before
and after construction of the road shall be submitted.

4) PP shall deploy vacuum based vehicle for everyday cleaning of the road in and around
plant site at least for 5 KM. Sprinkling on the road side shall be carded out regularIY
(twice in a day) and data shall be maintained mentioning about its functionalitY.

5) All other conditions mentioned in the EC dated 18.03.2011 and its amendment therein
shall remain unchanged.

6) PP is advised to implement the 'Ek Ped Maa Ke Naam' Campaign which was launched

on 5th June 2024 on the occasion of the World Environment Day to increase the forest
cover across the Country. This plantation drive is other than Green belt development.
An action plan in this regard shall be submitted to concerned RO.

Agenda Item No. 11.5

IX800 MW (Stage-III), North Chennai TPP and CRZ Clearance for foreshore
facilities at Villages Ennur & Puzhudivakkam, Taluk Ponneri, District Thiruvallur,
Tamil Nadu by M/s. Tamil Nadu Generation & Distribution Corporation Ltd-
(TANGEDCO) - Amendment in EC - Reg.

[Proposal No. 1A/TN/THE/475354/2024; F. No. J-1 301 2/14/2012-IA.II (T)]

11.5.1 The proposal is for grant of amendment in Environmental Clearance to the
project IX800 MW (Stage-III), North Chennai TPP and CRZ Clearance for foreshore
facilities at Villages Ennur & Puzhudivakkam, Taluk Ponneri, District Thiruvallur, Tamil
Nadu by M/s. Tamil Nadu Generation & Distribution Corporation Ltd. (TANGEDCO).
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The project/activity is covered under category A of item 1 (d) 'Thermal Power Plants’
of the Schedule to the Environmental Impact Assessment (EIA) Notification, 2006, as
amended as the power generation capacity of the proposed expansion is beyond the
threshold capacity of 500MW i.e. 800 MW and requires appraisal at Central level bY
the sectoral EAC in the Ministry.

11.5.2 The Project Proponent and the accredited Consultant M/s. Re SustainabilitY
Solutions Pvt, Ltd. Hyderabad, made a detailed presentation on the salient features of

the project and informed that:

1. The Present proposals for Seeking Amendment in Environmental Clearance to
thelX800 MW (Stage-III), North Chennai TPP and CRZ Clearance for foreshore
facilities at Villages Ennur & Puzhudivakkam, Taluk Ponneri, District Tiruvallur,
Tamil Nadu by M/s. Tamil Nadu Generation & Distribution Corporation Ltd.
(TANGEDCO) .

11. The Ministry had issued EC earlier vide letter no- Vide File No. J-1 3012/14/2012-
IA. II (T) dated 20th Jan. 2016 to the existing project in favour of M/s. Tamil Nadu
Generation and Distribution Corporation Limited (TANGEDCO).

111. PP has proposed to develop IX800 MW supercritical coal based Thermal Power
Plant (NCTPP Stage-III) within the available NCTPS complex using the existing
infra structure facilities viz., cooling water channel/ coal conveyors for which EC

and CRZ Clearance were already secured from Expert Appraisal Committee
(EAC-Thermal Power), MoEF&CC, New Delhi based on use of 100% Imported
coal

IV. Amendment sought: Now, TANGEDCO is planning to change from use of 1 00%

Imported coal to use a mix of domestic coal as well as Imported coal in ratio of
50%-50% proportion. In compliance of the MoEF&CC OM dated 6th Dec, 2023
related to amendment in EC for change in coal source by Thermal Power Plants;

the application for amendment in EC has been submitted bY TANGEDCO to
MoEF&CC to seek the amendment in EC.

V. There are no national parks, wildlife sanctuaries, Biosphere Reserves,

Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km distance from the
project site. Kosasthalaiyar River is flowing at 218.8 m, Buckingham Canal is at

42.7 m and Boat Canal is at 41 .45 m from the project site.

vi. Baseline Environmental Scenario:

Period From September 2022 to October 2022
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AAQ parameters at
9 locations

PMlo = 38.4 to 120.0 pg/m3
PM2.5 = 16.8 to 87.5 pg/m3

SO2 = 3.3 to 25.1 pg/m3

Nox = 7.6 to 42.6 pg/m3
CO = BDL(DL:1.15)

NH3= 7.5 to 66.0 pg/m3
Pb= BDL (DL:0.1 ) to 0.226 pg/m3

As = BDL (DL:1.0)
Ni= BDL (DL:5.0) to 12.2

PM = Max. GLC: 96.81 pg/m:3

SO2 ; Max GLC: 26.18 pg/m3
Nox = Max GLC: 43.68 pg/m3
Remark: Maximum PM value recorded at project

site is 120 pg/m3 due to ongoing construction
activities hence average maximum value is
considered for Air modellin
Not Applicable

Incremental GLC
Level

River water
samples
(7 samples)
Pond water
samples quality at

7 locations

r

Total Dissolved Solids: 120 to 1160 mg/lit; Total
Hardness (as CaC03): 46 to 418 mg/lit & total
Alkalinity (asCaC03): 39 to 204 mg/lit; Calcium (as
Ca): 12 to 90 mg/Nt; Magnesium (as Mg): 4 to 47
mgnit; Oil and grease: <2 mg/lit; Sulphate (as

so4): 8.4 to 102 mg/lit, Nitrate (asN03) : 0.50 to
19.3 mg/lit; Chloride (as CI) : 22 to 480 mg/lit; Iron
(as Fe): BDL(DL:0.01) to 16.5 mg/lit; BOD 2 to 13
mg/lit; Heavy metals like Copper (as Cu): BDL
(DL:0.02) to 0.11 mg/lit, Lead (as Pb): BDL
(DL:0,005) to 0.11 mg/lit and Manganese (as Mn):

BDL(DL:0.01 ) to 0.38 mg/lit.
pH: 7.3 to 8.3; Dissolved Oxygen: 5.6 to 7.2 mg/lit;
Total Dissolved Solids: 114 to 1675 mg/lit; total
Hardness (as CaCO3): 50 to 756 mg/bt; Total
Alkalinity (asCaCO3): 30 to 403 mg/lit; Calcium (as
Ca): 17 to 176 mg/lit; Magnesium (as Mg): 2 to 97

mg/lit; Oil and grease: <2 mg/lit; Sulphate (asSO4):
16 to 483 mg/lit, Nitrate (as NO3): 1.4 to 32 mg/lit;

Chloride (as CI): 21 to 945 mg/lit; Iron (as Fe): 0.15
to 54.0 mg/lit; Heavy metals like Copper (as Cu):
BDL (DL:0.02) to O.05 mg/lit, Lead (as Pb): BDL
(DL,O.O05) t, O.08 mg/lit and Manganese (as Mn):

Ground Water
samples at 9
locations
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BDL (DL:0.01) to 0.78 mg/lit.

levels LeqOlse

Day & Night) at 9
ocations
,oil Quality at 8
ocations

I

46.6 to 56.1 dB (A) in residential area, while during
night time 37.1 to 44.8 dB (A)
r
to 9.1 ; Electrical conductivity (EC): 121 to 1680
pmhos/cm; calcium content: 38 to 400 mg/kg

sodium: 132 to 584 mg/kg; potassium: 98 to 385
mg/kg; Nitrogen: 274 to 870 mg/kg; Phosphorous
12 to 44 mg/kg; Magnesium: 10 to 110 mg/kg
Sulphur: 32 to 167 mg/kg; Organic Matter: 0.14 to
0.77
rora & Fauna

VII . Ash Pond area: The existing ash pond of NCTPS complex located 5Kms awaY
from the project site will be utilised for dumping of bottom ash from this proposed
power plant at the time of emergency only, since, this power plant is proposed
with the 100% disposal of bottom ash also.

Water Requirement: The potable water required for the construction of project
will be met from Chennai Metro Water Supply & Sewerage Board (CMWSSB) for
about 2 M(,D (9092 m3). For operation purpose, potable water will be produced
from sea water by treating in RO based desalination plant, proposed within the

power plant.

VIII.

IX. Details of Coal Linkage; Environmental Clearance for the project was issued

based on the use of Imported coal of 2.09 MTPA which was planned to source
from MMTC, New Delhi. FSA/MoU for imported coal was signed between MMTC
Limited and TANGEDCO on 25th May, 2015 for supply of 2.51 MTPA of coal fOF

the project. Now, TANGEDCO is planning to change from use of 1 00% imported
coal to use of domestic coal as well as Imported coal in the equal proportion-
Domestic coal will be made available from the Kalinga block of Talcher,

Mahanadhi, IB Valley Coal Fields. Total 2.69 MTPA of mixed coal will be required
for the project.

x. Details of Certified compliance report submitted by RO, MoEF&CC: Certified CoPY
of EC Compliance is secured Vide Diary No 046 dated 13.01.2023-

11.5.3 The EAC during deliberations noted the following:
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1) The EAC noted that the proposal is for the grant of amendment in

Environmental Clearance to the project IX800 MW (Stage-III), North Chennai
TPP and CRZ Clearance for foreshore facilities at Villages Ennur &
Puzhudivakkam, Taluk Ponneri, District Thiruvallur, Tamil Nadu by M/s. Tamil

Nadu Generation & Distribution Corporation Ltd. (TANGEDCO).

2) The committee noted that the Environmental Clearance (EC) and Coastal

Regulatiori Zone (CRZ) Clearance were accorded by MoEF&CC Vide File No.
J-13012/14/2012-IA. II (T) dated 20th Jan. 2016 with use of Imported coal of
2.09 MTPA sourced through MMTC, New Delhi. The FSA/MoU for Imported
coal was signed between MMTC Limited and TANGEDCO on 25th May, 2015.
The Consent to Establish (CTE) issued from TNPCB Vide Order No.

170124499798 under Air (Prevention and control of Pollution) Act, 1981, .as
amended in 1987 and vide order No.170114499798 under Water (Prevention

and control of Pollution) Act, 1974, as amended in 1988 on 13th April, 2017.

3) New, PP has submitted the proposal for obtaining amendment in existing EC
for change in fuel co.mpositicn korn 100% Imported coal to mixture of 50%

indian coal & 50% Imported coal in compliance of MoEF&CC OM dated 6th
Dec, 2023 and previous OM dated 1 1 th Nov, 2020.

4) The EAL reviewed the present average ambient air quality data and observed
that PMlo values were on higher side and it was noted that the proposed change
in fuel composition from 100% Imported coa! to mixtui'e of 50% indian coal &
50% Imported coal $vriich may increase PHIlo emissions in the environment. PP

in this regard subnlitted that ihis is a tenlporary increase due to ongoing
construction activities at site.

5) The EAC aiso added that as there is change in fuel, PP shall not ask in the
future for additional ash pond and additional water requirement. Further, EAC
noted that the total area Of plant is 76.88 Ha of which only 18.21 Ha is a green
beit area which accounts td 23.7% of the total area. Therefore, PP are advised

to conduct power plantation in the upcoming monsoon seasc).n.

6) The Comrrlittee observed that as per OM dated 11.11.2020 & 6.12.2023,
probosal of PP is not falling under categ6w (a) to (d) lnentionec! in para 3 of
OM dated 6.12.2023 and hence required amendment 'in EC. Further, it has
mentioned in the sbme OM that “AtI the Thermal Power Plants (including

Captive Power Plants) ha,'ing Prier Environmental Clearance and going in for
chdncIe in the coal source other than those falling in the aforementioned
category of change in coal source shall approach the MinistrY for anlendment
in environntental clearance along with a study on additional impact assessment
and revised EMP based on the change in Source of coal”. The Committee
observed that PP has subr,litted the additional impact assessment and levised

EMP report of May 2024, a:ellg with this profosaI.
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7) The EAC noted that PP subrniHed that FSA/MoU for Imported coal was signed

between MMTC Limited and TANGEDCO on 25tF' May, 2015. No additional
water will be required due to change in coal use. No additional power required
due to change in coal. No additional Coal Handling Plant (CHP) will be required
and the area of 8.09 Ha is available within the site for stacking of Indian as well

as imported coal.

8) PP submitted that Coal characteristics & consumption as under:

Details

Coal
consumption

Imported
100c3£

280
6720
}Og

12
C,SO

Imported 50%
Indian 50’/,

361
8664
2.69
Bi.5
0.65

Indian
coal
442

70608
3.29
34

0.55

TPH
TPD

Ml-PA
%

0/3

Kca:/kg

rFAa
TTI iFEIT-ai;;_mlE&

Value
6000 4654

bottomTotal Ash Fly AshAshGoa! AshQuantityQuantitycontentType of coal quantity Quantity(TPFi}(TPH)(',b)(TFI' I)
TPH
b:0333.60280

Imported coal

,7.62-44.4492.06361Mixed

(Imported 50%
an 50'%)

ie;mh quantity wiiljrTalichang-;-M-mposition oi

9) The committee observed that drefe is a increase in ash cor'tent fYrthet as per
the EIA the Seve; of polllilallt dIe iricnasing and on higher side-. In thIS feB?:d
pp subnritted that

• Particulate maiter ( PM): PM value: 96.49 }lg/m3, pPedicted GLC: 0.32
pg/m3. Resultant GLC: 96.31 ug,/m3 which is near the limits as per NAAQ
standards. The max. value of PMIO 120 pg/m3 recorded in Ennore SEZ
TPP site since the project is proposed over abandoned ash dyke. The
c,3nti-ibution of PRA from "TriPs within NCTPS complex is 1 .2 pg/mi3 and the
contribution a!! the TPP: with 10 kIn radius is 1 .6 pg/m3. To reduce the PM
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emissions ESP’s with an efficiency of 99.98% has been installed to limit the
PM below 30 mg/Nm3.

• Sulphur dioxide (SO2 ): SO2 value: 25.1 pg/m3 , predicted GLC: 1.08 pg/m3.

Resultant GLC: 26.18 pg/m3 which is well with in the limits as per NAAQ
standards. The contribution of SO2 from TPPs within NCTPS complex is

5.1 pg/m3 and the contribution all the TPPs with 10 km radius is 7.1 pg/m3.
Dry FGD has been installed to meet the revised emission norms of
MoEF&CC for Sulphur dioxide (SO2) i.e. 100 mg/Nm3.

• Oxides of nitrogen (NOx): NOx value: 42.6 pg/m3, predicted GLC: 1.08
pg/m3. Resultant GLC is 43.68 pg/m:3 which is well with in the limits as per
NAAQ standards. The contribution of NOx from TPPs within NCTPS

complex is 6,4 pg/m3 and the contribution all the TPPs with 10 km radius is

8.01 ug/m:3. To reduce the emissions Low NOx burner will be provided.
SCR will also be installed in future as per requirement to limit the NOx
emission to as per MoEF&CC norms i.e. 100 mg/Nm3.

10) The committee observed that for managing the air pollution PP has proposed
that i) Dust suppression/ extraction system will be provided to mitigate the dust

generated at coal conveying area, transfer points and coal stockYard, ii) Dust
collection system will be provided in coal bunkers to evacuate dust and

hazardous gases like methane from the coal bunkers, iii) Collected dust would
be returned to either the associated belt conveyors or to the coal bunkers. The
coal dust from coal transfer points would be restricted to 5 mg/Nm3, iv) 100 %
dry ny ash extraction, storage and disposal facilities are proposed for utilization
of 100 % fly ash. Closed trucks & containers would be used for this purposel v)
ESP with an efficiency of 99.98 % is proposed to control Particulate Matter, vi)
To minimize the SO2 emissions, dry F(JD system is proposed and vii)To reduce
the NOx emissions, Low NOx burners has been provided whereas Selective
Catalytic Reduction (SCR) system will be installed in future as per requirement.

11) Additionally, the committee observed that for managing the ash PP has
proposed that i) 100% utilization of ny ash in dry form is envisaged. Closed
trucks & containers would be used for this purpose, ii) To reduce the dust
nuisance while loading the ash into the open trucks from fly ash silos, the fIY
ash would be conditioned with water spray, iii) it is proposed to cover the ash
in the open trucks with tarpaulin to prevent flying of fine ash during
transportation, iv) TANGEDCO would put max efforts and ensure bottom ash
utilization. 100% ash utilization will be achieved as per MoEF&CC notification
dt. 3rd Nov. 2009, v) Proposed to supply entire ash tO cement industries that are
presently lifting fly ash from NCTPS, since there is huge demand in Tami Nadu
for fly ash from thermal stations and vi) MoU between TANGEDCO & M/s.
Dalmia Cement (Bharat) Limited was already made on 14tF' Oct. 2015 for
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utilization of Fly ash.

12) The committee observed that EMP cost propose bY the PP is Rs- 1185-21 cr
and recurring cost is Rs 98 Cr. The details are as under:

100t70

Imported Coal
Indian Coal 50%:

Imported Coal 50%

Remark

S.
No Particulars a

Cost I Cost
(Rs. in 1 (Rs. in

Crores)1 Crores]

a
Cost I Cost

(Rs. in I (Rs. in
Crores) 1 Crores

Dust Control System
i) ESP

ii) Dust
system
handlinl

suppressIon
for coall

192.00
3.50

192.0
3.50 No

change

Chimney

[Fa[T:T£'--R)MiasI
etc
WEI treatment plant
including clarifier, UF, RO,
DM, Electrical and
Instrumentation

88.90

0

42.24

88.90

615.02 TrMased

3 42.24

4 IEfnuent Treatment Plant 1 3.50 3.50
48.0 98

iii;sinemGlaticAsh Handling Plant
including bottom ash & fly
lash silos, conveying
compressors and otherl
equjpment

FevetM)
IGreenbelt

5 106.56 106.56
No

change

6 3.84

1.44

9.70

3.84

1.44

9.70

7

8

9

Sewage System

miniaT-igiG– antIChlorination Plant
Pollution monitoring
instruments/ equipment

14.16

14.16
480.0

14,16

14.16

a1
r eseen items

Total 48.0 98 i=F==ed

13) Based on the discussion held the committee recommended that in the para 3
of EC, dated 20.01.2016 the phrase “The Imported Coal requirement of 2-09
MTPA will be sourt_ed through MMTC, New Delhi” shall be read as “The coat
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requirement is 2,69 MTPA in the ratio of 50% Imported Coal (1.04 MTPA) and
50% Indian Coal (1.65 MTPA). Imported coal sourced through MMTC, New
Delhi and Indian Coal sourced from Kalinga block of Talcher, Mahanadhi, IB
Valley Coal Fields.”

11.5.4 The EAC after detailed deliberation on the information submitted and as

presented during the meeting recommended the proposal for grant of Amendment in
Environmental Clearance (para 13 above) to the project IX800 MW (Stage-III), North
Chennai TPP and CRZ Clearance for foreshore facilities at Villages Ennur &
Puzhudivakkam, Taluk Porlneri, District Thiruvallur, Tamil Nadu by M/s. Tamil Nadu
Generation & Distribution Corporation Ltd. (TANGEDCO) for change in the use of Coal
from 100% Imported Coal to use of Indian Coal and Imported Coal in equal proportion,
subject to compliance of the following additional specific environmental safeguard

conditions, in addition to the EC conditions granted on 20.01.2016 :

Additional Specific Conditions:

1 ) PP shall obtain the amendment in CTO from SPCB as applicable in the instant
case for the proposed amendments.

2) PP shall implement the protective measures proposed in EMP in a time-bound
manner. The budget earmarked for the same is Rs 1,185.21crores (Capital)
and Rs 98 crores(recurring) and should be kept in separate accounts and
audited annually. The implantation status along with the amount spent with
documentary proof shall be submitted to the concerned Regional Office for the
activities carried out during the previous year.

3) Regular monitoring of Fly Ash Pond shall be carried out and inspection should
be done to avoid any chance of failure of bunds or leakage from the Ash Pond.
The Pipe line carrying the fly ash shall also be inspected for anY leakage at
regular intervals. In case of any leakage immediate corrective measures needs
to be taken and concerned authorities shall be informed. PP shall also keep a

record of inspection.

4) Fly ash handling shall be done strictly as per extent rules/regulations of the
Ministry/CPCB issued from time to time including MinistrY’s Notification No'
S.O.5481 (E) dated 31 st December, 2021. No coal shall be transported through
road shall be allowed.

5) The transportation of Ash from the Thermal Power Plant to other Industries
(CemenVbrick) shall be through closed bulkers only.

6) Water Sprinkling on roads shall be done in at regular interval on the roads
atleast within 1 km range approaching the plant. A logbook shall be maintained

for the activity and be in six monthly compliance report.
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7) PP shall ensure that roads for transportation shall be maintained and keep in
good condition to avoid fugitive emissions.

8) OccupatIonal health surveillance of the workers shall be done on a regular basis
and records maintained as per the Factories Act.

9) PP shall provide regular health monitoring services and health services free of
cost to people living in 10 km radius.

10)PP shall establish an Environment Management Cell and ensure to engage
sufficient staff having environment related qualification for its smooth its
functioning.

11 )Environment Audit of plant shall be done annually and report shall be submitted

to Regional office of the Ministry.

12)Use of Diesel operated transportation vehicles shall be avoided as far as
possible and BS-VI complaint vehicle shall be purchased and preference shall
be given to EV/CNG/LNG based trucks for transportation raw materials, coal
and disposal. Change to EV/CNG/LNG be done in a time bound manner.

13) PP shall ensure that all types of plastic waste generated from the plant shall be
stored separately in isolated area and disposed of strictly adhering to the Plastic
Waste Management Rules 2016 (as amended). In pursuant to the MinistrY’s
OM dated 18/07/2022 PP shall also create awareness among the people
working in the project area as well as in its surrounding area on the ban on
Single Use Plastic(suP) in order to ensure compliance of Ministry’s Notification
published by the Ministry on 12/08/2021. A report along with photograph on the
measures taken shall also be included in the six monthly compliance report
being submitted by PP.

14)Monitoring for heavy metals and fluoride in ground water and surface water
shall be undertaken along with the regular monitoring and results/findings
submitted along with half yearly monitoring report-

9) PP is advised to implement the 'Ek Ped Maa Ke Naam' Campaign which was
launched on 5th June 2024 on the occasion of the World Environment DaY to
increase the forest cover across the Country. This plantation drive is other
than Green belt development. An action plan in this regard shall be submitted
concerned RO.

Agenda Item No. 11.6

2x660 MW Udangudi Supercritical Thermal Power Project Stage-1, located at
Udangudi Village1 Tiruchendur Taluk, Tuticorin District, State Tamil Nadu bY
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Additional Agenda:

Report of the EAC Sub-Committee for laying of ash slurry and recovery
pipelines from NCTPP Stage III to NCTPS Ash dyke (Pipeline system) of 1 x 800
MW NCTPPP Stage III at Villages Ennore & Puzhudivakkam, Ponneri Taluk,
Tiruvallur District, Tamil Nadu by M/s TANGEDCO

The Expert Appraisal Committee (Thermal) in its 2nd meeting held on
31.10.2023 to 01.11.2023, suggested to constitute a sub-committee to conduct site
visit before making any recommendations on the said proposal. Accordingly, the
Ministry vide letter No. J-1 3012/14/2012-IA II(T), dated 08.03.2024 constituted a Sub-
committee comprising of following members as under:

l
2
3
4.

Shri. Inder PaI Singh Matharu -- Chairman

Shri. Mahi PaI Singh – Member
Shri. Umesh Kahalekar – Member
Dr. Saranya P – Member

Accordingly, the sub-committee visited the site on 13-14 a1 March, 2024 tQ NCTPP
Stage-III plant along with the PP.

The Sub-Committee of EAC briefed the EAC about the visit report and its

recommendation. It was informed to the EAC that initially a report was circulated
through email but now the report with revised recommendation are submitted before
the EAC. The EAC deliberated on the same and accepted the site visit report with
revised recommendations. The Copy of the same is attached herewith as Annexure-
///

The meeting ended with vote of thanks to the Chair.
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86 Annexure III

Report of the EAC Sub-Committee for laying of ash slurry and recovery pipelines from
NCTPP Stage III to NCTPS Ash dyke (Pipeline system) of 1 x 800 MW NCTPPP Stage

Ill at Villages Ennore & Puzhudivakkam, Ponneri Taluk, Tiruvallur District, Tamil
Nadu by M/s TANGEDCO

The Expert Appraisal Cornmittee (Thermal) in its 2"d meeting held on 31.10.2023 to
01.11.2023, suggested to constitute a sub-committee to conduct site visit before making any

recommendations on the said proposal. Accordingly. the Ministry vide letter No. .1-

13012/14/2012-IA 11(T), dated 08.03.2024 constituted a Sub-committee comprising of
following members as under:

1. Shri. Inder PaI Singh Matharu
2. Shri. Marti PaI Singh
3. Shri. Umesh Kahalekar

4. Dr. Saranya P

Chairman
Member

Member

Member

Accordingly. the sub-conlmittee visited the site on 13- 14th March, 2024 to NCTPP Stage-

III plant along with the PP. The visit report is submitted herewith.

Background of the project:

M/s TANGEDCO had obtained environmetrtal clearance fronr Ministry ot

Environment, Forest and Climate Change for setting up thermal po\vcr plant of capacity 1 X
800 MW on 20.01.2016. Further_ MoEF&CC vide letter dated 13.04.2017 has amended the

environmental clearance in line with this Ministry’s Notification S.O. 3305(E), dated

07.12.2015.

Pbc environmental clearance b as issued k)r following activities in the CRZ area:

(i) Coal conveyor having length of i.i km and elevation o.f 6 nt for coal transportation
flour E:+rnore Port to NCTPS Slctgc III TPP

(ii) Supporting tl'cstles {steel }}anres) for coca conveyor at about 6 nI:8 m .front xrormtt
level

(iii) Sea u'ctler intake fom forebcty of NC-TPS Stage II take & outlet pipe ttl pre ctHtling

channel of NC'’l'PS {br discharge \tith intake pipe length o.f 3 kIn cmd outlet pipe
length of 1 .5 km

(iv) GRP (Glass reil\fitrced plastic) pipes on the grolord level for cooling \voter inlet cmd
coolant tI’a/c,I' Ollllct

It is pertinent to note that ash slurry pipeline corridor in CRZ arca was not part of the

environmental & CRZ clearance obtained b) M/s 'FANG£DCO. As informed during the site

visit, the pipeline corridor conveyance system (ash slurry} \vas constructed during 2017-2018,
pall of which falls within CRZ zone as per approved Coastal Zone Management plan

(('ZMP) for which prior CRZ clearance was not obtained.

1
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Direction of Hon’bIc NGT order dated 31.01.2022

As per para 84 of the Hon’ble NGT order dated 31 .01.2022 in the O. A. 122 of 2021

and O. A.No. 162 of 202 1, the case was disposed of as follows:

V The TANDGECO is directed not to proceed with the work of laying the pipeline

through the CRZ zone and also in the other area in violation of the Environment

Clearance and CRZ Clearance BraIded to fhenl in 2016, without getting necessar>

further clearances ill this respect by fItting a§'esh application in accordance with la\t

and the same \viII have to be considered by the authorities strictly in accordance with
Ict\\, and the direction given .for this purpose cannot be treated as a direction to the

authorities to grant the permission. if it is not ot+renvise .fbasible or permissible
under /cnr. This must be strictly in compliance with the decision qf IIon’bic Supreme

Court in Key stone realtors private limited vs. Ann V. Tharthure and ors,
The TANGEDCO is directed to pay an Environmental Conrpensation ctf Rs.

4. 12,20,o{}o/- DIed by the Joint ConunUtee and approved by this Tribunal to -l'undl
Nadu Pollution Control Board for the damage caused to environment on account of
the deposit offly ash slurry in the Kosasthalai}'ca River region, over and above the

colupensahon already remitted by them as directed by the Pollution Control Boatd
in O. A. No. 08 of 20 16 and other connected cases.

The TANDGECO is also directed to pay an additional compensation of’ Rs. 50 lakh

with the Tamil Nadu Pollution Control Board for the violation conrmitted i.e.

preparation .for constructing the pipeline and making some attempts for that purpose

in violation of the Environnrentd Clecq-once and C'RZ Clearance granted and this is

in addition to the compensation already directed to be paid bY them .thr damage

caused to the environtnent on account of deposit of fly ash
The TANGEDCO is directed to carry out the replacement of thc old pipes as
undertaken bY them and us direcled by this Tribttnttl irl O. A. No. 08 of 2016 and
olhet- connected cu:ies within the tilIIe line Bxed by the Trihttnal, on the basis of the

undertaking given by then I to avoid .future breaches.

The TANDGECO is directed to carry out reconunendalions made by the Joint
Conunittee in both the cases in its letter and spitil to avoid future breaches of fIY
ash into the riverine area. The question regarding steps to be taken .Thr remettiation

process of damage caused to the environment on account vf cklxhit oJ .fly ash in that

circa for longer period will be considered by !his I'ribruwl including any furthel

conlpensatiolt to be paid <m the basis of the recvmntendalions to be ntadc h)

ConlmiTlee alreadY appointed by this Tribunal in O, A. No. 08 of 2016and othc1

connected cases. '

The TANDGECO is also directed to take steps to remove the .fly ash alreadY deposited
in that area. as directed by the Joint Covunittee as \tell us the Pollution Contfol

Board at lhe earliest possible time to reduce the impact of damage to riverine
envir0111nent C//It' lllrtIIer

The TANDGECO is also directed to take trecesstn-F slet>s It> avoid leakage through

pipes and lhey ntltsl IIt>Itt vigil by reglllar inspection of the old Pilw lines ItII such
time tltcir t'cplacctnelU is completed and tttke ilnlnediute steIn to twtest hteuches' il
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anY. daTing the interreglrulrr. The amount of curnpensation directed to be paid on /ira
counts ate to be deposited by TANDGECO with Tamil Nadu Pollution Control
Bc)utd which theY can utilise for the purpose qf protecting Kosasthalai),or River as
\veII Ennore creek in that area to restore the danlage caused to environment and also

to pPovide necesscu)’ profeclion to prevent encroachlnent s in that areas in future and
avoid .further enviromnerrtal damage as \cell as riverine danruge irl that area.

As regards the action to be taken for \,io}aliolrs cotnmitted by TANDGECO in
violation qf Environmental Clearance and CRZ Clearance. the respcc IKe regulators.
numeIYl MoEF&CC and State Coastal Zone Management Authority are directed to
take necessary action against ’l-ANDGEC O in accordance with la\r.

As regards O.A.No. 122 of 202 1 is concerned. since iI is .DIed by a private person in
order to protect environment. ive .feel that TANGEDCO can be directed to pay a cost

of Rs. 25.000/- to the applicant in that case.

IJ- lhc above alnormts including the compensations and costs are not paid within three
months )'(vu today, then the Pollution Control Board and the applicant are entitled

to initiate proceedings .for recovery qf the same under Section 25 of the National
Green Tribunal Act, 2010 or through District Collector .for recovery of the amount

invoking Revenue Reco\’eIT Act, 1890 in accordance \t itIl la\\* .

The RegistrY is directed to communicate this order to the ojficial respondent\
including I'ANGEDCO for lheir irlfbrntaliou enId necessary compliance.

viii)

ix)

1)

Ii)

Report of the Joint Committee appointed by Hon’bIc National Green Tribunal (SZ) in
case of O.A. No. 162 of 2021 :

In case of O. A- No.162 of 2021, the Hon-bIe National Green Tribunal (SZ) the

Hon- bIc Tribunal in the order dated 07.06.202 1 appointed a joint conrlrlittce comprising of
1) The District Collector, Tiruvallur District

2) A senior Officer from Ministry of Environlnent, Forest and Climate Change
(!VloEF&CC)

3) A senior 0111cer/Scientist from Central Pollution Control Board (CPCB). Integrated
Regional Of11ce, Chennai

4) The Superintending Engineer from Public Works Department (PWD) and water
Resources Organization ( WRO), Chennai

5} A senior Officer frc)in ’Fanlil Nadu Coastal Zone Management Authority (TNCZMA),
Chennai and

6) A Senior Oftlcer hom -Falnil Nadu Pollution Control Board

as designated by its C'hainuan to inspect tIle area in question and stlbnlit a Ihctuat as \\’ell as
action taken report if there is any violation found. Accordingjy, the conrlnittee submitted the
report on 14.09.2021. Subsequently. iII duc colnpliiurce of the order of the IIon'ble 'l'ribunai.
the joint committee inspected the area in question and convened a meeting with NCTPS

Power plants officials on 20. 10.2021 and in response to the IIon’ble NGT order dated
24.09.2021. the NCI'PS Stage I. Ii, Ill and IV (Ennore SEZ) have furnished the followIng
information to the colnnrittec as per /IIlIIe.XII re -l.
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Recomrnendati@ns of TNCZM A

Tamil Nadu Coastal Zone Management Authority (TNCZMA) had considered the

proposal for amendment in the CRZ clearance for the laying of ash slurrY and recovetY water
pipelines from the NC-FPS stage III to NCTPS Ash Dyke (pipeline SYstem)! based on the

reconlmendations of the DCZM A and recommended the proposal vidc letter
No.6269/EV.3/2023-1 dated 18.08.2023. with following conditions:

•

•

+

•

•

•

•

8

Observations of the EAC Sub-Comlnittcc

(i) Ash slurry pipeline Corridor:

For Stage in NC’fPS, three ash slurry pipelines are proposed and one wanT
recovery pipelint# is proposed, Almost 65% of the construction activities \ven colnpleted
and then stopped as per Hon-ble NGT directions. Thereaner, the project proponent has

appli€,d for amendment in the existing EC+CRZ clearance hr inclusion of dedicated ash
slurry pipeline.

The activities in FItZ area including Buckin!!haIn Canal and Kosasthalaiyar River

is as under:

All the recommendations in the Environmental Management Plan shall be followed

The project proponent shall ensure that their activitY shall have least interiennce to

the Mangroves, that are found in the Butler Zone
rho project proponcnt, in consultation with the Forest Depanmentt founulate and

knplement plans for the conservation and maintenance of the Mangrove in the vlclnltY
of the project

I'here should not be any damage to nora and fauna

Utmost care should be taken to avoid any leakage from the piNIine

Proper monitoring should be done to detect anY leakage in the pipeline includIng
monitoring tluough CCTV. If any such incident is found unchecked. action will be
taken by concelned Authorities in addition to imposing environmental compensatlon'

Monthly monitoring report has to be fulnished to Tamil Nadu Pollution Control Board
lbc Pier structure should not disturb the free now of water in the KosathalaiYaF R1\er

Tlltal length] Total footprint
(S(IeIII'111

CRZ
classification
t–az jim

Ironbuffer
Mangroves
tRI iEfRi 11

tAI tV–B
-(iii;i-ile CRZ

681 3.25
i8

t–250
65

It IS

141.15
902.45
59.0 1

5439.54
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During the visit, it \vas informed that in NCTPS Stage- 1, 5 Nos of Ash slurrY disWsal

lines are laid from Ash handling pump house to ash dyke- PiWline 2 & 3 has been

replaced due to frequent leakages and puncture of pipelines. For stage 11 NCTPS plant9 5

Nos (3 ash slurry pipeline and 2 recovery water pipelines) are being used.

(ii) Present Scenario of Ash Pond:

Ash dyke consist of primary pond ( 115 IIa) and secondary pond (15.5 IIay The

capacity of the pond is 57.5 lakh cu.m. The water from ash dYke is being collected in
guard pond by gl?tvity and being reused in mixing with bottom ash for disposal to ash

pond/dyke. As reported the stock of ash as on date is 26.96 lakh cu.m in ash pond. The

prQject proponent has submitted that 100% dry ash system is envisaged and nY ash \\’ill
be disposed off in nearby cement plants and other units like brick making etc. It is also

proposed to utilize the existing ash dyke of NCTPS fw bottom ash disposal in case of
emergency only.

Ash Generation (Stage-III)

i I –(–)1 marks

Fly ash

Bottom Ash

Total ash

G+5.12

161.28

ida:4

mma . I tons ash requires I
of land, ash dump heightCLI.ITI

assumed to be S m. Ash pond area

I eat?aachieverequired 10
utilization is 17 acres (7 Ha)

(iii) Meeting with local nshermen/villagers on the representation received on the proJect:

The Expert Appraisal Committee (TberTnal) had received a wpFesentation from

Fishermen Well'atx Association on 28.11.2023 requesting the EAC Sub-Committee to
give them an opportunity to submit their concenls.

Accordingly. the sub-committee heard the representatives' viz. Slvi' R.L- Srinivasan and
Shri. Karunakaran from Kattukuppalu village on 14.02.2023 in Stage III NCTPS sltc

oNce. During the meeting, the major concerns raised \vere:

(a) Leakage of ash slurry from ash slurry pipelines <NCTPS Stage 1. 11) and deposited in
the water stream around.

(b) Air pollution due to the existing tlrcrnlal plant,
(c) Adequacy oF existing as II dyke to accolnnrodatc ash slurr} flour proposed Stage III

NC’I'PS.

(d) Employlnent for local people

The subnlissions made b\ the project proponent \\.r.t above concerns ol- the local

villagers/HsheHnen atv as under:
(a) NC-l'PS Stage_ 1. 5 Nos of Ash slum)- disposal lines are laid fm>nl Ash handling

pump house to ash dyke. Pipeline 2 & 3 has been replaced due to ffcqucnt
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leakages and puncture of pipelines. For the remaining pipelines, tenders have becn 
floated for replacement and till then those pipelines are not being used. 
The TANGEDCO has told that regular nmonitoring is being done regarding this 
issue and all mitigating measures are being taken from tíme to time. 
Ash dyke consist of primary pond (115 Ha) and secondary pond (15.5 Ha). The 
capacity of the pond is 57.5 lakh cu.m. The stock of ash as on date is 26.96 lakh 
cu.m in ash pond. 

(d) During maintenance phase, the tender are being floated with a condition that 10% 
local people have to be engaged for work as per their skills by the contractors. 

Paynens 

6 

eProc 
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Revised Recommendations of the EAC Sub-Committee

Based on the site inspection. the following recommendations were made bY the sub-
committee as follows:

I'he Sub-cotrrmiHee observed that NCTPS stage-III of tx800 MW has completed
constructed and the plant has started its oil synchronization process as informed by concerned
authorities.

a. The first recorninendation of the committee dppointed by the Hon’ble National Green

I'ribunal (SZ) during September 202 1 reads as 'The TANGEDCO shall resume the

activities pertaining to the NCTPS Stage III and Ennore SEZ Power Plants within the
CRZ arca in Kosasthalaiyar River/Buckingham Canal/Backwaters onIY after obtaining
amendment to the existing CRZ Clearance from MoEF&CC’- SubsequentIY as per
pam 84 of the Hon’ble NGT order dated 3 1.01.2022 in the O.A. 122 of 202 1 and O.A.
No. 162 oi 2021 ) The TANDGECO is directed to c7rrrr out recommendations made

by the Joint CoInmittee in both the cases in its letter and spirit to avoid futuPe
breaches of fly ash into the riverine area.

b. FuNher, the reconurrendation of the proposal for oUt slumP pipeline falling within
CRZ area, can be considered as fresh proposal as per directions of IIon’bIc NCT
vida order dated 31.01.2022 and as per extant norms of the El A Notification and

CRZ Nofificationv

c. The EIA report including carrying capacity of existing ash pond along \tUb tem:dial
measures to avoid pollution \therein ash .from Stage i and Stage II is being dis Ix>sed

and emergency ash disposal of Stage III is prqrosect shall be prepared.
d. Design report of the ash slurry pipeline corridor .for the Stage III N('TPS /70tt'e1

plant atld exploring tIle feasibility of using the existing ash slurrY pipelines o.f Stage

I and Stage II N('.TPS plant for the proposed Stage Ill shall be lwelwred bY NC'TPS .
e. Adequacy report front Competent Atlthority on existing ash dyke capacity to

accommodate the proposed tlsh slurry .from Stage Ill NCTPS shall be submitted.
t. TIle condi{tolls of TNCZX'IA shall be foIIo\yetI.

p. The legal advice on these teconuncmialiotrs can be obtained .iv in MoEF&CC legal
11.iIig in the light of NGT order dcucd 31-I Janrntry 2022 on t). A. Ntl.122 Of 2021 and

O.A. Ntl. 1 62 of 2021.

\R 1;
{ MJ#nl;gh >

lb-ComIn ittccHA('
Melnba

r&a
( Umesh Kahalekar )

F. A(' Sub-('otrrmittee
MeIn her

/

/''
( Dr. Saranya P. )

F,AC' Sub-C'onrlnittce

X;lctnbcr

( lndcr PaI Wish Math:tru )

EAC Sub-Committee

Chairnran
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Photographs of the site inspection carried out by the EAC Sub-Committee
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NORTH CHENNAI THERMAL PQW€R PRQ3eCr. srAGE-iii

Sl.NO ! NAME DESIGNATION

EAe - 9;lb Gqmmltte# QtfM

SIGNATURE

1

2

3

4

Shri Inder Pal Sihgh
Malharu

Shri Mani Pal Singh

Shri Urncsh Kahatckar

Dr. Saranya P. (RO
Chennai)

ChaIrman

Member

Member

Member

t+S==

giiI

TANGEDCO

1

2

3

4

5

6

a,-parameshwaran CC/Pojnts a/c)

Er.N. MaIa CE/NCTPP-III

–E=-&arirnuthu CE/C/Uppur TPP

SE/Civil.

iE/Mich„/Commissioning

EE/CMI 3
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}C &urumoorthy

M:'E;andra.m:
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99
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

(Thermal Projects)
884:

Minutes of 18TH MEETING OF EXPERT APPRAISAL COMMITTEE (THERNI
AL SECTOR), SCHEDULED TO BE HELD DURING 24TH JANUARY, 2025 TH Date: 03/02/2025
ROUGH PHYSICAL MODE meeting Thermal Projects held from 24/01/2025 to 24/

01/2025

MoM ID: EC/MOM/EAC/552572/1 /2025

Agenda ID: EC/AGENDA/EAC/552572/1 /2025

Meeting Venue: Indus Hall, MOEF&CC, New Delhi

Meeting Mode: Physical

Date & Time:

24/01 /2025 10:00 AM 05:05 PM

1. Opening remarks

The Member Secretary apprised the members of the EAC that consequent to the resignation tendered bY

Expert Appraisal Committee (Thermal Power & CoDr.Sharad Singh Negi (T.F.S ReId.), Chairman
Tnder PaI Singh Matharu (I.F.SMining), MoEF&CC vide Order dated 16/01/2025 nominated Shri & Coal Mining) with

Retd.) as interim Chairmant Expert Appraisal Committee (Thermal Power
pertimmediate effect. At the outset, Shri. Inder Pal Singh Matharu (I.F.S Retd.) welcomed the Ex
thisto start the proceeding as per the agenda listed formembers & other participants and requested

The Standard/Generic
meeting. The list of members who participated in the meeting is at

lexure

ToR conditions shall be system generated through the PARIVESH Portal

2. L'onfirmation of the minutes of previous meeti

C,.fi,m,tb„ ,f the Minutes of the 17th Meeting of the EAC (Therman: The mi'lutes of the 17th meeting
of the EAC (Thermal) held during 30/12/2024 have been confirmed bY the EAC

[The main PDF of MoM is enclosed at Page no. 58 - 1541

3. Details of proposals considered by the committee

Day 1 -24/01/2025

3.1. Agenda Item No 1:

3.1.1. Details of the proposal
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shall be formulated. The company shall engage fulj©l€Bualified doctors who are trained in occupationel hEaltt!
Health monitoring of the workers shall be conauaeT at periodic intervals and health records maintained.
Awareness programme for workers due to likely adverse impact on their health due to working in non-conducive
environment shall be carried out and precautionary measures like use of personal equipments etc. shall be

provided. Review of impact of various health measures undertaken at intervals of two to three Years shall be

conducted with an excellent follow up plan of action wherever required.

7.

8,

Assessment of occupational health and endemic diseases of environmental origin in the studY area shall be carried

out and Action Plan to mitigate the same shall be prepared

Socio-economic study of the study area comprising of 10 km from the plant site shall be carried out through a
reputed institute / agency which shall consist of detail assessment of the impact on livelihood of the local
communltles P

Statutory compliance

, I The proposed project shan be given a unique name in consonance with the name submitted to other Government
' ' I Departments etc. for its better identification and reference.

2. 1 Vision document specifying prospective long term plan of the project shall be formulated and sub'11itted

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

Amendment of Environmental Clearance for IX800 MW (Stage-IID, North Chennai TPP and CRZ Clearance fo

r foreshore facilities at Villages Ennur & Pnzhudivakkam, Taluk Ponneri, District Thiruvanur, Tamil Nadu bY
M/s. Tamil Nadu Generation & Distribution Corporation Ltd. (TANGEDCO). by TANGEDCO located at THIR
UVALLUR,TAMIL NADU

Proposal For
Amendment in EC

Proposal No File No Submission Date Activity
(Schedule Item)

iArrNrrHE/475354/2024 J- 1 3012/ 14/2012-IA.II(T) 14/06/2024 Thermal Power Plants (1 (d))

3.4.2. Project Salient Features

Agenda No 18.4
18.4 lx800 MW (Stage-TIT), North Chennai TPP and CRZ Clearance for foreshore facilities bY M/s•

Tamil Nadu Generation & Distribution Corporation Ltd. (TANGEDCO) at NCTPS
Complex, Villages Ennur & Puzhudivakkam, Taluk Ponneri9 District Thiruvallur9 Tamil Nadu
- Amendment in EC & CRZ regarding change of coal source from 100% Imported coal
to use a mix of domestic coal as well as Imported coal in ratio of 50%-50% proportion –
reg.

[Proposal No. 1A/rNIFHE/475354/2024; F. No. J-13012/14/2012-IA.II (T)]

18.4.1: The above proposal was originally considered by the EAC – Thermal in its llth meeting held on
27-28th June, 2024 and the proposal was recommended for amendment in EC & CRZ dated 20/01/2016
for change of coal source from use of 100% Imported coal to use a mix of domestic coal as well as

Imported coal in ratio of 50%-50% proportion subject to stipulation of additional specific conditions

Page 51 of 154



18.4.2: The above proposal was referred back byltE}l4inistry to the EAC for examining the following
additional information submitted by the proponent post recommendations of EAC – Thermal.

S.No. Additional information sought Reply submitted by the project proponent

1. Concrete figures about the quantu
m of additional fly ash likely to be
generated per year over and above
that already approved under the pr
evious EC

A) Ash content for100% Foreign coal - 12% Ash
quantity -806.9 TPD

Already Proposed Silo - 3nos (2 No for fly ash , 1 N
o for bottom ash)

B) Ash content for Foreign (50%) & domestic co
al (50%) - 25.5%

Total Ash quantity generated- 2209.32 TPD

Excess Ash generated- 1402.42 TPD

11. Ash management plan The existing ash handling system could cater to the

enhanced ash generation quantity as detailed below.
A. Ash handling

Now constructed Silos- 3 Nos (2 Nos for fly ash , I
No for bottom ash)

i) Fly Ash Silo capacity- 2 x 2520=5040 MT

Fly ash evacuation is through vacuum system from
ESP hopper and will be stored in fly ash silos of cap

acity (2x2520=5040MT) which will be having capa
city for 24 hours storage each.

ii) Bottom Ash Silo capacity-1 x 1800=1800 MT

Bottom ash evacuation is dry type initially through

closed conveyor system up to intermediate silo and

from there up to bottom ash silo of capacity (lx180
0=1800 MT ) is by pipe line.
B. Ash utilization

The ash will be sold to cement / brick industries through E-

auction as being followed in NCTPS Stage 1&2. The fIY as

h will be loaded in closed trucks / bulkers through telescopi
c spout assembly of Fly ash Silo and transported to cement/
Brick companies. The bottom ash will be conditioned by qu

enching with water (18m3/hour) and will be loaded in truck
and covered with tarpaulin for transporting. Hence, 100% a
sh Utilization will be achieved as per MOEF &CC Notificat
ion 31.12.2021 .

C. Ash disposal in case of emergency

In case of emergency, both fly and bottom ash will
be made as slurry and transported to existing NCTP
S ash dyke through existing ash pipelines of NCTP
s. Water required for making slurry will be around
8082 m3/day , which will be sourced from CT blow
down pump and guard pond water (reject sea wate
r). 12 Nos piezometric wells are already available in
and around the existing ash dyke of NCTPS. It is as
sured that the ash slurry pipelines will be monitored
to avoid any leakages to protect the nearby area.
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S.No. Additional information sought II !eply submitted by the project proponent

Compliance to the recommendations of the site visit report of the sub-committee of EAC releva
nt to the proposal under consideration

III .

IV.

V.

The above additional information was presented by the proponent along with their ETA consultant M/:
Re Sustainability Solutions Private Limited, Hyderabad [NABET Certificate No-: NABET/EIA/2225/R
0278) Valid up to 26/09/2025]. In addition to the above, proponent informed that Hon’ble NGT(SZ) in
Original Application No.122 of 2021 (SZ) with Original Application No.162 of 2021 (SZ) v.ide .itS
judgement dated 31/01/2022 directed the proponent not to proceed with the work of laYing the pipeline
’tImough the CRZ zone and also in the other area in violation of the Environment Clearance and CRZ
Clearance granted to them in 20/01/2016, without getting necessarY further clearances in this respect. bY

filing afresh application in accordance with law. Besides> the Hon’ble NGT also imposed a

compensation of Rs. 50 lakhs which has been paid by them to TNPCB on 30/3/2022. In complian EEa
the said judgment, proponent filed another amendment proposal bearing No: IA/FNfFHEW2379/2023
was submitted to the Ministry seeking for amendment in the EC & CRZ dated 20/01/2016 for the ash

slurTy pipeline for stage III project. The proposal was considered by the EAC in its meejing Feld on
04/09/2023 and 31/10/2023 wherein the proposal was deferred and EAC recommended for site visit bY a
sub-committee. During the site visit, it was informed by M/s. TANGEDCO that theY have decided tq
utilize the existing spare lines of NCTPS Stage – I & II to reduce the environment impac£' in view of
this9 pp informed the EAC that no new ash slurry pipelines are envisaged for the stage III project and the

The EIA report including carrying
capacity of existing ash pond alon
g with remedial measures to avoid

pollution wherein ash from Stage I
and Stage II is being disposed and
emergency ash disposal of Stage I
IT is proposed shall be prepared.

Design report of the ash slurTy pip
eline corridor for the Stage III NC
TPS power plant and exploring th
e feasibility of using the existing a
sh slurry pipelines of Stage 1 and

Stage II NCTPS plant for the prop
osed Stage III shall be prepared by
NCTPS .

Adequacy report from Competent
Authority on existing ash dyke ca

pacity to accommodate the propos
ed ash slurry from stage 111 NCTP
S shall be submitted.

The EIA report, including details of the carrying cap
acity of the existing ash pond, has been submitted to
MOEF&CC.
The report was prepared by M/s Cholamandalam M
S Risk Services Ltd, Chennai.

The proposed pipelines will transfer ash slurTy from
Stag8 Ill to the designated ash dyke pond of NCTP
S

The ash dyke pond covers -133 hectares (328 acre
s)! representing a permanent land footprint.
The pond falls within the NCTPS land area and is al
ready used for ash disposal by Stage I & II plants.

The design report for the ash slurry pipeline of NCT
pp Stage III is submitted.
Tt has been decided to use the existing ash slurry PiP

elines of NCTPS Stage I & II instead of constructin
g new pipelines.
i'his decision was made to minimize environmental
Impact.
NeTPP Stage III will dispose of ash slurry only in e
mergencies? as both fly ash and bottom ash are disp
osed of in dry form.

The existing ash pond of NCTPS is sufficient as wet
ash will be disposed of promptly to brick industries
and other works.
Details of the ash pond:
Area: 328 acres. (133 Ha)

Capacity: 57.5 lakh ms (at a height of 5m).
Current stock: 29 lakh mt
Remaining capacity: 28.5 lakh m3.
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proposal no. iA/rNfFHE/442379/2023 is being wttHHwn by them.

Furthermore, the proponent informed that there is another matter namely, OA No 8 of 2016 titled as

R.Ravimaran (Died) & Ors. vs Union of India & Ors. tagged with OA No 198 of 2016 titled as Meenava

Thanthai K.R. Selvaraj Kumar vs The Chief Secretary Government of Tamil Nadu, Chennai & Ors. I
filed before the Hon’ble Tribunal (SZ), Chennai regarding illegal dumping of ash slurry and violation of

conditions of Environmental Clearance and CRZ Clearance granted by dumping fly ash and draining the

wastewater into the Buckingham Canal and Kosasthalaiyar River respectively.

in this regard, the Hon’ble Tribunal vide its judgment dated 05/07/2022 passed the following directions
for compliance by the PP:

i. To carry on their activities strictly in accordance with law and complying with the conditions
imposed in the Environmental Clearance and the Consent granted by the State Pollution Control

Board

ii. To replace the old ash slurry carrying pipes as undertaken by them within the time frame fixed and

also take all necessary precautions of providing necessary sensor SYstem to detect the leak
immediately and also the mechanism by which production and pumping of ash slurrY through the
damaged pipeline can be stopped immediately, so that furTher pumping can be avoided so as to
minimize the leak if at all if it happens in future.

iii. To pay the compensation already dssessed by the State Pollution Control Board on various
occasions for the violations noticed by them and also compensation directed to be paid bY this
Tribunal in other related connected matters viz., Original Application Nos.122 of 2021 (SZ) and

162 of 2021 (SZ) which were already disposed of this Tribunal by giving certain directions.

iv. To pay environmental compensation which is likely to be assessed on the basis of the studY to be
conducted by the agency which is going to conduct study for remediation process7 apart nom the
compensation already imposed by various proceedings of the Tamil Nadu Pollution Control Board
and directed to be paid by this Tribunal.

v. To bear the expenses for conducting the study through the agency to be identified for preparatlon
of DPR and also the expenses for remediation.

vi. To undertake the remediation process and complete the same at the earliest possible time, as delaY

in implementation will result in further damage to the environment.
vii. To carry out the recommendations made by the Joint Expert Committee regarding creating gFeen

cover, including plantation of mangroves and other species suggested which are conducive to
environment and that will not affect the riverine and coastal zone ecology.

viii. To take immediate steps to remove the fly ash already deposited in that area due tO the breach of
ny ash slurly carrying pipes without delay and after removal of the same, soil anaIYsis will have to
be conducted by the CPCB and SPCB and if further remediation will have to be conducted or
further steps are required for removal of further By ash deposit found in that area9 then that also
will have to be carried out by the PP.

On the dbove, the PP has informed that the compliance of the aforesaid order is under process.

The representatives have requested to amend the EC & CRZ dated 20/O1/2016 for change of change o{
coal source from 100% Imported coal to use a mix of domestic coal as well as Imported coal in ratio of
50%-50% proportion as the lx800 MW is ready for commissioning and trial runs have been completed

3.4.3. Deliberations by the committee in previous meetin

Date of EAC 1 :28/06/2024
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Deliberations of EAC 1 :

S.
n

Oe

Details Units Imported 10
0%

Imported 50 % Indian 5
0%

Indian co
al

TPH 280 361

8664

2.69

442

10608
1. 1 Coal consumption TPD 6720

2.09MTPA 3.29

2. 1 Ash % 12 25.5 34

3. E Sulphur

4 1 Gross CaloriHc Val 1 Kcal/k
" ll” I g

% 0.80 0.65 o.55

6000 4654 3800

Type of coal
Coal quanti I Ash conte

ty (TPH) 1 nt (%)

Total Ash
Quantity

(TPH)

33.60

92.06

Fly Ash Q I Bottom Ash
uantity I Quantity
(TPID I (TPH)

23.52 1 10.08

64.44 1 27.62

Imported coal

Mixed coal (Imported 5

0%, Indian 50%)

Note: Due to chmrge in composition of the coal, the ash quantity will increase

280 12.0

361 25.5

,„„':'.„,.*;:IE;;:;'{;

:{{}}113: i!
res) 1 res) 1 SJ 1 s)

S.
N
0

Particulars

Dust Control System

11 i)ESP
ii) Dust suppression system for coal handling

Chimney

FGD, De NOx burners etc.

2

192.0

3.50 No c

hang
e

88.90
48.0

88.90
98

Incr
ease

d
0 615.0

3 1 Water treatment plant including clarifier, UF, 1 42.24 42.24 No c

o 54



RO, DM, Electrical and Instrumentation 1 hang
e

4 1 Effluent Treatment Plant 3.50 3.50

106.56
Dense phase, pneumatic Ash Handling Plant i

5 1 ncluding bottom ash & fly ash silos, conveyin
g compressors and other equipment

106.5
6

6 1 De„,1,p,r,ent of G„,nbelt 3.84

1.44

3.84

7

8

9

Sewage System 1.44

9.70

14.16

Chemical dosing and Chlorination Plant 9.70

14.16Pollution monitoring instruments/ equipment

I I Other unforeseen items 14.16 14.16

98 Iner
ease

d

Total 480.o 1 48.o
1,185.

21

3.4.4. Deliberations by the EAC in current meetings

Observations and deliberation of the EAC

18.4.3: The Committee observed and noted the following:

i. Present proposal is for seeking amendment in EC & CRZ regarding change .of c?al sfnJ= f,TT
100% IIiported coal to use a mix of domestic coal as well as Imported coal in ratio of 50%-50%

ii. n==)::rT;as earlier recommended by the EAC in its meeting held on 1 th meeting held on 27:
28t6 June1 2024 and the same was recommended by the EAC subject to stipulation of additional
specific conditions.

iii. Proposal was referred back by the Ministry for examining the additional information sublnjtted lb!
the proponent as mentioned at para no. 18.4.2. Committee deliberated on the same and found it
satisfactory .

iv. Committee noted that proposal no. IA/FN/FHE/442379/2023 of M/s. TANGEDCO is being
withdrawn by the project proponent.

3.4.5. Recommendation of EAC

Recommended

3.4.6. Details of Environment Conditions

3.4.6.1. Specific
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Additional specific condition

Project proponent shall comply with all the directions passed by the Hon’ble National Green Tribunal vide its

judgement dated 05/07/2022 in OA No 8 of 2016 titled as R.Ravimaran (Died) & Ors. vs Union of India & Ors
tagged with OA No 198 of 2016 titled as Meenava Thanthai K.R. Selvaraj Kumar vs The Chief SecretarY
Government of Tamil Nadu, Chennai & Ors. Compliance status in this regard shall be submitted to the concerned

Regional Office of the MoEF&CC along with the six monthly compliance report.

4. Any Other Item(s)

5. List of Attendees

O

1 1 Dr Sharad Singh Negi

2 1 Dr Santoshkumar Hampannavar

3 1 Dr Umesh Jagannathrao Kahalekar

4 1 Shri KB Biswas

5 1 Dr NazimuddLn

6 1 Shri Mahi Pal Singh

7 1 Sundar RamanaLhan

8 1 Sh Inder Pal Singh Matharu IFS

9 1 Sh Laht Kapur

10 1 Sh Savalge Chandrasekhar

11 1 ProfShyam Shanker Singh

12 1 Dr Vinod Agrawal

13 1 Shri Harmeet Sahaney

14 1 Prof RM Bhattacharjee

e

Chairman, EAC

Member (EAC)

Member (EAC)

Member (EAC)

Member (EAC)

Member (EAC)

ScienLisl E

Member (BAC)

Member (TAC)

Member (EAC)

Member (EAC)

Member (EAC)

Member (EAC)

Member (EAC)

Email ID

sha+++++++++++@gmail.com

san++++++++++++@yahoo.com

uka+++####@rediffmail.com

bis**:*+***:** @gmail.com

naz#######@nic.in

mps########@ nic.in

r.s##### @ nic.in

mat**+++++*@gmail.corn

lka#*#####* @yahoo.com

sav#####@gmail.com

sin### :* *+++@gmail.corn

vin+++ * + @yahoo.com

har++++++++++++ @imd.gov.in

rmb############ @iitism.ac.h

Remarks

Present

Present

Present

Present

Present

Present

Present

Present

Presenc

Present

Present

Present

Present

Present
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MoM of 1 8th meeting of the EAC for Ihyd sector held on 24th January' 2025

Vlll. pp should submit the year-wise, activity wise and time-bound budget earm?rk ed for
EMP9 occupationa1 health surveillance, and activities proposed to add[ess theJ lssu:
raisei during Public Hearing. The capital and recurring expenditure to be incurred needs
to be submitted.

Activities shan be prepared based on the issues arise during public healing conducted
and fresh writlen submission with defined timeline and budgetarY provlslons

Aeria1 view video of project site and transportation route proposed for this project shall
be recorded through drone and be submitted.

and the ph and coruultant are fully accountable for the same.

aPbTelroTc !]:jcd: :: t:= = :it !!b: rcT I je: iiI : of: :ht;I: a::::::t cuS:rn:;IT! IT :T :: T:teas
,ni „gul,ti.n, ,.d th,i, ,t,t„, o, esti„„ted timeline aRer the grant 'fEC

Th, budg,t t. b, ,„m„k,d f,r the various acti~,tries shall be decided aRer pel"sal of
the Standard EC Conditions published by the MinistrY'

certificate and dispatch number.

IX.

X.

XI.

Xll.

XiII.

XIV.

Agenda No 18.4

18.4

coal in ratio of 50%-50% proportion – reg•

[prop„,1 N,. wrN£rHE/4753s4/2024; F. N'. J-r30r2/r4/20r2-IA'ii (T)1

specific conditions.

Ff1:t:i nT h;d :?t:: aF :== F: a== ==Le=:re : al tEI :rE :[i: Lstt To :: :::o :t: n:o: i ::inliFEii :Thermal. C

/
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MoM of 1 8th meeting of the EAC for fbVd sector held on 24th January' 2025

S.No.

1.

I

sought
e dec:t proponen

mrkrete figures about the
quantum of additional fly ash

likely to be generated per year
over and above that already
approved under the previous EC

0

Ash quantity -806.9 TPD

Already Proposed Sjlo - 3nos (2 No for fIY ash , 1
No for bottom ash)

B) Ash content for Foreign (50%) & domestic

coal (501%) - 25.5 e/a

Total Ash quantity generated- 2209.32 TPD

Excess Ash generated- 1402.42 TPD

t===JG–a;Fk=iaifs3;ie;;=illd cater to
the enhanced ash generation quantity as detailed
below.

11. r

A. Ash handling

Now constructed Silos- 3 Nos (2 Nos for fIY ash ,
I No for bottom ash)

i) Fly Ash Silo capacitY- 2 x 2520=5040 MT

Fly ash evacuation is through vacuum SYstem
from ESP hopper and will be stored in fly ash silos

of capacity (2x2520=5040MT) which will be
having capacity for 24 hours storage each.

ii) Bottom Ash Silo capacitY-1 x 1800=1800 MT

Bottom ash evacuation is drY tYpe initialIY
though closed conveyor system UP to
intermediate silo and Rom there UP to bottom ash

silo of capacity (lx1800=1800 MT ) is by pipe
line,

B. Ash utilization
MITmm to cement / brick industries

though E_auction as being followed in NCTPq
iiage-1&2. The fly ash will be loaded in closed
true;ks / bulkers through telescopic spout assembIY

of Fly ash Silo and transported to cement/Brick
companies. The bottom ash will be conditionEd bY
quenching with water (18m3/hour) and y.ill }e
£aded in truck and covered with tarpaulin for
transporting. Hence9 100% ash Utilization will be

/
Page 56 of 63
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MoM of18'h meeting of the EAC fo" V6qd s”tor held on 24'h January, 2025

S.No. Additional information
sought

Reply submitted by the project proponent

achieved as per MOEF &CC Notification
31.12.2021 .

C. Ash disposal in case of emergency

In case of emergency, both fly and bottom ash will
be made as slurry and transported to existing
NCTPS ash dyke through existing ash pipelines of
NCTPS. Water required for making slurry will be
around 8082 1113/day , which will be sourced from

CT blow down pump and guard pond water (reject
sea water). 12 Nos piezometric wells are already
available in and around the existing ash dyke of
NCTPS. It is assured that the ash slurry pipelines
will be monitored to avoid any leakages to protect
the nearby area.

Compliance to the recommendations of the site visit report of the sub-colnlnittee of
EAC relevant to the proposal under consideration

iii. The EIA report including
carrying capacity of existing ash

pond along with remedial
measures to avoid pollution

wherein ash from Stage 1 and

Stage 11 is being disposed and

emergency ash disposal of
Stage III is proposed shall be
prepared.

The EIA report, including details of the carrying

capacity of the existing ash pond, has been
submitted to MOEF&CC.

The report was prepared by M/s Cholamandalam
MS Risk Services Ltd, Chennai.

The proposed pipelines will transfer ash slurry
from Stage III to the designated ash dyke pond of

NCTPS.

The ash dyke pond covers -133 hectares (328

acres)? representing a permanent land footprint.

The pond falls within the NCTPS land area and is
already used for ash disposal by Stage I & II
plants.

IV. Design report of the ash slurry
pipeline corridor for the Stage
III NCTPS power plant and

exploring the feasibility of
using the existing ash slurry
pipelines of Stage 1 and Stage 11

NCTPS plant for the proposed

The design report for the ash slurry pipeline of
NCTPP Stage III is submitted.

It has been decided to use the existing ash slurry
pipelines of NCTPS Stage 1 & II instead of
constructing new pipelines.

18th EAC Meeting (Thermal) held during 24/01/2025 Page 57 of 63
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M'M 'f 18M m”ting 'J th' EAC f'" WTa 'I ”'tO' h'td '" 24" January, 2025

S.No. Additional information Reply submitted by the project proponent
sought

Stage III shall be prepared by
NCTPS .

This decision was made to minimize
environmental impact.

NCTPP Stage III will dispose of ash slurry only
in emergencies, as both fly ash and bottom ash are
disposed of in dry form.

V. 1 from

Competent Authority on
existing ash dyke capacity to
accommodate the proposed ash

slurry from stage III NCTPS
shall be submitted.

The existing ash pond of NCTPS is sufficient as

wet ash will be disposed of promptly to brick
industries and other works.

Details of the ash pond:

Area: 328 acres. (133 Ha)

1 1 C,p„ity, 57.5 lakh m’ (at a height of5m). I

Current stock: 29 lakh m3.

Remaining capacity: 28.5 lakh m3.

The above additional information was presented by the proponent along with their EIA consultant
M/s. Re Sustainability Solutions Private Limited, Hyderabad WABET Certificate No.:
NABET£EIA/2225/RA 02789 Valid up to 26/09/2025]. In addition to the above, proponent
informed that Hon'ble NGT(SZ) in Original Application No.122 of 2021 (SZ) with Original
Application No .162 of 202 1 (SZ) ade its judgement dated 31/01/2022 directed the proponent not

to-j>r01,ned with the work of laying the pipeline through the CRZ zone and also in the other area in
violation of the Environment Clearance and CRZ Clearance granted to them in 20/01/20169
without getting necessary further clearances in this respect bY filing a&esh apphcatlon in
accordance with law. Besides9 the Hon’ble NGT also imposed a compensation of Rs. 50 lakhs
which has been paid by them to TNPCB on 30/3/2022. In compliance to the said judgment7

proponent filed another amendment proposal bearing No: IA/TN/THE/442379/2023 was
submitted to the Ministry seeking for amendment in the EC & CRZ dated 20/01/2016 for the ash

slurry pipeline for stage III project. The proposal was considered bY the EAC in its meeting held
on 04/09/2023 and 3 1/10/2023 wherein the proposal was deferred and EAC recommended for site
visit by a sub-committee. During the site visit, it was informed by M/s. TANGEDCO that theY
have decided to utilize the existing spare lines ofNCTPS Stage – 1 & II to reduce the envlronment
impact. In view of this, PP informed the EAC that no new ash slurrY pipelines are envisaged for
the stage III project and the proposal no. IA/TN/THE/442379/2023 is being withdrawn bY them'

Furthermore2 the proponent informed that there is another matter nameIY, OA No 8 of 2016 tltled
as R.Ravimaran (Died) & Ors. vs Union of India & Ors. tagged with OA No 198 of 2016 titled as
Meenava Thanthai K.R. Selvaraj Kumar vs The Chief SecretarY Government of Tamil Nadu,

18th EAC Meeting (Thermal) held during 24/01/2025
Page 58 of 63
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Chennai & Ors., filed before the Hon’ble Tribunal (SZ), Chennai regarding illegal dumping of ash
slurry and violation of conditions of Environmental Clearance and CRZ Clearance granted by
dumping fly ash and draining the wastewater into the Buckingham Canal and Kosasthalaiyar River
respectively.

In this regard, the Hon’ble Tribunal vide its judgment dated 95/07/2022 passed the following
directions for compliance by the PP:

i. To carry on their activities strictly in accordance with law and complying with the
conditions imposed in the Environmental Clearance and the Consent granted by the State
Pollution Control Board.

11. To replace the old ash slurry carrying pipes as undertaken by them within the time Rame
fixed and also take all necessary precautions of providing necessary sensor system to detect
the leak immediately and also the mechanism by which production and pumping of ash
slurry through the damaged pipeline can be stopped immediately, so that further pumping
can be avoided so as to minimize the leak if at all if it happens in future.

To pay the compensation already assessed by the State Pollution Control Board on various
occasions for the violations noticed by them and also compensation directed to be paid by
this Tribunal in other related connected matters viz,, Original Application Nos.122 of 202 1
(SZ) and 162 of 2021 (SZ) which were already disposed of this Tribunal by giving certain
directions.

111.

IV. To pay environmental compensation which is likely to be assessed on the basis of the study
to be conducted by the agency which is going to conduct study for remediation process,
apart from the compensation already imposed by various proceedings of the Tamil Nadu
Pollution Control Board and directed to be paid by this Tribunal.

To bear the expenses for conducting the study through the agency to be identified for
preparation of DPR and also the expenses for remediation.

To undertake the remediation process and complete the same at the earliest possible time,

as delay in implementation will result in further damage to the environment.

To carry out the recommendations made by the Joint Expert Committee regarding creating
green cover, including plantation of mangroves and other species suggested which are
conducive to environment and that will not affect the riverine and coastal zone ecology.

V.

Vl.

Vll.

Vlll. To take immediate steps to remove the fly ash already deposited in that area due to the

breach of ny ash slurry carrying pipes without delay and after removal of the same, soil
analysis will have to be conducted by the CPCB and SPCB and if further remediation will
have to be conducted or further steps are required for removal of further fly ash deposit
found in that area, then that also will have to be carried out by the PP.

On the above, the PP has informed that the compliance of the aforesaid order is under process.

The representatives have requested to amend the EC & CRZ dated 20/01/2016 for change of
change of coal source aom 100% Imported coal to use a mix of domestic coal as well as Imported
coal in ratio of 50%-50% proportion as the lx800 MW is ready for commissioning and trial runs
have been completed.

18th EAC Meeting (Thermal) held during 24/01/2025 Page 59 of 63
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Observations and deliberation of the EAC
18.4.3: The Committee observed and noted the following:

i. Present proposal is for seeking amendment in EC & CRZ regarding change of coal source
from 100% Imported coal to use a mix of domestic coal as well as Imported coal in ratio
of 50%-50% proportion.

Proposal was earlier recommended by the EAC in its meeting held on 1 1 th meeting held on
27-28tl' June, 2024 and the same was recommended by the EAC subject to stipulation of

additional specific conditions.

111.

IV.

Proposal was referred back by the Ministry for examining the additional information
submitted by the proponent as mentioned at para no. 18.4.2. Committee deliberated on the
same and found it satisfactory.

Conunittee noted that proposal no. IA/TN/THE/442379/2023 of M/s. TANGEDCO is
being withdrawn by the project proponent.

Recommendations of the Committee
18.4.4: in view of the foregoing and after detailed deliberations, the EAC again recortttttertded the
proposal for amendment in the EC&CRZ dated 20/01/2016 for change of coal source Rom 100%

Imported coat to use a mix of domestic coal as well as Imported coal in ratio of 50%-50%
proportion as per the 1 1 th meeting held on 27-28th June, 2024 subject to withdrawal of the proposal
no. IA/'WTTIE/442379/2023 of M7s. TANGEDCO mId stipulation of following additional
specific condition.

Project proponent shall comply with all the directions passed by the Hon’ble National

Green Tribunal vide its judgement dated 05/07/2022 in OA No 8 of 2016 titled as
R.Ravimaran (Died) & Ors. vs Union of India & Ors. tagged with OA No 198 of 2016
titled as Meenava Thanthai K.R. Selvaraj Kumar vs The Chief Secretary Government of
Tamil Nadu, Chennai & Ors. Compliance status in this regard shall be submitted to the
concerned Regional Office of the MoEF&CC along with the six monthIY compliance
report

18.5: Additional Agenda with the permission of the Chair: it was apprised to the EAC that

the sub-committee of EAC has submitted the following site visit reports fdr consideration bY the
EAC

Name of the proposal and its
number

Sub-cornrnittee

composition

Details of site visit
report

Expansion in capacity of Indian
ultra-supercriticalcoal based

thermal power plant from 1200
MW to 2800 MW by adding 1600
MW (2x800 MW) by Essar Power
Gujarat Limited (EPGL)

mnder Pal Singh
Matharu

UmeshDr

Jagannathrao
Kahalekar
Prof Santo sh Kumar

Site visit
conducted on 27
Dec. 2024. Site

report Submitted
enclosed as Anne
111
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Name of the proposal and its
number

S.
No.

Fmal No.
IA/GJ/THE/471 7 1 9/2024
4x600 MW unit Coal based

Thermal Power Plant by M/s Jindal
Power Limited (JPL) located at

Village Tamnar, Taluk Gharghoda,
District Raigarh, ChhattisgmhProposal No.
IA/CG/THE/472414/2024

Expansion in capacity of Sipat
Super Thermal Power Project from
2980 MW (Stage-1 & Stage-ID to

3780 MW by adding Stage-III
(lx800 MW)
Proposal No.
iA/CGrrHE/463369/2024

1.

2
3.

2.

1.

2
3.

3.

Expansion of Kawai Thermal
Power Plant by addition of 3200
(4x800) MW Ultra Super Critical
Thermal Power Plant to Existing
1320 (2x660) MW

Proposal No.
IA/RJ/THE/467570/2024

Expansion ofKalisindh Ultra Super
critical (1 X 800 MW) Coal based
Thermal Power Project from 2x600
MW in an area of 555 Ha (Existing)

at Village Nimoda, Tehshil Jhalara
Patan, District Jhalawar

(Rajasthan) by M/s Rajasthan
Rajya Vidhyut UtpadanNigam Ltd.Proposal No.
IA/RJ/THE/406137/2022

1.

2
3.

4.

1.

2
3.

5.

The site visit report of the above projects Imve been duly circulated to all the members of EAC.
The EAC deliberated on the same and accepted the site visit report' Further9 it was advised that

the said site visit report shall be sent to the concerned project proponent for records and for
ensuring compliance to the recommendations of the site visit report.

The meeting ended with vote of thanks to the Chair.

888888+

18th EAC Meeting (Thermal) held during 24/01/202 S

Sub-committee
composition

Shyam ShankerProf.

Singh
Dr. Lalit Kapur
Representative
MoEF&CC

Prof. Shyam Shanker
Singh.
Dr. Lalit Kapur.

Representative of
MoEF&CC

Shri Inder PaI Singh
Matharu

Dr. Vinod Agrawal
Dr. Umesh

Jagannathrao
Kahalekar

Shri Inder Pal Singh
Matharu
Dr. Vinod Agrawal
Dr. Umesh

Jagannathrao
Kahalekar

Details of site visit
report

Site visit was
conducted on 2-4th

January, 2025. Site
visit report Submittedand enclosed as

Annexure III

of

Site visit was
conducted on 5-7
January, 2025. Site
visit report Submittedand enclosed as
Annexure III

Site visit was
conducted on 6-7th

January, 2025. Site
visit report Submittedand enclosed as
Annexure Ill

Site visit was
conducted on 8th

January, 2025. Site
visit report Submittedand enclosed as
Annexure III
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Minutes of AGENDA FOR 19TH MEETING OF THE EXPERT APPRAISAL CO

MMITTEE (EAC) (THERMAL POWER PROJECTS) TO BE HELD ON IIT II F Date: 19/02/2025
EBRUARY, 2025 DURING 10:30 AM – 03:00 PM THROUGH VIRTUAL MODE.

meeting Thermal Projects held from 11/02/2025 to 1 1/02/2025

MoM ID: EC/MOM/EAC/922158/2/2025

Agenda ID: EC/AGENDA/EAC/922158/2/2025

Meeting Venue: N/A

VirtualMeeting Mode:

Date & Time:

11/02/2025 tO:00 AM 03:00 PM

1. ODening remarks

At the outset, Shri. Inder PaI Singh Matharu (1.F.S Retd.), Chairman, Expert Appraisal Commiaee
sted to(Thermal Power & Coal Mining) welcomed the Expert members & other participants and reque

start the proceeding as per the agenda listed for this meeting. The list of members who participated in the
The Standard/Generic ToR conditions shall be system generated through themeetIng IS at

PARIVESH Portal
[The main PDF of MoM is enclosed at Page no. 85 - 188]

2. Confirmation of the minutes of previous meeting

Confirmation of the Minutes of the 18th Meeting of the EAC (Thermal): The minutes of the 18th meeting
of the EAC (Thermal) held during 24/01/2025 have been confirmed by the EAC as uploaded on Parivesh

with following corrections
)

8()

To be read as
hcii=EmSji

EAC opined that a site visit shall be conducted by
the Sub-committee of EAC to see the various

pertaining to the instant project beforeissues

consideration of EC proposal. The findings of the

subcommittee report shall be incorporated in the
final EIA/EMP report and the same shall be

reported along with the ToR compliance
0

V

A site visit of the EAC sub committee shall be conducted
and its recommendations will form part of the TOR.
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jbient AAQ), S02, NOx (ambient levels as well as stackpollutants level namely; PM (PM 10& P:

le projects and display the same at a convenient locationemissions) or critical sectoral parametet

for disclosure to the public and put on the website of the company; f. submit six monthly reports on the status of
the compliance of the stipulated environmental conditions including results of monitored data (both in hard copies

as well as by e-mail) to the Regional Office of MoEF&CC, the respective Zonal Office of CPCB and the SPCB: g
submit the environmental statement for each financial year in Form-V to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company; h. inform the Regional Office as well as the Ministry, the date of financial closure and
final approval of the project and the date of commencement of the land development work

Corporate Environmental Responsibility (CER) activities

CER activities will be carried out as per Ministry’s OM F.No.22- 65/2017- 1A.Ill dated 30th September, 2020 and
22-65/2017- IA.III dated 25.02.202 1 or as proposed by the PP in rcfercnce to Public Hearing or as earmarked in
the EIA/EMP report along with the detailed scheduled of implementation with appropriate budgeting. State

on the commitments (activity-wise) made during public hearing to facilitate the discussion on the CER in
compliance of the shall be submitted.

3.2. Agenda Item No 2:

3.2.1. Details of the proposal

lines from NCTPP Stage m to NCT
;al

EC water PI

at Villages Ennore & Puzhudivakkam, PonneriAsh
at THIRUVALLUR,TAMIL NADUuk

Proposal For Amendment in EC

Proposal No File No Ly

lule Item)

Thermal Power Plants (1 (d))

3.2.2. Project Salient Features

19.2 EC & CRZ clearance amendment for laying of ash slurry and recovery water pipelines from
NCTPP Stage III to NCTPS Ash Dyke (Pipeline System) for lx800 MW North Chennai TPP
(Stage III) by M/s. Tamil Nadu Generation and Distribution Corporation (TANGEDCO)
at Villages Ennore & Puzhudivakkam, Ponneri Taluk, District Thiruvallur, Tamil Nadu -
Amendment in Environmental Clearance - reg.

[Proposal No. 1A/IN/THE/442379/2023; F. No. J-13012/14/2012-IA.II (T)]
Name of the ETA Consultant: M/s. Cholamandalam MS Risk Services Ltd., Chennai, INABET Accreditation No.:

NABET/EIA/23-26/RA0330; Valid up to: 26/05/2026]

19.2.2: The project proponent along with their EIA consultant made a presentation before the EAC statin
the following:

a Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) Clearance was obtained from
MoEF&CC Vide File No. J- 13012/ 14/2012-IA. II (T) dated 20/01/2016

a Consent to Establish (CTE) issued from TNPCB Vide Order No. 170124499798–under An
(Prevention and control of Pollution) Act, 1981, as amended in 1987 and 17011zU?9798 under
Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 on 13th Apr- 2017
and extension of CTE obtained on 05/1 1/2024.
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a As per the directions issued in NGT order gaj% 31.1.2022, necessary application for amendment
in EC&CRZ clearance was filed with MOEF&CC for laying ash slurry pipeline of NCTPP stage

III after conducting EIA/EMP study and recommendations of SCZMA.

a After hearing the above proposal on 1.11.2023, Expert Appraisal committee has proposed to send a
subcommittee for site visit to NCTPS III for further recommendation

a TANGEDCO now decided to connect the ash slurry pipelines of NCTPP Stage – III to the existing
ash slurry pipelines of NCTPS Stage – Il. The work has been completed. Hence, the
TANDEDCO has proposed to withdraw amendment application already submitted under
proposal number IA/FN/THE/zR12379/2023 .

a Photographs collecting the ash slurry pipelines of NCPS Stage – III to the existing ash slurrY
pipelines of NCTPS Stage – II have also been presented.

3.2.3. Deliberations by the committee in previous meetings

Date of EAC 1 :04/09/2023

Deliberations of EAC 1 :
The proposal is for grant of Amendment in Environmental Clearance to lx800 MW (Stage III) North
Chennai TPP at Villages Ennore & Puzhudivakkam, Ponneri Taluk, Tiruvallur District, Tamil Nadu bY
M/s Tamil Nadu Generation and Distribution Corporation (TANGEDCC)).

The project/activity is covered under category A of item 1 (d) 'Thermal Power Plants’ of the Schedule to
the Environmental Impact Assessment Notification, 2006 and requires appraisal at Central level bY the

sectoral EAC in the Ministry.

Earlier, the Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) was accorded bY

MoEF&CC vide letter dated 20th January7 2016 to lx800 MW Supercritical Coal Based Thermal Power
Plant Stage III at Villages Ennore & Puzhudivakkam, Taluk Ponneri, District Thiruvallur7 Tamil Nadu

by M/s TANGEDCO.

The Hon’ble N(JT in the matter Original Application No.122 of 2021 (SZ) with Original Application
No.162 of 2021 (SZ) dhected to stop the consUuction activities of ash slurry pipeline and directed to
obtain amendment in the EC and CRZ from MoEF&CC to resume the ash slurry pipeline work. Hon’ble
NC,T imposed additional environmental compensation of Rs. 50 Lakhs.

The project proponent has not submitted the latest certified compliance report. AIso, the project
proponent need to submit the proof of payment of Rs. 50 Lakhs imposed bY the Hon’ble NGT. Also9 the

project proponent need to submit marine EIA report with CRZ map duly authenticated of slurrY pipeline

The EAC after detailed deliberation on the information submitted and as presented during the meeting

deferred the proposal for want of additional information:

i. Submit latest certified compliance report of existing EC.

ii. Proof of payment of Rs. 50 Lakhs imposed by the Hon’ble NGT.
iii. Submit marine EIA report with CRZ map duly authenticated of slurrY pipeline.
iv. Ministry may seek comments of CRZ division for slurry pipeline.
v. Submit status of construction in of slurry pipeline in CRZ area.
vi. Clarification about laying of pipeline without consent of the Ministry.

vii. Comments of CRZ Division in the Ministry may be obtained.

The proposal is therefore deferred.
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Date of EAC 2 :01/1 1/2023 1 1 /
Deliberations of EAC 2 :
2.8.3 The EAC during deliberations noted the following:

The proposal is for amendment in Environmental Clearance for lx800 MW (Stage III) North Chennai TPP at Villages
Elmore & Puzhudivakkam, Ponneri Taluk, Tiruvallur District, Tamil Nadu by M/s Tamil Nadu Generation and

Distribution Corporation (TANGEDCO).

The project/activity is covered under category A of item 1(d) 'Thermal Power Plants’ of the Schedule to the

Environmental Impact Assessment Notification, 2006 and requires appraisal at Central level bY the sectoral EAC in the
Ministry .
The EAC noted the about 65 % of the construction activities have been completed, the EAC desired to verifY the extent
of construction activities at site. The EAC therefore decided to conduct site visit by EAC sub-committee before making

any recommendations on proposal.

The proposal was deferred on the above Lines

3.2.4. Deliberations by the EAC in current meetings

Recommendations of the Committee:

3.2.5. Recommendation of EAC

Returned in present form

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

Plant [900 MW (750 MWquified Natural Gas (RLNG) Based Co + 150ified Li owermbined Cycle PRegass
Ponneri Taluk, Tiruvallur District TamilChennai Power Generation Limited at Kalanji Kattupalli Villageby

Nadu by Chennai power generation limited located at THIRWALLUR,TAMIL NADU

Proposal For

Proposal No

Fresh ToR

File No Submission Date t::
vity
edule Item)

Thermal Power Plants (1 (d))

3.3.2. Project Salient Features

Agenda No: 19.3

19.3: Regassified Liquified Natural Gas (Based Combined Cycle Power Plant [900 MW (750 MW + 150

MW)] by M/s. Chennai Power Generation Limited at Villages Kalanji Kattupalli, Taluk
Ponneri, District Tiruvanur, Tamil Nadu - Reconsideration for Terms of Reference for
composite clearance (EC & CRZ) based on ADS repIY – reg•

[Proposal No. 1rVIN/THE/493740/2024; F. No. J-13012/09/2020-IA.KT)]

19.3.1: M/s Chennai Power Generation Limited (CPGL) has made an application vide offline proposal
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parameters, indicated for the projects and display the same at a convenient location for
disclosure to the public and put on the website of the company;

submit six monthly reports on the status of the compliance of the stipulated
environmental conditions including results of monitored data (both in hard copies as

well as by e-mail) to the Regional Office of N4oEF&CC, the respective Zonal Office
of CPCB and the SPCB;

f.

g.

h.

submit the environmental statement for each financial year in Form-V to the concerned
State Pollution Control Board as prescribed under the Environment (Protection) Rules,
1986, as amended subsequently and put on the website of the company;

inform the Regional Office as well as the Ministry, the date of financial closure and

final approval of the project and the date of commencement of the land development
work

K. Corporate Environmental Responsibility (CER) activities:

1. CER activities will be carried out as per Ministry’s OM F.No.22- 65/2017- 1A.111 dated
30th September, 2020 and 22-65/2017- IA.III dated 25.02.2021 or as proposed by the PP in
reference to Public Hearing or as earmarked in the EIA/EMP report along with the detailed
scheduled of implementation with appropriate budgeting. Statement on the commitments
(activity-wise) made during public hearing to facilitate the discussion on the CER in
compliance of the shall be submitted.

Agenda No 19.2

19.2 EC & CRZ clearance amendment for laying of ash slurry and recovery water pipelines
from NCTPP Stage in to NCTPS Ash Dyke (Pipeline System) for lx800 MW North
Cherulai TPP (Stage III) by M/s. Tamil Nadu Generation and Distribution
Corporation (TANGEDCO) at Villages Ennore & Puzhudivakkam, Ponneri Taluk,
District ThiruvaUur, Tamil Nadu – Amendment in Environmental Clearance – reg.

[Proposal No. WFNfFHE/442379/2023; F. No. J-13012/14/2012-IA.II (T) I

19.2.1: The above proposal was originally considered by the EAC – Thermal in its 02nd meeting
held on 31st October 2023 - 01st November, 2023 wherein the proposal was deferred and EAC
recornrnended for site visit by a sub-committee. Accordingly, sub-committee visited the project
site on 13-14th March, 2024. Meanwhile, the project proponent has requested to withdraw the
instant EC amendment proposal

Name of the EIA Consultant: M/s. Cholamandalam MS Risk Services Ltd., Chennai, [NABET
Accreditation No.: NABET/EIA/23-26/RA0330; Valid up to: 26/05/2026].

19.2.2: The project proponent along with their EIA consultant made a presentation before the EAC
statin the following:

> Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) Clearance was
obtained from MoEF&CC Vide File No. J-13012/ 14/20 12-IA. II (T) dated 20/0 1/20 16
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> Consent to Establish (CTE) issued from TNPCB Vide Order No. 170124499798_under Air
(Prevention and control of Pollution) Act, 1981, as amended in 1987 and 170114499798
under Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 on 13th
Apr. 20 17 and extension of CTE obtained on 05/1 1/2024.

> As per the directions issued in NGT order dated 31.1.2022, necessary application for
amendment in EC&CRZ clearance was filed with MOEF&CC for laying ash slurry
pipeline ofNCTPP stage III after conducting EIA/EMP study and recommendations of
SCZMA.

> After hearing the above proposal on 1.11.2023, Expert Appraisal committee has proposed
to send a subcommittee for site visit to NCTPS III for further recommendation

> TANGEDCO now decided to connect the ash slurry pipelines of NCTPP Stage – III to the
existing ash slurry pipelines ofNCTPS Stage – II. The work has been completed. Hence,
the TANDEDCO has proposed to withdraw amendment application already submitted
under proposal number IA/TN/THE/442379/2023 .

> Photographs collecting the ash slurry pipelines of NCPS Stage – III to the existing ash
slurry pipelines of NCTPS Stage – II have also been presented.

Recommendations of the Committee:

19.2.3: in view of the foregoing and after detailed deliberations, the Committee recommended for

the withdrawal of the above-mentioned proposal.

Agenda No: 19.3
19.3: Regassified Liquified Natural Gas (Based Combined Cycle Power Plant [900 MW (750

MW + 150 MW)] by M/s. Chennai Power Generation Limited at Villages Kalanji
Kattupalli, Taluk Ponneri, District Tiruvallur, Tamil Nadu – Reconsideration for
Terms of Reference for composite clearance (EC & CRZ) based on ADS repIY –
reg
[Proposal No. 1A/FN/THE/493740/2024; F. No. J-13012/09/2020-IA.KT)]

19.3.1: M/s Chennai Power Generation Limited (CPGL) has made an application vide online
proposal no. IAYTN/THE/493740/2024 dated 08/10/2024 along with the application in prescribed
format (CAF, Form – I Part A & B), copy of pre-feasibility report and proposed ToRs for
undertaking detailed EIA study as per the EIA Notification, 2006 for the project mentioned above.
The proposed project activity is listed under category A of item 1(d) 'Thermal Power Plants’ of
El A Notification 2006 (as amended) and requires appraisal at Central level.
Name of the EIA consultant: M/s. Cholamandalam MS Risk Services Limited, Chennai;

[NABET Certificate No.: NABET/EIA/23-26/RA0330, valid up to 29/05/2026 1 .

Details of the proposal, as ascertained from the proposal documents and as revealed from
the discussion held during the meeting, are given as under:

19.3.2: The instant proposal is for grant of Terms of Reference for Proposed Regassified Liquified

Natural Gas based Combined Cycle Power Plant 900 MW (750 MW + 150 MW)] at Kalanji
Kattupalli Villages, Ponneri Taluk, Tiruvallur District, Tamil Nadu, bY M/s Chenna1 Power
Generation Limited .
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Fil, N,., J-r3d12a/20r2-IA.II(T)
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

888

Dated 08/03/2025

To,

Sh. Gnanapalan Packiadhas

M/s Tamil Nadu Generation & Distribution Corporation Ltd (TANGEDCO)
1'M, Anna Salai,Chennai , Chennai, Tamil Nadu, Near LIC, Anna Salai, 600002

E-mail: cepr@tnebnet.org

Subject: lx800 MW (Stage III), North Chennai TPP and CRZ Clearance for foreshore facilities by M/s.
Tamil Nadu Generation & Distribution Corporation Ltd. (TANGEDCO) at NCTPS Compiex9

Villages Ennur & Puzhudivakkam, Taluk Ponneri, District Thiruvallur, Tamil Nadu – Grant of
Amendment in EC & CRZ regarding change of coal source from 100% Imported coal to use a

mix of domestic coal as well as Imported coal in ratio of 50 % -50% proportion – regarding•

Sir/Madam,

This is in reference to your application submitted to MoEF&CC vide proposal numbe!
IATFN/rHE/475354/2024 dated 14/06/2024 and subsequent reply to the additional information

uploaded on Parivesh on 19/10/2024 for grant of amendment in prior Environmental Clearance (EC)

accorded by the Ministry vide letter no. J-13012/14/2012-IA. IT (T) dated 20th Jan- 20161 under the

provisions of the EIA Notification, 2006 for the project mentioned above.

2. The particulars of the proposal are as below :

(i) EC Identification No.
(ii) File No.

(iii) Clearance Type
(iV) Category
(v) Schedule No./ Project Activity

(Vi) Sector

EC24A060ITN5388860A

J-13012/ 14/20 1 2-IA.II(T)
Amendment in EC

A

1 (d) Thermal Power Plants
Thermal Projects

Amendment of Environmental Clearance for
IX800 MW (Stage-IID, North Chennai TPP and

(-RZ Clearance for foreshore facilities at Villages
Ennur & Puzhudivakkam, Taluk Ponneri, District
Thiruvallur, Tamil Nadu by M/s. Tamil Nadu
Generation & Distribution Corporation Ltd.

(vii) Name of Project

IArrNrrH E/475354/2024 Address: t A DivIsion, Ministry of Environment. Forest and Ciimate Change,

!ndira Paryavaran Bhawan, Jor Bagh New Delhi - 1 10003
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121
(viii) Location of Project (District, State)

(ix) Issuing Authority
(x) EC Date

(xi) Applicability of General Conditions
(xiii) Status of implementation of the project

(TANGEDCO).

THIRUVALLUR, TAMIL NADU
MoEF&CC
20/01/201 6

NO

3. M/s Tamil Nadu Generation & Distribution Corporation Ltd. (TANGEDCO) has made an online application vide
proposal no. IA/rNrrHE/475354/2024 dated 14.06.2024 along with the application in prescribed format - Form 4 (CAF,
Form – I Part A, B and C) and sought for amendment in Environment Clearance accorded bY the MinistrY vide F-No. J-
13012/14/2012-IA. IT (T) dated 20th Jan. 2016 for the project titled “lx800 MW (Stage-III), North Chennai TPP and CRZ
Clearance for foreshore facilities by M/s. Tamil Nadu Gqneration & Distribution Corporation Ltd. (TANGEDCO) at
N(.-TPS Complex7 Villages Ennur & Puzhudivakkam7 Tahrk Ponneri, District Thiruvallur, Tamil Nadu”.

4. The instant proposal was considered during the lIM meeting of the EAC (Thermal) held during 27-28th June 2024 and
further reconsidered in its 18th meeting held on 24/01/2025. The project/activity is covered under categorY A of item 1(d)

'Thermal Power Plants’ of the Schedule to the Environmental Impact Assessment (EIA) Notification, 2006, as amended as

the power generation capacity of the proposed expansion is beyond the threshold capacity of 500MW i.e. 800 MW and

requires appraisal at Central level by the sectoral EAC in the Ministry. The minutes of the meeting and all the project
documents are available on PARIVESH portal which can be accessed at https://parivesh.nic-in.

EC&CRZ clearance dated 20/01/20 16 is detailed as below:5. The amendment sought in

f EC
Details as per the Justification/ reasold asle revised/

MoEF&CC
-r;ji=nent is 2.6' IIn use Oming to cJ,e COt no

lal to use a mix of domestic coa,4TPA le ratro o mpo Int O

50%-50%1 1.04 MTPA ratroId domesl
compliance of MoEF&Clal 1.65 MTPAlrouglourc

tted 1 12023 and previousId domestic coai,e Impor
lendmentregarding

tronmental Clearance for change in coal souId KalDelh 0

)y Thermal Power PlantsIB Valle-Mahanadh
:oaI Fields, respecti

6. Protected Area: The PP reported that there are no national parks, wildlife sanctuariesl Biosphere Reserves,
Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km distance from the project site. KosasthalaiYar Rlver is

flowing at 218.8 m1 Buckingham Canal is at 42.7 m and Boat Canal is at 41.45 m from the project site' No Schedule-- I

species sighted in the study area.

7. Ash Pond area: The existing ash pond of NCTPS complex located 5Kms awaY from the project site will be utilised for
dumping of bottom ash from this proposed power plant at the time of emergencY onIY? since, this power plant is proposed
with the 100% disposal of bottom ash also.

8. Water Requirement: The potable water required for the construction of project will be met from Chennai Metro Water

Supply & Sewerage Board (CMWSSB) for about 2 MGD (9092 m3). For operation purpose, potable water will be
produced from sea water by treating in RO based desalination plant, proposed within the power plant

9. Details of Coal Linkage: Environmental Clearance for the project was issued based on the use of Imported coal of 2'09
MTPA which was planned to source from MMTC. New Delhi. FSA/MoU for imported coal was signed between MMTC
Limited and TANGEDCO on 25th May7 2015 for supply of 2.51 MTPA of coal for the project. Now, TANGEDCO is

planning to change from use of 100% imported coal to use of domestic coal as well as Imported coal in the equal
proportion. Domestic coal will be made available from the Kalinga block of Talcher> Mahanadhi, IB ValleY Coal Fields

IAfrNrr HE/475354/2024 Address: IA Division, Mtnistly of Environment, FOreSt and Cljmate Changel
Indira Paryavaran Bhawan. Jar Bagh New Delhi - 110003
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Total 2.69 MTPA of mixed coal will be required for the PTj2t2

10. Details of CCR: Details of Certified compliance report submitted by RO, MoEF&CC: Certified Copy of EC
Compliance is secured Vide Diary No 046 dated 13.01.2023.

11. Ash management details:
S.No.

T=&;}ml m
additional fly ash likely to be generated per

year over and above that already approved
under the previous EC

Information sought

Ash management plan11.

of instant proposal under consideration wasEnnore project site of M/s. TANGEDCO inter-alia project site
2024. The recommendations of the site visit report of theinspected by the sub-committee of EAC during 13- lz+th March

its compliance status is furnished as below:sub_committee of EAC relevant to the proposal under consideration and
Compliance by the project proponentRecommendations of the sub.S.No

committee of EAC
aTiniG-aanTI,TaRajii;y-alii=ting-nmLT>oTt–iTcluding

ash pond, has been submitted to MOEF&CCcarrying capacity of existing ash

12. The

Address: IA DivIsion, Ministry of Environmen I, Fotest and Ciimate Change,
Indira Paryavarall Bhawan, Jor Bagh New Delhi - 1100(33

IArrNrr HE/475354/2024

Details

i S.9

Already Proposed Silo - 3nos (2 No for fly ash , 1 No for bottom
ash)

B) Ash content for Foreign (50 %) & domestic coal (50%) -

Total Ash quantity generated- 2209.32 TPD
Excess Ash generated- 1402.42 TPD

mmmmmM1 could cater to the enhanced ash

generation quantity as detailed below.
A. Ash handling

Now constructed Silos- 3 Nos (2 Nos for fly ash , I No for bottom

ash)

i) Fly Ash Silo capacity- 2 x 2520=5040 MT
Fly ash evacuation is through vacuum system from ESP hopper
and will be stored in fly ash silos of capacity (2x2520=5040MT)

which will be having capacity for 24 hours storage each.

ii) Bottom Ash Silo capacity-1 x 1800=1800 MT
Bottom ash evacuation is dry type initially through closed

conveyor system up to intermediate silo and from there UP to

bottom ash silo of capacity (lx1800=1800 MT ) is bY pipe line
B. Ash utilization

The ash will be sold to cement / brick industries through E-auctlon

jas being fo11owed in NCTPS Stage 1 &2. The fly ash will be loaded

in closed trucks / bulkers through telescopic spout assembIY of FIY
ash Silo and transported to cement/Brick companies. The bottom

ash will be conditioned by quenching with water (18m3/hour) and
will be loaded in truck and covered with tarpaulin for transporting.

Hence, 100% ash Utilization will be achieved as per MOEF &CC
Notification 31 . 1 2.202 1 .

C. Ash disposal in case of emergencY

In case of emergency, both fly and bottom ash will be made as

slurry and transported to existing NCTPS ash dyke through
jexisting ash pipelines of NCTPS. Water required for making slurrY

lwill be around 8082 m3/day ! which will be sourced from CT blow
down pump and guard pond water (reject sea water). 12 Nos

piezometlic wells are already available in and around the existing
ash dyke of NCTPS. It is assured that the ash slurry pipelines will

be monitored to avoid any leakages to protect the nearbY area'

TPD

25.5 %

Page 3 of 10



13. Court cases:

A. Original Application No.122 of 2021 (SZ) with Original Application No.162 of 2021 (SZ)

The Hon’ble NGT(sz) in Original Application No.122 of 2021 (SZ) wiM Original Application No.162 of 2021 (SZ) vide
its judgement dated 31/01/2022 directed the proponent not to proceed with the work of laYing the pipeline through the
(-RZ zone and also in the other area in violation of the Environment Clearance and CRZ Clearance granted to them in

20/01/2016, without getting necessal), further clearances in this respect by filing afresh application in accordance with
law. Besides, the Hon’ble NGT also imposed a compensation of Rs. 50 lakhs which has been paid bY them to TNPCB on

30/3/2022. In compliance to the said judgment, proponent filed amendment proposal bearing No:
IA/FNfFHE/442379/2023 was submitted to the Ministry seeking for amendment in the EC & CRZ dated 20/01/2016 for
the ash slurry pipeline for stage in project. The proposal was considered by the EAC in itS meeting held on 04/09/2025

and 31/10/2023 wherein the proposal was deferred and EAC recommended for site visit by a sub-c9mmittee. During the

site visitl it was informed by M/s. TANGEDCO that they have decided to utilize the existing spare lines of NCTPS Stage
– I & II to reduce the environment impact. In view of this, PP informed the EAC that no new ash sIuuY pipellnes aFC

envisaged for the stage III project and the proposal no. IA/FNfFHE/zM2379/2023 has almadY been withdrawn bY the
project proponent.

B. OA No 8 of 2016 titled as R.Ravimaran (Died) & Ors. vs Union of India & Ors. tagged with OA No 198 of 2016
titled as Meenava Thanthai K.R. Selvaraj Kumar vs The Chief Secretary Government of Tamil Nadu

An OA No 8 of 2016 titled as R.Ravimaran (Died) & Ors. vs Union of India & Ors. tagged with OA No 198 of 2016 tltied
as Meenava Thanthai K.R. Selvaraj Kumar vs The Chief Secretary Government of Tamil Nadu, Chennai & Ors' was filed
before the Hon'ble Tribunal (SZ), Chennai regarding illegal dumping of ash slurrY and violation of conditions of
Environmental Clearance and CRZ Clearance granted by dumping fly ash and draining the wastewater into the
Buckingham Canal and Kosasthalaiyar River respectively. In this regard, the Hon’ble Tribunal vide its judgment dated
05/07/2022 passed the following directions for compliance by the PP:

i. To carry on their activities strictly in accordance with law and compIYing with the conditions imposed in the

IArrNrr HE/475354/2024

Recommendations of the sub-
committee of EAC

pond along with remedial

measures to avoid pollution

wherein ash from Stage I and
Stage II is being disposed and

jemergency ash disposal of Stage

IIII is proposed shall be prepared.I

12 3Compliance by the project proponentS.No.

mo mServices Ltd,
Chennai.

The pipelines will transfer ash slurry from Stage III to the designated ash

dyke pond of NCTPS.

The ash dyke pond covers -133 hectares (328 acres), representing a
permanent land footprint.

The pond falls within the NCTPS land area and is already used for ash
disposal by Stage I & II plants.r al

pipeline corridor for the Stage I submitted.

III NCTPS power plant and IIt has been decided to use the existing ash slurry pipelines of NCTPS Stage
exploring the feasibility of usingl I & II instead of constructing new pipelines.
the existing ash slurry pipelines 1 This decision was made to minimize environmental impact.

of Stage I and Stage II NCTPS INCTpp Stage III will dispose of ash slurry only in emergencies, as both ny
plant for the proposed Stage HI I ash and bottom ash are disposed of in dry form.
shall be prepared by NCTPS.

Adequacy report from
:ompetent Authority on existingl

ash dyke capacity to
accommodate the proposed ash

slurry from stage III NCTPS

shall be submitted.

11.

The existing ash pond of NCTPS is sufficient as wet ash will be disposed
of promptly to brick industries and other works.

Details of the ash pond:

Area: 328 acres. (133 Ha)

Capacity: 57.5 lakh m3 (at a height of 5m).

Current stock: 29 lakh m3.

Remaining capacity: 28.5 lakh m3.

111.
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Environmental Clearance and the Consent granted by the SFatp&ollution Control Board.

ii. To replace the old ash slurry carrying pipes as undertaken by them within the time frame fixed and also take all
necessary precautions of providing necessary sensor system to detect the leak immediately and also the mechanism by
which production and pumping of ash slurry through the damaged pipeline can be stopped immediately, so that further
pumping can be avoided so as to minimize the leak if at all if it happens in future.

iii. To pay the compensation already assessed by the State Pollution Control Board on various occasions for the violations
noticed by them and also compensation directed to be paid by this Tribunal in other related connected matters viz.,
Original Application Nos.122 of 2021 (SZ) and 162 of 2021 (SZ) which were already disposed of this Tribunal by giving
certain directions.

iv. To pay environmental compensation which is likely to be assessed on the basis of the study to be conducted by the
agency which is going to conduct study for remediation process, apart from the compensation already imposed by various
proceedings of the Tamil Nadu Pollution Control Board and directed to be paid by this Tribunal.

v. To bear the expenses for conducting the study through the agency to be identified for preparation of DPR and also the
expenses for remediation.

vi. To undertake the remediation process and complete the same at the earliest possible time, as delay in implementation
will result in further damage to the environment.

vii. To carry out the recommendations made by the Joint Expert Committee regarding creating green cover, including

plantation of mangroves and other species suggested which are conducive to environment and that will not affect the
riverine and coastal zone ecology.

viii. To take immediate steps to remove the fly ash already deposited in that area due to the breach of fIY ash slurrY
carrying pipes without delay and after removal of the same, soil analysis will have to be conducted by the CPCB and
SPCB and if further remediation will have to be conducted or further steps are required for removal of further fly ash

deposit found in that area, then that also will have to be carried out by the PP.

On the above, the PP has informed that the compliance of the aforesaid order is under process.

Deliberations of the Committee

14. The EAC noted the following:

i. The EAC noted that the proposal is for the grant of amendment in Environmental Clearance to the project IX800 MW
(Stage-III), North Chennai TPP and CRZ Clearance for foreshore facilities at Villages Ennur & Puzhudivakkam9 Taluk
Ponneri, District Thiruvallur, Tamil Nadu by M/s. Tamil Nadu Generation & Distribution Corporation Ltd.
(TANGEDCO).

ii. The committee noted that the Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) Clearance were

accorded by MoEF&CC Vide File No. J- 13012/14/2012-IA. II (T) dated 20th January. 2016 with use of Imported coal of

2.09 MTPA sourced through MMTC, New Delhi. The FSA/MoU for Imported coal was signed between MMTC Limited
and TANGEDCO on 25th May, 2015. The Consent to Establish (CTE) issued from TNPCB Vide Order No.
170124499798 under Air (Prevention and control of Pollution) Act, 1981, as amended in 1987 and vide order
No.170114499798 under Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 on 13th April1 20 17

iii. Now, PP has submitted the proposal for obtaining amendment in existing EC for change in fuel composition from
100% Imported coal to mixture of 50% Indian coal & 50% Imported coal in compliance of MoEF&CC OM dated 6th Dec,

2023 and previous OM dated 11 th Nov, 2020.

iv. The EAC reviewed the present average ambient air quality data and observed that PMIO values were on higher side
and it was noted that the proposed change in fuel composition from 100% Imported coal to mixture of 50% Indian coal &

IArrNrrH E/475354/2024 Address: IA Division, Mini st iv of Environment, Forest and Climate Change,
indira Pavavaran Bhawan, Jcr Bagh New Delhi - 110003
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50% Imported coal which may increase PM10 emissionq iD@ environment. PP in this regard submitted that this is a
temporary increase due to ongoing construction activities al ate.

v. The EAC also added that as there is change in fuel, PP shall not ask in the future for additional ash pond and additional

water requirement. Further, EAC noted that the total area of plant is 76.88 Ha of which only 18.21 Ha is a green belt area

which accounts to 23.7% of the total area. Therefore, PP are advised to conduct power plantation in the upcoming
ITlonsoorl season.

vi. The Committee observed that as per OM dated 11.11.2020 & 06.12.2023, proposal of PP is not falling under category

(a) to (d) mentioned in para 3 of OM dated 6.12.2023 and hence required amendment in EC. Further, it has mentioned in
the same OM that “All the Thermal Power Plants (including Captive Power Plants) having Prior Environmental Clearance

and going in for change in the coal source other than those falling in the aforementioned category of change in coal source

shall approach the Ministry for amendment in environmental clearance along with a study on additional impact assessment

and revised EMP based on the change in Source of coal”. The Committee observed that PP has submitted the additional

impact assessment and revised EMP report of May 2024, along with this proposal.

vii. The EAC noted [hat PP submitted that FSA/MoU for Imported coal was signed between h4MTC Limited aud

TANGEDCO on 25th May, 2015. No additional water will be required due to change in coal use. No additional pou'er

required due to change in coal. No additional Coal Handling Plant (CHP) will be required and the area of 8.09 Ha is

available within the site for stacking of Indian as well as imported coal.

viii. PP submitted that Coal characteristics & consumption as under:

S Imported 100 %Details Unitsno

280TPH

6720TPDCoal consumption

2.09MTPA
12Ash %

0.80Sulphur %3

6000Kcal/kgGross Calorific Value4

Imported 50% Indian 50 % Indian coal

361

8664
2.69
25.5
0.65
4654

.2

10608
3.29
34

0.55
3800

Type of coal Coal quantity
(TPH)

Ash content (%) Total Ash
Quantity

(TPH)
33.60

92.06

Fly Ash Quantity
(TPH)

Bottom Ash
Quantity
(TPH)

10.08

27.62

Imported coal
Mixed coal

(Imported 50%

Indian 50%)

280

361

12.0
25.5

23.52
64.44

mmlange in composition of the coam{uantity will increase

ix. The committee observed that there is a increase in ash content further as per the ETA the level of pollutant me

increasing and on higher side. In this regard PP submitted that-

• Particulate matter (PM): PM value: 96.49 B/m3, predicted GLC: 0.32 B/m3. Resultant GLC: 96.81 ug/m3 which is near

the limits as per NAAQ standards. The max. value of PM 10 120 B/m3 recorded in Ennore SEZ TPP site since the project
is proposed over abandoned ash dyke. The contribution of PM from TPPs within NCTPS complex is 1.2 B/m3 and the

contribution all the TPPs with 10 km radius is 1.6 B/m3. To reduce the PM emissions ESP’s with an efficiencY of 99.98%
has been installed to limit the PM below 30 mg/Nm3 .

• Sulphur dioxide (S02 ): S02 value: 25.1 B/m3 , predicted GLC: 1.08 B/m:3. Resultant GLC: 26.18 B/m:3 which is well

with in the limits as per NAAQ standards. The contribution of S02 from TPPs within NCTPS complex is 5.1 B/m3 and the
contribution all the TPPs with 10 km radius is 7.1 B/m3. Dry FGD has been installed to meet the revised emission norms
of MoEF&CC for Sulphur dioxide (S02) i.e. 100 mg/Nm:3.

• Oxides of nitrogen (NOx): NOx value:

IMTN/THE/475354/2024 Address: } A Divlsion1 hlinistv of Envinrimen I, Fores{ and Climate Change,
Indira ParyavaRn Bhawan, Jor Bagh New Delhi - 110003
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3, predicted GLC' 1.08 g/m3. Resultant GLC is 43.68 g/'{2Bch is well with in the limits as per NAAQ standards. The
contribution of NOx from TPPs within NCTPS complex is£mi/m3 and the contribution all the TPPs with 10 km radius is
8.01 ug/m3. To reduce the emissions Low NOx burner will be provided. SCR will also be installed in future as per

requirement to limit the NOx emission to as per MoEF&CC norms i.e. 100 mg/Nm3

x. The committee observed that for managing the air pollution PP has proposed that i) Dust suppression/ extraction system

will be provided to mitigate the dust generated at coal conveying area, transfer points and coal stockyard, ii) Dust

collection system will be provided in coal bunkers to evacuate dust and hazardous gases like methane from the coal
bunkers, iii) Collected dust would be returned to either the associated belt conveyors or to the coal bunkers. The coal dust

from coal transfer points would be restricted to 5 mg/Nm3, iv) 100 % dry fly ash extraction, storage and disposal facilities
are proposed for utilization of 100 % fly ash. Closed trucks & containers would be used for this purpose, v) ESP with an

efficiency of 99.98 % is proposed to control Particulate Matter, vi) To minimize the S02 emissions, dry FGD SYstem is

proposed and vii)To reduce the NOX emissions, Low NOx burners has been provided whereas Selective CataIYtic
Reduction (SCR) system will be installed in future as per requirement.

xi. Additionally, the committee observed that for managing the ash PP has proposed that i) 100% utilization of fIY ash in
dry form is envisaged. Closed trucks & containers would be used for this purpose, ii) To reduce the dust nuisance while
loading the ash into the open trucks from fly ash silos, the fly ash would be conditioned with water spraYl iii) it is

proposed to cover the ash in the open trucks with tarpaulin to prevent flying of fine ash during transportation, IV I
TANGEDCO would put max efforts and ensure bottom ash utilization. 100% ash utilization will be achieved as peI

MoEF&CC notification dt. 3rd Nov. 2009, v) Proposed to supply entire ash to cement industries that are presentIY lifting
fly ash from NCTPS, since there is huge demand in Tami Nadu for fly ash from thermal stations and vi) MoU between

TANGEDCO & M/s. Dalmia Cement (Bharat) Limited was already made on 14th Oct. 2015 for utilization of FIY ash.

xii. The committee observed that EMP cost proposed by the PP is Rs. 1185.21 cr

details are as under:

IArrNrr HE/475354/2024

Rs 98 Cr. Theand recurring cost is

50%: Importel

Imported Coal jcoal 50

*Ul'S.
No

barticutars lernark
!ecurring Cost

1(Rs. in Crores)

'ust Control System

Ii) ESP 11 92.oo

Iii) Dust suppression system fod3.50

coal handling

:himney

?GD, De NOx burners etc.pnmml
=larifier, UF, RO, DM, Electricalk2.24

land InsUumentation;FTi:RI
lense phase, pneumatic Ast

::n ::I n : yp 1::: i::T= ? i = : n::: :nI 1 0 6 p 5 6
compressors and other equipment
levelopment of Greenbelt

e
ml ==1– dosing

:hlorination Plant
’ollution

I1 92.o

1.50 fo change

m8
18.90

F15.0 [ncreased

F2.24

1Rd
19818.0

1l06.56

lo change

m3

nl
anI

1.701.70

monitorin m
114.16jinstruments/ equipment

)ther unforeseen items

Total
ml

®l

10

briasa1818.0
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TB-':.

xiii' Based on the discussion held the committee recommqr29hat in the para 3 of EC dated 20.01.2016 the phrase “The
Imported Coal requirement of 2.09 MTPA will be source7 through MMTC, New Delhi” shall be read as “The coal
requirement is 2.69 MTPA in the ratio of 50% Imported Coal (1.04 MTPA) and 50% Indian Coal (1.65 MTPA). Imported
coal sourced through MMTC, New Delhi and Indian Coal sourced from Kalinga block of Talcher, Mahanadhi, IB Vailey
Coal Fields.”

xiv. The Committee also noted that there are two court cases with respect to existing project of NCTPS and the proposal

no. IAfFNfFHE/442379/2023 of M/s. TANGEDCO has been withdrawn by the project proponent.

Recommendations of the Committee

15. The EAC after detailed deliberation on the information submitted and as presented during the meeting recommended
the proposal for grant of amendment in Environmental Clearance dated 20th January 2016 to the project IX800 MW
(Stage-III), North Chennai TPP and CRZ Clearance for foreshore facilities at Villages Ennur & Puzhudivakkam, Taluk
Ponneri, District Thiruvallur, Tamil Nadu by M/s. Tamil Nadu Generation & Distribution Corporation Ltd.
(TANGEDCO) for change in the use of Coal from 100% Imported Coal to use of Indian Coal and Imported Coal in equal
proportion as mentioned at above Para 5, subject to compliance of the additional specific environmental safeguard

conditions (Annexure-I), in addition to the conditions in the EC letter dated 20.01.2016.

Decision of MoEF&CC

16. The undersigned is directed to inforIn that Ministry of Enviromnent, Forest and Climate Change has examined the

proposal in accordance with the Environmenl Inrpact Assessment (EIA) NotificatIon, 2006 & further amendments thcn-co

and after accepting the recommendations of the Expert Ap,lraisai Committee (Thcrnlal) hereby decided for amendment in
Environment Clearance accorded by the }dinis ti)’ vidc F. no. J-13012/14/2012-IA.11 ('1') dated 20.01.2016 CO the project

IX800 MW (Stage-III), No-rth Chennai TPP and CRZ Clearance for foreshore facilities at Villages Ennur &
Puzhudivakkam, Taluk Ponneri, District Thiruva11ur. Taulil Nadu by M/s. Tamil Nadu Generation & Distribution
Corporation Ltd. (T/rNGEDCO) for change in the use of Coal from 100% Irnported Coli to use of Indian Coal and

Ilnponed Coal in equal proportion as nlentioned at above Para 5, subject to cornpliance of the additional specific

environmental safeguard conditIons (Annexure-I).

17. All other terms and conditions mentio:red in the iiC & CP,Z Ie:ter number J- 130 1 2/14/2012-TA.'H (T) dated 20.01.20 16

shall remain unchanged.

18. The project proponent shall obtain fresh En'.’ircrunent Clcara=ce in case of change in scope of the project, if any

1 9. This issueS; wiih.the approval of the Compete'I'It Authority.

Yo!!rs faithfully,

(Sundar R.amanathan)

Scientist 'F’

Tel: 011- 20819378
Enlilil- r.sundal'@ nic.iII :

CJO rIb

i . The Secretary, Ministry of Power, ShI em Shakti Enav,'an, Rafi l\darE, New Delhi 1 10001.

2. Thc* Chairrr,arI, Central Electricity Auihorily, Sew'il Bhawdll, R.K. Fur:IIn, New 13eltli-1 10066.

3. Deputy Director General of Forests (C), Mi!',istr}' of Environment. Fcresi and Clinr3te Change, Regional Office (SEZ),
lst and' IInd Floor, llandloom Export Pronlo tion Cl)ullcii, 34, Cilthedrai Garden Road, Nullganrbakkam, Chennai – 34.
4. Member Secretary, Central Ground Water Atltho:ity, Jamnagar House, 18/li, Man Singh Road Area, New Delhi, Dei!!i
} }OODI

iA,'TF'J/ FH E/475354/2024 Address: : A Division, IIi:,is:r) of Env iR)=;Rent, Fof3s{ and CiiITa.tc Ct laRge,

;iii ira ;3kly,iF/g rai} BFlawalr, ,;or 3&cII i-iev/ F;6jhi - 110003
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5. Member Secretary, Tamil Nadu Pollution Control Boar§ 284ount Salai, Guindy, Chennai- 600 032, Tamil Nadu'6. The District Collector, Thiruvallur, State Government ofT=rEil Nadu.

7. Guatd file/Monitoring file/PARIVESH Portal

Annexure I

Specific EC Conditions for (Thermal Power Plants)

1. Additional Specific Condition

S. No EC Conditions

Project proponent shall comply with all the directions passed by the Hon’ble National Green
Tribunal vide its judgement dated 05/07/2022 in OA No 8 of 2016 titled as R.Ravimaran (Died) &
Ors. vs Union of India & Ors. tagged with OA No 198 of 2016 titled as Meenava Thanthai K.R

Selvaraj Kumar vs The Chief Secretary Government of Tamil Nadu, Chennai & Ors. Compliance

status in this regard shall be submitted to the concerned Regional Office of the MoEF&CC along
with the six monthly compliance report.

1.1

1.2
PP shall obtain are amendment in CTO from SPCB as applicable in the instant case for the proposed

amendments

PP shall implement the protective measures proposed in EMP in a time-bound manner- The budget
earmarked for the same is Rs 1,185.21crores (Capital) and Rs 98 crores(recurring) and should be

kept in separate accounts and audited annually. The implantation status along with the amount spent
with documentary proof shall be submitted to the concerned Regional Office for the activities
carried out during the previous year.

1.3

Regular monitoring of Fly Ash Pond shall be carried out and inspection should be done to avoid anY

chance of failure of bIInds or leakage from the Ash Pond. The Pipe line carrying the fly ash shall

also be inspected for any leakage at regular intervals. In case of any leakage immediate corrective
measures needs to be taken and concerned authorities shall be informed. PP shall also keep a record

of inspection.

1.4

Fly ash handling shall be done strictly as per extent rules/regulations of the MinistrY/CPCB issued

from time to time including Ministry’s Notification No. S.O.5481(E) dated 31st December, 2021
No coal shall be transported through road shall be allowed.

1.5

1.6

1.7

The transportation of Ash from the Thermal Power Plant to other Industries (Cement/brick) shall be

through closed bulkers only.

Water Sprinkling on roads shall be done in at regular interval on the roads atleast within 1 km range

approaching the plant. A logbook shall be maintained for the activity and be in six monthIY
compliance report.

1.8

1.9

1.10

PP shall ensure that roads for transportation shall be maintained and keep in good condition to avoid
fugitive emissions.

Occupational health surveillance of the workers shall be done on a regular basis and records

maintained as per the Factories Act.

PP shall provide regular health monitoring services and health services free of cost to people living

IAf[NTFH E/475354/2024 Address: : A Division, Mini sia of Environment, Forest and Ctimate Change
Indira Paryavar:in Bhawan, Jor Bagh New Delhi - 110003
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S. No 1 29C Conditions

in 10 km radius.

1.11

1.12

PP shall establish an Environment Management Cell and ensure to engage sufficient staff having
environment related qualification for its smooth its functioning.

Environment Audit of plant shall be done annually and report shall be submitted to Regional office
of the Ministry.

Use of Diesel operated transportation vehicles shall be avoided as far as possible and BS-VI
complaint vehicle shall be purchased and preference shall be given to EV/CNG/LNG based trucks
for transportation raw materials, coal and disposal. Change to EV/CNG/LNG be done in a time
bound manner.

1.13

PP shall ensure that all types of plastic waste generated from the plant shall be stored separateIY in
isolated area and disposed of strictly adhering to the Plastic Waste Management Rules 2016 (as
amended). In pursuant to the Ministry’s OM dated 18/07/2022 PP shall also create awareness

among the people working in the project area as well as in its surrounding area on the ban on Single
Use Plastic(SUP) in order to ensure compliance of Ministry’s Notification published bY the

Ministry on 12/08/2021. A report along with photograph on the measures taken shall also be
included in the six monthly compliance report being submitted by PP.

1.14

Monitoring for heavy metals and fluoride in ground water and surface water shall be undertaken

along with the regular monitoring and results/findings submitted along with half yearIY monitoring
report.

1.15

PP is advised to implement the 'Ek Ped Maa Ke Naam' Campaign which was launched on 5th June
2024 on the occasion of the World Environment Day to increase the forest cover across the

Country. This plantation drive is other than Green belt development. An action plan in this regard
shall be submitted to the concerned Regional Office of the Ministry.

1.16

Signature
Digitally Signe
Member Secre

Date: 08/03/2025 L.J

ified
Ramanathan

;C (EC)

IAfrNrrH E/475354/2024 Address: IA Division, Ministry of Environment, Forest and Ciimate Change
Indira Paryavaran Bhawan, J c)r Bagh New Delhi - 110003
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-""J§i N) North Chennai Stage-III STPP
Puzhudivakkam, Ponneri Taluk,
Thiruvallur District, Tamil Nadu.

avoiding expensive maintenance cost. The connection between the substation to

the generator transformer and the station transformer will be t hrough gas
insulated bus bars.

2.7 Ash Handling Plant

The ash handling system envisages dry extraction and disposal of bottom ash and
fly ash. Provision shall be kept to extract entire bottom ash in wet form for disposal
in ash dyke as an emergency measure.

2.7.1 Bottom Ash Handling System

Dry type bottom ash hoppers shall be used in case of the submerged scraper
chain conveyor system.

In case of emergency conditions bottom ash extraction system involving
submerged scrapper chain conveyors, the bottom ash is led to an adjacent bottom

ash slurry transportation pump house, from where it is transported to the slurry

sump of the combined ash slurry disposal pump house using centrifugal slurry
duty pumps and pipelines.

In case of the intermittently operating jet pump system, the jet pumps would
convey the bottom ash slurry from water impounded bottom ash hoppers to the
slurry sump of the combined ash slurry disposal pump house. Bottom ash hopper
in this case shall be of inkpot shape to avoid placement of equipment below +0.00
m level

2.7.2 Fly ash Handling System
Pneumatic conveying system either vacuum or pressure system shall be
employed for extraction of fly ash from the electrostatic precipitator hoppers in dry

form. This dry ash is usually sent to buffer hoppers or to the wetting head/
collector tank units. The dry ash buffer hoppers and wetting head collector tank
units shall be located adjacent to ESPs. Dry ash from buffer hoppers shall be
transported to maintain storage silos to be located near the plant boundary. Silo
area shall be provided with fencing, office block, gate complex and passage for
entry/ exit of vehicles. There shall be two numbers of ash silos. The storage
capacity of each silo shall be provided for 24 hrs production of fly ash based on
the performance coal analysis of unit. The user industries shall take the dry fly ash

from these silos either in closed tankers or in open tankers. For wet disposal of
dry ash extracted from various ESP hoppers, the same shall be diverted to wetting
head/collector tank units (by passing buffer hoppers meant for handling ash in dry
form)

Ramky Enviro Engineers Ltd., Hyderabad eL#
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Total Time of Exposure per day in hours Sound Pressure

level in dB(A)(continuous or short term Exposure)
8 90

926
954
97
1002
1023/2

1051

1073/4

For any period of exposure fa11ing in between any figure and the next higher or
lower figure as indicated in Column (1), the permissible level is to be
determined by extrapolation on a proportionate scale
Source: Occupational Safety and Health Administration standards (OSHA) USA

Table 4.7.2.2
Noise Standards for Occupational Exposure

4.8 SOLID WASTE GENERATION AND IMPACT

Fly ash and bottom ash will be the main solid waste being generated from the TPP.
Fly ash would be collected in dry form and stored in the silos and bottom ash will be

collected in a water impounded bottom ash hopper. The ash from the bottom ash
hopper would be passed through clinker grinders and the slurry would be pumped to
disposal area using jet pumps.

Fly ash would be evacuated through pressurized pneumatic system. Fly ash will be

disposed from the silo in dry form. Fly ash and bottom ash will be given to end users
for manufacturing cement, bricks, land filling, etc.

Fly ash disposal system will also contain a provision for wet disposal to ash pond in
slurry form.

Ash generation particulars from proposed project are given in Table 4.8.1. The

details of the fly ash utilization, MoEF notification is given as Table 4.8.2.

Ramky Enviro Engineers Ltd., Hyderabad
+
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Table 4.8.1
Ash generation

Quantity TPD Remarks

645.12 )
MOEF guidelines161.28

Efforts will be made to utilize 100% of
806.4

the fly ash

S. No Description

1 Fly ash

2 Bottom ash

Total ash3

Table 4.8.2
Fly Ash Utilization – New Coal & Lignite based TPPs

S.No Fly ash utilization level Target date
e e of commissioning1

2 e te of commissioning

Three years from the date of commissioning3 90% of fly ash generation

Four years from the date of commissioning100% of fly ash generation4

Source: MoEF Notification S.O.2804, dated 3.11.2009, as per notification fly ash means all ash
generated such as ESP ash, dry fly ash, bottom ash, pond ash, and mound ash

4.8.1 Solid Waste Management

To meet the MoEF guidelines of 100% fly ash utilization all necessary efforts will be
made to utilize the fly ash generated. Necessary industries will be identified in and
around the proposed project area for utilization of the fly ash.

4.9 IMPACT ON ECOLOGY
The proposed site is located near to the Stage-1, within the NCTPS Complex. The

major amount of the wastewater generated is from coolant water will be discharged

in the NCTPS precooling channel outlet, and rest of the treated wastewater coming
from domestic and plant services are treated and reused within plant premises for

greenbelt development, make up for fire, dust suppression, etc. The discharge into
the sea will be as per the marine studies report, hence the impact on marine ecology
will be minimum due to the proposed project

4.10 DEMOGRAPHY AND SOCIO-ECONOMICS

The impacts of the proposed power plant during operation of power plant on

demography and socio economic conditions would be both positive and negative
some of them are as follows.

Ramky Enviro Engineers Ltd., Hyderabad 4.36
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In order to mitigate the impacts on health of workers due to long term exposure to

high noise, ear plugs will be provided for workers working near high noise generating
machinery. Separate cabins will be provided for workers/operators working near
boilers, compressors. etc. Also thick green belt will be provided along the plant
boundary and in between various facilities to isolate the noise to the working area.

9.5 SOLID WASTE MANAGEMENT

9.5.1 Fly Ash Dust Particles from Ash Silos and Ash Disposal Area
Fly ash evacuated from the ESP collecting hoppers would be transported in closed
pipelines by pneumatic means, At the time of unloading fly ash to the silos, some
ash laden air would get vented out. In order to restrict the fly ash dust particles to the

limits of 100 mg/Nm3, a vent filter would be installed on top of each of the fly ash
silos at the vents. The following pollution control measures would be installed for ash
disposal:

a) 100% utilization of fly ash in dry form is envisaged. Closed trucks & containers
would be used for this purpose, as far as possible.

b) To reduce the dust nuisance while loading the ash into the open trucks from

fly ash silos, the fly ash would be conditioned with water spraY-
c) it is proposed to cover the ash in the open trucks with tarpaulin to prevent

flying of fine ash during transportation.

Fly ash and bottom ash would be collected and stored in the silos and given to end

users for manufacturing cement and bricks. TANGEDCO would put maximum efforts
and ensure bottom ash utilization. 100% ash utilization will be achieved as per

MoE&F new notification dated 03-1 1-2009 in the phased manner as follows.
r 9-10

RANK/

(IX800) MW North Chennai Stage-III STPPEIA

Ennore & Puzhudivakkam, Ponneri Taluk,
Thiruvallur District, Tamil Nadu

Table 9.4.1.1
Permissible Noise Levels

Sound Level dB(A)Exposure Duration/ Day
8 90

926
954

3 97

1002
1021.5

1051

1100.5

1150.25
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Thiruvallur District, Tamil Nadu

Table 9.5.1.1
Year Wise Ash Generation and Utilization

S.No Year

1 st Year1
2nd year2

3 3rd Year
4th Year4

Generation TPA
250186
250186

250186
250186

1000742

Utilization TPA
125092.8
175129.9

225167
250185.6

775575.4

Ash Pond (Max) TPA
125093
75056

25019
0

2251 67

eye

50%

70%
90%

100%

Table 9.5.1.2
Ash Pond Area Calculation

Ta(8:Days in a Year
25yearsLife time of the Plant

200DaysTotal days Assumed
r

oTotal Ash to Pond
7HaArea Required

17AcresArea Required

Assuming 1.1 Ton ash

requires 1 m:3 of land
ash dump height

assumed to be 5 m

It is proposed to supply the entire ash to the cement industries that are presently

lifting fly ash from NCTPS, since there is huge demand in Tami Nadu for fIY ash from
thermal stations.

9.5.2 Commercial Utilization of Ash
It is proposed to supply the entire ash to the cement industries that are presentIY

lifting fly ash from NCTPS, since there is huge demand in Tami Nadu for fIY ash from
thermal stations.
Problems of disposal of ash1 both bottom ash and fly ash from the solid fossil fuel
fired boilers are attracting attention of environmentalists as well as technologists all

over the globe. Bottom ash which has a relatively large size, finds a readY use in
<,onstru(,tion of roads, embankments in rural areas, land filling etc. Considerable

research and development work under taken during the past decades throughout the

world1 resulted in opening various avenues of commercial utilization of fIY ash-

Fly ash is an amorphous ferro-alumina silicate compound of spherical crYstalline

shape with particle sizes ranging between 2 to 50 microns- FIY ash has good
pozzolonic property, good flow ability and low permeability, which facilitate myriad
utilization of fly ash. Ash generated from the station would have sizable quantum of
inert oxides and c arbonates of silica, alumina, magnesium, etc. Some of the

––––9:n
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(IX800) MW North Chennai Stage-III STPPEIA fa

Ennore & Puzhudivakkarn, Ponneri Taluk,

Thiruvallur District, Tamil Nadu

commercially viable uses of such fly ash are as follows:-

a)
b)
C)

d)
e)
f)
g)
h)
i)
i)
k)

1)

Fill material in cement
Mine fill
Building blocks
Light Weight aggregates

Partial cement replacement
Road sub base

Grouting material

Filler in asphalt mix for roads
Partial replacement of lime aggregate in

Road embankment

Land filling material

Recovery of minerals namely Aluminum

concrete work

and Iron

Review of the various application areas of fly ash reveals that some usage of ash
generated in the proposed station can be explored as mentioned below:

a) As fill materials in cement plant
b) For construction of village roads
c) As land fill in lower lying areas and for dYke/ bund construction' Ash would

also be utilized in filling of ditches.

The Total ash generated from the power plant will be about 806.4 TPD for each unit

considering worst coal having ash content of 12% in Imported Coal. The quantum of

bottom ash generated and fly ash generated will be 161.28 and 645-12 TPD
respectively considering calorific value of 6000 Kcal/Kg and unit heat rate of 2100

Kcal/kWh. 100% dry ash system is envisaged and fIY ash will be disposed of to
nearby cement plants and it is proposed to utilize the existing ash dYke of NCTPS for

bottom ash disposal in case of emergency only.

Necessary ash management plan would be adopted in an environment friendly

manner to contain the fugitive ash emission in the nearby areas to minimum. An
extensive green belt development plan around the ash dump area would be

undertaken to contain ash dust induced pollution to the neighboring areas.

m Enviro Engineers Ltd., Hyderabad bP
RAIVK/
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List of industries in
the locality

Table 10.2.2

Technical Details of the Proposed Coal Based TPP
e cription

No. of Units

Boiler type
Steam parameters
Cooling water system

Electrostatic

Precipitator

Ash handling system

Coal Consumption

Water Requirement

Ash Generation

Total Project cost
EMP Cost

10.3 BASIC REQUIREMENTS

10.3.1 Land
The total land required for the proposed power plant is 190 acres. The detailed break
up of the land for various activities proposed in the Thermal Power project is given
as Table 10.3.1.1

r

:d (IX800 MW) North Chennai Stage-III STPPEIA

Ennore and Puzhudivakkam, Portneri Taluk,

Thiruvallur District, Tamil Nadu

EPL.I.O.C, H.O.C.L, India Cements Ltd., NTECIL
Container Yard etc

1 x 800

Pulverized coal fired 1 nos) mcmm@-595'C
Natural draft cooling tower 1 nos

99.9% efficiency (8 fields + 1 stand by field)

e

type up to silo further disposal through trucks to
cement/Brick industries

Bottom Ash: Dry bottom ash handling system or wet
system upto bottom ash slurry sump and bottom ash slurrY
sump ash pond by slurry pumps

2.09 MTPA at 85% PLF

Sea water Requirement:
Daily requirement: 165600 m3/day
One time requirement: 4720320 m3/day

Sweet Requirement: 9000 m3/day

806.4 TPD

Rs.4800 Crores
Rs.480 Crores

\/-BK/
10.3
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Executive Summary

Tamil Nadu Electricity Board (TNEB) owned by the Government of Tamil Nadu, established

on 1 st July 1957 has remained the energy provider and distributor throughout the years. During

2008, the Tamil Nadu government agreed in principle for reorganizing TNEB through the

formation of a holding company TNEB Ltd (a state-owned Public Sector) and two subsidiary

companies, namely Tamil Nadu Generation and Distribution Corporation Ltd (TANGEDCO)

and Tamil Nadu Transmission Corporation Ltd (TANTRANSCO).

In order to meet the power demand of Tamil Nadu, TANGEDCO proposed to set UP a coal

based 1 x 800 MW super critical thermal power plant, Stage III within the NCTPS complex in

an area of 76.9 ha (190 acre) by using the existing infrastructure facilities viz., Cooling water

channel and coal handling system at Villages Ennore & Puzhudivakkam, Ponneri Taluk,

Tiruvallur District, Tamil Nadu. The Environmental Clearance (EC) and Coastal Regulation

Zone (CRZ) Clearance was accorded by MoEF&CC vide Letter No. J- 13012/14/2012-IA.II(TI

dated 20th January, 2016 for the development of 1 x800 MW Supercritical Coal Based Thermal

Power Plant Stage III at Villages Ennore & Puzhudivakkam, Taluk Ponneri, District Tiruvallur,

Tamil Nadu by TANGEDCO. As part of the Stage III plant for the transfer of ash slurrY from

the plant (during its operation) to the existing ash dyke pond of NCTPS and carrY the recoverY

water from the dyke to the plant, ash slurry pipelines and recovery water pipeline SYstem were

being laid which was though part of the earlier proposal’s approved EC, was not highlighted

particularly. Considering the technical feasibility and integrity of the existing structure, the

pipeline alignment is designed in such a way that the system will be developed and installed majorIY

parallel to the existing pipelines of Stage I and Stage II plants rather than above them in deck

structures, as per details submitted to MoEF&CC in 2015. At present about 65 % of the

construction activities have been completed. During the construction/installation of the ash

pipelines, applications (Original Application No.122 of 2021 (SZ) With Original Application

No.162 of 202 1 (SZ)) were filed in Hon’ble NGT (SZ) against the same for stopping the laYing

of pipelines. In this regard, as per the recommendations of the committee constituted bY NGT

(SZ), TANGEDCO has submitted a proposal No. 1A/TN/THE/237995/2021 dated 15th

November, 2021 seeking amendment in the EC and CRZ clearance of the project for inclusion

of laying the ash slurry pipelines and recovery water pipe line. The EAC during their 17th

Meeting of Thermal Power Project has appraised the proposal of TANGEDCO seeklng

amendment in the EC & CRZ Clearance granted by MoEF&CC vide Letter No- J-

CHOLAMANDALAM MS RISK SERVICES LIMITED
9



' Amendment For laying Of AshEnvironmental Impact Assessment Report

IE Ill To NC'Tl>S Ash Dyke atSlurry And Recovery Water PIpelines I

Ponneri 'l-uluk. Tiruvallur DistrIct, Tamil Nadu.Villages Ennore &
gbada+MS

IUSh bU\1 cl_'

13012/14/2012-IA.II(T), dated 20th January, 2016. After assessment of the proposal, the EAC

had deferred the same seeking additional studies and recommendations of State and Central

CRZ Division for the proposed pipelines. Hence the current proposal is for seeking amendment

in the EC and CRZ Clearance granted for the inclusion of proposed Ash slurry pipeline and

recovery water pipeline. The ash handling unit of the under construction NCTPP Stage III plant

is designed with dry form of ash collection and the collected ash will be stored in silos. The

total of -3,608 TPD of dry ash (in worst case scenario of utilizing 100% Indian coal) will be

supplied to cement / brick industries for manufacturing cement and bricks in the worst-case

scenario of utilizing 100% Indian coal. An MOU has been executed with M/s . Dalmia Cements

Ltd! Dalmiapuram in this regard, other vendors will also be identified via e-auction in line to

existing practice of NCTPS. Additionally, the ash disposal system also has the provision to

handle wet ash which will be disposed in the form of slurry to the existing ash dyke pond

adjacent to NCTPS Ennore SEZ STPP. The water that will be recovered from Ash dYke will

be collected, pumped, and reused for slurry making in the Stage III Plant Ehrough recoveI:Y

water line.

The 100% Fly Ash collected will be utilized completely from the 4th year of operation of the

NCTPS Stage 3 Plant and it will be achieved in a phased manner as detailed below:

Mi ash utilization level
At least 50% of fjy ash collected
At least 70% of fjy ash collected
90% of fjy ash collected
100% of fly ash collected

Tar£et d
One year from the date ofcommissionin
Two years from the date ofcommissionin
Three years from the date ofcommissionin
F=Fye;;;aamm==bmmiss{Ronin

Bottom and Fly ash will be handled over to vendors, who will be identified inline to the disposal

process of other NCTPS Plants via e-auction. Even after fourth year of operation, when

contingency situation arises (such as Truck strikes, non-lifting of ash by off takers9 etc.9)! the

ash slurry has to be disposed of to the Dyke, for which laying of the pipelines are necessarY

The ash slurry pipelines will be laid from the NCTPP Stage III to NCTPS Ash DYke and vlce-

versa for the recovery water pipeline.

The proposed ash slurry Pipelines originates from the NCTPP Stage-III, travels along

the compound wall of Stage-Ill plant and

.:. Enter into NCTPS Stage-I travelling alongside the Stage-1 compound Wall and

.:. Enters the NCTPS Stage-11 plant adjacent to the main gate of Stage-11 plant.

CHOLAMANDALAM MS RISK SERViCES LIMITED 0



1 INTRODUCTION

1.1 Overview of the Project

In order to balance the power demand of Tamil Nadu, TANGEDCO has proposed to set up a

coal based 1 x 800 MW super critical thermal power plant, Stage III within the NCTPS complex
in an area of 76.9 ha (190 acre) by using the existing infrastructure facilities viz., Cooling water

channel and coal handling system at Villages Ennore & Puzhudivakkam, Ponneri Taluk,

Tiruvallur District, Tamil Nadu.

The Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) Clearance was

accorded by MoEF&CC vide Letter No. J-13012/14/2012-IA.II(T), dated 20th January, 2016

(Annexure I) for the development of lx800 MW Supercritical Coal Based Thermal Power

Plant Stage III at Villages Ennore & Puzhudivakkam, Taluk Ponneri, District Tiruvallur, Tamil

Nadu by TANGEDCO.

As part of the Stage III plant for the transfer of ash slurry from the plant (during its operation)

to the existing ash dyke pond of NCTPS and carry the recovery water from the dyke to the

plant, ash slurry pipelines and recovery water pipeline system were being laid which was

though part of the earlier proposal approved EC was not highlighted particularly. Hence, during

the construction/installation of the ash pipelines, applications (Original Application No.122 of

2021 (SZ) With Original Application No. 162 of 2021 (SZ)) were filed in Hon’ble NGT (SZ)

against the same for stopping the laying of ash slurry pipelines. In this regard, as per the

recommendations of the committee constituted by NGT (SZ), TANGEDCO has submitted a

proposal No. 1AWN/THE/237995/2021 dated 15th November, 2021 seeking amendment in the

EC and CRZ clearance of the project for inclusion of laying the ash slurry pipelines and

recovery water pipeline.

The EAC during their 17tt1 Meeting of Thermal Power Project has appraised the proposal of

TANGEDCO seeking amendment in the EC & CRZ Clearance granted by MoEF&CC vide

Letter No. J-13012/14/2012-IA.II(T), dated 20th January, 2016. After assessment of the

proposal, the EAC had deferred the same seeking additional studies and recommendations of
State and Central CRZ Division for the proposed pipelines.

The Details sought by MoEF&CC are as follows,

i. Recommendations of the SCZMA and CRZ division in the Ministry.

CHOLAMANDALAM MS RISK SERVICES LIMITED 34



11.

111

IV.

V.

Impact Assessment plan and mitigation measures shall be prepared for all along the

route for laying ash pipeline shall be submitted.

Impact Assessment report on Mangrove forests and plan to conserve Mangrove forest

shall be submitted.

Complete plan and time lime to install FGD’s for all of Stages of NCTPS shall be

submitted.

Ash generation and its utilization status in last 5 years of Stage-I and Stage-II along

with its utilization plan for next five years shall be submitted.

Implementation status of findings of NGT order shall be submitted.

Certified compliance report from Ministry’s Regional office of previous ECs ofStagh

I and Stage -II.

Disaster management plan especially in terms of leakage of ash slurrY pipelined.

Necessary local permission for laying as slurry pipeline need to be obtained and shall

be submitted.

Quality of waste water dumping into the water and impact on pisciculture in river

stream need to assess and its mitigation measure shall be submitted.

Vl

Vll.

Vlll
IX.

X.

Hence9 the current proposal is for seeking amendment in the EC and CRZ CleaFance granted

to 1 x 800 MW super critical thermal power plant, NCTPP Stage III for inclusion of the Ash

Slurry Pipelines and recovely water pipeline.

1.2 About the Project Proponent

Tamil Nadu Electricity Board (TNEB) owned by the Government of Tamil Nadu, established

on 1 st July 1957 has remained the energy provider and distributor throughout the Years' LateF,

the government has extended the electrical network throughout the state. During 20089 the

Tamil Nadu government agreed in principle for reorganizing TNEB through the formation of

a holding company TNEB Ltd (a state_owned Public Sector) and two subsidiary companies,

namely Tamil Nadu Generation and Distribution Corporation Ltd (TANGEDCO) and Tama

Nadu Transmission Corporation Ltd (TANTRANSCO).

1.3 About the Proposed Project

Tamil Nadu Generation and Distribution Corporation (TANGEDCO) is developing 1 x 800

]ant3 NCTPP Stage Ill with installation of an Ash slurrYMW super critical thermal power p ;g?In•
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Pipelines and recovery water pipeline system from the NCTPP Stage III plant to the existing

ash dyke pond ofTANGEDCO located at -4.5 km away. The ash handling unit of the under
construction NCTPP Stage III plant is designed with dry form of ash collection and the

collected ash will be stored in silos (3 Nos - 2 Nos for fly ash of capacity 2520 MT each and 1

No for Bottom Ash of capacity 1800 MT) at distance of -25m located towards south east

direction of Ash slurry pump and sump house. The total of -3,608 TPD of dry ash (in worst

case scenario of utilizing 100% Indian coal) will be supplied to cement / brick industries for

manufacturing cement and bricks in the worst-case scenario of utilizing 100% Indian coal. An

MOU has been executed with M/s. Dalmia Cements Ltd, Dalmiapuram in this regard

(Annexure 2). Additionally, the ash disposal system also has the provision to handle wet ash

which will be disposed in the form of slurry to the existing ash dyke pond adjacent to NCTPS

Ennore SEZ STPP. The water that will be recovered from Ash pond will be collected, pumped,

and reused for slurry making in the Stage III Plant through recovery water line. The ash slurry

pipelines will be laid from the NCTPP Stage III to NCTPS Ash Dyke and vice-versa for the

recovery water pipeline.

As discussed earlier, the current proposal is to obtain amendment in the Environmental and

CRZ Clearance of NCTPP Stage 111 for the inclusion of proposed ash slurry pipelines and

recovely water pipeline. While executing the Ash slurry pipeline work, a case was filed in

Hon’ble NGT(SZ) by an applicant and after hearing, Hon’ble NGT(SZ) has directed

TANGEDCO to obtain necessary amendment in EC&CRZ clearance for laying the ash slurry

and recovery water pipeline in the CRZ area to recommence the work in CRZ area. About 65%

of the construction works for the pipelines had been completed at the time of NGT Judgement.

As per the direction of the Hon’ble NGT and MoEF&CC the construction works are stopped

and will continue after obtaining necessary regulatory clearances. Also, in compliance to NGT

directions, TANGEDCO has deposited INR. 50 lakhs towards Environmental Compensation

via online to the TNPCB account.[vide UTR No.10BAN22087324859 dt.28.3.22] and INR.

25,000/- to the petitioner.

1.4 Need for the Project

The proposed ash slurry pipelines are to be laid from the under construction 1 x 800 MW

NCTPP Stage III supercritical powerplant to the existing ash dyke pond of NCTPS is being

developed as a contingency plan from 5th year of plant operation.
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As per the development plan of the NCTPP Stage III plant, both fly ash and bottom ash will be

converted to slurry and it will be disposed to ash dyke during plant’s operation for first 4 years.

NCTPP stage III plant will progressively implement the dry ash handling system from 1 st year

to 4th year, after 4 years (starting from the 5th year), fly ash and bottom ash will be 100% utilized

in dry form for bricks/cement manufacturing and only in case of an emergency (such as Truck

strikes, non-lifting of ash by off takers, etc.,) it will be conveyed to dyke as slurry for which

laying of pipelines for a maximum length of 6.8 km is necessary. Additionally, to reduce the

freshwater requirement, a Glass Reinforced Pipe (GRP) of -3.8 km length will be installed to

recover the water from the ash dyke for slurry making.

1.5 Project Location

The ash pipelines originate from the under construction IX800 MW Stage III Plant located in

the NC'TPS area, which is part of the existing NCTPS complex in Villages Ennore &

Puzhudivakkam, Ponneri Taluk, Tiruvallur District, Tamil Nadu and ends in the ash dyke of

NCTPS adjacent to Ennore SEZ STPP. The site is located about 20 km north of Chennai city.

The site is bounded on the east by the Bay of Bengal, west by Athipattu Village9 north bY the

existing NCTPSp and towards south by Ennore backwaters/creek. The project site is

approachable by Athipattu main road from Thiruvottiyur-Ponneri Highway SH-56. The nearest

railway station is Athipattu pudunagar at -2 km in West direction. Chennai airport is about -30

km in South-West direction, and the nearest sea port is Ennore Port (Kamarajar Port Limlted

(KPL)), which is about -1.2 km towards west.

q. The proposed ash slurry Pipelines originates from the NCTPP Stage-Ill, travels along

the compound wall of Stage-III plant and

.:. enter into NCTPS Stage-I travelling alongside the Stage-1 compound wall and

.:. enters the NCTPS Stage-II plant adjacent to the main gate of Stage-II plant.

8 The slurry pipelines after coming out of NCTPS Stage-II premises crosses the

Buckingham Canal, Kosasthalaiyar River and Boat Canal

.:. running parallel to the existing bridges and existing slurry pipe lines ofNCTPS Stage-

land Stage-II plant to carry ash slurry and recovery water pipelines.

.:. All the road crossings of the pipelines within and outside the facilitY are done bY

construction of culverts.
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of the proposed project. Detailed assessment of the construction phase and operation phase for

various environmental components are discussed quantitatively and qualitativeIY with the

assistance of scientific tools and references. Suitable mitigation procedures have been

recommended based on the nature and magnitude of impact predicted.

The impacts due to proposed plant on the environment are classified into two phases and

possible impacts are assessed.

• During Construction phase

• During Operation phase

4.1 Impact on Land Environment

4.1.1 Construction phase - Land Environment

e The proposed project site and alignment of the Pipelines route majorIY falls in
TANGEDCO owned land. The total land area required for laying of the Pipelines is

32.189 acres.

, For the utilization of 7.12 Acres of K.PL land and NOC has been obtained further for

the 0.269 acres of area of land in water bodies i.e the ash slurry pipe lines crossing water

bodies such as Kosasthalaiyar river and Buckingham canal, for which necessarY

permission (Right of way) from the State Public Works Department (PWD) has been

obtained. All other lands to the extent of 24.80 acres belong to TANGEDCO- Hence,

no other land conversion is envisaged. The ash pond for disposal of ash slurrY also

belong to TANGEDCO.

, Land requirement for the pipe laying activities, construction machinerY and support

facilities which are temporary in nature and will be cleared at the end of constructlon

period. The permanent footprint will be only in the foundation area of 29550 Sq.m. (0.63

Acres), where a total of 2638 nos. of pillars will be required for the pipehnes

conveyance of 6.8 Km.

4.1.2 Operation Phase - Land Environment

The operation phase impacts of Pipelines system development w.r.t the land envlronment are

as follows,

C-HOLAMANDALAM MS RiSK SERVICES 1,IM iTED
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• The major activity/purpose of the proposed Pipelines is to transfer the ash generated

from the Stage III plant in slurry form, to the designated ash dyke pond of NCTPS. This

ash dyke pond covers an area of - 133 Hectares (328 Acres), which is a permanent loss

of land area footprint. However, this ash dyke falls within the NCTPS land area and is

currently being used by other power plants of NTCPS i.e Stage I & II for disposing the

ash in the form of slurry, approves as part of the earlier NCTPS developments. . Hence

this will not increase any more project footprint w.r.t. the ash disposal area.

Mitigations measure :

1. It will be ensured that the boundary of the ash dyke ponds are well maintained and

periodical inspection of bunds shall be undertaken to ensure the slurrY does not

overflow or enter into adjacent areas.

2. The footprint of the Pipelines will be minimized by laying them on tie beams, pillars

and footings

3. During and post construction period> the maintenance and repair activities will be

undertaken in periodical and phased manners to avoid improper land maintenance and

utilization.

4. The design of the Pipelines conveyance system is designed with minimal footprint

area against the conventional bottom laying or submerged/buried pipelines and use of

precast structures .

4.2 Impact on Air Environment

The primary source of air quality impact arising from the construction of the proposed project

is from dust generation. The dust is measurable as Total Suspended Particulate Matter and

Respirable Suspended Particulates, which a by-product of anY construction activitY' The

construction activities of the projects shall begin after obtaining applicable statutorY clearances.

The primary dust sources associated with construction activities are loading and unloading of

the construction materials, top soil removal, vehicle movement over unpaved roads and wmd

erosion etc. The construction activities related to the proposed project are given below.

> Site development, levelling and foundation work.

> Dust generation due to vehicles movement

> Unloading of raw materials, removal of unwanted waste material from site
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from the flue gases. One of the significant advantages of dry FG D SYstems is their lower water
usage. Unlike wet FGD systems that require a substantial amount of water for the sorbent

reaction, dry FGD systems operate without the need for a liquid sorbent, significantIY reducing

water consumption. This not only conserves water resources but also eliminates the need for
wastewater treatment and disposal, making dry FGD environmentalIY friendIY. AdditionalIYf

dry F(,D systems offer reduced waste generation. Wet FC,D systems produce a wet slurry as a

byproduct/ which requires proper handling and disposal. In contrast, dry FGD systems

generate dry solid byproducts, reducing the amount of waste and simplifYing disposal

procedures.

e) Oxides of nitrogen

The NOx emissions would be checked for ground level concentrations as per Indian emission
standards i.e. 100 mg/Nrn3. In order to reduce the NOx emissions, Low NOx burner will be

provided. FGD also provided which is also capable to control the NOx emission. SCR is also in
proposal and will be installed in future as per requirement.

Table 4.9, Thermal power plants with wet flue gas desulphuriz3tion tFGD}- stack heights
1 (meters)Generation Capacity

o 00 m minimumIOOMW and above

-F=6.902(QXO.277)o'555 or 30 m whichever is the more[esHl100MW
hr*,H=Physical sta
*total of all connected to stack
Source: MoEF&CC Notification: GSR 593€ date 28-07-2018

f) Control measures – coal handling area

The coal dust is generated generally at the conveyor transfer points, coal unloading area and
coal stockpile area. To mitigate the dust generation, coal transfer points and coal stockYard

would be provided with dust sappression/ dust extraction facilities. In order to arrest the coal
dust generation, all conveyors would be provided. with enclosed galleries. The bottom poFtlon

of all the conveyor galleries would be provided with seal plates within the power plant area

and at road crossings.

Dust collection system is also provided in coal bunkers to evacuate dust and hazardous gases

like methane from the coal bunkers. Collected dust would be returned to either the associated
belt conveyor or to the coal bunker. The dust collector outlet emission would be restricted to

Smg/Nm3

g) Control measures - ash handling area

To control fly ash generation at ash handling areas, fly ash evacuation frQm the ESP collecting
hoppers would be done in closed pipelines by pneumatic nleans. At the time of unloa Sling fIY

ash to the silos/ some ash laden air would get vented out. In order to restrict the fly ash dust

o utions Pvt. L.td. Hyderabad
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of each of the fly ash silos at the vents. The following pollution control measures would be

installed for ash disposal.

100% utilization of fly ash in dry form is envisaged. Closed trucks & containers would be

used for this purpose, as far as possible to reduce the dust nuisance while loading the ash
into the open trucks from fly ash silos, the fly ash would be conditioned with water spray.It
is proposed to cover the ash in the open trucks with tarpaulin to prevent flying of fine ash

during transportation.

Ash Utilization plan

Fly ash and bottom ash would be collected and stored in the silos and given to end users for
manufacturing cement and bricks. TANGEDCO would put maximum efforts and ensure

bottom ash utilization. 100% ash utilization will be achieved as per MoEF&CC new
notification dated 03-11-2009. There will be increase in the quantity of bottem as well as fly

ash ganration due to change in the use type and quantity of Coal which will be managed

through pre planed measures.

4.3Solid & Hazardous Waste management

Fly ash and bottom ash will be the main solid waste being generated from the TPP. The ash

handling system envisages dry extraction and disposal of bottom ash and fly ash. Provision

shall be kept to extract entire bottom ash in wet form for disposal in ash dYke as an
emergency measure. Quantity of fly as well as bottom ash is given in following Table 2.4'

Table 2.4: Ash quantity

Total
Bottom

Ash

Quantity
(TPH)
10.08

% ofCoal

Ashquantit
y (TPH) I content

Total Ash
Quantity

(TPH)

Total Fly
Ash

Quantity
(TPH)

Type of coal Remark

r Ash content

s increased

due to
change in
fuel mix

CoalMixed

(Imported 50%,
Indian 50%)

4.3.1 Fly ash Handling System

Pneumatic conveying system either vacuum or pressure system shall be emploYed for
extraction of fly ash from the ESP hoppers in dry form. This dry ash is usualIY sent to buffer

hoppers or to the wetting head/ collector tank units. The dry ash buffer hoppers and

wetting head collector tank units shall be located adjacent to ESPs. Dry ash from buffer

hoppers shall be transported to rnaintain storage silos to be located near the plant
boundary. Silo area shall be provided with fencing, office block, gate complex and passage

for entry/ exit of vehicles. There shall be three numbers of ash silos. The storage capacitY of
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for 24 hrs production of fly ash based on the performance coal analysis of unit. The user
industries shall take the dry fly ash from these silos either in closed tankers or in open tankers.

For wet disposal of dry ash extracted from various ESP hoppers, the same shall be diverted to

wetting head/collector tank units (by passing buffer hoppers meant for handling ash in drY

form). To meet the MoEF&CC guidelines of 100% fly ash utilization all necessary efforts will
be made to utilize the fly ash generated. Necessary industries will be identified in and around
the proposed project area for utilization of the fly ash.

4.3.2 Bottom Ash Handling System

Dry type bottom ash hoppers shall be used in case of the submerged scraper chain conveYor
system. In case of emergency conditions bottom ash extraction system involving submerged
scrapper chain conveyors, the bottom ash is led to an adjacent bottom ash slurrY

transportation pump house, from where it is transported to the existing ash dYke of NCTPS.
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5.1 ENVIRONMENTAL MANAGEMENT PLAN

The industrial development needs to be intertwined with utilization of natural resources

within the limits of permissible assimilative capacity. The Environmental Management Plan

(EMP) is required to ensure sustainable development in the area of the proposed Power Plant
site. Hence, it needs proper EMP to meet these objectives.

The management action plan aims at controlling pollution at the source level to maximum

possible extent with the available and affordable technology followed bY treatment measures
before they are discharged. It encompasses the mitigation measures that are proposed in
order to synchronize the economic development of the study area with the environmental

protection of the region.

The following mitigation measures and management plan are proposed based on the change
in use of coal from 100% Imported coal to use of Indian coal and Imported coal in equal
proportion. The previous section already discussed about the components will be impacted

due to change in use of coal I.e. impact on the Air quality and Ground Level Concentration

(GLC) as well as increase in the generation of Ash content.

Revised EMP has been prepared as a supplementary management plan in addition to other
management plan proposed in the previous EIA/EMP prepared for securing Environmental

Clearance for proposed IX800 MW (Stage III) at NCTPS Complex Villages Ennore &
Puzhudivakkam by TANGEDCO.

5.2 ENVIRONMENTAL MANAGEMENT DURING coNSTRUcrioN

The impact during construction phase has been alreadY addressed in the EIA report for the
project during EC considering each relevant environmental component. As part of additional
impact assessment and revised EMP; Air Quality Impacts Mitigation and Management Plan

and solid & Hazardous Waste management plan have been addressed considering the

proposed change in the configuration of coal use.

5.2.1 Air Quality Mitigation Measures

To accommodate the increased quantity of coal, an area of 8.09 Ha area has been identified
which is readily available within the total plan premises.

Most of the construction dust will be generated from the movement of construction vehicles
on unpaved roads. Unloading and removal of soil material shall also act as a potential source

for dust nuisance. The control measures proposed to be taken UP are given below.

Regular water sprinkling on main haul roads in the project area will be carried out at least
twice a dayf if need arises frequency will be increased on windy days. In this waY around 50%

reduction on the dust contribution from the exposed surface will be achieved.

Solutions Pvt. Ltd. Hyderabad
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1. The duration of stockpiling will be as short as possible as most of the material will be

used as backfill material for the open cut trenches for road development.

2. Temporary tin sheets of sufficient height (3 m) will be erected around the site of dust
generation or all around the project site as barrier for dust.

3. Tree plantations around the project boundary will be initiated at the earIY stages bY

plantation of 2 to 3 years old saplings using drip irrigation so that the area will be moist
for most part of the day.

4. All the vehicles carrying raw materials will be covered with tarpaulin/ plastic sheet/
unloading and loading activity will be stopped during windy period.

5. To reduce the dust movement from civil construction site to the neighbourhood the

external part of the building will be covered by plastic sheets.

Given the implementation of proper control measures for dust suppression/ no adverse
impacts are expected and compliance with the Ambient Air Quality is achieved at ASR’s (Air
pollution Sensitive Receivers) at all time.

5.2.2 Solid Waste Mitigation Measures
Construction and demolition waste does not create chemical or biochemical pollution' Hence

maximum effort would be made to reuse and recycle them. The most of the solid waste
material can be used for filing/ levelling of low-lying areas. All attempts will be made to stick

to the following measures.

1. All the construction waste shall be stored within the site itself. A proper screen will be

provided so that the waste does not get scattered.
2. Attempts will be made to keep the waste segregated into different heaps as far as

possible so that their further gradation and reuse is facilitated-
3. Materials/ which can be reused for purpose of construction, levelling, making roads/

pavement will also be kept in separate heaps from those which are to be sold or land
filled

4. The local body or a private company will be arranged to provide appropriate number
of skip containers/ trolleys on hire

The use of the construction material basically depends on their separation and conditions of
the separated material. A majority of these materials are durable and therefore, have a high

potential for reuse. It would, however, be desirable to have quality standards for the recYcled
materials. Construction waste can be used in the following manner.

1. Reuse of bricks, tiles, stone slabs, timber, piping railings etc. to the extent possible and

depending upon their conditions.

2. Sale/ auction of materials which cannot be used at the site due to design constraint.
3. Plastics/ broken glass, scrap metal etc. can be sent for recycling in the industries.
4. Rubble/ brick bats can be used for building activitY/ such as levelling, under coat of
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lanes where the traffic does not constitute heavy moving loads.

Larger unusable pieces can be sent for filing up low laying areas.

Fine material such as sand, dust, etc. can be used as cover material.
The unearthed soil can be used for levelling as well as for lawn development.

The broken pieces of the flooring material can be used for levelling in the building or
can be given to authorized waste management agencY.

The unused or remaining paints/ varnishes/ wood can either be reused or can be
authorized waste management agency to authorized waste management agencY.

5.

6.
7.

8.

9.

5.3 ENVIRONMENTAL MANAGEMENT DURING OPERATION

All the environmental components have been addressed in the existing EIA/EMP prepared for

the project to secured the Environmental Clearance comprising Air Pollution Management/
Water & Waste Water management, Noise pollution management, Solid & Hazardous waste

management including Ash management system, Greenbelt Development Plan/ Drainage
management plan and Rain water harvesting plan, Risk assessment and Disaster Management
Plan as well as community development plan (Corporate Environmental ResponsibilitY).

As the present proposal is only for seeking amendment in EC for changing in the use of Coal

from 100% Imported coal to use of Indian as well as Imported coal in the equal proportion

(50%:50%). The change is coal use may impact on the two main components during operation
phase of the project i.e. change in the Air quality and Ground Level Concentration {GLC> as

well as increase in the Ash generation. Both the issues are addressed in the following section.

5.3.1 Air Quality Management
a) Reduction of emissions at source
The following elements which are generated from the Thermal Power Plant which cause alr
pollution are as follows:

•

•

•

•

•

Dust particulates in flue gas from Chimney

Nitrogen oxide in flue gas

Sulphur-di-oxide in the flue gas

Coal dust particles due to handling of coal

Fly ash dust particles from ash silos and ash disposal area

The increased GLC due to change in the coal configuration will be within the emission norms

as well as NAAQS. Whereas following methods of abatement will be emploYed for the air

pollution control.
• To control & limit Particulate matter to 30 mg/Nm3 in the flue gas/ highIY efficient

(99.98%) ESPs are proposed.

a Dry FGD is proposed to limit the SO2 emissions to less than 100 mg/Nm3

a Chimney of 275 m height will be provided for proper dispersion of sulphur dioxide and

oxides of nitrogen.
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•

•

To reduce NOx emission to less than 100 mg/Nm3, Low NOx burner will be provided.

The NOx emissions would be checked for Ground Level Concentrations (GLC’s) as per
Indian Emission Regulations.

Coal dust would be generated generally at the conveyor transfer points, coal unloading
area and coal stock pile area. Hence, coal transfer points and coal stock yard would be

provided with dust suppression/dust extraction facilities. Further, in order to arrest
the coal dust generation, all conveyors would be provided with enclosed galleries. The

bottom portion of all the conveyor galleries would be provided with seal plates within
the power plant area and at road crossings.

Dust collection system would also be provided in coal bunkers to evacuate dust and

hazardous gases like Methane from the coal bunkers. Collected dust would be

returned to either the associated belt conveyor or to the coal bunker. The dust

collector outlet emission would be restricted to 150 mg/Nm3.
Regular water sprinkling will be carried in coal storage yard to suppress the coal dust.

Internal roads will be concreted/ asphalted to reduce fugitive emissions.
100% fly ash utilization will be carried as MoEF&CC guidelines.

100% dry fly ash will be collected in dry form in silos and will be given to the industrial
use like in Cement industries.

Regular Air Quality monitoring will be done as per Monitoring plan.
33% of total plant area will be developed under Greenbelt.

•

•

•

•

•

•

•

b) Pollution Monitoring and Surveillance Systems

The emission and gas monitoring systems proposed for this project consist of the following:

i) Flue Gas 02 and CO Monitoring
These would be measured at the economizer outlet. In addition, O2 would be monitored at
the air pre heater outlet. For this purpose, CO and O2 monitor probes and analyzers would be

installed separately.

ii) Stack Emissions
Flue gas exiting into the atmosphere would be monitored for CO2, NOx, SO2 and Opacity. Stack

emission readings would be sent to the DCS for monitoring. For this purpose, probes,
associated gas analyzers and support equipment, sample lines and Opacity sensor/

transmitters would be installed. The opacity sensors would be equipped with a blower to
protect the optics from coating by flue gas particles.

The system operation would be continuous. Stack gas analysis for SO2, CO2, and NOx would
be performed by extracting a gas sample from the followIng stream in the stack, filtering to

remove particulate droplets, diluting with scrubbed instrument air and conveying the sample
to the analyzers. One sampling system per unit would be provided.

The Laboratory attached to the Power Plant will be equipped with the necessary instruments
for carrying out air quality monitoring. It is also proposed to monitor the particulate emission
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at the stack to keep a continuous check on the performance of the ESP. Adequate sampling

openings will be provided in the stack.

Air Monitoring Stations (AMS) would be set up to monitor the air quality in the neighboring

villages. The parameters to be monitored are suspended Particulate Matter (SPM), Respirable
Particulate Matter (PMro & PM2.5), Sulphur dioxide (SO2), Nitrogen Oxide (NOx), Carbon

Monoxide (CO) and Hydro Carbons (HC). The air quality monitoring would be carried out

continuously.

iii) Meteorological Observations
The dry bulb temperature, wet bulb temperature, wind speed, wind direction, cloud cover,
rainfall and solar radiation will be recorded daily.

5.3.2 Solid Waste Management

Fly Ash Dust Particles from Ash Silos and Ash Disposal Area
Fly ash evacuated from the ESP collecting hoppers would be transported in closed pipelines
by pneumatic means. At the time of unloading fly ash to the silos, some ash laden air would

get vented out. In order to restrict the fly ash dust particles to the limits of 100 mg/Nm3, a
vent filter would be installed on top of each of the fly ash silos at the vents. The following

pollution control measures would be installed for ash disposal:

•

•

•

100% utilization of fly ash in dry form is envisaged. Closed trucks & containers would be

used for this purpose, as far as possible.
To reduce the dust nuisance while loading the ash into the open trucks from fly ash silos,

the fly ash would be conditioned with water spray.
It is proposed to cover the ash in the open trucks with tarpaulin to prevent flying of fine

ash during transportation.

Fly ash and bottom ash would be collected and stored in the silos and given to end users for

manufacturing cement and bricks. TANGEDCO would put maximum efforts and ensure

bottom ash utilization. 100% ash utilization will be achieved as per MoEF&CC notification
dated 03-11-2009. Comparison table for utilization of 100% Ash in both the combination of

use of Coal is given below in Table 5.1 & 5.2. Ash pond area calculation is given in Table 5.3.

Table 5.1: Year Wise Ash Generation and Utilization (as per 100% Imported coal)
Ash Pond (Max) TPA %Utilization TPAGeneration TPAYearS. no

50%125092.8 125093lst Year 2501861

70%2nd year 75056175129.92 250186

3rd Year 90%250192251673 250186

4th Year 0 100%250185.62501864

Total 225167775575.41000742

Re Sustainability Solutions Pvt. Ltd. Hyderabad 84



Additional Impact Assessment
;;psreclgEIILy

P for change of Coal - NCTPP IX800 MW (Stage

III) at N Villages Ennur & Puzhudivakkam by TANGEDCO

S. No Utilization TPAYear Generation TPA
Table 5.2: Year Wise Ash Generation and Utilization las ner 50%:50% Coal Drooortion)

Ash Pond (Max) TPA %

342711

205626.6

68542.2

100%0

lst Year

2-d year

3'd Year

4th Year

685422

685422

685422

685422

342711

479795.4

616879.8

685422
Total 2741688 2124808.2 616879.8
Considering 310 days/year operation

Table 5.3: Ash Pond Area Calculation

190%

Imported Coal

Indian Coal 50%:
Particular Unit Remark

Days in a Year

Life time of the Plant
Total days Assumed

Ash Generated During
Emergency Period

Total Ash to Pond

Area Required
Area Required

Days
Years

na
Tons

Assuming 1.1
Ton ash

requires 1 m3

of land, ash

dump height
assumed to be

5 m.

161280

386447
7

17

441864

1058739
19.25

48

It is proposed to supply the entire ash to the cement industries that are presently lifting fly

ash from NCTPS, since there is huge demand in Tami Nadu for fly ash from thermal stations.

Commercial Utilization of Ash

It is proposed to supply the entire ash to the cement industries that are presently lifting fly
ash from NCTPS, since there is huge demand in Tami Nadu for fly ash from thermal stations.

Problems of disposal of ash, both bottom ash and fly ash from the solid fossil fuel fired boilers
are attracting attention of environmentalists as well as technologists all over the globe.

Bottom ash which has a relatively large size, finds a ready use in construction of roads,

embankments in rural areas, land filling etc. Considerable research and development work
under taken during the past decades throughout the world, resulted in opening various

avenues of commercial utilization of fly ash.

Fly ash is an amorphous ferro-alumina silicate compound of spherical crystalline shape with

particle sizes ranging between 2 to 50 microns. Fly ash has good pozzolonic property, good
flow ability and low permeability, which facilitate myriad utilization of fly ash. Ash generated

from the station would have sizable quantum of inert oxides and carbonates of silica, alumina,

magnesium, etc. Some of the commercially viable uses of such fly ash are as follows:

a) Fill material in cement
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b)

C)

d)

e)

f)
g)

h)

i)

i)
k)

1)

Mine fill

Building blocks
Light Weight aggregates

Partial cement replacement
Road sub base

Grouting material
Filler in asphalt mix for roads

Partial replacement of lime aggregate in concrete work

Road embankment

Land filling material

Recovery of minerals namely Aluminum and Iron

Review of the various application areas of fly ash reveals that some usage of ash generated in
the proposed station can be explored as mentioned below:

a) As fill materials in cement plant.

b) For construction of village roads.

c) As land fill in lower lying areas and for dyke/ bund construction.

100% dry ash system is envisaged and fly ash will be disposed-off to the nearby cement plants

and it is proposed to utilize the existing ash dyke of NCTPS for bottom ash disposal in case of
emergency only.

Necessary ash management plan would be adopted in an environment friendly manner to
contain the fugitive ash emission in the nearby areas to minimum. An extensive green belt

development plan around the ash dump area would be undertaken to contain ash dust
induced pollution to the neighboring areas.

5.3.3 Risk management Plan

• Adequate number of fire detectors and toxic gas detectors will be put in place for early
warning at all potential locations where accidents can occur, with the provision for alarms.

• A coal dust explosion may occur if the coal dust is present in the concentration between
Upper Explosive Limit & Lower Explosive Limits i.e., 30-2000 gm/m3 of air and also a source
of ignition like sparks caused by friction or static electricity. However, measures are

adopted to prevent the chances of explosion in the design state itself. To prevent the

accumulation of the same, dust suppression and dust extraction systems are proposing at
strategic locations.

• For protection against fire, all yard equipment and plant equipment will be protected by
a combination of hydrant system; automatic sprinkler spray system (emulsifier system);

fixed foam system for oil handling areas; automatic high velocity and medium velocity
sprinkler spray system; auto-modular inert gas based system for control rooms apart from

Re Sustainability Solutions Pvt. Ltd. Hyderabad 86



C/1

£I a
Ea)

CD
al

lga)

IrE3

un
C

i; sHE;n

i
a

aa

0
trIa

LLI C
e:+ ac

gi 0

!!3
II

gII



\I
MOt! IN U

INDIAN

NF2+

May'24

Jun.24

Ja.2+ t o

SIp-24 a

–-__
Aug-24 ’ O

Ckt.24

Nav-24

[bbb + 2 4

Ian.25 ; 48204.63

FetF2S f 0.00

Mar-25 66223.85

Apr-25 f 158233.oo

May.25 1 41892.oo

June2S ' 141735.oo I 115BS.66

JuI-25 : 111824.oo 1 55183.oo 1 167007.oo

A&25 : 28100.oo 1 20881.oo

#„ ! „„ I ."
ut.25 1 62921.oo 1 37296.oo

694.485

45sa.976

2C
601.561

10372.029

36007.055

116085.104

108647.941

234715.432

U-=H•H===_

39577.771

+730.545

0

0.00

0.00

0.00

37006.10

0.00

17657.00

65594.00

23787.00

ASH LIFtED

Ash (hfetaUm

ny Ash I Bottom Ash
Total

21496.O+6

14923.005

40737.6

116085. tO4

108647.941

234715.432

39577.771

8250

2000

3746.81

5255.79

4852.34

9425.27

1465.26

0.00 0.00

0.000.00

211.00 211.00 30.00

85210.72
14525.55

0.00

83880.85

0.00

14468.25

223827.00

65679.00

33236.21

9706.91

41517.86 1 11327.50 1 52845.36
257270.66

26439.76 1 9394.92 1 35834.67

7152.75 1 3065.47 1 l0218.2248981.00

O.M I .„ I .„.

lo0217.oo 1 13126.54 1 3505.19

DJ59Cr?P.lu1. wr

= \:: :::hn 1 FIy A 1111:1h 111F11111:1

990

1352

1300

900

940.35

1400

1000

9240

3352

5046.81

6155.79

5792.69

10825.27

2465.26

SO20.00

18670. 1614144.61

0.00

4160.40

0

18628.65

9688.19

2679.02

42924.403

12385.93

16631.73

D

7890

1880l12

3259.12

4814.14

4395.94

9222.24

1240.94

0.000

o I o.w

0.00

15031.11

139.86

14070.64

33501240

10770.700

41263.220

26496.440

7488.960

o.000 1 o.000 1 o.oo I o0

13222.670 1 2596.280 1 677.02 1 3273.3

*&>tttxn Ash
IIfted

E

740

1019.74

1012.26

400.48

642.04

541.64

599.78

0.00

0.00

0.00

4746.32

0.00

4106.00

9694.980

2985.990

11054.914

7155e2a) 1 26&t.61 1 9819.87 1 36316.31

2801.780 1 613+84 1 3415.62 1 l0904.s8

740

1019.74

1012.26

400.48

642.04

541.64

599.78

0

0

0

4779.0832.76

0.00

62.54

29.88

0

4168.54

9724.86

3079.1793.18

1271.25 1 12326.164 1 53589.384

% of Ad) 1 MIn

UUUntbn I ReM

8630

2899.86

4771.38

5214.62

5037.98

9763.88

1840.72

0.00

0.00

0.00

l06.1 t 162.4219810.19

139.86 a.o I o.oo

97.9 : 36.9418239.18

43226.1 loo.7 1 116.56

111.8 } 128.4013849.87

l01.4 : 3U.43

101.3 : 342.01

I06.7 1 96.58

o I o.o : o.oo

99.2 : 223.6716495.97

TTTY 1 6,89,39948 1 9,19,157.65 1 16,88467.13 1 Ir9sA99.31 1 55l867.64 1 &show-n 1,94/687.34 1 50,097£6 1 5,'445808 1 55542.94 2,50,229.88 1 99.7 i 1,492



I

(E f, :

’ T,ltj11}i nra : FAn YA Ye fI AN
N(VV DIet.}II

;gf}<
{ +

}(hd
( 7 Ill iF :IP\ - ' ' ' 'I
fIll\II II II II \II :

}h; in (FaNlr{\q) ;

: Tlllc,= : (bi'lin9uP!) i W' 66135 DOC IN
• rAy, , d360<3*/cl

i rr) l1/1 1/y ) IA.II(’1-).

I
\

I qqtq taT qq, qq BRiaR
I

I

' C OV R R n M£ NT OF INOIA
r,Air.i 151-fIY OF tO{VtKCJfVK€e aff a [' -: '’t eS7'''

1 q faR.I hr,I ' ;{\. a. fr, ;t'iFqfiqa
F'Ai:,yAVARAN Bbl AVANt C'.G.O' cl->;dPt'E:

Fa{} '( 13l- y t h:dr. 1 1000:1

I ' LOIjUI ROAD.; NEW DELHI'1100C3

\ tfia fIl$11

#M-
aH

%\d
1',

Fl„ ,'., /. , 1996,

'; gr Fig e_bLqag!! r) I IUNI

i I FB : : ::n1 1 (h : H p & f:: I ! Q : • Vol 1 H : =1 1 :4 : : : : L nT; \ : ? Ll Lj = $1iTrE ils My/ 1 \ TEnt IT at J =
dr

i

{/'

1 p„„„;„„\i,'Riion No.VPL70HK/htQ£F/96 dIE.at!

1 1 1 r e ( in b c R \ •; 9 ) 5 H 1 : = :if i t I I / a; t :I ; ;!q: q : Tba: :ITJCT \ ; ITlite PIg; c pajd iIIFt it cabo v fps if bj cct ) =

q ) q : • n k! 1 1 { ] :?; #jeps} I} \: :3 EaJ y : t tis n Rn : i :ni F ? ::: \ IIly : ?Ll :::{+Bt fIIE ! !: : : : : X : jf : 1 SIr: OL : pA

:j;'. -.-I .!{iiIii:{{':Iii:iLI.T:tiTO(+itt!':-!:1leI.t)dTiey ?:{=?:?+’T{+?:."'::iffT}'tRI :

= ion Contral Board.: . T .. .!-. ;' '- '-- I. -' :'=- : :- -

(iii)

(:i Y ) H :\ n ;e : :: i i o IH : i ; I : : : :Ii : {{ ! ! !g ! : : [ Ii r• i ! ! jiI }$iTil iLt? ?! if ! : ( : : rTF : :Tel WIjl: : : a :

' 'i.e . bY Junei-t99'!;i . . ' - - : - .J - ' ' , -: - -:.L."'-

IP :R&:1 :Y={ /11&XI ?p:
$

i

,d



(S\

r+e S
"' F

\>\ a T)
• I >

IS!

( \; i ?

C. ! i>

! (viii)

(Ix )

(. ) - Continuous lnanlt orinB rl( alnbierl t air qtlal it.; al'Qund projeCt
arco Sl\QUId be qarricd eIJI and results i\OIIl rJ be unnly3C<1 and
sub trlit ted every six IrE)hIlls to' It\c M;IIi,b try_'s !teKioflat Of IfiCC
at Da118a lure. dZ

f,, 1}} SInCe +tl\are. irb hnbitgttt;, IS on,’'nortl1 nnd setiin Si<=ib ,cf ash f..and

area, easy acc'e.ss .dtouId [>„ praYId.ed by_ .way of. ?vert\c&.d bridge

S •; L= S ;TFtI L n T :i :• g : a i TseIH I l; : : nHit ;) : na= PH Ii:F ? Jf :£ til iT ! !;:JiB IIT ;iiI ; + :
'._: , 85 pJ-r th,c'deInangslg£,. t}IF local peoptcp

I . : /(< Iii)-:- FI}811 ' don.ceitrotbh FIOrrP. : £Ji3p. as!! fact!{gp,. -a£' Propbsed, _ sin?Id-: .. bd-' practised' IDf,'dispbs IttE 'adI; '- Ill. .fir!} jlrose .2, 3{; iec -t:'i tOO:

y,?'TEI,in!:!"p,F%LIlIE:;j:: /$Felt(i /''ajEtI.iT:%Tt !-'ii, I.:IIi:::-Tn:
. - .'-of ' Aliga.rJ una.Ll\ccrete thI.roi led, --:-. ,' :

i

J

i<-iv) '- GIlly b;ncficiBtea cAI a';I}' ah= ;aMc;}t-qpt'.£steed ing ?Ogg *$ 1nuj!
.- be . *used n 3 iced ltoc:b F: i & jI, lh g, p{eg}${ 1oop IIa ve been ilTcle

ojqhe b-asi3 Iaf. {hes-cl%IUes, ' -- -. '- - . "- : :'. _ -- '

++=
qUI

. - -'"_ =--tlr-C creei<; , ." - ’ –-t' /' " ' ':-: _. .,I-. -:: :- '.~, ' -:: '- . _ ' '- ' .t ' J= : ..,' w-+. , L IA . . .P,' , , , \

o{ :tIle .rcBic'.(\all of itce,

6
tI

:1 1, ,?

V/ at,r $ F-!!pr arabia, cid}aV £yci': ' 'i=:cVlat iaG
b: C [ :tf}}] f !} i+ v

Ib:4 t e-r r.iIat-’,i\!:{c}ris \vfl !TOUr the. ''x ib,;inC <!uci int;
Sir a Ll ; (iC f net 1 (; Gl 7, ? ' !\if L O tIC :’: R \*

a { if
B/ iIi" tIt - i'.!et?!{:i3=;ti i>? bI ,} I ;} (V (’! )[ :

i-{(,
'lprQvcrlren t .!->-i' q-eCt$ bY Jq{!cF i YYy

should be used f of ar'*Y’-j>fojc?! '#atk

i\h
i. a V} Cf 3 : 31 O tJ! ({ .b-e !1I ( O f fJ \:' !- iI

\t,ai.cf ' be
qE ( l; }## -+:j

process \va icr 'fequiF
tIle ${ 1ttCItIes VitIC:it
valiO(I And
bva ( c:r

It

rolled and };y or }{ } I)&{it:r >on 5
rat ct-tion

bed ',Vi Ill a.dqq,yale, P

in 1l1 e- for in of cpr.' pl;-:bgs, ial tltulf s e !(

at. the COal hari;FlingC.In '£t\(,?uld bc in,’;(alIFd
lug iii v': ellris sions

FiDisc levelS should bb clin
It) 'the go\ircc s 1I:roald be FIr-O ' i

rroise

OItSt ':upp[e53i pn. sb’it
i)Ian{ area to con\roi

JIauld be br9ugjiI TO central t,udc d (:DtId
ireatrnent to bring tIle poJlu.tion +c)adCSS Sar y

[inalas belor e di scharBit

All the plan£ elIIOt.nts
for dilution and nc
tb specifIed g{andar

}

I

Ash po.d cofistr TILted (or $ tagd 'I ' should only be usP a I'>r 85l1

-.crisp c>;al „{t,r.pFoperly irE,'. ljng ' tIle bali to avoid teaCIIiI-lq - ol
(IIcrItic-aIs fa Erc)ur td q,'a it !- 'nH Ir€Str b'-'at%r bodies ' jn . iI\r vi.ci.IIlly I

. f ontinuou£ ll;iFit to rIng or, ground, water q9?ll tY 3110uJd be !!\iIin Iec!
for this purpose ,. , I

lwl !

t U

J
8



1 -e
1623 ..

to iI,e Minis tty by June , 1996•

' IRt {' +

I n 3 tTde a : i : C : : r rr i ; E fTeT 15: :t ht : : : ! q : L t : ? 1 pTi :: for : Re calif :rT if CC neIl JC

Lhc abav„ ;tipulatior\S. v/outId &d €n£Qrcf d . if „Of'G all Iq{} }; Cd&r d\? Y=Ie:

,-;=}:i!?.p-STi ,F,T,it Tl{ P flax I1 -itt'>EIF;;:/; i::;:::; Iihf it cTI Ji3( ;::::; Ti%';’ i: I
t’,,Jbli€. Liability lnsurance ,Act1 1991 and i’is a lrlen<ftrnat5+I

TI

(Ab 1lll1 i>In 1)
t

' , 1

_ __AilcRtloln I I)irccttir
I

{B4'
I

i 3: P& d{r& h,tin, .'- J:
41 : ''':IofI - .I "

If:oh 'Pov,';r ’i_!rTUtcd1 .

' it C)£licet

, '(,,S.,T: adil d7“ ' -. :
,' ’ Bhbvya Cqr\\piCX',

t

I j:TEI,\T); Jo(’'I- ?_I< ' 1.pa:

: L(:qQa'.ajli,

II
J

I _. i
,t

t

t-' : \ _ ""„1 ; b'-+

in.
. t 't:t –.

I

Ii,a.' Sccr& iSri, -"& IHl5 try; if.. PiGeX- ':5llr'i r;i it; akt t cBI tqlgn; : Ball-'+\a[It: ' -' _. J . _

+ Ifor inlor.in?l tion Id -I ' -' - - I ', '. ' ' ' ' '

Hd, ' 1– TO 1 +' 1 ', 11 n ' - , b+ , +1 H– - t ' ' ' '.+ ' 1

;'

We'WLQd!? if. ' . '. l:: . F = ' +- 1 .' :' '.. 1-; .., _..-1:-'£C .: ' . : :: ' :'L - : . ''; ' '’ '. '-==
b - a ' . ' Tv = = -–LeT X -• .: ' : + - e . B , '•• + = + ' ' -- - + :=

(},-air','h: taTdliadu P'al)at tan (,-antf6i- Board, I'qq, ’Ant}( 5alai, MIadf aj:
606 -C>32: ’ - ,_. :V .. - '-’? _. - ,. :. ..: '' ". . f ':,' .:-":: ' --'1 : "- ' '- , :

I

q : \ T : { :1 1 i & Tp {p; } 4 i ? }}{eI ER + = PJ : E : aSr ; e !tiCk: a THi;bFi :Iiib ) IT IIe ( uSBUP PIt

q. _
H • / 1.

(tIara -fite
I ,+•

1{M IIil atdf>
:/\ at 46+ j_non I n! dIDIn a ’

;}f, I

$:',: {



'f’ {:”’ '-

©
Zi I & @/ @i b’':&;- &:='@’--; fb?

%' @.

)

J"!3© il/ I1/1995_ IAa (T)©wwarnent of haiR
88&danY of B:zv£roaarent & F©t©&t&

Ph: 011-2436 4067
COin

vdrar1 Bhaww!
Lodi Road

New Delhi-IIO O03

tI NOV 2812 laBel: Novmrber 27, 2012

£X8tdbudon
{/.g

M/8 Tamil Nadu
N.P.K.R.R Maaligai,
Electdeity Avurue
IIU, Anna Salai
Chennai .- GOD (X)2: '

i
/

Sub:

iii;;i:=;in:i;Lg1;!!!!hI!;;::jn dIIi?%FFIn%;iI::::1 % TIE!!EX=Sir,

a)

i={:::{n;a:a= ==: FIiI$ f # 1EIF:: 1T:IEIEba:/V ];i / :MIIF 4:=d T= S
b)

: 11::Fa To: aj]:=:;if: e I::: :iIbaur=b:i I:::::::cjL i= %THA 4G e suq MnHtM and at

C)

H£ci:3;.=&J%!’f£U£;==L:£=is MMI str/8 ]eKer of ean no

{nHl

iII :j? NCr:=1b: eB !!:I::rEDs::T cfl== i E::Lt:= X =rds ) ;E:]E R :: 8 t=rJ: AEL=;£su5:



B
In

q+
Vb

l

164
(ncI

q

bad)

~@;{{B£Tlgi'ISIE;gig{,'J:{B::£'”sir=

due to the proJect'

\,„,/

"” *F:,:.{Sq:Ei!{gi}gg}I§39{;i{!!ViETiF
Iww)

& ebIIrIn o::I d=:1L :: e==:IT alT a Jj:•babto!=::[]!p£;•IIII :he IEV
MInI say’ s afare3aid once

This issues with the approval of ale CWWaent Authorl y
.nyYours

Tamil Nadu.



R. Veeramani vs Sec9tgyJwd & Ors on 20 FebruarY, 2013

R. Veeramani vs Secretary, dBa & Ors on 20 February, 2013

1

THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Wednesday, 20th Februray , 2013
Appeal No. 31 of 2012

Quorum :

1. Hon 'ble Mr. Justice M. Chockalingam,
( Judicial Member)

2. Hon 'ble Prof . Dr. R. Nagendran,
( Expert Member)

BETWEEN

R. Veeramanl,
No . 136, E-9 , Block

"Makvai Itlam '

19th General East Cross Street,
MKB Nagar,

Chennai- 600 039 Appellant

AND

1. The Secretary,
Public Works Department ,
Fort St . George,
Chennai- 600 009 .

2 . The Executive Engineer,
Public Works Department ,
Building Construction Division (Block A) ,
Tamil Nadu New Legislative Assembly Complex,
Chepauk, Chennai- 600 005 .

3. The Secretary,
Health and Family Welfare Department,
Fort St . George,
Chennai- 600 009 .

2

4. State Level Environmental Impact Assessment
Authority (SEIAA) ,

Indian Kanoon - http://indiankanoon.org/doc/47239023/ 1



R. Veeramani vs Secr

ISg:::::=” ''""“”';Represented by its Member

Director Environment ,

3rd Floor,
4D, Panagal Matigai,
No. 1, Jeenis Road,
Saidapet ,

etr–etary-curn

Chennai- 600 015.

5 . State Level Appraisal Committee (SEAC) ,
Tamil Nadu,
Rep . by its Chairman,
4D, Panagal Maligai,
No. 1, Jeenis Road,
Saidapet ,
Chennai- 600 015. Respondents

Advocates appeared :

Shri P . Wilson, Senior Advocate assisted by M/s . R.Nedumaran, R.Neelakandan,
M.Seenivasagam, K.Karthik Jagannathan and KT.Sankar Subramanian advocates

for appellant .

Shri A.Navaneethakrishnan, Advocate General, Shri A.L.Somayaj i, Additional
Advocate General-I for M/s . Abdul Saleem and Saravanan advocates for respondent
Nos . 1 and 2 .

Shri P.H.Arvindh Pandian, Additional Advocate General-V for Mr.M.K.Subramanianl
advocate for respondent No .5

Shri N.R.Chandran, Senior Advocate for Shri L.G.Sahadevan, advocate for
respondent Nos . 4 and 5

JUDGMENT

(Judgment delivered by the Bench) This appeal has been filed by the appellant pra©ng for setting
aside the Environmental Clearance in order dated 16 . o 5.2 o 12 in Letter
No.SEIAA/TN/Ec/8(a)/r20/F-455/2012 of the 4th respondent to convert the newly constructed
building complex namely the The Tamil Nadu New Legislative Assembly Building (TNIA) into a
Multi Specialty Super Hospital at Omandhurar Government Estate.

2. The brief statement of the case brought forth by the appellant in the appeal is as follows:

(i) When the 13th Legislative Assembly was formed in the year 2006, after the

General Elections were held, on o8.o5.2006, the then Chief Minister of Tamil Nadu
made an official announcement on r2.05.2007 that a new building complex to house
the Legislative Assembly, Legislative Council and Secretariat and other government

departments would be constructed at the Omanthurar Government Estate, Anna

Indian Kanoon - http://indiankanoon.org/doc/47239023/
2



R. Veeramani vs Secr£tqly+wd & Ors on 20 February, 2013

Salai, Chennai-2, which is just abo ittIIm away from the Fort St.George premises

where the present State Secretariat is functioning and the reasons for the proposal to

build a new Secretariat included the severe space constraint at the Fort St.George and
the need to bring all the important arms of the Government - Legislative Assembly,
Legislative Council, Chief Minister’s office, Secretariat and the Government
departments under one roof. This would help the Executives, but also the public, and
the lawyers which would also bring a big relief to the Government servants and
various officials.

(ii) The Assembly and the land on which the old Secretariat buildings stand at the
Fort St.George, Chennai-9 were under the control of the Indian Army, Ministry of
Defence and hence the Public Works Department had to approach the authorities of
the Union Ministry of Defence for every small changes and construction to be made
in Fort St.George premises. Moreover, the said building is declared as Heritage

Building and classified under Grade-I category. Hence no modification or alteration
could be made. While the need for more space for administrative amenities kept
growing, the efforts that went into co-coordinating with the civic agencies,
government and the defence establishment was making it almost impossible for the
State Government to do what it wanted at the Fort St.George premises. From a

handful of the government departments, the state government machinerY has now
grown like a banyan tree with very many departments and emploYing several
thousand employees. Even the multi storied Secretariat building and Namakkal
Kavignar Maligai constructed within the premises had outlived its utilitY and size

long ago. The government staff work in the dirty and most unhygienic atmosphere.
The public and lawyers who visit the old Secretariat had a bad experience when theY

appear before the department secretaries as they had to wait for long hours in the
narrow passage where no seats were available due to space constraints. Thus one has
to undergo a horrible experience to attend a hearing before the department
secretaries who act as appellate authorities.. Hence, the search for an alternative site
to locate the Assembly-Secretariat complex is not new and it started in 1983 and after

24 years of search, finally the government was able to locate at Omanthurar
Government Estate at Anna Salai in the year 2007.

(iii) Pursuant to the announcement made on 12.o5.2007, the government announced

that it had decided to build a state- of- the art Assembly-cum-Secretariat complex in
the Omanthurar Government Estate premises, which is surrounded bY roads on all

four sides, making it an ideal location. The Government issued G.O.Ms.No. 2092
Public Department dated o4.o7.2007 for construction of Assembly-

cum-Secretariat complex and international tender notification was floated on o5.o7.2007 and as
many as 25 models of the new Secretariat complex were received from toP architects till 25.o7-2007.
After affording personal hearing to these architects/firms and discussions were held with them.
Three architects were asked to submit models and drawings on 24.ro.2007.
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(iV) An expert committee under the ChieflBineer (Buildings) Public Works Department was

appointed under G.O.Ms.No.69, Public Works (Hl) Department dated o5.011.2007 and the
committee conducted an in-depth analysis of their models and drawings. The committee selected
GMP International of Germany for rendering architectural services for designing the New
Legislative Assembly complex-cum- Secretariat buildings.

(v) The Government constituted a committee of secretaries in G.O.Ms.No. 371, Public Works (Hl)
Department dated ro.12.2007 to advise the Chief Engineer (Buildings) Public Works Department in
the matter of space requirements and other facilities to be provided to the New Legislative Assembly

complex-cum- New Secretariat building. On 26.o3.2008, when a review meeting was held chaired
by the Chief Secretary, Government of Tamil Nadu, it was decided to construct new complex to

accommodate all the secretariat departments. Accordingly the Architect was asked to present
schematic design for Blocks A and B. After deliberations by the committee of secretaries, it was
decided to construct Legislative complex-cum- administrative office. The State Government signed
an agreement with the company on r5.02.2008 and the Executive Engineer, Public Works
Department, Chennai applied to Chennai Metropolitan Development Authority (CMDA) for
according approval for construction of Assembly building - Ground floor + 6 floors; Secretariat
buildings- Ground Floor+7 floors; Assembly building and Secretariat buildings- connecting block-
Ground Floor; Guest House- Ground Floor + 3 Floors; Rajaji Hall- Ground Floor+2 Floors; Parking
Block-Ground Floor+ 5 Floors+ parking at terrace; Security Block-Ground Floor; Kalaivanar
Arangam-Ground Floor+ Floors STP at S.Nos. 3l71/7, 3l71/A,3l71/8 in Block No.59, Triplicane
Village, Anna Salai, Jagajeevanaram Road (Walajah Road), Swami Sivananda Salai (Adams Road),
Chennai

(vi) in accordance with the Environmental Notification S.O.1533 dated 14.o9.2006, the
Superintending Engineer, Public Works Department applied for Environmental Clearance on
30.o9.2008 before the State Level Environmental Impact Assessment Authority (for short SEIAA)
and the proposal was appraised as per the procedure of the State Level Expert Appraisal Committee
(for short SLEIAC) in the meeting held on loth and rrth of October 2008. In the said application
made for the Environmental clearance before the SEIAA the project and activity were shown as
'Legislative Assembly-cum-Secretariat Project' and had obtained specific clearance for the
construction of the above said project and activity. Therefore, as the Environmental Clearance was

given for a specific project and activity, based on which the building was constructed and put into
use and the respondents 1 to 3 are prohibited from utlising the said building for any other purpose

much less for a Multi Super Specialty-cum-Hospital.

(vii) After consultations with the various government departments and the secretariat authorities
the Government decided to construct a New Secretariat-cum- Legislative Assembly complex in two
blocks - Block A and Block B so as to accommodate the needs of the aspirations of all the

departments. Accordingly the foundation stone to build the structures was laid at the Omanthurar
Government Estate on r2.o6.2008 by the then Chief Minister.

(viii) The main building was constructed with two blocks. In Block A is the Assembly complex with
seven stories, Assembly hall in the ground floor and with 6 floors has an area of 9,oo,000 sq.ft and it
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comprises of Legislative Assembly hall, St;i?er's office, Assembly library etc., and the cost of
construction was estimated at Rs. 623.99 crore and a sum of Rs. 479.50 crore was spent by the
Government for the construction of the same. In so far as Block B is concerned, the Secretariat

building (ground+six floors) commenced and as against the estimated cost of Rs. 279.56 crore,
Rs.72.3 crore was spent. For Guest House, Kalaivanar Arangam, Multilevel car parking etc.,Rs.
66.96 crore was spent and the total expenditure incurred was Rs. 551.80 crore as against the
estimated cost of the project of Rs. 10 92 crore. The newly constructed New
Secretariat-cum-Assembly complex is one of the world class green buildings and the Housing and
Urban Development Department has granted approval by G.O.Ms.No.54 dated o8.o3.2010 for the

entire buildings and the Public Works Department has issued stability certificate for the complex.
The civil works of the A block building was completed and the Legislative complex was officially
inaugurated by the Hon'ble Prime Minister on r3.o3.2010.

(ix) The last session in the old Assembly building at Fort St.George was held on rrth January 2010
and thereafter about 4 sessions were held in the New Legislative Assembly Hall at Government
Omandhurar Estate. When there was change of power in the State in the Assembly elections held in

April 2011, the present Chief Minister announced that she would not enter the New Secretariat or
the New Assembly complex and declared that all the Government offices be shifted from the New
Secretariat including the Legislative Assembly to the old Fort St.George campus. The present Chief

Minister of Tamil Nadu took an independent decision to move the Secretariat back to the Fort
St.George on the very first day i.e., on 16th May 20rr without any reason whatsoever. Based on the
said decision, stoppage was ordered for functioning of the new Legislative Assembly-cum-
Secretariat complex. Thus, the decision to shift the government departments and the new
Legislative Assembly from Omandhurar Government Estate back to Fort St.George is due to
partisan political reasons, even though there were no written official explanations for such shifting.

(x) Aggrieved over the decision of the respondents in abandoning the new Legislative
Assembly-cum-Secretariat building, the appellant herein had filed W.P.No.19314 of 20lr before the
High Court1 Madras and by the order dated o9.o9.20rr the writ petition was adjudicated directing
that representation of the petitioner (appellant herein) dated 22.o8.2011 should be looked into and
appropriate decision could be taken at the earliest. When the said representation of the appellant

was pending consideration by the 1 st respondent, he proceeded with the conversion and took steps
to convert the newly constructed Secretariat-cum- Assembly complex into Multi Super SpecialtY
Hospital even without obtaining the Environmental Clearance for such project or activitY. In fact,
the 1 st respondent invited tender through the Superintending Engineer, Public Works Department,
Construction Circle, TNIA complex through tender notice No.8/201r- 20r2/BCC/TNIA dated
o6.Of.20r2. In thi meanwhile, without giving any personal hearing and even without considering

the various issues raised by the appellant the representation dated 22.o8.2011 the rst respondent

rejected the same under Letter No. 23564/Y12/20lr-8 dated o8.r2.20lr. The appellant had filed a

writ petition in w.P.No. 3o326 of 2011 and the High Court Madras passed an order of injunction
restraining the respondents from making any structural alterations in the building till the disposal

of the writ petition by an order dated20.Of.2012.
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(xi) The appellant had sent a detailed objecio4IHated 24.o4.2012 to the SEIAA viz., 4th respondent

to consider his objections before taking any decision on the application, if any, submitted by the
Government of Tamil Nadu seeking Environmental Clearance for the conversion of the New
Secretariat Building into a Multi Super Specialty Hospital-cum-Medical College or any other
purpose contrary to the original purpose. However, the said objection was not considered by SEIAA.

The appellant sent a reminder to the authorities on rr.o5.20r2 wherein he has also referred to the
order passed by the National Green Tribunal, New Delhi dated 24.02.20r2 in Appeal No.18 of
2011(T) wherein it held that for the grant of Environmental Clearance for Category A projects, the

jurisdiction lies with the Central Government in MoEF and not with the Tamil Nadu State
Environment Impact Assessment Authority and ultimately held that the Environmental Clearance

granted by the SEIAA has no validity under law and was set aside on the reason that the nearest
point to the subject project therein is stated within lo Km (i.e, 5.6 Km and 6.2 Km ) from Guindy

National Park, Chennai. The present case is similar to the said case and on that score itself the
impugned Environmental Clearance is liable to be set aside.

(xii) in spite of sending detailed objection and reminders, the 4 th respondent namely SEIAA has
deliberately failed to consider his objection and has granted Environmental Clearance on r6.o5.20r2
in Letter No. SEIAA/TN/Ec/8(a)/r20/F.455/20r2 for the conversion of New Secretariat-cum-
Legislative Assembly Building into Multi Super Specialty Hospital and Medical College. Challenging

the said Environmental Clearance the appellant has filed this appeal.

(xiii) Upon leave granted by the Tribunal to file additional grounds, the appellant averred that the

5th respondent has not done any independent study or called for any independent reports on the
expert body and has not properly appraised the proposal to the 4th respondent as contemplated

under the Environmental Impact Assessment Notification and hastily and mechanically forwarded
to the 4th respondent on 1r.o5.2012. The project proponent deliberately suppressed the factum of

the tender notification for the value more than Rs.28 crore to carry out the alternation and
modification in the subject building and made an application on 12.o4.2012 as if there is no
construction or alteration at all. The statutory queries in Form I and the appendix enclosed along

with the application and the answers to the same disclose the mechanical approach with
non-application of mind without even meeting the required parameters for establishment of the

Multi Super Specialty Hospital. It has not addressed various issues relating the hospital and appears
to be like a mechanical approach in dealing with the application of the 2nd respondent. The 5th
respondent has not even seen as to how far there is extraction of resources from the environment
and the contribution of emissions and waste and distribution to environment. The respondent Nos.
4 and 5 have not seen the influence of hospital characteristics on the environment and blindly gone

by the figures given by the project proponent. The 5 th respondent has not studied about the water
and energy consumption without any independent mechanism and blindly accepted the project
proponent report. The 4 th respondent has mechanically scrutinized the recommendations of the
5th respondent and passed 11/2 page minutes, out of which 1/2 page deals with the granting of the
impugned Environmental Clearance in the meeting dated 16.o5.20r2. The project proponent has not

sought for any permission for construction, alteration or modification. But, the 4th respondent
issued clearance on 16.o5.20r2 permitting to go ahead with the construction, which could be seen

from the various clauses in the Environmental Clearance dated 16.o5.2012. A perusal of the minutes
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dated l6.o5.2012 of the 4th respondent\{Jthe impugned Environmental Clearance show

contradiction as to condition, Both the respondents 4 and 5 have not discharged the duties
contemplated in the EIA Notification and various other Acts and Rules governing the same and
mechanically proposed the application submitted by the project proponent and wrongly issued the

impugned Environmental Clearance.

3. Per contra, the lst respondent has, at the outset raising preliminary objections to the very
maintainability of the instant appeal, filed a counter reply for him and on behalf of and 2nd and
third respondent as well. The brief statement of counter is as follows:

(i) The appellant has challenged the conversion of the Block A building in
Omandhurar Government Estate into a Multi Super Specialty Hospital in the Writ
Petition filed before the Madras High Court in W.P.No. 3o326 of 20rr in which he
has raised grounds alleging purported violation of environmental laws, which are

identical with the grounds/issues sought to be raised in the instant appeal. The
perusal of the contents of the reply affidavit filed in the month of March 2012 Bled by
the appellant in the said proceedings to the counter affidavit filed in the month of

February 20r2 of the answering respondents when compared with the appeal filed
herein, particularly para 16 of the appeal (at page 10 compilation I) would show that

the same contentions as sought to be raised in the present appeal have been raised
verbatim even before the High Court. The appellant has sought to implead 4 th and

5th respondents herein as party respondents to the said writ proceedings by affidavit
dated July 2012 on the grounds that these authorities granted the clearance for
conversion of the Block-A building in Omandhurar Government Estate into a Multi
Super Specialty Hospital and while doing so the affidavit dated July 20r2 filed before
the Madras High Court, Madras seeking impeadment takes specific reference to para

4 thereof to the ming of the instant appeal before this Tribunal. Moreover, when the
Division Bench of the High Court was finally heard, elaborate arguments were raised

on behalf of the appellant in respect of the scope/EIA Notification of 1994 and the
purported bar to consider an application for conversion of a project under the said
notification. Though the judgment was reserved in the matter, the Division Bench of

the High Court delisted the case on 27.o7.20r2 and placed the matter before the
Hon'ble Chief Justice for posting the writ petitions before an appropriate bench for

hearing the matter afresh and thus the appellant is guilty of forum shopping and
multifariousness. The appellant is clearly attempting to try his chance before
different fora on same grounds to see if he is able to obtain favourable orders if in any

one or in both and that the submission urged by the appellant to justify the interim
prayer sought in the appeal are identical with the grounds raised before the High
Court in the writ proceedings.

(ii) The appellant has repeatedly filed proceedings challenging the well considered
decision of the State to convert the building in question into a Multi Super Specialty
Hospital and this is a clear reflection of complete lack of bonarides in the conduct of

the appellant, whose ulterior motive is to somehow stall the entire political process,
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tainted by oblique motive and politita/l 6nsiderations. The repeated attempt of the

petitioner to stall the project would be evident from the fact that the appellant had

filed an earlier writ petition in W.P.No. 19314 of 20rr before the High Court, which
had been disposed of by the order dated o9.o9.2011, with a direction to dispose of the

representation made by him (as admitted in para 17 of the appeal).

This is in teeth of the fact that the Madras High Court had already rejected a challenge to the
conversion by dismissing a writ petition filed by another person in W.P.No.12492 of 2011 vide
orders dated 28.o6.20rr. Thus the present appeal is the third legal proceedings initiated by the
appellant that too by urging identical questions/issues before two different fora.

(iii) The challenge made in the present appeal to the decision of the 4 th respondent dated
r6.05.20r2 is ex-facie unsustainable since the 4th respondent, being the designated authority
constituted by the Ministry of Environment and Forest under the notification, has applied its mind
to the various relevant aspects and granted the clearance and a cursory glance at the impugned
order would show that the authority has taken care to impose various terms and conditions for the
conversion. The contention that the Environment Impact Assessment ( for short EIA) Notification
prohibits construction prior to the grant of approval and therefore the application could not have
been entertained since the secretariat has already been constructed under the original approval is

wholly untenable. The consequence/effect of the appellant's contention, if accepted, would be that
any construction/structure put up for a particular purpose would have to be completely demolished

before making an appeal for change of use and this is patently illogical and irrational. The allied
submission of the appellant that the EIA notification does not permit modification is untenable as

the notification read as a whole and the relevant statutory provisions under which the notification
has been issued, do not contain either an express or an implied bar for conversion. The
Environmental Clearance given to the Block-A building in the Omandhurar Government Estate in

2008 is subject to certain general conditions. One among the conditions is that in a case of any
change(s) in the scope of the project, a fresh appraisal by the State Level Environment Impact
Assessment Authority is to be done. That is what has now been done by the SEIAA. The very same
authority had granted the approval initially for the construction of the Block A building in
Omandhurar Government Estate in 2008, which the applicant is not questioning. The appellant has

chosen to question the clearance granted by the authority for conversion, inter alia on the tenuous
plea that the project site is within 8 Km from the Guindy National Park and on that basis has sought

to contend that the impugned clearance is liable to be set aside in view of the purported bar imposed
by this Tribunal in Appeal No.18 of 2011 for grant of Environmental Clearance for Category A
projects is wholly baseless in the light of the specific clarification issued by the MoEF that the
General Condition or the Special Condition is not applicable to the projects categorized under item 8
of the schedule of the notification. Para 2 read with para 4(iii) of the notification specifies SEIAA
will be the regulatory authority in respect of the projects under Category B. The project on
conversion of the building in question into Multi Super Specialty Hospital is covered in 8(a) of the

Schedule to the Notification and is in "B2" category. It does not require public consultation as per
para 7(i)III Stage (3)(d) and 3(e) "Public Consultation" of EIA Notification 2006. The General
Condition is not applicable to the projects/activities mentioned under item 8 of the schedule of the

EIA Notification 2006 and no condition has been stated under the column No.5 (condition if any) of
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the schedule of the Notification for the proAd or activity listed in Item No.8 of the above said
schedule. If the said contention of the appellant was to be countenance(i then the clearance for the
original project would itself be rendered to be liable to be set aside so much for the tenabilitY and the

merits of the appellant's case.

(iv) The writ petition filed by the appellant in W.P.No.3o326 of 2012 before the High Court of
Madras is still pending and the policy decision of the Government of Tamil Nadu is a reasoned and
duly considered one, and as such, is in accordance with law and at any rate, a policy decision cannot

be challenged. The allegations are politically malafide, draining the exchequer and causing public
injury are all baseless and only to project a false picture when such allegations cannot be gone into
by this Tribunal. The further allegation of violation of environmental laws is also denied. The

respondent No.4 has given the clearance after duly considering the requirements and the
recommendations of the respondent No.5 and the issue raised in this regard is baseless.

(v) The appellant has stated the old history of the Fort St.George premises and the details regarding

housing of Legislature Assembly2 Ministers’ office and the various departments of the secretariat.
The reason that the proposal to build a Block-A building in Omandhurar Government Estate
included severe space constraint at the Fort St.George and the need to bring all the important arms

of the Government under one roof is totally false, as after completion, majority of the departments
continued to work from Fort St.George only. There is no space constraint at all for any of the
Government departments or wings to continue operating from Fort St.George and all the averments
regarding necessity of a new secretariat building due to space constraint are denied as false. All the

departments including Legislative Assembly Secretariat have been accommodated in the Secretariat
Buildings situated at Fort St.George and no complaint either from the public or from the staff
regarding insufficient accommodation or health hazard has been reported so far. Hence, there is no

merit in the averment made by the appellant. The appellant has mentioned about the cases filed in
the High Court of Madras related to the building in question, which were dismissed bY the Madras

High Court.

(vi) The Government have taken a policy decision by taking into consideration all the relevant facts

and the interest and welfare of the public. The policy decision is neither arbitrary or illegal nor does
it violate any Constitutional rights of any persons. The Block-A building in Omandhurar
Government Estate, Chennai was inaugurated in March 20ro without completing the works fulIY.
Without completing the construction, a few departments were hastily shifted to the new building in
question along with the offices of the Chief Minister and all Ministers. Only six departments were
shifted to that building and remaining departments continued to function from the Secretariat at
Fort St.George. Keeping the departments from the existing Secretariat building at one place and

shifting the offices of the Ministers and a few departments alone to the building in question had
caused unnecessary administrative hardships and inconvenience to the public. Therefore, the

Government have decided to continue to function from the Secretariat at Fort St.George. This point
was mentioned in the Legislative Assembly by His Excellency the Governor of Tamil Nadu on
o3.o6.2011 in his address, which was endorsed by the legislature while passing the Motion of
Thanks to the address of His Excellency the Governor. Now, these departments have also been
shifted back to Fort St.George and all the departments are functioning at Fort St.George. The
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Legislative Assembly has been conducting As/e=ions at the Fort St.George since May 2011.

(vii) The change of policy was due to the departments already re-located in the new building had
been facing severe hardships and due to incomplete civil works and inadequate infrastructure
facilities including non-functional elevators. These departments were also required to reach out to
the advisory departments like Finance, Law, and Personnel and Administrative Reforms which
continued to be functioning in the Fort St.George campus and as such, the departments in both the

buildings in question and the existing Secretariat complex were facing great hardships in the
day-to-day functioning of the Government machinery, causing serious dislocation in the delivery

system as well as untold suffering among the public. The location of the key departments like Home,
Public in a separate building was against the settled principle of co-ordination of logistics of
Government and the incomplete structure and ongoing civil works also posed safety and security
concerns. To remedy the problem and in larger public interest, it was necessary to shift back the
departments forthwith from the new Secretariat building to the Fort St. George campus and orders

were issued shifting the Government offices functioning in the building in question at Omandhurar
Government Estate, Chennai-2 to the Fort St. George premises, Chennai-9. When the matter was

placed before the Cabinet for a decision which met on r9.o8.20rr, after detailed discussions
decided:-

(i) To utilize Block-A of the newly constructed complex at Omandhurar Government
Estate as a Multi Super Specialty Hospital.

(ii) To utilize Bock-B for starting a new Government Medical College.

(viii) The appellant has narrated about the Writ Petition No.19314 of 20rr filed by
him before the Hon'ble High Court of Madras against the policy decision of the

Government of Tamil Nadu, which was subsequently dismissed by the High Court
with a direction to the respondents (Government) that the representation of the writ

petitioner dated 22.o8.2011 shall be looked into and appropriate decision could be
taken at the earliest. With the above direction, the Writ Petition was closed by the
High Court. The direction of the Court was duly complied with by the Government by

sending a reply letter dated o8.12.20r1.

(ix) The appellant has specified the interim order of injunction passed by the High
Court of Madras in W.P.No.3o326 of 2011 and in the said writ petition, a Division

Bench of the High Court, Madras heard the counsel of both sides lastly from r7th to
19th of July 2012. After hearing the arguments of both sides, the Hon'ble Division
Bench reserved the judgment. The W.P.No. 3o326 of 2011 came up on 27.o-7.20r2

and the Division Bench had delisted and placed the matter before the Hon'ble Chief
Justice for posting the above said writ petition before the appropriate Bench. As such

the matter is pending adjudication and the appellant having raised the same issue
before the Hon'ble High Court ought not to have troubled this Hon’ble Tribunal for
repeat of the same proceedings.
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(,) Th, ea,li„ E„vi,o„m,nt,1 Clea„nt,/R, the construction of the building complex at
Omandhurar Government Estate, Chennai was accorded by the State Level Environment Impact
Assessment Authority (SIEAA) vide letter dated 20.10.2008, wherein it has been clearIY stated in
Part-B General Conditions para 2 that "in the case of any change(s) in the scope of project, a fresh
appraisal by the SEIAA shall be obtained." The Government of Tamil Nadu have approached the
SEIAA, to obtain Environment Clearance. The SEIAA has granted Environmental Clearance to the
project proposal for change/modification of the Block-A building in question into Multi Super

Specialty Hospital (MSSH) in the Letter No. SEIAA/TN/EC/8(a)/r20/F-455/2012 dated
16.05.2012.

(xi) The appellant has questioned the Authority's powers in issuing a revised Environment
Clearance for the same building. As already mentioned the SEIAA is a duly constituted authoritY
under the Environment (Protection) Act and has the powers to issue or modify the Environment
Clearance given by it. There are many instances where such clearance is given. The State

Environment Impact Assessment Authority of Karnataka has issued revised clearance in the

following cases:-

a. Proceedings of the 52nd SEIAA, Karnataka State meeting held on Of.O6.20r2
'Sobha Global Mall" residential and commercial (Mixed Use) at Municipal No-l9/29
Minerva Mills Compoundp Gopalpura, Mysore Deviation Road, Bangalore by M/s.
Sobha Developers Ltd.p (SEIAA 209 CON 2011) b. Proceedings of the 53rd SEIAA
Karnataka State meeting held on o6.o7.20r2.

"I-Works (IT and Hotel Project), Devarabeesanaha11i, ORR, Bangalore by M/s. Sai

Srushti Developers Pvt. Ltd., (SEIAA 238 CON 2008)"

c. Proceedings of the 54th SEIAA Karnataka State meeting held on o6.o8.20r2.

'sobha Global Mall" residential and commercial (Mixed Use) at Municipal No.19/2, Minerva Mills
Compound, Gopalpura, Mysore Deviation Road, Bangalore by M/s. Sobha Developers Ltd., (SEIAA
209 CON 20rr) d. Proceedings of the 54th SEIAA Karnataka State meeting held on o6.o8.20r2.

"Bangalore Hotel cum Residential Service Apartment Project at Sy.No. 20/5(P),
Roopena Agrahara Village, H.S.R. Layout, Outer Ring Road, Begur Hobli, Bangalore

South Taluk, Bangalore by M/s. Pacifica Hotes (Bangalore Project) Pvt. Ltd., (SEIAA

93 CON 2012)."

(xii) The Environmental Clearance given by the SEIAA is a statutory order bY a legalIY constituted

body by the Ministry of Environment and Forests, Government of India. The Environment
Clearance given in 2008 to the building in question, which is proposed to be converted into Multi
Super Specialty Hospital is subject to certain general conditions and one among the conditions is
that in the case of any change(s) in the scope of the project, a fresh appraisal bY the SEIAA is to be
done. That is what has now been done by the SEIAA. The applicant has raised all these issues before

the Hon'ble Madras High Court and as such cannot reiterate on the same again before this Tribunal

Indian Kanoon - http://indiankanoon.org/doc/47239023/
11



R. Veeramani vs Secr£tary,/wd & Ors on 20 February, 2013

and the appellant is abusing the process%fEw with vested interest and ulterior motive. The

allegation made by the appellant that only the Central Agency Authority has got power to give

environmental clearance and the State Agency doesn't have such competency to do so is farfetched
and without any basis. The allegation made by the appellant clearly shows that the intention of the

appellant is to somehow stall the coming of the Multi Super Specialty Hospital which will be
beneficial for the people especially the poor and downtrodden.

(xiii) As per the National Building Code, 2005, the building proposed to be converted into Multi
Super Specialty Hospital is categorized as Group D and whereas the Hospitals are categorized as

Group Cr with reference to fire and safety. As the building in question has been constructed with
higher factors of safety than the hospital building in such aspects, the same can be converted as a

hospital with minimum modification and lesser cost. The norms fixed in the National Building Code,
2005 for both the buildings are similar except for the variance in static water storage capacity from 1
lakh litres to 1.5 litres. However, the static water storage tank provided for the structure in question

is for a total capacity of 8.02 lakh litres of which two compartments of 2.42 lakh litres and 2.70 lakh
litres are meant for fire safety measures and the remaining 2.90 lakh litres for utility purposes.

Therefore, the Bre safety measures as laid out in National Building Code 2005 have very much been
complied with. As regards the structural design, loads, forces and effects, the building proposed to
be converted into a Multi Super Specialty Hospital is designed for an imposed load of 4 KN/Sq.m.
The loading standards as per IS 875-(Part 2) 1987 (reafnrmed 2008), the imposed loads in respect

of the building in question is 3KN/Sq.m for office rooms and that for institutional buildings viz.,
Hospital buildings, the standard imposed loading is 2KN/Sq.m in respect of wards and 3KN/Sq.m
in respect of X-ray rooms and operating rooms. The building in question, which is proposed to be

converted into Multi Super Specialty Hospital has been designed and constructed for an imposed
(Live) load of 4KN/Sq.m (inclusive of light partitions of rKN/Sq.m), which is very much above than
the required imposed load of the hospital building as per the Bureau of Indian Standards. As regard
the pre-fabrication systems lighting, air-conditioning, acoustic and sound insulation and noise
control etc., the existing provisions already available in the building in question can be used for the
proposed Multi Super Specialty Hospital also with minor alterations which are feasible in the light

of latest technological improvement and as such is not at all an issue.

(xiv) in the existing building there are 17 lifts, of which 2 are service/goods lifts. It is proposed to
modify the 14 passenger lifts into bed-cum- passenger lifts, without any structural changes to the lift
shaft conforming to IS 14665 of Bureau of Indian Standards Specification. As regards the water
supply and drainage, and sanitation, the conversion work involves only minimum modifications as

per the requirements conforming to the hospital building and technically feasible, The conversion

proposal has been formulated taking into consideration of all the requirements of a Multi Super
Specialty Hospital in every minute detail, i.e, with reference to the mandatory statutory
provisions/regulations and as well as functional requirements and the important modification
works include provision of operation theatres, ramps, medical gas lines, central service, sterilization
department, conversion of passenger lifts into passenger cum bed lifts and additional toilets.
Therefore, the present construction, namely Block-A will be utilized without any structural
demolition/damage by adaption/modification as aforesaid. The needs of patients, medical
personnel, paramedics and visitors have been taken care of while proposing the modifications to the
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building for which Government have given {JIHnistrative sanction. The modified design takes into

account the requirement of sterility which will help to minimize infection in the operation theatres,
post operative wards, intensive care units, etc., The additional needs for patient amenities such as

lifts, toilets etc., as well as administrative requirements such as nursing stations will also be
provided as part of the modifications to the existing buildings. These modifications have been
arrived at in consultation with the Experts Committee of specialists, hospital administrators of
various private and public hospitals in Chennai by architectural wing of the Public Works
Department which has much experience in design and construction of large Government hospitals.
Before the design was made, a team of doctors and architects visited some of the best known
institutes like All India Institute of Medical Sciences (AIIMS), New Delhi, Post Graduate Institute of

Medical Education and Research (PGIMER), Chandigarh and Sri Sathya Sai Institute of Higher
Medical Sciences in Puttaparthi to adopt the design of the present building to modern standards of

Super Specialty Hospital. Many Government hospitals which were constructed earlier have
subsequently been provided with central oxygen, central suction in the needy areas viz., all
operation theatres, pre and post operative wards, intensive care units etc., which show that it is
feasible to equip existing buildings with such facilities and the same has been proposed here.

(xv) it is not correct to say that the needs of a Secretariat and the hospital building are at complete
variance with one another and a building designed for one purpose cannot be modified to suit the
purposes of the other. Both office and hospital buildings have some common requirements such as

good ventilation, lighting, ambience, are extinguisher needs, lifts, toilets etc., Even when there are
additional requirements, architectural re-design/re-arrangement is feasible and possible. In this
country, many buildings, which have been donated to Government, have been converted as

hospitals, which are functioning well with all facilities and cater to all walks of patients. In the
private sector also, there are examples of existing buildings successfully being converted as multi
specialty hospitals. Therefore, there is no difficulty in converting the buildings in the ’A’' Block of
Omandhurar Government Estate as a Multi Super Specialty Hospital to cater to the health needs of
the poor public.

(xvi) The Environment Impact Assessment Notification S.O.1533, dated 14th September 2006 has
categorized the list of project activities, for which Environmental Clearance (EC) is required, into 8
types of projects or activities. Project or Activity items 1 to 7 apply to specific project activities like
industrial projects, infrastructure including environmental services like Industrial Estates, Ports,
Harbours, Highways, Common Effluent Treatment Plants, and Common Multiple Solid Waste
treatment facilities, service sectors like oil and gas transportation pipelines and isolated storages for
handling chemicals. The project or activity item No.8 is only for Building/Construction/Area
Development projects, irrespective of the activities proposed in those structures/areas. Item No.8
(a) refers to building and construction projects which are more than 20,000 sq.m but less than 1,

50,000 sq.m. The environmental clearance is given based on the impact assessment of the actual

construction project irrespective of the nature of usage of the building. These projects include
commercial buildings, educational institutions, housing construction, hospitals and all such
construction projects. A reading of the Environmental Clearance given for the building in question

which is proposed to be converted in to Multi Super Specialty Hospital will make it clear that the
focus of the clearance is on the actual construction during the construction phase and the use of the
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building during the operation phase. In as tn(18 as the construction of the building in question is
already completed, the present proposal of the Government involves only minor modifications
relating additional facilities for wate;, biomedical waste disposal, energy etc., The structure of the
building is not being modified and as such, the present modification is in accordance with law.

(xvii) One of the specific conditions given at the time of Environment Clearance in October, 2008 bY
the SEIAA was that the consent to establish shall be obtained from the Tamil Nadu Pollution
Control Board and a copy shall be furnished to the SEIAA, Tamil Nadu before taking UP anY
construction activity at the site. Subsequent to this, the TNPC Board gave consent to establish vide

its proceedings dated ro.r1.2008 under Water and Air Acts. Once the project proponent completes
the project, he has to apply to the TNPC Board for Consent to Operate. At the time of giving such

consent1 the TNPC Board ensures that all the conditions stipulated at the time of grant of
Environment Clearance and Consent to Establish are properly carried out by the project proponent.

In this case, though the Consent to Establish was given in 2008, no Consent to Operate was
obtained for the building in question to be used as the new Legislative Assembly Complex at the
time when it was put into operation in April 20ro. For the present proposal to utilize the building as

a Multi Super Specialty Hospital-cum-Medical College, the suitable modifications in the
Environmental Clearance have been issued by the 4 th respondent after considering all the aspects.

There is no chaos or confusion as alleged by the appellant and he is trying to confuse that the
proposal is not for fresh construction or development of the area but only for conversion of the
existing building. The Environmental Clearance dated r6.o5.2012 has been given after fresh
appraisal and clearance as per the laid down procedure of the environment notification and in
accordance with law. The appellant has, admittedly, no issues when the 1 st environmental clearance

was obtained from the same authority and suddenly after formation of the new government, when
fresh appraisal and clearance as per the provisions and in accordance with law was obtained bY the

respondent, is raising the frivolous objections on vague and baseless grounds. The appellant,
knowing fully well that the Hon'ble Madras High Court has rejected the prayer objecting to the
shifting of the Assembly from the building in question to the Fort St.George and to establish a Multi
Super Specialty Hospital, has come out with a novel method of once again agitating the same issue
in diaerent forum. The appellant1 all along has been raising frivolous and vexatious objections and is

somehow1 bent upon to stall the progress and this regular interference of the appellant is politicalIY
motivated. By this, the appellant is preventing the coming up of a Multi Super SpecialtY Hospital

and Modern Medical College useful for the common man for whom the specialty hospital is out of
reach. This Government is striving for the upliftment of poor and downtrodden and the common

man have the best treatment for their ailments. The appellant has not made out a prima facie case
nor is the balance of convenience in favour of the appellant. The present appeal is motivated,
frivolous, vexatious and as such without any merits. Ultimately the public interest is suffering
because of the vested interest of the appellant. The appeal has to be rejected in limine at the

threshold as it is a clearly an abuse of process of law.

4. The 4th respondent herein9 namely the State Level Environment Impact Assessment Authority
(SEIAA) submitted the counter which is also adopted by the 5th respondent namely the State Level

Expert Appraisal Committee (SEAC) and the brief narration of the same is as follows:
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(i) On the recommendation of the GtIfeRment of Tamil Nadu, Government of India
notified, vide S.O.4l7(E) on 3rd March 2008, the constitution of a three member
State Environment Impact Assessment Authority and a 14 member State Expert
Appraisal Committee for Tamil Nadu for a term of three years. The Authority and the
committee have started functioning with effect from 19.o3.2008. After the

completion of the term the SEIAA and SEAC were reconstituted vide Notification
dated o3.o3.2008 and ceased to function from 02.o3.20rrAN. The Government of
India reconstituted a three member SEIAA and a 9 member SEAC for Tamil Nadu for

a term of three years from o4.o4.2012 vide S.O.731(E). Therefore, the SEIAA is

completely an independent body from that of the State Government. The project or
activities mentioned in the schedule of EIA Notification, 2006 require prior
Environmental Clearance from the concerned regulatory Authority (MoEF) for the

project falling under category A in the schedule and the SEIAA for the projects falling
under category B in the said schedule. The proponent, the Superintending Engineer,

PWD has made an application in the prescribed form to SEIAA for getting EC for the
project "Construction of Tamil Nadu Legislative Assembly Complex in Chennai" at
Omandhurar Government Estate, Chennai on 30.o9.2008. The proposal was
appraised as per the procedures of EIA Notification, 2006 by the SEAC in its meeting
held on loth, and rlth October, 2008 on the basis of the mandatory documents

enclosed with the application in Form I, Form I-A, conceptual plan and REIA report.

The SEAC, after due consideration of the relevant documents, has recommended to SEIAA, Tamil
Nadu for issuing EC to Tamil Nadu Legislative Assembly project. The proposal was considered by

SEIAA, Tamil Nadu in its meeting held on 15.ro.2008 and EC was granted to the project vide Lr.No.
SEIAA/TN/EC/8(a)/oor4/F.r68/2008 dated 20.10.2008 subject to specific and general conditions,

with a validity of five years from the date of issue. In the above said EC, under part B- General

Conditions (2), it is clearly stipulated that in case of any change(s) in the scope of the project, a flesh
appraisal by the SEIAA shall be obtained. In view of the change in the scope of project in
G.O.Ms.No.846 dated 14.o9.20rr whereby the TNLA complex is to be converted as MSSH, the
project proponent, who is the same proponent as in the first instance, made a new application in the
prescribed form to SEIAA on r2.o4.20r2 for obtaining EC for the project of conversion in
accordance with General Condition (2) of the EC already issued which is meant for establishing the
TNLA building. The project proposal involves change/modification of the existing TNLA building
into MSSH. The area of the plot is 3,or,128 m2. The total built up area as reported is 87o58 m2 and
the parking area as per the report is 34ooo m2. As per the project proposal, the total water
requirement is 460 KLD. The daily fresh water requirement would be 268 KLD, which is proposed
to be met from the supply from CMWSSB. It has been proposed to provide a sewage treatment plant
of 3oo KLD capacity for treatment of the sewage. Out of 287 KLD of the treated sewage, 70 KLD will

be reused for toilet flushing, 112 KLD for toilet gardening, lo KLD for chillers make up and the
balance 95 KLD will be let into CMWSSB sewerage system. Sold Waste generation will be 3oo

Kg/day. The bio-medical waste will be disposed to the common approved bio-medical waste
treatment and disposal facility. The power required is 8ooo KVA with backup power of 2 Nos. DG
set of capacity 2000 KVA each and 1 No. of 250 KVA. The total cost of the estimated project is about
Rs. 29 crore.
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(ii) The following projects or activities shall tegEre prior EC as per para 2 of EIA Notification, 2006.

(a) All new projects or activities listed in the Schedule to the said Notification;

(b) Expansion and modernization of existing projects or activities listed in the Schedule to the
notification with addition of capacity beyond the limits specified for the concerned sector, i.e.,
projects or activities which cross the threshold limits given in the schedule after expansion or
modernization;

(c) Any change in the product--mix in an existing manufacturing unit included in the schedule

beyond the specified range.

(iii) The application submitted by the project proponent for conversion/modification/change in the
activity of the existing new TNLA into MSHH and listed under item No.8 of the schedule of the

notification require prior EC as per para 2(ii) of the EiA Notification, 2006. Hence the SEIAA, TN
has considered the Application in Form I and Form I-A along with an Environment Management
Plan (EMP) for flesh appraisal of the project. The SEIAA and SEAC had received the petitions from
Shri R.Veeramani and Shri N.Velayutham against the grant of EC for the conversion into MSHH.

The State Authority has forwarded the Application in Form I and I-A along with the EMP and the
petitions of the above advocates to SEAC for appraisal and its recommendations. The State
Authority is empowered to grant the EC for the projects falling under Category B in the schedule of

the Notification. The schedule of the Notification lists the projects or activities requiring EC and also
mentions the name of the project or activity under column 1, category with threshold limit under
column 2 as A category and under column 3 as B category and applicability of General and Specific
conditions depending on the nature of the project under column 5. The General Conditions treat the

project or activity in category B to Category A depending on, if it is located in whole or in part within
rokm from the boundary of protected areas as notified by the Central Pollution Control Board from
time to time, noti6ed eco-sensitive areas, inter-sate boundaries and international boundaries. The

project of conversion or change in the activity of TNLA into MSSH is covered by 8(a) of the schedule

to the notification and is in B2 category. It does not require public consultation as per para 7(i) as

per para 7(i) III Stage (3) (d) and 3(e) "Public Consultation" of EIA Notification 2006. The General
Condition is not applicable to the projects/activities mentioned under item 8 of the schedule of the

EIA Notification 2006 and no condition has been stated under the column No.5 (condition if any) of
the schedule of the Notification for the project or activity listed in Item No.8 of the above said

schedule. In addition to this, the Authority has got clarification on the applicability of General
Condition to the building and construction projects, townships and area development projects of the

MoEF, Government of India and the ministry has clarified in Office Memorandum No.
J.110r3/5/20ro-IA-II(Io dated 24.o5.20rr that the general condition or specific condition is not
applicable to the projects categorized under item No.8 of the schedule of the notification and the
projects in item No.8 are to be appraised at State level by the SEIAA/SEAC. The SEAC and SEIAA
constituted as per EIA Notification dated 4.o9.2006 are both responsible and competent for
appraising the projects on the basis of the possible impacts on the environment due to the project
and the mitigation measures proposed to be adopted to safeguard the environment. As such the

activity of changing/modifying the TNIA into MSHH is not covered under general or specific
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condition as specified in the notiBcation anh?otation of the p,otected area (Guindy Nationa1 Park)
under the V©ld Life Protection Act, 1972 within lo km from the project site and it will not categorise

the project to treat as category-A project. In the light of the above, the proposal was appraised by the
SI-EA Committee in its meeting held on r1.o5.20r2, on the basis of the mandatory documents
enclosed with the application and in consideration of the contents of the petitioner/advocates. The
SEAC, after due consideration of the relevant documents submitted by the project proponent
recommended the proposal to SEIAA, Tamil Nadu to grant EC to this project involving change in the
activity. The proposal was placed before the SEIAA, in the meeting held on r6.o5.2012 for a detailed
appraisal and decision. As regards the main objections raised by the advocates Shri R.Veeramani

and Shri N.Velayutham, against the grant of EC for the conversion of the TNLA as MSHH and the
observations recorded by the Authority during the meeting held on 16.o5.20r2 in Annexure-III are:

(a) Request personal hearing:

As per para 7-III Stage (3) of EIA Notification 2006, all building construction
projects/area development projects and townships (item 8 of the schedule) are
exempted from public consultation process. Hence, allowing a personal hearing is not
a must in this case.

(b) Applicability of CRZ norms:

The project proponent reported that the project is located at a distance of more than

200 meters from River Cooum. As per para 2(ii) of CRZ Notification dated
O6.Of.2011, CRZ norms shall apply to the land between HTL to loo meters or width
of the creek whichever is less on the landward side along the tidal influenced water

bodes that are connected to the sea. Hence the proposed project does not attract the
provisions of CRZ Notification Rules.

(c) Location of protected area (Deer Park) notified under the Wild Life Protection Act

1972, within 8 km radius of the project site.

As per EIA notification, 2006, the general condition is not applicable for building/construction
projects/ area development projects and townships included in item No. 8(a) and 8(b) of the
schedule. The proposed conversion or change in activity of the conversion of the TNLA into MSHH

falls under item No.8(a) of the schedule and therefore, general condition is not applicable to this
project

re

(d) Issue of EC for the proposed conversion ofTNLA into MSSH:

The project proponent has submitted fresh application as per para 2

(ii) of the EIA notification, 2006 for issue of EC to the proposal.
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(iii) The SEIAA examined the differR£pects of the pr,p„,1 in d,t,iI ,nd g„nt,d
the EC for the change/modification of the existing TNLA building into MSSH
building subject to the specified conditions and the additional conditions vide Lr.No.
SEIAA /TN/EC/8(a)/r20/F.455/2012 dated 16.o5.2012. Further, an amendment to
the condition No.1 of Part B stipulated in the EC granted on r6.o5.20r2 has been
issued to the effect that the proponent, shall cause through the State Government
declaration of the Hospital area as "No Horn Zone" and provide necessary sign
boards preferably at vantage positions in all adjoining roads, in such a way that the
sign boards are visible both in day and night. The vehicles should be sparingly
operated that too at minimum speed inside the premises to avoid noise and dust
pollution. The concerned regulatory authority of the State Government should strictly

enforce this condition on all the adjoining roads.

(iv) Therefore, the 4th respondent concludes his counter that it is not correct to state

that the project proponent cannot change the nature or use of the project having once
obtained EC. Under EIA Notification such change of use is permitted subject to
obtaining a fresh EC. In such cases, the first EC would operate in relation to the
construction of the buildings etc., and the second EC would govern the nature of use
and change of use, if permitted. Hence he has prayed that the appeal may be rejected.

5. The objections of the respondent Nos. 1, 2 and 3 on the additional grounds put forth by the

appellant are as follows:

The respondents have followed the required formalities and the procedures
enunciated in law and only after careful consideration granted the Environmental
Clearance. The plot area and built up area for the Multi Super Specialty Hospital
remain the same as it was for the Legislative Assembly. It is only the internal
partitions and modifications which are done to convert the floors suitable for
operating hospital. The PWD tender issued was only in respect of construction of
ramps and other modifications within the building The existing building is to be

converted as a Multi Super Specialty Hospital and as such there was no further
expansion or construction activity, apart from construction of ramp inside the

building for the purpose of moving handicapped and critical patients using wheel
chairs and stretchers. All other items in the tender notification pertain to the internal
modification and conversion of each floor in the building for the usage of hospital

wards, operation theatres etc., The Form 1 has been filled carefully and in accordance
with the requirements and its relevancy. The petitioner is trying to interpret the

details of the Form 1 to suit to his vested interest and misrepresenting. All the
respondents have carefully considered each and every aspect and the Environmental
Clearance issued is in accordance with law. The application has been properly filled

with all the required details and only after satisfying the same, the authorities have
proceeded to give Environmental Clearance on 16.o5.2012. The petitioner is trying to

interpret the details given in the application to suit his frivolous allegations. The
material produced by the petitioner before this Tribunal in type set V filed by him is

Indian Kanoon - http://indiankanoon.org/doc/47239023/ 18



R. Veeramani vs SecqtqV4wd & Ors on 20 February, 2013

in respect of the Environment Madgegent for health care facilities pertaining to
Germany and is not applicable to our country. The Tribunal is well aware that each
place in terms of its own climatic and weather conditions has respective methods of
Environment Management. The petitioner cannot go on adducing fresh grounds as
after thoughts and will have to restrict himself to what he had objected to before the
4th and 5th respondent and what he has stated in his appeal. Severe hardships and
prejudice would be caused to the respondent if the petitioner continues to abuse the

process of law and as such, it is affecting the noble cause of the Government for
operationalizing Multi Super Specialty Hospital in Chennai for the welfare of the
people and that too in accordance with law and only after fulfilment of all the
required statutory norms.

6. The Tribunal has looked into the memorandum of grounds in the appeal and the additional
grounds put forth by the appellant herein and the counter submitted by the respondents 1 to 3 and

all other materials placed before the Tribunal by both sides. The following points for determination
have been set out for arguments on these by the counsel for the appellant and the respondents after

the preliminary pleadings.

Ii) Whether this appeal is maintainable in view of the W.P. No. 3o326 of 20lr filed by the appellant

herein and pending on the file of the High Court of Madras;

(ii) Whether the grant of environmental clearance by the Tamil Nadu Environmental Impact
Assessment Authority is violative of law since the assessment for making such a grant lies with the

Central Government, Ministry of Environment and Forests as alleged by the Appellant;

(iii) Whether the environmental clearance applied and granted for the second time is against law
since the Environmental Clearance was already granted for a different and specific project and also
when the Environmental Notification 2006 does not permit any conversion from the original scope

of the project or activity as alleged by the Appellant;

(iv) Whether the grant of Environmental Clearance has to be set aside since it is based on the Impact
Assessment given by the State Environmental Impact Assessment Authority which did not consider
all the necessary environmental parameters for conversion of the Secretariat into Multi Super

Specialty Hospital-cum-Medical College;

v) Whether the Environmental Clearance given on 16.5.20r2 in letter No. SEIAA/TN/EC/8(a)/
120/F.455/20r2 by the 4th Respondent is liable to be set aside on all or any of the grounds
mentioned in the appeal. During the arguments the following additional points were raised:

(i) Whether the appellant is an aggrieved person who can maintain the appeal under
the provisions of the National Green Tribunal Act, 20ro.

(ii) Whether the appeal is not maintainable as it does not fall under any one of the
grounds envisaged under the National Green Tribunal Act, 20ro.
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7. As could be seen above, the appellant hashgel this appeal under section 18(1) read with sections

14, 15, 16 and 17 of the National Green Tribunal Act, 2010 challenging the Environmental Clearance
dated 16.12.2012 given by the 4th respondent to the 2nd respondent to convert the new Legislative
Assembly-cum- Secretariat complex into a Multi Super Specialty Hospital.

8. Admitted facts would emerge as follows:

(i) After the General Elections to the Tamil Nadu Assembly held in the year 2006, the

then Chief Minister made an official announcement that a new building complex
would be constructed at the Omandhurar Government Estate, Anna Salai, Chennai to

house the Legislative Assembly stating the reasons therefor. Following the
announcement in the year 2007, the State Government decided to build an

Assembly-cum-Secretariat complex in the said estate and the G.O.Ms.No.209, Public
Works Department, dated o4.o7.2007 was issued to the effect. A tender notification
was floated and the tenders submitted were short listed. Three architects were asked

to submit their drawing and model. An expert committee conducted an andysis mld
selected a company for rendering architectural services for designing the New

Legislative Assembly-cum-Secretariat building. Another committee of Secretaries
was constituted to advise the Chief Engineer (Buildings), Public Works Department
on space requirements and other facilities to be provided in the proposed building. A
scheme designed for Block A and Block B was approved.

After deliberations, it was decided to construct the Legislative Assembly-cum- Administrative office.

The State Government entered into an agreement with the said company. An application was made
seeking approval of the Chennai Metropolitan Development Authority (CMDA) for the construction

of the Assembly building. As per the Environmental Notification, 2006, the Superintending
Engineer, Public Works Department, applied for the Environmental Clearance to the State Level
Environmental Impact Assessment Authority (SEIAA). The proposal was procedurally appraised by
the State Level Expert Appraisal Committee (SLEAC) and the Environmental Clearance was issued
by the said SEIAA, in which the project/activity was shown as " Legislative
Assembly-cum-Secretariat Project." With the decision to construct two blocks, Block A and Block B,
the construction process started. The construction of the A Block was completed and the B Block
was commenced. The Legislative Assembly was officially inaugurated by the Hon’ble Prime Minister
of India on 13.o3.20ro. Four Assembly Sessions were held in A Block of the said complex. The 4th
session was held in February 2011. In the Assembly Elections held in the year 20rr, ATADMK party
came to power. Following the announcement made by the Hon’ble Chief Minister, the Government

offices, which were originally shifted from Fort St.George to New Assembly Complex were
transferred to Fort St.George complex.

(ii) Aggrieved over the decision, the appellant filed a Writ Petition in W.P.No.r9olr of 20r1 before
the High Court of Madras, wherein the High Court made an order closing the writ petition since no
further adjudication was necessary except the representation of the appellant dated 22.o8.20rr
should be looked into and appropriate decision be taken at the earliest. While the matter stood thus,

the Cabinet of the State Ministry decided to utilise the Block A of the newly constructed complex as
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Multi Super Specialty Hospital and Bloct gPor starting a new Government Medical College.
Pursuant tO the sameJ an application along with Form IA was submitted before the 5th respondent

(SEIAA) heFein on 12.o4.20r2 and after appraisal, the minutes recorded in its meeting held on
rr.o5.2012 was sent to the 4 th respondent (SEAC) on r2.o5.2012. On receipt of the report of the
appraisal, the 4 th respondent issued the proceedings dated 16.o5.2012 granting the Environmental
Clearance for the purpose of the Multi Super Specialty Hospital, which is the subject matter under
challenge in this appeal.

9. The Tribunal paid its anxious consideration on the elaborate deliberations made by Mr. P. Wilson
learned Senior Counsel, assisted bY Mr.R.Nedumaran, Advocate, for the appellant and
Mr.A.Navaneethakrishnan, learned Advocate (,eneral2 Mr.A.L.Somayaji> learned Additional
Advocate General-I, assisted by Mr.Abdul Saleem, Advocate, for respondents 1 and 2 and Mr.P.H.

Aravindh Pandian, Additional Advocate General-V, assisted by Mr.M.K.Subrmnanian, Advocate2 for
the third respondent, and Mr.N.R.Chan(iran, learned Senior Counsel, assisted by
Mr.L.G-Sahadevan, Advocate, for the respondents 4 and 5 and also had a scrutiny of all materials

made available and in particular, the file pertaining to the grant of Environmental Clearance (in
short EC) under challenge, produced by the respondents’ side at the time of hearing of the appeal.

10. ADDITIONAL QUESTIONS 1 AND 2:

Before adverting to the submissions made on either side, it may be necessary to look
into the preamble and also the relevant Sections of The National Green Tribunal Acts

2010 (19 of 2010) (in short NGT Act). The preamble to the NGT Act is as follows:

"An Act to provide for the establishment of a National Green Tribunal for the
effective and expeditious disposal of cases relating to environmental protection and

conservation of forests and other natural resources including enforcement of any
legal right relating to environment and giving relief and compensation for damages to
persons and property and for matters connected therewith or incidental thereto."

11. Section 20 of NGT Act reads thus:

’'20. Tribunal to apply certain principles:- The Tribunal shall, while passing any order

or decision or award, apply the principles of sustainable development, the
precautionaIy principle and the po11uter pays principle."

12. Speaking of the appellate jurisdiction of the National Green Tribunal, Section 16 of NGT Act
reads

"l6. Tribunal to have appellate jurisdiction: - Any person aggrieved by, -

(a) an order or decision, made, on or after the commencement of the National Green
Tribunal Act, 20ro, by the appellate authority under section 28 of the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974);
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(b) an order passed, on or after the to?lPnencement of the National Green Tribunal
Act, 2010, by the State Government under Section 29 of the Water (Prevention and

Control of Pollution) Act, 1974 (6 of 1974);

(c) directions issued, on or after the commencement of the National Green Tribunal

Act, 20ro, by a Board, under section 33-A of the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974);

(d) an order or decision made, on or after the commencement of the National Green

Tribunal Act, 20ro, by the appellate authority under section 13 of the Water
(Prevention and Control of Pollution) Cess Act, 1977 (36 of 1977);

(e) an order or decision made, on or after the commencement of the National Green
Tribunal Act, 20ro, by the State Government or other authority under section 2 of the
Forest (Conservation) Act, r980 (69 of 1980);

(f) an order or decision, made, on or after the commencement of the National Green

Tribunal Act, 20ro, by the Appellate Authority under section 31 of the Air
(Prevention and Control of Pollution) Act, 1981 ( 14 of 1981);

(g) any direction issued, on or after the commencement of the National Green
Tribunal Act, 20ro, under section 5 of the Environment (Protection) Act, 1986 (29 of
1986);

(h) an order made, on or after the commencement of the National Green Tribunal
Act, 2010, granting Environmental Clearance in the area in which any industries,
operations or processes or class of industries, operations and processes shall not be
carried out or shall be carried out subject to certain safeguards under the
Environment (Protection) Act, 1986 (29 of 1986);

(i) an order made, on or after the commencement of the National Green Tribunal Act,

2010, refusing to grant Environmental Clearance for carrying out any activity or
operation or process under the Environment (Protection) Act, 1986 (29 of 1986);

G) any determination of benefit sharing or order made, on after the commencement

of the National Green Tribunal Act, 20ro, by the National Biodiversity Authority or a
State Biodiversity Board under the provisions of the Biological Diversity Act, 2002
(18 of 2003), may, within a period of thirty days from the date on which the order or

decision or direction or determination is communicated to him, prefer an appeal to
the Tribunal:

Provided that the Tribunal may, if it is satisfied that the appellant was prevented by
sufficient cause from filing the appeal within the said period, allow it to be Bled under
this section within a further period not exceeding sixty days."
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13. Section 18 of the NGT Act reads: A v '

"l8.Application or appeal to Tribunal.- (1) Each application under sections 14 and 15

or an appeal under section 16 shall be made to the Tribunal in such form, contain
such particulars, and be accompanied by such documents and such fees as may be

prescribed.

(2) Without prejudice to the provisions contained in section 16, an application for
grant of relief or compensation or settlement of dispute may be made to the Tribunal
by

(a) the person, who has sustained the injury; or

(b) the owner of the property to which the damage has been caused; or

(c) where death has resulted from the environmental damage, by all or any of the
legal representatives of the deceased; or

(d) any agent duly authorised by such person or owner of such property or all or any
of the legal representatives of the deceased, as the case may be; or

(e) any person aggrieved, including any representative body or organisation; or

(f) the Central Government or a State Government or a Union territory
Administration or the Central Pollution Control Board or a State Pollution Control

Board or a Pollution Control Committee or a local authority, or any environmental
authority constituted or established under the Environment (Protection) Act, 1986
(29 of 1986) or any other law for the time being in force:

Provided that where all the legal representatives of the deceased have not joined in
any such application for compensation or relief or settlement of dispute, the
application shall be made on behalf of, or, for the benefit of all the legal
representatives of the deceased and the legal representatives who have not so joined

shall be impleaded as respondents to the application:

Provided further that the person, the owner, the legal representative, agent,
representative body or organisation shall not be entitled to make an application for
grant of relief or compensation or settlement of dispute if such person, the owner, the

legal representative, agent, representative body or organisation have preferred an
appeal under section 16.

(3) The application, or as the case may be, the appeal filed before the Tribunal under
this Act shall be dealt with by it as expeditiously as possible and endeavour shall be
made by it to dispose of the application, or, as the case may be, the appeal, finally
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within six months from the date of figif the application, or as the case may be, the

appeal, after providing the parties concerned an opportunity to be heard."

14. A combined reading of the preamble and also the above provisions would indicate that a vast
jurisdiction is vested on the Tribunal to decide the environmental disputes in order to enforce the

legal rights relating to environment and give compensation for damages to persons and property
and for matters connected therewith and incidental thereto including conservation of natural
resources

15. Advancing arguments on behalf of the respondents, the respective learned Senior Counsel would

contend that the appellant did not have any locus standi to file the above appeal before the Tribunal,
since he is not a person aggrieved in the terms of the provisions of the NGT Act and there is no

allegation in the appeal that the appellant is representing a community at large apart from sa©ng
that he is a public spirited person; that there is no allegation that the hospital if started functioning,
would affect the interest of the public at large or likely to be affected by the environmental
consequences, especially when the hospital has not commenced its functions; that not only the
appellant has not shown himself as an aggrieved person, but also has no cause of action to file this

appeal; that the appellant has not shown any substantial question relating to the environment as
envisaged under Section 2(1)(m) of the NGT Act; that the appeal itself is another attempt of various
and repeated frivolous cases filed by the appellant to stall the hospital and in that view, the appellant

from the very beginning was objecting to any activity of the present Government and that so long as
the appellant is unable to show that he is an aggrieved person, the appeal has got to be rejected as
not maintainable.

16. In answer to the above, the learned Senior Counsel for the appellant pointing to Section 18(2)(e)

of the N(,T Act1 would submit that any person aggrieved including any representative body or
organisation can file an appeal before the Tribunal and hence it cannot be stated that only a person
representing a particular community, alone could file an appeal; that the right to have
environmental protection is a right guaranteed under Article 21 of the Constitution of India, since it

touches upon the right to life and under such circumstances, even a single citizen of the countrY can
agitate for his or her right under a prescribed due procedure of law; that the State shall also protect
the environment as per the directive principles of State Policy Article 48A and hence it would be

clear that when the requirements made in the environmental laws are not complied with either by
the State or by the authorities constituted for the said purpose, any aggrieved person can approach

the forum available under the NGT Act; that in the instant case, the appellant from the very
inception has raised his objection before the respondents, which were neither accepted nor even
considered and thus1 the appellant clearly falls within the meaning of the person aggrieved and can

well maintain the present appeal; that the appellant is a bonafide litigant and he has been pursuing
his remedy in the forums available under law so as to get appropriate remedy; that he was a partY to

the process of proceedings in granting EC; that when his bonafide request to protect the
environment was negatived by the authority, quite natural, the appellant as an aggrieved person has

filed the present appeal; that the Hon'ble Supreme Court in its judgment dated 31.1.20r3, clearIY
observed that the appellant is a public spirited person and a practising advocate of the High Court of
Madras; that his grievance could be agitated before different forum and it can go on; that the
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judgment of the Supreme Court would clelaRj7indicat, that the p„,ding proceedings in Appeal
No.31/2012 before this Tribunal, can go on and thus, there cannot be any impediment in dealing

with the present appeal filed by the appellant as an aggrieved person.

17. After considering the submissions made and looking into the relevant Rules and provisions afore
stated, the Tribunal is of the considered opinion that the appellant can maintain an appeal as an
aggrieved person.

18. A reading of Section 20)(i) to (viii) would make it clear that an individual, a Hindu undivided
family, a company, a firm, an association of persons or a body of individuals, whether incorporated
or not, any trustees of a trust, a local authority and every artificial juridical person, not falling within
any of the preceding sub-clauses would include person who can maintain an application/appeal
under the NGT Act. It is contended by the respondents’ side that the persons so defined under the

above provisions as person should be either aggrieved or injured directly or indirectly in order to
make an application or an appeal. Hence a question would arise whether in the environmental
matters, a person in order to approach the Tribunal by making an application or an appeal, should
show himself as an aggrieved person. A combined reading of the above provisions would make it
abundantly clear that any person whether he is a resident of that particular area or not or whether

he is aggrieved and/or injured or not, can approach the Tribunal. We have to find out what was the
true intention and the motive of the appellant to prefer the appeal in question.

19. It is not in controversy that the appellant is a practising lawyer in the High Court of Madras and

also a resident in the said place. From the records, it is made out that even during the pendency of

the application made before the Appraisal Committee, he made his objections by way of
representation and the same was brought to the notice of the Division Bench of the Hon'ble High
Court in W.P.No.r93r4/20lr, where there was a direction to the Committee to look into the
representation. Even after the grant of EC, the appellant made W.P.3o326/2011 before the High
Court of Madras and on the dismissal of the same, he preferred S.L.P. before the Apex Court. The

Apex Court in its order dated 3r.r.20r3 in Special Leave to Appeal (CMD Nos.5251 to 5256/20r3 has
observed as follows:

"In the present case, we do not find such a ground available to the petitioner, who
appears to be a public spirited citizen as well as an Advocate of the Madras High
Court. In our view, the reliefs sought by the petitioner in the writ petition have to be

pursued in some other forum where the subject matter of the complaints of the
petitioner can be gone into."

20. In the matters of environmental cases, where great damage or danger to environment and

ecology is apprehended, any individual or persons or body of individuals can agitate as to the
correctness of the study of the environment and ecology and the appraisal made by the granting
authority. Mere assertion by the respondents that the appellant is not an aggrieved person or
injured person and hence the appeal is not maintainable would not suffice unless the respondents
are able to demonstrate materials to doubt the bonafide or the credentials of the appellant. Thus, the

only ground for treating an appeal or application as not maintainable could be a matter which falls
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beyond the seven Acts as notified in Schedh?Pof the NGT Act. If it is shown that the appeal is an

outcome of malafide or a vexatious litigation, the appeal can be rejected. Though not the appellant is
able to show that he is affected directly or indirectly at present, he himself has shown as an

interested person in the environment and ecology. According to the appellant, if the project in
question is launched, without taking proper precautions, it would cause health hazardous and

danger to society. The Tribunal has already taken its view that the person aggrieved in
environmental matters must be given a liberal interpretation and it requires flexibility and hence in
the considered opinion of the Tribunal, the appellant is entitled to approach the Tribunal and the
appeal is maintainable.

21. Pointing to Section 16 of the NGT Act, learned Senior Counsel for the respondents would
vehemently urge that the appeal is not maintainable in view of the provisions of NGT Act. Clause (h)

of Section 16 of the NGT Act stipulates an order granting environmental clearance in the area in
which any industries, operations or processes or class of industries, operations and processes shall

not be carried out or shall be carried out subject to certain safeguards under the Environment
(Protection) Act, 1986. As far as Clause (i) of Section 16 of NGT Act is concerned, it is not applicable

because it contemplates an appeal only against the refusal to grant environmental clearance.
Sections 14 and 15 of the NGT Act will not be applicable to the present case, since the appellant
cannot qualify his appeal under the said provisions for the reason that there was no substantial
question relating to environment which has arisen out the implementation of the enactments
specified in Schedule I of the Act. Equally Section 15 will not also be applicable, as the appellant is

not entitled to any relief of compensation or any order under Section 15 of the NGT Act and hence
the appellant must be able to show that his appeal squarely lies under Section 16(h) of the Act. The
appeal is not maintainable unless the appellant is able to substantiate that the area where the

subject complex is constructed, is a notified area where such processes or activities shall not be
carried out or can be carried out with certain safeguards as per Environment (Protection) law. In the

instant case, the requirements of sub section (h) of Section 16 of the NGT Act have not been met.
The above provision under sub section (h) of Section 16 of NGT Act is a replica of Section 3(2)(v) of
Environment (Protection) Act, 1986. Rule 5 of the Environment (Protection) Rules, 1986 prohibits

location of industries and carrying on operations. It also obliges the Government to impose
prohibition only by way of notification. So far as the location in question is concerned, no such
notification has been issued and hence the appellant cannot rest his appeal under Section 16(h) of
the Act. The statute does not provide for any appeal against the proceedings of the fourth
respondent dated r6.5.2012 granting Environmental Clearance. In the absence of any provision of
appeal for challenging the said proceedings, the appellant cannot maintain the appeal.

22. Placing reliance on the decisions of the Apex Court reported in 20ro (lo) SCC 744 (paras 46 to
50 and 56 to 65); in 2010 (4) SCC 772 (paras 19, 27 and 29) and in 1973 (2) SCC r70 (para 31),
learned Senior Counsel with vigour and vehemence would submit that the appeal is a creature of the
statute and the appellant has no inherent right and the Tribunal with limited jurisdiction cannot go

beyond the procedure laid down by the statute for its functioning and if done, it would be acting
without jurisdiction and hence the appeal has to be rejected as not maintainable.
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23. Countering to the above contentions, lea+lEJSenior Counsel for the appellant would submit that

the appellant has to show that the appeal rests on any one of the grounds envisaged under Section

16 of the NGT Act and in the instant case, the appeal made by the appellant squarely falls under
Section 16(h) of the Act. Section 16(h) deals with two parts (1) restricted areas and (2) shall be

carried out subject to certain safeguards under the Environment (Protection) Act, 1986. The Central
Government by its notification dated 14.9.2006, an elaborate one, notified that any project or
activity should be done in the manner in which it was stipulated in that particular notification and

hence Section 16(h) should be read along with the Environment (Protection) Act. A bare reading of

the said notification would reveal that the restrictions envisaged in the said notification are

applicable to all projects and activities throughout India and hence it is equally applicable to the
present disputed area. It is not in doubt that the impugned EC falls within Section 16(h) of the Act
which is in respect of a prohibited area. Hence, the question whether the disputed area is a

restricted one or not does not arise. Rule 2(aa) of the Environment (Protection) Rules, 1986, defines

area which means area where hazardous substances are handled. Admittedly, in the proposed
project, handling of hazardous substances is involved and hence it would automatically fall within
the ambit of the Acts and Rules. As far as the second part of Section 16(h) of the Act that the activity

should be carried out subject to certain safeguards under the Environment (Protection) Act is
concerned, it is the case of the appellant that Form I and Form IA did not speak about the proper

safety measures and they have not been adopted and thus the appellant has a case and a grievance to
put forth before the Tribunal. Hence it would be quite clear that the appeal made by the appellant

squarely falls under Section 16(h) of the Act.

24. After considering the rival submissions made and also looking into the relevant legal provisions,

this Court is unable to agree with the contentions put forth by the respondents. As rightly pointed
out by the learned Senior Counsel for the respondents, Sections 14 and 15 of NGT Act have no

application to the present factual position, though the appellant has mentioned those provisions in
the appeal grounds. As could be seen from the provisions of Section 16 of the NGT Act, grant of EC
can be challenged only on either of the two grounds envisaged under Section 16(h) of the Act. While

the challenge can be made against refusal to grant under Section 16(i) of the Act, the grant of EC
under Section 16 can be agitated in an appeal firstly, if the environmental clearance is granted in the

area in which industries, operations and processes are prohibited and secondly, if the industries,
operations or processes, etc., shall be carried out subject to certain safeguards under the

Environment (Protection) Act, 1986. As rightly pointed out by the learned Senior Counsel for the
appellant, Environmental Impact Assessment Notification dated 14.9.2006, an elaborate one, was
issued in exercise of the powers conferred by sub section (1) and Clause (v) of sub section (2) of
Section 3 of the Environment (Protection) Act, 1986 read with Clause (d) of sub rule (3) of Rule 5 of
the Environment (Protection) Rules, 1986. It could be seen from the said Notification that any
project or activity should be done in the manner in which it is stipulated in that notification. Hence
Section 16(h) of the NGT Act should be read along with Environment (Protection) Rules as well as

the s-aid notification of 2006. Number of restrictions are envisaged for different projects and
activities. It is the case of the appellant that the area in which the complex in question, is situated, is
not fit for functioning of the Multi Super Specialty Hospital. Apart from that, according to Rule
2(aa) of the Environment (Protection) Rules, area means where the hazardous substances are
handled. Even Form I and Form IA put forth by the respondents for EC would reveal that there is
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handling of hazardous substances which n#7o'ht can be carried out subject to certain safeguards

under Environment (Protection) Act. It is pertinent to point out that Clause 15 of the impugned
Environmental Clearance reads that any appeal against environmental clearance shall lie with the
National Green Tribunal if preferred within 30 days as prescribed under Section 16 of the NGT Act.
It is evident that the authority which granted EC, has made it clear that appeal would lie against the

grant of EC before the Tribunal and hence it would not be proper on the part of the respondents to
state that appeal would not lie. All the above would clearly indicate that the appeal made by the
appellant would squarely fall within Section 16(h) of the National Green Tribunal Act, 2010, and

hence the contentions put forth by the learned Senior Counsel for the respondents that the appeal is
not maintainable since the appellant is not an aggrieved person and that the appeal does not fall
under any one of the grounds envisaged under Section 16 of the Act have to be rejected as devoid of

merits. Thus, the additional questions are answered accordingly.

25. QUESTION No.1:

This question whether the appeal is maintainable in view of WP No.3o326/20r1 filed
by the appellant herein and pending on the file of the High Court of Madras does not

arise for consideration at this stage in view of the disposal of the WP No.3o326/20r1
by a Division Bench of the Madras High Court by judgment dated 24.r.2013
upholding the decision of the State Government to convert the Legislative Assembly
cum Secretariat complex as a Multi Super Specialty Hospital, which has reached
finality by an order of the Supreme Court in Civil Miscellaneous Appeal Nos.5251 to

5256/20r3 dated 31.1.2013.

26. QUESTION No.2:

Insofar as this question whether the grant of Environmental Clearance by Tamil
Nadu Environmental Impact Assessment Authority was violative of law, since the
assessment for making such a grant lies with the Central Government, Ministry of
Environment and Forests, the appellant had given up the same, since he has
admitted that the respondents 4 and 5 were constituted by the Central Government
of India by a notification.

27. Thus the other questions 3 to 5 remain to be decided.

28. QUESTION No.3:

Before considering the submissions made by the learned Senior Counsel on either
side, it is necessary to take notice of the relevant Clauses in the Environmental
Clearance Notification dated 14.9.2006, which governs the entire field of
Environmental Clearance. Clause 2 of the Notification reads thus:

"2. Requirements of prior Environmental Clearance (EC).- The following projects or

activities shall require prior environmental clearance from the concerned regulatory
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authority, which shall hereinafter reEr?ed to be as the Central Government in the

Ministry of Environment and Forests for matters falling under Category "A" in the
Schedule and at State level the State Environment Impact Assessment Authority
(SEIAA) for matters falling under Category "B" in the said Schedule, before any
construction work, or preparation of land by the project management except for
securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(ii) Expansion and modernisation of existing projects or activities listed in the
Schedule to this notification with addition of capacity beyond the limits specified for

the concerned sector, that is, projects or activities which cross the threshold limits
given in the Schedule, after expansion or modernisation;

(iii) Any change in product-mix in an existing manufacturing unit included in
Schedule beyond the specified range."

29. Clause 4 of the Notification reads:

"4.Categorisation of projects and activities.- (i) All projects and activities are broadly
categorised into two categories - Category A and Category B, based on the spatial
extent of potential impacts and potential impacts on human health and natural and
manmade resources.

(ii) All projects or activities included as Category "A’' in the Schedule, including
expansion and modernisation of existing projects or activities and change in product

mix, shall require prior Environmental Clearance from the Central Government in
the Ministry of Environment and Forests (MoEF) on the recommendations of an
Expert Appraisal Committee (EAC) to be constituted by the Central Government for
the purposes of this Notification.

(iii) All projects or activities included as Catgegory "B" in the Schedule, including
expansion and modernisation of existing projects or activities as specified in
sub-paragraph (ii) of paragraph 2, or change in product mix as specified in sub-

paragraph (iii) of paragraph 2, but excluding those which fulfil the General Conditions (GC)
stipulated in the Schedule, will require prior Environmental Clearance from the State/Union
territory Environment Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on

the recommendations of a State or Union territory Level Expert Appraisal Committee (SEAC) as to
be constituted for in this notification. In the absence of a duly constituted SEIAA or SEAC, a
Catgegory "B"

project shall be considered at the Central Level as a Category '’B" project."
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30. Clause 6 of the Notification reads as foulwIT

"6.Application for Prior Environmental Clearance (EC).- An application seeking prior
Environmental Clearance in all cases shall be made in the prescribed Form 1 annexed
herewith and Supplementary Form 1-A, if applicable, as given in Appendix II, after

the identification of prospective site(s) for the project and/or activities to which the
application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the

application, a copy of the pre-feasibility project report except that, in case of
construction projects or activities (Item 8 of the Schedule) in addition to Form 1 and

the Supplementary Form 1- A, a copy of the conceptual plan shall be provided,
instead of the pre-feasibility report."

31. Clause 7 of the Notification reads thus:

"7.Stages in the Prior Environment Clearance (EC) Process for New Projects.- (i) The
environmental clearance process for new-projects will comprise of a maximum of
four stages, all of which may not apply to particular cases as set forth below in this
notification. These four stages in sequential order are:-

Stage (1) - Screening (Only for Category "B" projects and activities) Stage (2) -
Scoping Stage (3) - Public Consultation Stage (4) - Appraisal .....

IV. Stage (4) - Appraisal - (i) Appraisal means the detailed scrutiny by the Expert
Appraisal Committee or State Level Expert Appraisal Committee of the application
and other documents like the Final EIA report, outcome of the public consultations
including public hearing proceedings, submitted by the applicant to the regulatory
authority concerned for grant of environmental clearance. This appraisal shall be
made by Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorised
representative.

On conclusion of this proceeding, the Expert Appraisal Committee or State Level

Expert Appraisal Committee concerned shall make categorical recommendations to
the regulatory authority concerned either for grant of prior environmental clearance

on stipulated terms and conditions, or rejection of the application for prior
environmental clearance, together with reasons for the same.

(ii) The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried
out on the basis of the prescribed application Form 1 and Form 1-A as applicable, anY
other relevant validated information available and the site visit wherever the same is

considered as necessary by the Expert Appraisal Committee or State Level Expert
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Appraisal Committee concerned. ..." 1 TO

32. Schedule to the said notification is as follows:

"SCHEDULE (See Paragraphs 2 and 7) LIST OF PROJECTS OR ACTIVITIES
REQUIRING PRIOR ENVIRONMEIWAL CLEARANCE Project or Activity Category
with threshold limit Conditions if any

A

(3)

B

(4)(1)

8

(2) (5)

Building/Construction projects/Area Development projects
and Townships

8(a) Building and
Construction
projects

8(b) Townships
And Area
Development
p roI ects

33. Addressing the Tribunal on the above questions, learned Senior Counsel for the
appellant would submit that it is not a fact in controversy that an Environmental
Clearance was applied for by the former State Government pursuant to its decision
and on appraisal of the report, Environmental Clearance was granted by the very
same authority for construction of a complex to house the Legislative Assembly and

the said Environmental Clearance is a valid one and the same is also not challenged
and while so, the Environmental Clearance applied for by the present State
Government and granted by the fourth respondent on the recommendation of the
fifth respondent is against law, since the EC granted originally to the former
Government was for a different and specific object and the Environmental Impact

Assessment Notification 2006 does not envisage EC for the second time and it does
not permit any conversion from the original scope of the project or activity. Pointing
to EIA Notification 2006, learned Senior Counsel would submit that the notification
sets out as to the restriction and prohibition on the new project or activities or on the

expansion or modernisation of the existing projects or activities based on their
potential environmental impacts as indicated in the Schedule of the notification. The
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prior Environmental Clearance istoYIPemplated before any construction or new
projects or activities or expansion or modernisation of the existing projects or
activities listed in the schedule are undertaken. The notification has divided the
projects and activities into two categories, namely Category "A" and Category "B".

The assessment authority either to grant the project or activity under Category "A" in the case of
Central Government, or to grant the project or activity under Category "B" in the case of State
Government, is independent. Even if the Central Government is to undertake any project, it has to
go before the authority for Environmental Clearance as per the notification. The prior
Environmental Clearance which would mean and which is being used9 is comprehensive for both
building as well as project/activity and hence the same cannot be allowed to be reissued or to be

amended or to be modified for a different project or activity as the change in project was not at all
contemplated or permitted in the EIA Notification. A reading of the above notification makes it
abundantly clear that a consideration of clearance by the authority could be only for a vacant site
before anY construction work or preparation of land by the project management is started for the
project activity in cases of new project. Preamble to the noti6cation makes it clear that the authority

can give environmental clearance for new project/activity relating to construction, which includes
the operation of a particular activity in the said building so constructed only after the appraisal of
SEAC at the State level and EAC at the Central level. Thus for a new project, appraisal is possible
onIY for vacant land and not for building. While the entire notification contemplates a single

comprehensive Environmental Clearance for new projects or activities of construction and activities
to be carried out during the operational phase in the constructed buildingp it is not correct on the
part of the respondents to urge that an application for a fresh EC or amendment can be entertained

and it cannot but be a misconstruction of the notification. The notification does not contemplate two
separate Environmental Clearances separately for a building and separately for the project or
activitY. Even in the guidelines, the Central Government has clearly set out that there should be a
site selection as the first step in the process of obtaining Environmental Clearance. In the case of

prior Environmental Clearance process, there is a concept of site location which is mandatory and
nowhere the clearance for a constructed building is contemplated. While the notification
contemplates change in the product mix, there is no provision for change in product or activity after

building is constructed or amendment for EC for one project/activity and another after construction
of building. Thus the notification takes within itself the construction and operation of activity in the

building so constructed and hence even before beginning of a project or activity, appraisal is made
while there is a vacant site, applying various parameters which is the real concept behind the
authority which issued the notification. It is because of which, prior site study is undertaken before
venturing to such project or activity to see the impact of the project or activity on the environment,
habitats, water, land use, social well being and developmental intensity. If the Environmental
Notification does not permit for a clearance after construction, the grant of the impugned second
clearance dated 16.5.2012 after construction, was without jurisdiction and has to be set aside as ab

initio void. It is true that as claimed by the fourth respondent in their counter, the Environmental
Clearance dated 20.10.2008 has a Clause to the effect that in case of any change(s) in the scope to
approach a fresh appraisal by the SEAC shall be obtained. If a meaningful interpretation is given, it

would show that if there is a change in the scope of the project before the construction is made, the
proponent can approach the authority and seek for a change in the project or activity and not
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otherwise and this is because of which th&dJ„s, „ads that a f,e,h app,ai,al by SEAC sh,11 be

obtained. The EIA notification contemplates only for vacant site and not otherwise. When EC was

obtained and even before the construction is made, if the project was sought to be abandoned due to
any reason, only then, the proponent can approach for another project or activity for fresh appraisal.
A fresh appraisal can be considered for any flesh project or activity in terms of EIA Noti6cation only
prior to construction and the said interpretation would be within the scope of EIA Notification, since

that could be the real intention of Clause 2 of Part B conditions. In the instant cases it is an admitted

fact that on the date of Environmental Clearance, sought for by the second respondent, there was
already a constructed complex. The respondents cannot take advantage of the Clause available in the

earlier EC that they can come for fresh appraisal, if there is any change of activity. Since there was
already a constructed complex, which was meant for a specific activity, the application for second EC

and the grant of the same are illegal and void. The interpretation made by the learned Senior

Counsel for the respondents on Section 21 of the General Clauses Act, was thoroughly incorrect and
has no application to the present case, since it is applicable to a case where a power is given under

any Act or Regulation to issue notification, orders, rules or by-laws. The fourth respondent being a
regulatory authority is a creature under the statute. It has no power to issue notifications, orders,
rules or by-laws. Thus, the issuance of the second EC by the fourth respondent, while the first EC

dated 20.10.2008 was valid and in force and available, was without jurisdiction and void.

34. Stoutly opposing all the contentions put forth by the appellant's side, learned Senior Counsel for
the respondents would submit that the EC dated 20.ro.2008 was issued in respect of the building

complex for housing Legislative Assembly and the construction was completed as per the EC. The
present State Government took a policy decision for the conversion of the said building for its
utilisation as Multi Super Specialty Hospital. An application along with a requisition letter dated
12.4.2012 seeking revision of the earlier EC was made for amending and modifying the conditions
given in the EC dated 20.ro.2008. Accordingly, by proceedings dated 16.5.2012, the respondents 4

and 5 after completing all the required formalities and as per the procedure prescribed under law,
modified and altered the earlier EC conditions for the utility of the already constructed building as

multi super specialty hospital. The EIA Notification 2006 does not bar or prohibit any conversion or
change of utility of any building for which EC has been granted. It is not correct to state that
Environmental Notification 2006 does not permit any conversion from the original scope of the
project or activity as alleged by the appellant, since there is no express bar or restraint either. Apart
from that, EC can be granted only for a building/project and not for an activity as contemplated in
Sl.No.8 of the Schedule to the EIA Notification 2006. The activity of running a Hospital or Assembly
does not find a place in the Schedule to the EIA Notification 2006. The appellant has not challenged

the EC dated 20.10.2008 and hence he cannot challenge the proceedings dated r6.5.20r2, since it is
in continuation of the earlier proceedings. The EC proceedings dated 20.10.2008, was in respect of

building project as contemplated in Sl.No.8(a) of the Schedule to EIA Notification and the said
building was complete and the construction phase has also attained finality. The present
proceedings under challenge pertain to the activity or usage which is now permitted with certain
modifications and amended conditions. Though the term attached to it, might have been used as

Environmental Clearance, but under no circumstances, it can be construed as a second EC in law

and it has to be read along with EC dated 20.10.2008. When the EC dated 20.ro.2008, was issued
for housing the Legislative Assembly, certain conditions were imposed and when the present
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Government decided to change the acti dt??nd house a Multi Super Specialty Hospital, the
parameter and conditions required, were amended as per law. Hence the contention of the appellant

that if one clearance was there, then the other clearance cannot be there was totally irrational and
unreasonable as the earlier clearance was in respect of the building and the present proceedings
dated 16.5.2012, pertains to certain modifIed conditions in respect of the proposed change in activity
i.e., the use of the building as a Multi Super Specialty Hospital.

35. Learned Senior Counsel took the Tribunal to the earlier proceedings and the impugned
proceedings and made a comparison of the same. He would submit that the authorities only after
the proper application of their mind modified the earlier conditions to suit the proposed activity i.e.,
the change of utility. The modifications required were also only minor in nature. It was an
application for amendment of modifications and conditions in relevance to the conversion of the
utilisation of the building and its impact on the environment and the same was screened and

appraised by the Appraisal Committee and considered by the authorities. Since they found that
there were only minor modifications, the parameters and conditions were modified as per the
requirements of the utility of the building for hospital, taking into consideration the impact it would
have on the environment. A considered reading of the proceedings dated r6.5.20r2 as a whole,
would reveal that it was only in amendment of the conditions imposed earlier taking into account
the impact of the proposed activity/utility as hospital that would have on the environment and thus

the proceedings dated 16.5.2012, issued by the fourth respondent to the second respondent is valid
in law

36. Admittedly, pursuant to the decision taken by the erstwhile State Government to construct a
complex consisting of Block "A" and Block "B" for Legislative Assembly cum Secretariat Complex,

they applied for Environmental Clearance on 13.9.2008 and obtained EC dated 20.10.2008, for
construction of the said complex and the same was also granted after appraisal by the authorities. It

is an admitted position that pursuant thereto, "A’' Block was completed at a cost of approximately
Rs.480 crore. It is also true that four Sessions of the Tamil Nadu Legislative Assembly were held in

that complex. The General Election 2011 brought forth change in the Government and the present
Government took a policy decision for conversion of the said building into a Multi Super Specialty

Hospital. It is not in controversy that applications in Form 1 and Form 1-A were made. The same
were placed before the fifth respondent, the State Level Expert Appraisal Committee and on its
recommendations and report, the State Level Environmental Impact Assessment Authority has
issued proceedings dated 16.5.2012, which is the subject matter of challenge in this appeal.

37. The Environmental Impact Assessment Notification 2006 makes it mandatory the prior
Environmental Clearance from the Central Government in the Ministry of Environment and Forest
for matters falling under Category "A" in the Schedule and at the State level, State Environmental
Impact Assessment Authority for matters falling under Category "B" in the Schedule before any
construction work or preparation of land by the project management except for securing the land is
started on the project or activity. As per Clause 2 of the notification, prior Environmental Clearance

is required either under Category "A" or under Category "B" for (i) all new projects or activities
listed in the Schedule to this notification; (ii) expansion and modernisation of the existing projects
or activities listed in the Schedule to the notification.... , and (iii) any change in product-mix in an
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,xisting m„,ufactu,h,g unit included in SchtiiEbeyondthe speci6ed range. Sub Clauses

(ii) and (iii) of the notification have no application to the present case, since sub Clause (ii) is
pertaining to the expansion and modernisation of the existing project or activity and sub Clause (iii)
is in respect of change in product-mix which is connected to industry. Rel$ng on Sub Clause (i)
which reads all new projects or activities listed in the Schedule to the notification, learned Senior

Counsel for the appellant attacks the proceedings of the fourth respondent dated 16.5.2012, as void
since according to him2 it was a second Environmental Clearance applied for by the second
respondent and issued by the fourth respondent on the recommendation of the fifth respondent. He
would further add that in the case of a new project or activity, the application for Environmental
Clearance should be made before the construction is made in the site and an inspection of the site by

the authorities was mandatory and there could be only one EC for both the construction and also the
activity to be carried out in that constructed building and in the instant case, the construction of "A"

Block was completed and the Environmental Clearance originally given, included the portion of a
particular activity in the said building so constructed and from the point of view of the EC, it was a
single comprehensive Environmental Clearance for the new project and activities to be carried out.
Attractive though the contentions put forth by the learned Counsel for the appellant may be at the
first instance, they do not stand the scrutiny of both law and the factual position in the instant case.
The same cannot be countenanced for more reasons than one. Sub Clause (i) to Clause 2 of the
notiflcation reads "all new projects or activities listed in the Schedule to the notification". It is not in

controversy that the construction called "A" Block was originally completed following the EC

granted by the proceedings dated 20.10.2008.

38. Admittedly, the building and the construction projects fall under Clause 8(a) of the Schedule
annexed to the notification. A combined reading of sub Clause (i) to Clause 2 and Clause 8(a) of the

Schedule would make it clear that the Environmental Clearance can be applied and granted only for
a building/project and not for an activity and hence the contention put forth by the learned Senior
Counsel for the appellant that the original Environmental Clearance which was applied for and

granted, was not only for a project/construction, but also for the Assembly activity cannot be

countenant..ed. Either the Environmental Impact Assessment Notification 2006 or any
environmental law does not bar or prohibit the conversion or change of utility of any building for
which EC was already granted. The Schedule annexed to EIA Notification 2006 does not speak
about the activity in the building and construction projects. If the case of the appellant that EC is for
both building and activity is accepted, then one cannot change his activity throughout, as the activity
may vary at a particular time. If there is any change in activity, it is for the authoritY concerned to
apply its mind and see that the building already constructed would be suitable for the new activitY
on the point of environment. It is also pertinent to note that the intention of the erstwhile
Government was that the complex can be used for any other purpose or activitYp which iS quite
evident from the EC dated 20.ro.2008) giving liberty to the proponent to come for modification in
case of change in activity. Under such circumstances, there cannot be any impediment for change of

the activity in the building and the construction project in respect of which EC was issued. It
remains to be stated that the appellant has not challenged or raised his little finger against the EC

dated 20.10.2008 in any one of the proceedings, and thus it remains intact.
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quite evident that though it was made in hEll and Form IA, which was required for EC, it was

only for amendment and modification of the conditions and the impact it would have on the
environment and the same has been considered by the authorities. Form 1 reads thus:

Form - 1 APPENDIX - I (See Paragraph-6) O)Basic Information S.No. 1tem Details

1.

2.

3. Proposed capacity/area/length/ The proposed project is a tonnage to be
handled/command conversion of the Tamilnadu /lease area/number of wells to be

New Legislative Assembly drilled Building (TNLA) into Multi Super Specialty
Hospital (MSSH) in Omandurar Estate Chennai (Pl. refer Annexure I for Project
location).

The conversion involves no alteration in the area and would be as same as the new TNIA building
with the following area allocations (Master Plan enclosed Annexure 2) .....

Note: The New TNLA Building was accorded Environmental Clearance by the State Level
Environmental Impact Assessment Authority, Tamilnadu vide Lr. SEIAA -

TN/EC/8 (a)/ool4/F-r68/2008/ dated : 20:ro:2008 (Annexure - 3) This application by submission

of Form II IA & EMP is made requesting amendments to the earlier Environmental Clearance
enabling the conversion & establishment of MSSH.

43. All the above would clearly indicate that the application made by the second respondent and also

the proceedings of the fourth respondent dated r6.5.20r2 are the continuation of the earlier EC
dated 20.ro.2008. The application was made by the second respondent in Form 1 and Form IA:
when no other format is available for the purpose of amendment or modification of the conditions
and merely because the fourth respondent has termed it as Environmental Clearance, its
proceedings dated 16.5.20r2, cannot be construed as second Environmental Clearance, but the
continuation of the earlier EC dated 20.ro.2008.

44. QUESTION No.4:

Advancing the arguments on behalf of the appellant, the learned Senior Counsel
would submit that the Environmental Clearance dated 16.5.2012, has to be set aside

since it was based on the impact assessment given by SEIAA which did not consider
all the necessary environmental parameters for conversion of Secretariat into Multi
Super Specialty Hospital -cum- Medical College. The EIA Notification contemplates
an application in the prescribed Form 1 and Supplementary Form IA if applicablel
after the identification of the sites for the projects or activities for which EC is sought

for by the applicant. The statutory format contains various statutorY queriesp data>
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information, which are expecte/iYfe filled up and furnished by the project
proponents in Appendix- a. A specific Form IA for construction projects listed in
Clause 8 of the Schedule and various requirements are given under different heading
1 to lo relating to environmental, social economic aspects, building materials, energy,
civil, environmental management etc. Thus insofar as the construction of building for
a particular project is concerned, Appendix 2 makes it clear that the project
proponents are required to provide full information and whatever necessary attach
explanatory notes and management programme. The second respondent has
suppressed various material facts and has not given a true statement for the proposed
activity of conversion of Assembly building into that of a Multi Super Specialty
Hospital which includes demolition and construction. Thus there has been a total
distortion of truth in Form 1 and no true data/explanatory notes relating to the
construction phase which included demolition and reconstruction in or outside the
building and operational phase has been truly disclosed.

45. The learned Senior Counsel took the Tribunal to the information and particulars furnished in
Clauses 1.51 1.6> 1.81 2.49 4.71 4.8, 4.9, 5.1, 5.3, 5.4, 5.5, 6.1, 6.3, 7.1 and 8.1. According to him, all

those particulars given therein constitute suppression of various material facts and were not true
statements and hence the appraisal made on the basis of the same, cannot but be incorrect and it
has got to be set aside.

46. In answer to the above1 it is contended by the learned Senior Counsel for the respondents that
there was no suppression of misrepresentation or material facts in Form I application and there are
no defects and mistakes and it is nothing but false allegation. The second respondent has stated all
the relevant information and the factual aspects and brought the same to the notice of the
respondents 4 and 5 for their appraisal. The contention of the appellant's side seems to be onIY on
the premise that it is a case of demolition and reconstruction, but that is not so. The data in Column

No.3 of Form 11 Appendix 19 found at page 1, makes it very clear that the proposed project is a
conversion of the Tamil Nadu New Legislative Assembly Building into Multi Super SpecialtY
Hospital in Omandurar Estate, Chennai. The said conversion involves no alteration in the area and
would be same as the new TNLA building with the following area. It is also further added in Sl.No-4
of Clause I that the conversion is with respect to the scope of the operation and no area/structural
changes are proposed. SI.No.1.4 of Clause II Activity reads that the project involves utilization of an

existing newly built structure for TNIA where all necessary pre-construction investigations have
been carried out and Environmental Clearance obtained. Sl. No.1.5 reads that the project involves
utilization of an existing newly constructed building and no further construction activities would

take place and however, some minor modifications within the building like change of room will be
done in order to suit the hospital operations. Sl. No.1.6 reads that it is not applicable as no

demolition works are envisaged. Thus from the information furnished under different columns, it
could be seen that no demolition or construction was intended except some minor modification of

the internal building and hence the contention put forth bY the learned Senior Counsel for the

appellant that there were false information or misrepresentations cannot be countenance(i.
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47. Much criticism was levelled by the app6IH gt against the respondents 4 and 5 authorities that
there was thorough non-application of mind and failure on their part to appraise the facts and
information placed as required by the statutory norms and rules and in that view also, the EC under
challenge has got to be set aside. The second respondent was seeking EC for conversion of the
project/activity/operation i.e., from Assembly building to that of a multi super specialty hospital.

The Multi Super Specialty Hospital emanates various kinds of wastages like biological waste,
hazardous waste and radioactive waste. Since the details given by the second respondent in the
application submitted in Form 1 are false or misleading, the SEAC appraisal cannot be correct,
which has also resulted SEIAA clearance due to non-application of mind. The minutes of SEIAA
dated 16.5.2012, does not disclose anything about the construction. However, in the clearance dated
16.5.20r2, Part A Specific Conditions deal with construction phase. The applicant has not given
information regarding the handling of the hazardous substances and consequent hazardous waste.
The extent of the substance and waste to be handled was not given in Form IA or the explanatory
note. Equally, the handling of radio- active substances and the waste and the extent are not set out
in the application in Form IA. Further, the handling of Hazardous substances from the construction

phase is also not set out. In this regard, the information given in Sl.Nos.3.1, 4.3 and 7.1 are all totally
false and thus there is a deliberate suppression and withholding of factual information about the
handling of hazardous substances and materials and waste generated during the construction phase

and operation phase. When it is admitted that hazardous waste are generated, the proponent should
have set out as to how those wastes could be handled and disposed of. But nothing was stated in that
regard. The management of mercury waste which is a hazardous one, is set out in the Indian Public

Health Standards Guidelines. The disposal and handling practice should be in line with the
requirement of Hazardous Waste Disposal Rules 2008, and it cannot be mixed with the other
biological and medical waste; but, it is not spelt out in Form 1. So far as the radioactive substance
and waste are concerned, nothing is set out. The second respondent has not stated anything about
the emission caused due to anaesthetic gases, other emissions and emissions caused by hazardous
substances and waste and radioactive substances and waste. In their addendum, the second

respondent has stated about the demolition and construction works which was to the tune of Rs.28
crore as per the tender notice dated 6.1.2012. But in Form 1, nothing is set out about the usage of
water and generation of wastewater during the construction phase. Hence Form 1 lacks entirely
about the water utilised and sewerage emanated during the construction phase. The Form does not
set out water consumed for running the canteen/restaurant in the hospital which is set out in the
plan. It is the case of the second respondent that 5ooo persons will be utilising the hospital, out of

which rooo will be outpatients, 5oo beds with r5oo staff and 2000 visitors. Hence the
canteen/restaurant usage should have been set out but not done so. Even for the administration
office shown in the plan, usage of water is not shown. As per EIA Notification, a conceptual plan has
to be submitted as set out in para 6 of the notification, though there is a reference to the building
plan to be submitted along with Form I. The cross-section of the building showing the rooms of the
hospital was not submitted. Hence the plan submitted by the second respondent is not in
accordance with the requirement of the notification. While the data and information were false and
incorrect1 the 6fth respondent has appraised the project with an undue haste. The recommendation

by the SEAC was made on rr.5.2012, and the EC was issued on r6.5.20r2, i.e., on the very day, when
it was taken up for consideration. The file did not contain the manner of appraisal and there is no

indication of a personal visit to the site and hence the EC has got to be set aside for furnishing false
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and misleading information and misrepres6rV=ions on the part of the second respondent and the

non-application of mind on the part of the respondents 4 and 5 in granting the EC.

48. Countering to the above contentions, learned Senior Counsel for the respondents would submit
that the appellant has not raised any ground in respect of Form 1, IA or Addendum either before the

authorities or in the main appeal before the Tribunal. The appellant at the time of arguments has
filed additional grounds with an attempt to build up a new case based on his own interpretations of
the details given in Form 1. The second respondent has not misrepresented or suppressed any
material fact in Form 1 application and has not filled the columns mechanically. The application for
modification was submitted on 12.4.20r2, which was appraised by the fifth respondent in its
meeting on rr.5.2012 and thus it was in the hands of the fifth respondent for a month for
consideration. Subsequently, the minutes dated 11.5.20r2, was sent to the fourth respondent on
12.5.20r2. They were received by the fourth respondent on 14.5.2012 and the fourth respondent has
issued the proceedings dated r6.5.20r2. Thus, the contention put forth by the appellant's side that

the fourth respondent has acted in haste and without any application of mind, is factually incorrect,
totally wrong and misleading.

49. As far as this contention is concerned, on perusal of the file produced by the respondents at the

time of hearing, it is quite evident that the application was submitted by the second respondent to
the 6fth respondent on r2.4.20r2 and it was pending in the hands of the fifth respondent for nearly
one month and minutes passed on 1r.5.20r2, was sent to the fourth respondent on r2.5.20r2. The
same was received on 14.5.2012 and the fourth respondent issued the proceedings on r6.5.2012.

Thus the matter was pending consideration in the hands of the fourth respondent on three working
days. In view of the same, no haste either on the part of the fifth respondent or on the part of the

fourth respondent could be attributed.

50. As far as the inspection of the site is concerned, in the instant case, there is no question of
inspection of site that would arise and apart from that, the inspection of site is not made mandatory
under the notification. Along with Form IA, a plan has also been attached which would satisfy the

filing of the conceptual plan as required under the Rule.

51. As regards the hazardous waste and other wastes, it is submitted by the learned Senior Counsel
for the second respondent that the biomedical waste and hazardous waste will be handled as per the

procedure enunciated in Bio Medical Waste Management and Handling Rules, 1988 and the same is
mentioned in Form IA and no individual incinerator is proposed in the said building and it has

proposed to use the common incinerator which is located far away from the site, in Kancheepuram
District and hence, no question of emission or environmental hazardous as put forth bY the
appe11ant2 would arise and thus> there is no possibility of air emission and all these parameters were
followed and relevant compliance have got to be done only after establishment of fne hospital.

52. It is also submitted by the learned Senior Counsel for the second respondent that the argument

put forth by the appellant's side regarding the traffic that the second respondent cannot compIY with
the condition that no vehicles be permitted within loo meters of the hospital as the building is
abutting Mount Road9 Wa11ajah Road and Sivananda Salai was baseless since the condition was
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amended for creation of "no horn zone". At##ting to him, the management of hazardous waste,

toxic substance, biomedical waste and the releas= of pollutions have all been taken into
consideration and required management plan has been detailed in Form 1 and IA and under the

environmental management plan.

53. The Tribunal is able to see suitable reply in the submissions made by the learned Senior Counsel
for the second respondent as recorded above.

54. After hearing the submissions made on both sides and looking into Form IA, the Tribunal is able

to see that the appellant is able to point out some mistakes in the data and particulars given in Form
IA and in certain defects in the statement. Unless and until deliberate concealment or submission of

false or misleading information or data, which is material to screening or scoping or appraisal or
decision on the application, is shown or noticed, the application and the appraisal are not liable for
rejection.

55. At this juncture, it remains to be stated that before commissioning "B" Category project and

activity, the proponent has to pass through the following stages:-

(1) Application in the case of "B’' Category project/activity; (2) Screening bY
Environmental Impact Assessment Authority; (3) A detailed screening by State Level

Appraisal Committee; (4) Grant of Environmental Clearance;

(5) Grant of consent to establish and (6) Grant of consent to operate.

56. In the instant case> the proponent7 namely the second respondent, though obtained modification
and amendment of the conditions by the proceedings dated 16.5.2012, has to necessariIY appIY for
consent to operate. It is pertinent to point out that the State Level Environmental Impact
Assessment Authority has imposed conditions as evident from its proceedings dated r6.5.2012
which is under challenge. The Pollution Control Board is the competent authoritY under The Air
(Prevention and Control of Pollution) Act, 1981 and The Water (Prevention and Control of
Pollution) Act2 19842 to issue consent to operate and without satisfying itself the required
parameters for operating Multi Super Specialty Hospital, would not give consent to operate. MereIY
for the technical non-compliance of procedure laid down in EIA Notification, Environmental
Clearance granted cannot be held illegal or in breach of statutory provisions. It has been held bY the
Bombay High Court in its decision in MMBHAU PATIL V. MAHARASHTRA STATE ROAD (2002
(1) BOMBAY CR 76) thus:

"37..... We find no reason to take a different view. The project was included in the
revised Development Plan and also included in the Coastal Zone Management Planl
which has the approval of the Government of India. We do not find that anY statutorY

provision is breached if the project is implemented in public interest. The
requirement of submitting an Environmental Impact Assessment RepoN was also
substantially complied with1 and the matter has been discussed in public seminars in
which important activists> groups and environmentalists have discussed the issues
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threadbare. The requirements off IhRc discussion and environmental impact
assessment have been substantially complied with, and we are not inclined to quash
the project and the environmental clearance granted by the Government of India
merely for technical non-

compliance of the procedure laid down in the three Environmental Impact
Assessment Notifications. We are also satisfied that the project is being implemented
in public interest, and serves the cause of environment, without any serious damage

to ecology. Where there are two competing public interests, a balance has to be struck
between the two. We are, therefore, satisfied that no interference is called for by this

Court in exercise of writ jurisdiction."

57. The application is merely an expression of the desire of the proponent to commence a particular
project and Form IA is intended for the mentioning of the safeguards necessary for the said new
project. Thus the application is only initiation of the entire process. It can only be a guide; but, it is
neither conclusive nor decisive on the project and cannot control the EC. The contents in Form 1 can

only be one of the guiding factors, but they cannot bind either of the Committees, Appraisal or
Assessment. The Appraisal Committee is an independent body consisting of experts from different
fields and equally2 the Assessment Committee. They have to consider all available materials before
taking a decision to grant or to reject the request. They have to make an independent study and

decide the necessary parameters and safeguards for a given project. Thus the EC is wisdom driven of
the Members of the Committees and no doubt, it is not driven by the data and particulars furnished

by the proponent in the Forms alone. The authority cannot base their decision on the application
alone or the contents of the Form. After the application is made along with the safeguards stated by

the proponent in Form 1 and IAp the Appraisal Authority at the time of appraisal, can add number of
safeguards necessary for the project. Even after the appraisal is placed before the Assessment

Authority, it can also include number of additional conditions which would satisfy the ecological and
environmental requirement. All would be clearly indicative of the fact that the application and even
the appraisal report given by the Appraisal Authority are only the stages and when it reaches the

Assessment Authority, it can add as many number of conditions required and thus in the entire
process, there are so many checks to satisfy the safewards which the environment would require. In
the instant case, it is true that the appellant's side is able to point out mistakes and even some
deficiencies in the statement as to safeguards. From the scrutiny of the entire materials on record,

the Tribunal is of the considered opinion that it cannot be stated that the Environmental Impact
Assessment Authority suffered from significant deficiencies or lack of information which resulted in
recommendation of the grant of the Environmental Appraisal Committee.

58. It is well settled that merely for technical non-compliance of the procedure laid down in the
Environmental Impact Assessment Notification, the project and the Environmental Clearance

granted by the authority, cannot be quashed. It is pertinent to point out that it is not the case of the
appellant that there is any procedural violation in the present case and it is also not noticed bY the
Tribunal. It is one thing to say that there is deficiency in the safeguards and another thing to saY that
there is deficiency in the statement as to safeguards. What is all noticed in the instant case is

dehcienc..y in the statement as to safeguards. The Tribunal is afraid whether on the strength of those
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mistakes and deficiencies in making a state£Yl{ of the safeguards, the proceedings under challenge

can be set aside as contended by the appellant. But, at the same time, the Tribunal has to strike a

balance between the implementation of project, namely Multi Super Specialty Hospital, in public
interest, which would satisfy the medical need of the poverty stricken and doWntrodden and that too
free of cost, on the one side and the environmental impact that is likely to be caused by the
functioning of the said hospital on the other. After considering both, the Tribunal is of the
considered opinion that it would suffice to impose necessary conditions to be complied with by the
proponent before commissioning the hospital activities in order to satisfy the necessary parameters
and safeguards for running a Multi Super Special Hospital as we have done in the later part of the

judgment and it is also not necessary to quash the proceedings dated 16.5.20r2 issued by the fourth
respondent in favour of the second respondent which would defeat a noble cause to serve public
interest, that too in a case where no grounds are made out by the appellant to set aside the same.

59. The contention of the appellant’s side that the project, namely the complex and its activity i.e., to
run the New Assembly are coupled with each other and inseparable and hence the said complex

should not be used for any purpose except for conduct of Assembly cannot be countenanced even for
a moment in view of the decision of the Division Bench of the High Court of Madras in

W.P.No.193r4/20rr, whereby the request of the appellant for a writ of mandamus directing the
respondents 1 to 3 to resume the building maintenance and interior works, continue the
construction if any and complete the New Assembly cum Secretariat Complex at Omanthurar
Estate, was rejected and the same has become final. Apart from that, the proposal of the present
Government to convert the complex as Multi Super Specialty Hospital was upheld in
w.P.No.3o326/20lr etc., by Division Bench of the High Court of Madras dated 24.1.20r3. As

pointed out by the learned Judges of the High Court of Madras in the said WP, the proposed
decision to convert "A’' Block building into multi super specialty hospital is per se in the interest of
the public and there is no Multi Super Specialty Hospital available in Chennai which can be equated
with AIEMS and the hospital will serve the medical need of the poor, middle classes and

downtrodden people who would struggle to spend. Subsequently, the said finding reached finality by
SLP order dated 3r.1.20r3 made by the Apex Court. The policies of the Government not to use the

said complex for the purpose of Legislative Assembly -cum- Secretariat and also to convert it into
Multi Super Specialty Hospital have been upheld by the Hon'ble High Court. In the interest of public

and also the poor and needy, there cannot be any impediment for changing the utility of the building
by converting it into Multi Super Specialty Hospital with all medical facilities of high degree; but I at
the same time, safeguard measures which are required, have got to be undertaken before
commissioning of the hospital.

60. Hygiene integrity, Infection control and Environmental protection are three important and inter
connected aspects that require special attention during the operational phase of any health care
facility, irrespective of its size and bed capacity. This being so, the proposed Multi Super SpecialtY
Hospital (MSSH) by its innate characteristic and definition is to have a number of special Medicare
units - Neurology, Radiology, Cardiology, Cranio facial surgery, Organ transplantation and
Rehabilitation7 to mention a few. Doubtless, Hygiene integrity, Infection control and Environmental
protection warrant special consideration in such a Multi Super SpecialtY Hospital. Keeping these in
mind, the modified Environmental Clearance dated 16.o5.20r2 issued by the SEIAA has imposed a
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number of terms and conditions to be strict6 VoRptied by the proponent during the operation of the

Multi Super Specialty Hospital in question. The conditions are categorized into two parts, namely,
Part A - Specific Conditions pertaining to Construction and Operation phases and Part B - Other
Conditions.

61. The above conditions are extracted below for the sake of immediate reference and clear reading:

\

Extract from Lr.No.SEIAA/EC/8(a)/120/F.455/2012 dated r6.o5.20r2 of the State

Level Environment Impact Assessment Authority, Tamil Nadu:

PART A - SPECIFIC CONDITIONS Construction Phase

i) "Consent for Establishment" shall be obtained from Tamil Nadu Pollution Control
Board and a copy shall be submitted to the SEIAA, Tamil Nadu. before taking up of
any alteration/modi6cation at the site.

ii) The project should be commissioned only after obtaining water supply from the
CMWSSB.

iii) Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. The safe disposal of waste water and solid wastes
generated during the construction phase should be ensured.

iv) The sewage waste water and the trade effluent shall be treated with ultra violet
radiation instead of chlorination.

i) A first aid room shall be provided in the project site during the alteration works
required for the project.

ii) Low sulphur diesel shall be used for the diesel generator sets. The air and noise
emission shall conform to the standards prescribed in the rules under the
Environment (Protection) Act 1986.

iii) Ambient air and noise level should conform to the standards prescribed bY the

TNPCB, both during day and night. Incremental pollution loads on the ambient air
and noise quality should be closely monitored during alteration phase of
constructions and results of monitoring shall be furnished to the Tamil Nadu
Pollution Control Board. Adequate measures to reduce air and noise pollution during
alteration shall be adoptedp conforming to the norms prescribed by the TNPCB on
noise limits.

iv) Fixtures for showers, toilet flushing and drinking water should be of Iow flow tYpe

by adopting the use of aerators/pressure reducing devises/sensor based controls.

Indian Kanoon - http J/indiankanoon.org/doc/4 ,’239023/ 44



R. Veerarnani vs SecrA}qlyRwd & Ors on 20 February, 2013

v) Use of glass may be reduced uptf y0% to reduce the electricity consumption on

lighting and load on air conditioning. If necessary, high quality double glass with
special reflecting coating in widows shall be used.

vi) Adequate fire protection equipments and rescue arrangements should be made as

per the proposals, in conformity with Fire and Safety Department requirements.

vii) All Energy Conversation (sic) Building Code (ECBC) norms shall be adopted.

viii) Mechanical dewatering arrangements shall be provided for the sludge from
sewage treatment plant, instead of sludge drying beds.

ix) Rubber padding to absorb noise while loading and unloading operations should
be provided.

x) The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from
other statutory and administrative authorities.

xi) The Environmental Clearance does not imply that the other
statutory/administrative clearances shall be granted to the project by the concerned
authorities. Such authorities would be considering the project on merits and be
taking decisions independently of the Environmental Clearance.

Operation Phase

i) The water requirement shall be met from the CMWSSB as committed.

ii) The installation of the Sewage Treatment Plant (STP) as per EMP shall be certified bY an
independent expert and a report in this regard shall be sent to the SEIAA before the project is

commissioned for operation. Discharge of treated sewage shall conform to the norms and standards
prescribed by the Tamil Nadu Pollution Control Board for disposal into surface waters.

iii) The sewage waste-water and the trade effluent shall be treated with ultra violet radiation instead
of chlorination.

iv) Bio Medical Effluents must be treated with Hypo chlorates and disinfected before allowing to mix
with sewage collection tank.

v) Agreement for treatment of bio-medical waste with authorised agency must be in place before
commissioning the operations of the MSSH.

vi) Rain water harvesting for roof run-off and surface run-off, as per the proposal submittedp should
be implemented. Before recharging the surface run-off, pre-treatment with screens, settlers etc.>
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must be done to remove suspended matter, 6faYd grease.

vii) The plastic wastes shall be segregated and disposed through authorised recyclers.

viii) The acoustic enclosures shall be installed at all noise generating equipments such as DG sets,
air conditioning systems, etc., and the noise level shall be maintained continuously as per
MoEF/CPCB/TNPCB guidelines/norms both during day and night times.

ix) Application of solar energy should be incorporated for illumination of common areas, lighting for
gardens and street lighting in addition to provision for solar water heating. A hybrid system or
complete solar system for a portion of the buildings shall be provided.

x) Traffic congestion near the entry and exit points from the road adjoining the proposed project site
shall be avoided. Parking shall be fully internalized and no public place should be utilized.

PART-B - OTHER CONDITIONS

1. No vehicle shall be permitted within loo m of the silence zone of the hospital.

2. Green belt along the periphery shall be provided as proposed to achieve attenuation factor
confirming to the day and night noise standards prescribed by the TNPC Board.

3. The Bio-Medical Waste shall be collected and disposed in strict adherence to the Bio-Medical
Waste (Management and Handling) Rules, 1998 as amended.

4. It is mandatory for the Project Proponent to furnish to the SEIAA, half yearIY compliance report

in hard and soft copies on 1 st June and lst December of each calendar year, in respect of the

conditions stipulated in the Environmental Clearance.

5. In the case of any change(s) in the scope of the project, a fresh appraisal by the SEIAA shall be
obtained.

6. The SEiAA reserves the right to add additional safeguard measures subsequently, if found
necessary and to take action including revoking of the Environmental Clearance under the
provisions of the Environment Protection Act 1986, to ensure effective implementation of the
suggested safeguard measures in a time bound and satisfactory manner.

7. All other statutory clearances such as the approvals for storage of diesel, LPG cylinders, Oxygen
and other gases required shall be obtained from the Chief Controller of Explosives, Fire and Rescue

Services Department? civil Aviation Department and other statutory authorities.

8. The project proponent shall advertise in at least two local newspapers wideIY circulated in the
region7 one of which shall be in the vernacular language informing the public that.
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(i) The project has been accorded Environm'£l#atClearance.

(ii) Copies of the clearance letters are available with the Tamil Nadu Pollution Control Board,

(iii) Environmental Clearance may also be seen on the website of the SEIAA The advertisement
should be made within 7 days from the date of issue of the clearance letter and a copy of the same
shall be forwarded to the SEIAA.

9. All the stipulations stated under Part A and Part B above would be enforced in addition to the

provisions of the Water (Prevention and Control of Pollution) Act 1974, the Air (Prevention and
Control of Pollution) Act 1981, the Environment (Protection) Act, 1986 and the Environment Impact
Assessment Notification, 2006.

lo. Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated
against the project proponent, if it is found that any change/modification of the project has been
started without obtaining Environmental Clearance, and for any violation of any of the conditions
stipulated in Part-A and Part-B of the Environmental Clearance.

11. This Environmental Clearance is valid for five years from the date of issue.

12. Pollution loads on the ambient air quality, noise and water quality shall be periodically
monitored after commissioning of the project and report furnished to the Tamil Nadu Pollution
Control Board.

13. The project proponent shall also submit half yearly reports on the status of compliance of the
stipulated EC conditions including results of monitored data (both hard copies as well as by e-maiD
on incremental pollution load to the Regional Office, MoEF, Bengaluru, the Zonal Office of CPCB,

Bengaluru and the TNPCB. This shall also be put on the website of the proponent.

14. The criteria pollutant levels namely, SPM, PMro, PM2.5, SO2, NOx (ambient levels as well as

stack emissions) or critical sectoral parameters, indicated for the project shall be monitored and

displayed at a convenient location near the main gate of the complex in the public domain.

15. Any appeal against the Environmental Clearance shall lie with the National Green Tribunal, if
preferred2 within a period of 30 days as prescribed under section 16 of the National Green Tribunal
Ac.tj 20ro. Subsequent to the issuance of the modified Environmental Clearance by the SEIAA, the

Respondent 2 requested the SEIAA to withdraw the Condition Number 1 under PART-B

- OTHER CONDITIONS, citing high traffic density borne by the main roads adjoining the complex
in question. The SEIAA considered this matter during its meeting on 12-o9- 2012 and decided to
amend the said Condition Number 1 under PART-B. The relevant portion from the letter from the
SEIAA indicating the amendment is extracted below:

Indian Kanoon - http://indiankanoon.org/doc/47239023/ 47



R. Veeramani vs SecrJ4alyRwd & Ors on 20 February, 2013

Extract f,om L,.No. SEIAA/F.455/ahh„,e„t/2012 dated 29-o9- 2012 of the State

Level Environment Impact Assessment Authority, Tamil Nadu ***** "The Proponent
shall cause through the State Government declaration of the Hospital area as "No
Horn Zone" and provide necessary sign boards preferably in vantage positions in all
adjoining roads, in such a way that the sign boards are visible both in day and nights.
The vehicles should be sparingly operated, that too at minimum speed inside the
premises to avoid noise and dust pollution. The concerned regulatory authority of the
State Government should strictly enforce this condition on all the adjoining roads"

62. The Tribunal paid full attention, gave its utmost consideration and analyzed each
of the conditions listed above in the context of the proposed Multi Super Specialty
Hospital in question and its operation. In the opinion of the Tribunal all the
conditions stipulated by the SEIAA are very much necessary for the activity envisaged
in the complex in question. Therefore, The Tamil Nadu Pollution Control Board, the

Authority that issues the "CONSEIVF TO OPERATE" is directed to include all these
conditions cited supra as "MANDATORY CONDITIONS" to be strictly and fully
complied by the proponent for getting the 'Consent to Operate' from the Authority
above, for the Multi Super Specialty Hospital in question. The proposed Multi Super

Specialty Hospital appears to be a venture to provide health and Medicare facilities of
International Standards with ultra modern diagnostic tools and instrumentation. It is
imperative therefore, not to overlook or omit any aspect of their impact on the
Environment while operating the Hospital. In fact, environmental safeguards should
play a pivotal role to compliment the noble objectives of the project. The hospital
should take proactive steps in protecting the environmental quality even as they
provide super special medical service to public. This approach would, in long run
make the hospital a 'model' worthy of emulation. Keeping all these and also the
practices followed in many renowned hospitals such as the All India Institute of
Medical Sciences, New Delhi, in mind the Tribunal is of the considered view that
some more conditions are required to be stipulated for operating the MSSH.
Therefore, the Authority above is further directed to include the following conditions
also as "MANDATORY CONDITIONS" to be strictly and fully complied by the

proponent for getting the 'Consent to Operate' from the AuthoritY above, for the

Multi Super Specialty Hospital in question:

1. Proper location of different specialty units inside the structure in question in such a

way that the indoor environmental conditions do not encourage or spread infection

across the Specialty medicare Units in the MSSH in question.

2. Preparation of "SPECiALTY-WiSE ACTION PLAN" to Control, Minimize and

Mitigate environmental impacts and provide safeguards, following the 'Guidelines
issued by Directorate General of Health Services, Ministry of Health and FamiIY
Welfare, Government of India, liand Book on Bio Medical Waste Management
published by the Government of Tamil Nadu and other Information Resources on
Hospital hygiene> hospital waste management and environmental protection
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available in other Multi Specialty #ot daIs such as An India Institute of Medical

Sciences, New Delhi, Apollo Group of Hospitals in Chennai etc.

3. Preparation of "SPECIALTY- WISE Human Resource Training Manual" and
placement of fully trained personnel at appropriate Specialty medicare Units to

follow practices and procedures that ensure strict compliance of stipulated
conditions.

4. Preparedness in terms of equipment, treatment units, trained staff and other
requirements to comply with the management of Hazardous wastes, if any, generated
in the MSSH in question. In this context, special note should be taken by the
Authority abbve with regard to Mercury management).

5. Compliance to all the requirements of The Hazardous Wastes (Management,
Handling and Transboundary Movement) Rules, 20ro, if applicable to any one or
more Specialty Medicare Unit(s) of the M SSH in question.

6. Strict and full compliance of all the requirements of Rules and Directives of the
Atomic Energy Regulatory Board, in respect of providing 'Radiation related medicare
services' and "Management of radiation related Wastes" generated during the
operation of the MSSH in question.

7. Strict and full compliance of the E-Waste (Management and Handling) Rules,
2011

8. All the vehicles operated by the Proponent inside the campus of the MSSH in
question (for example, to shift staff from one unit to other and so on) should be
"Battery operated" and not fuelled by petrol/diesel/gas.

9. In addition to the above conditions, if the Authority above, based on its experience

in monitoring similar healthcare facilities in the State desires to impose more
conditions, it may do so, as per law.

In order to create and promote awareness on "Environmental Protection measures in
Healthcare Facilities" the Tamil Nadu Pollution Control Board is directed to erect
and maintain informative KIOSKS at strategic points in the MSSH Complex in
question. We make it abundantly clear that there is nothing to compromise in the
matters relating to Ecology and Environment and therefore caution the Authority
above to issue the "CONSENT TO OPERATE" only after carrying out a detailed
inspection of the MSSH after it is established and fully satisfying itself of the
complete compliance of all the terms and conditions as stipulated above.

63. ISSUE No.5:
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For the foregoing reasons, the appel6l+l not entitled to the relief sought for and the

appeal petition is disposed of accordingly. There shall be no order as to costs.

Consequently, connected MA is closed.

Before concluding the judgment, the Tribunal has to record its appreciation on the
assistance rendered by Mr. P. Wilson, learned Senior Counsel, assisted by Mr. R.

Nedumaran, Mr. R. Neelakandan, M. Sreenivasagan Advocates, Mr. A.
Naveenathakrishnan, learned Advocate General and Mr. A. L. Somayaji, learned
Additional Advocate General-I, assisted by Mr. Abdul Saleem, Advocate, Mr. P.

Aravindh Pandian, learned Additional Advocate General-V, assisted by Mr. M. K.
Subramanian, Advocate, and Mr. N. R. Chandran, learned Senior Counsel, assisted
by Mr. L. G. Sahadevan, Advocate.

PROF. R. NAGENDRAN
EXPERT MEMBER

JUSTICE M.CHOCKALINGAM
JUDICIAL MEMBER
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